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LOK SABHA

Thursday, August 10, 1967/Sravana 19,
1889 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Road Rollers

BN
%1706. Shri Indrajit Gupta:
Shri Madhu Limaye:
Dr. Ram Manohar Lohia:
Shri S. M. Banerjee:
Shri George Fernandes:

Shri Ram Sewak Yadav:
Shri Kameshwar Singh:

Shri A. Sreedharan:

Shri S, M, Joshi:

Shri P, M. Sayeed:

Shri Sequeira:

Shri Nitiraj S8ingh Chaudhary:
Shri Kashi Nath Pandey:
Shri Kanwar Lal Gupta:

Will the Minister of Works, Housing
ead Supply be pleased to state:

(a) whether a large consignment of
Road Rollers manufactured by M/s.
Agrind Fabrications Ltd. and ordered
by the Director-General, Supplies and
Disposals from M/s, United Provinces
Commercial Corporation Ltd., Calcutta
Bas not been delivered in time or as
per specifications;

(b) if so, the total
order;

value of the

. (¢) whether any part of it was paid
as advance; and

(d) the action, if any, taken against
the defaulting firm?

18082

The Deputy Minister in the Ministry
of Works, Housing ang Supply (Shri
Igbal Singh): (a) to (¢). Against a
large number of contracts placed by
the Directorate General of Supplies and
Disposals on M/s. United Provinces
Commercial Corporation (Private) Ltd.,
Calcutta. from time to time, valued at
Rs. 6 crores approximately, for the
supply of Road Rollers manufactured
by M/s. Agrind Fabrications Ltd., 403
Road Rollers have so far not been sup-
vlied by the firm against which they
drew 90 per cent. payment on proof of
{nspection which works out to approxi-
wmately Rs, 1-80 crores,

(d) The following action has been

taken:—

(i) the matter has been reported
to the Central Bureau of In-
vestigation for a detailed und
complete investigation, Their
report is awaited,

(il) the firm has deposited Rs. 15
lakhs which has been credited
to the Government account.
all payments due to the firm
from the DGS&D have been
stopped.
(iv) the Reserve Bank has been re-
quested not to allow foreign
remittances by this firm.

(iii)

(v) the firm and its allied concerns
have been black-listed.

the case has also been refer-
red to Arbitration as provided
for in the contract and an
Arbitrator has been appointed.

(vi)

Shri Indrajit Gupta: Mr. Speaker,
Bir, since this question was tabled, as
you know, the PAC Report has been
published on this subject. I would like
to know whether it is a fact, as has
been stated. that at one stage—1963—
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this company oflered a four per cent.
discount which, if it had been accepted,
would have meant a reduction in the
price of about Rs. 1,900 per roller and
a total saving of Rs. 20 lakhs, but that
offer, as stated in the PAC Report. was
nut accepted; it was rejected; I would
also like to know, although not stated
in the PAC Report, whether it is a fact
that last November—1966—the com-
pany made, in lieu of a bank guarantee,
a further offer of Rs. 15 lakhs In cash,
and was willing to deposit shares
worth Rs, 40 lakhs with the Govern-
ment. and both the offers were rejected.
I wish to know, if this is true: who is
responsible for having rejected these
offers. because now the country is very
much concerned over the loss which
the exchequer has sulfered. Who were
the officers responsible for this and
what action is proposed to be taken
against them?

The Minister of Works, Housing and
Supply (Shri Jaganath Rao): In 1961
this firm offered a reduction of four
per cent.. but that related only to the
supply of 30 road rollers. This offer
was not repeated by this firm, later. In
1983. Regarding the other question
about the offer of some shares In lieu
of bank guarantee, this offer could not
be accepted by the Government be-
cause the shares were not quoted in the
ghare market and one share relating to
the Assam Sillimite rompany was quot-
ed much below par. That is why the
Government could not accept it, where-
as Rs, 15 lakhs wag accepted and cre-
dited to Government. That offer by
the firm was accepted.

Shri Ranga: What about the first
question? I{ was stated in the PAC
Report. Why was the first offer made
tn 1961 not accepted so that it was not
repeated in 19637

Shri Jaganath Rao: That wes a con-
ditiona) offer. The firm offered a re-
duction of four per cent. a discount.
provideq certain other conditions were
also fulfilled. Tt was a package deal
and, therefore. it was not accepted.

Shri Indrajit Gupia: Sir, my question
has not been answered properly. The
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report of the Public Accounts Com-
mittee says that apn amount of Rs, Zu
lakhs would have been saved if this 4
per cent. disco.int that was offered had
been accepted.

Mr, Speaker: That was in respect of

about 30 road rollers in 1961 and not in
1984,

Shri Indrajit Gupta: Whenever it had
neen, it would have saved Rs. 20 lakhs.
Rs, 20 lakhs is not a matter of joke.
The answer is not at all satisfactory.

Mr. Speaker: The hon. Member wants
to know as to why it was rejected in
1961, why it was not accepted and who
was the officer responsible for it,

Shri Jaganath Rao: That offer was
conditional on certain favourable terms
demanded by the firm. Those terms
were not acceptable to us. That was
why that offer could not be accepted.

Shri Buta Singh: At what level was
this rejection done?

st Ay few? : {7y FT 9MA @
447 §fo Qo Ho F4 Fa fr 7g am 1

Shri S, M. Banerjee: Mr. Ram was
the Secretary. lle rejected it,

Shri Indrajit Gupta: Further, accord-
ing to this report of the Public Ac-
counts Committee. at the end of
December 1866 419 rollers—the figure
is a little different from the figure
given just now—had not been deliver-
ed. ] would like to know whether
subsequent to this date—December,
1966—any of these rollers have been
delivered or not, and whether Govern-
ment has got eny means by which the
remaining rollers which are due from
this company can still be recovered; if
so, what steps are being taken for that,
or is the company stipulating any con-
dition” What I mean to say is, is this
loss. what has been publicised in che
Press. particularly, an irrecoverable
loss or is it still possible to recover
something out of it and these remain-
ing road rollers can still be procured?
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Shri Jaganath Rao: [ stiil hope there
is possibility of these road rollers be-
ing recovered. In May 1967 this firm

supplied 4 road rollers. Therefore, 1
still hope there 1s possibility of
recovery,

N g faad - & A Y w o
“ﬁat{'o ﬁoﬁﬁﬁf%ﬁmg
FAITANA § IAAT W7 fawrn AT
F1ImE og(2) Hamrmar 2

“In order to sect  the wmatter In
proper perspective it may be worth-
while listing briefly the serious
lapses that have heen taken note
of in the earlier chapters.”

o § o2 F mar

“The granting in July 1963 of a
relaxation in the standard terms of
payment which enabled the firm to
draw 90 per cent. of the cost of a
road roller on inspection without
any proof of despatch.”

# o 9T g fRqard, 1963
i ot R fahle o femde & wE
qT qge duE fFar oA 91 9§ gaw
# ¥ 3org 9 FF S geme & g
qT 90 YIHZ UIIW YT wM WA
Sqamm faar 7 sg gy fe fwm
FTA AT AN AT A wArEA ¥ § DAY
o s “amarn aw”, dfgde fe
wTqar @t qEAT 1 aeEt aF gar J@f
Tam wifs faredt W KAy
aff wrgAr S FaE qE A T A
ot faer, #1€ freraa oY =ré @) gaat
off AT AT FHAT § W AT A1 A
g frar s wear &1 & ATw FaT
wmgat g fie ag Y fraw o ofiad g
g e wal & g7 97 gaT & w9 ¥ W,
T TAFT FTOT FTT E | HIETT A
s fgdl ®) I #<71 ¥ faq g9 fraw
qfeadd & argang T 11 gaT §Tona
fearar ? @ asw & fs wr oAl &
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AT E W g9 AE Y W 7S
3THT F &1 A WRAT o

Shri Ranga: Who was the Minister
and who was the officer in charge at the
time of this reluxation?

Shri Jaganath Rao: It it true that
some relaxation in payment terms was
made in July 1963.

Shri Madhu Limaye: Who mude the
rhange?

Shri Jaganath Rao: The DGS&D.
Shri Madhu Limaye: Why?

Shri Jaganath Rao: I am explain-
ing 1. In 1962 after the Chinese
aggression the demand for road rollers
rose up to 1,300 whereas the produc-
tion capacity in the country was only
500. There were three firms in the
country who were manufacturing roaa
rollers—Jessops, Britannia Engineering
and UPCC. When the demand for road
rollers rose so high, a meeting was
convened to which the representatives
of these three firms were invited. The
other firms also demanded certain con-
cessions tn be shown to them so that
they could increase their production.
The production capacity of UPCC then
wasg only 10 road rollers a month. They
said that they would increase it to 0
road rollers for which they wanted
roncession in payment terms and also
a little foreign exchange. The othe:
two firms alsn wanted some concession.

Shri Ranga: The same concesslon?

Shri Jaganath Rao: Not about pay-
ment but about foreign exchange.
These concessions were given to the
three firms in the hope that they
would increase production so that the
demand in the country could be met.
This concession was only for a period
of six months.

ot wy fowd : weww wgIEw, WA
ag qur a1 e w7 § ag¥ Fraw-afada
fra w1 & fag gar . Wi Faw T A
Wi & fag gar v F1E g0 W QA
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wi & fa¥ fag oz fraw afedam
g | ofes gm T SN J FT
ffqEam iz rqa ggmife
IARI AT 29 AR T FT T T gy
qr, 9% IART ALL <AT T WK § 1T,
#gifs -9 FAF =70 71 Ft TH q1
fasrar 4dt &, &% ws A o@z @
T E O

Shri Jagannatha Rao: This was done
in respect of UPCC. The UPCC was
perhaps wanting more finances. They
wanted payment. Here [ may say that

a similar concession was shown to
TELCO some years ago.

Y vy fawd . weae wEey, W
wEET T g7 A1 A HAT w1 A for,
fe s g Sowt w7 ot & W@ £
1 /1T A7 F1E qEy v 2, o & fag
g, frm-afieds g ?

st fow Avomwr : werw AR,
T FRIAT AAT H I AG FT -
iR & foar amem 7 Faw
TF FIET AT GATA TS A ATAGHT A

oty fod s AR, &
£ ar? ¥ A qeer ¥ A1 ag9 e
FIAT ATEAT F | 9T A AR g, Al
FaTa o a1 g Az 1§ ag seAr
agen § 6 5w @ a7 fasafeda
for wat  fog gor ?

Mr. Speaker: The Minister is cap-
able of answering the yuestions.

.Shri Jaganatha Rao: I have men-
tioned the circumstances in which
these roncessions were made. I have
ulso mentioned that, perhaps some
years ago. the same conression was
offered to TELCO. I hive no other
fnformation with me at preseni. If a
separate question is put, I will collect
the information and supply it.
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it yEriag: fafwz ama feee
&7 ATH F47 AE wy § 7

it gErmaTwet : fafret aea

SITFZT-THAI 41 ATH AT 7 |

S e
[o¥ 9l

Shri S, M. Banerjee: It appears that
there is some discrepancy between the
report of the PAC and what appeared
in the press communique. The press
communique has given a feeling of 300
and odd road rollers which does not
exist at all and which does not find a
place in the report. I would like to
know from the hon. Minister whether it
is a fart that the firm has genuinely
offered for the appointment of two
Government directors in the board to
see that the road rollers are delivered
in time. Now that the CBI inquiry is
going on and the firm has been black-
listed. what further action has been
taken? We are seriously interested in
recovering the amount or the road roll-
ers. I would like to know whether the
offer of this firm that they are willing
to have two Government directors in
the Board of Directors was agreed to
by the government and, if not, why not.
What are the reasons?

Shri Jaganatha Rao: This offer was
very carefully considered and we came
to the conclusion that the appolntment
of two government directors in the
Board of Directors would not improve
matters. because there are 7 directors
in the Board of Directors and these
two Government directors will be
in a minority. They cannot have any
controlling interest in the firm.

Shri 5. M, Banerjee: Then how will
you recover the road rollers from the
company?

The Deputy Prime Minister and Min-
ister of Finance (Shri Morarji Desai):
May T explain? I cannot understand
how my hon. frlend entertains such a
proposal.
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Shri 8. M, Banerjee: To recover the
road rollers.

Shrl Morarji Desai: I do not under-
stand it. The proposal is that two
directors may be appointed, It i{s not
merely that two directors be appointed
but first they should be removed from
the blacklist and then they say that 20
rollers will be given every month. If
we remove them from the blacklist,
what will be the result of it? The
same thing will happen again. They
will be removed from the blacklist,
they will have another contract and we
will have no other method to recover
it. As it is, .there is nothing to be
recovered. Therefore that has been
rejected.

Shri 8. M, Bamerjee: My suggestion
was......

Mr, Speaker: You have asked your
question and the answer has heen
given. Shri George Fernandes,

Shri S. M. Banerjee: The money has
to be recovered.

Mr. Speaker: No argument, please.
Shri George Fernandes,

, ot ook woavlve ¢ At oEeT A
qOA.FAe § g & faar § B oo
FUAY ¥ faamw w7 /& Srdard) #1 7f
& | ag 37 FTT AT g, e 0w
T F0F 797 F1 qEHmHY w7 0% 2, fF
1" aX ¥ faw FoA Y Qg 7T 57
i€ waew T4 &, afew A e
AT WY /AT, W ¥ qu g G,
afes % afxdi, #1 gra & 1 gafam
Fagamm A g fegm a7 & amr-
WeT wTE A wfaat & fasw e
FTaaTEr FT AT Er & 7

st Ho Ao &t : HrT U a5z Aw
e, T |
Mr. Speaker: No point of order dur-

ing Question time. The Speaker wil
take caré of himself. Do not worry.
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ot wnt Wl : & oW
s s § f6 0w wfen oew
faeelt @ ¥ o temlt ww e
& gy, fws 1@ /a0, s garan, W
T T
Mr, Speaker: Come to the question
please.

oft wmok woRY: E aga AE-
T oG & # mgEr g@mar g
fiF 7 Fraet meeaqel @ @ 1 §fF 7
e 27 fame ¥ v, gufay ofese
w9 WwET 1 Aes A7 faar
Mr. Speaker: Will you ask a question
about this? I am not interested in the

railways at the moment. The railways
have nothing to do with this.

ot o womlw @ m wT A
aTa gAA qEN—aTay g qEr
Ffr e ww fare H= gz, gafeg
1 fawdz v aey #1 AA9% F7 far
™

ot Ay fowd : wed wEEw, &
o qeqAT Fv qrgar § o weem
FRE AT AR Ag @R E
T8 g8 W& v o7 n¥ oy wwrd ¥
faremes gt sy Frdargt g€, o wlat
AT - § faars w1
gt

ot wet wohed: wTo g
FTF ALAF &7 797 Frfag o
Mr, Speaker: It is not to be raised

during Question Hour. This {s Ques-
tion Hour, not the debate,

st ol wofw ;& @19z A
F@ E 1 qE 78 @ § v o fme
aT ¥ e

Mr. Speaker: Please do not take
down the supplementary. No answer is
to be given.
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st I TRy ok

Mr. Speaker: You are not asking a
question at all.

18001

st WA

Shri Virendrakumar Shah: He
usked a very relevant question.. ..
(Interruption).

ot wy fowd : ey WY, 3@
N ¥ oEnT we arfgg f oqfae
R IET-dAw ¥ fawrs s
FEAH FA 91 W7 W I9-AEEH
Hol ApFATT TR gAAT SrAe A

Mr. Speaker: Will Shri Shah kindly
slt down?

Shri George Fernandes: **

Mr. Speaker: This is not being taken
down, the whole thing. Nothing is to
be taken down, If you want to answer
the question, you can answer it,

ot %o wo wi: wErw wERE, ¥
e daT ) Y X & 1 ww 41(2)
(10) % 7w frrar @ fr ot Fiwex
¥F 99 fedt marT ¥ A oo
aFXE |

Mr. Speaker: Do you think that no-
body else knows the rules and You
alone know the rule? I myself sald,
“Do not take down the question” and
this gentleman thinks he alone knows
the rule book! That is my difficulty.
They do not know anything, either the
rules or anything.

Shri Morarji Desal: The whole ques-
tion has been gone into very thorough-
ly and the moment we are able to
locate it we will take action. They

cannot escape it.

ot o WY @ 9 W1 AT
Hforg, 47 fr cfeds B 7w
& foemr mar 2
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Shri Sequeira: Here is a case of a
firm which appeared to have been very
much in favour in as much as it
managed to get contracts when it was
not registered with the DG B&D,
managed to get pavment terms that
were not avallable to others ang for
three or four years was able to draw
90 per cent. advance on rollers that
were not being delivered over this
period of four years. On one day, sud-
denly, for some reason, the action has
been taken.

1 wish to enquire of the Minister
whether the investigation that has been
ordered refers only to what has hap-
pened to these 400 and odd rollers that
sre not there or whether it inchides
also (a) the reason why this was not
detected earlier and (b) the reason
which led to the action that is now
being taken, whether it is purely detec-
tion or there are some other factors
involved.

Shri Jaganath Rao: It is a compre-
hensive enquiry being conducted by the
C.BI1. We have requested the CB.I
to expedite the enquiry so that suftable
action can be taken.

=y i feig atud : o To dYe
7Y gt ¥ ag W A § s @@ w2
T AT A F 15y 99 ' wrEfoge
Sfen ¥ T ¥ arw ) o0k o
T ydrd wfewde fau M o
A 1960 ¥ g AHIQ & I ¥
arz ft f 19 & wifgw greg & af
¥ ¥ B A< waww o fear Afew
fdwtws aff gur ar Al W
i fedstwa e mam W 7g ot
@ & W ¥ fag ar &t 5w
% a1z 3w %1 fesg v Y fovay o ?

Shri Jaganath Rao: It is true that
there are serious lapses on the part of
the D.G.S.&D. in not following up the
supplies. Therefore, the matter !

®*Not recorded.
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under investigation. As I said earlier.
after the investigation is completed.
sultable action will be taken.

Shri Banga: Will it be placed before
the House?

Skri Jaganath Rao: Yes.

Shri K, N. Pandey: Is there any
tnachinery to see that if the contract
is glven to a firm, the capability is also
ascertained as to whether the firm is
in a position to fulfil or to discharge
the obligation and, if so. whether that
machinery was applied in this case that
the firm was in a position 1o supply
ollers in fime?

Sari Jaganath Rao: The D.G.T.D.
gave a licence to this firm and they
said that this firm can produce 144 road
rollers in 1960. Beyond that, I do not
think any capacity inspection was done.

st sy wrw M meY A AgET
Fqg v fr ag ot O qed T
At Feafai Y 3T §S F 3w wim
o1 fr gemiae= #7 afw o1 a7 o
A T IWE TF o Fro Hro Hlo
gt W Y foms £ wivT J7 w2
7g o T ¢ fw faed i 9 av
waww € foee =4 Tr3w ¢ &Y o
‘l{\o'ﬂo!ﬂoﬂoﬂﬁtﬁ@ﬂ'ﬁ
2raa frgr =Y N od a fiew
TTHATEATY, IR ATAE AT G
#¢ foar 7 ogw gt AT eEY 3
Terar e g w1 o o 7Y fear
f& & ¥ QR v @, TR Wi
ot ax amgr fem o gl
are Wi W et gt w1 o A
femn W 9w# S ferar d fr go Yo
o dto ¥ sfagifal st fireex Twan-
rq s wEe Ao g€ gw A
afew qrag £3wd fagrmr, a7
a7

qg ¥T qIEAT HEI wW  grfam
g1 a1, wow &g & $@ Ade € at
FEFH GAEN E A OT F ! W
oo fmer eamTdr F fams Wk
v gfamfat & faams W 1
FHEFE! %1 94 f sremThar Fw wifaa
IM 97 I AEGT g Wfzw ogr, &v
A1aq 71 FrEarEr 1 7 #7141 few fow
¥ faare o1 w17 7€l a1 790 g w7 ¢
ST FqT TE KGN I 99 ¥ fafrees
F am A1 wE 4t 7 oafy 7y A IR
1 fagn ¢

Shri Jaganath Rao: As I said earller,
the very fact that six earlier requests
were turned down and the seventh re-
quest was accepted clearly shows the
circumstances in which the seventh re-
quest was accepted. Because the de-
mangd had risen in the country for 1,300
rollers, the Director-General, Mr. Ragha-
vacharl, thought that by giving the faci-
lity to this firm, the production will be
increased to 30 rollers per month. That
was the reason that compelled him to
glve the concession. Bul the fact re-
mains that, subsequently, there was no
follow-up in the D.G.S.&D. That is a
serious lapse on their part. I my-
self say that. The Report has since
heen received and we are investigating
it.

Mr. Speaker: Another question asked
by the hon. Member was whether the
proposal was put up to the Minister at
that time. whether any Minister saw
that.

Shri Jaganath Rao: That. I will have
to check up.

lﬁﬂhﬂi:#mm%m

# g AfeT
St WY WTE T TeOE A,
£ ware g ¥ gt a1 fE qehe ¥ e

w1 R § W I R ¥ A -
a0 & faarws ré sy & 7 afz
a8 w1 o Wt Ay A7



18095 Oral Answers

Shri Jaganath Rao: The lapse would
be this. The concession was there only
for six months. After six months, they
should have reviewed the position.
Every time some rollers were shown
for inspection, 80 per cent, were drawn.
It wag the duty of the officers of the
D.G.S.&D. to see whether the rollers
Inspected were despatched to the con-
cignees. This is a serious lapse. All
these are being investigated by the
CBI. Till then, I am not in a position
to say who are the officers who were
responsible.

Shri Ranga: What is the use of having
winisters here?

svazy Tog: seag 7Faw, w4
Ty A ama f5 w7 9 7
VW wadde & R & fgams
frg & Aff afsw TwTIEw
TN 3 Ao T | frav 4

“The Committee would be failing
in its duty if they did not draw
attention to the gravity of these
lapses which in their cumulative
effect indicate either collusion or
gross negligence of a culpable kind
on the part of the officers concerned.
The Committee expects that these
1apses will be investigated and
- severe disciplinary action taken
against all who are guilty of failure
to safeguard the financial interests
, of the country.”

® gy ST wgan g s &
T S F g1 g AT WAt A
¥ u% o ara qTw T A F 4y A
Fr7 @ fefafeaady dawe a1 #7 &4
b afafer daww fam o 7@ & el
& faems foad srow ofeds ¥ 37
Ry FTATIAGAE !

oft wy formdy : TEETATY F faen
WY dawe fay & 7
shrl Jaganath Rao: Proper action

will be taken only after the CBI's In-
vestigation has been completed. Till
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then, what we have done is that we
have taken the explanations from the
officers who were serving in the vari-
ous capacities, Whether there should
be criminal proceedings or departmen-
tal proceedings will depend on the
final report of the investigation by the
CBI. We are awaiting that report.

Shri Chintamani Panigrahi: From the
answer of the hon. Minister, it becomeg
clear that the lapses are there and they
are admitted. Therefore, before the
CBI's inquiry, the House would like to
know, what specific actions have been
taken in regard to tlie lapses that have
been admitted.

Mr, Speaker: On the lanses admitted.

Shri Jaganath Rao: The lapse is
gross negligence. If there is any eri-
minal intent or criminal content,
certainly it will be a matter for crimi-
nal prosecution. We are awaiting the
report of the CBI.

Mr. Speaker: The CBI's report need
not be awaited for this. What they
want to know is this. Even before the
CBI's inquiry, certain lapses have been
accepted. What action has been taken
on those lapses?

Shri Jaganath Rao: We have called
for the explanation of the officers con-
cerned and the explanations have been
received. The CBI suggested that we
might not take any further action tfll
their report was received. I do not
know what material they have. If they
have any material, then proper action
will be taken. (Interruptions),

Some Hon, Members rose—

Mr, Speaker: He has not answered the
question at all. Will the hon. mem-
bers please sit down? I am not able
to follow him at all. The question Is
very clear and simple also. The CBI's
report need not be awaited. Here are
some lapses which are accepted by the
Government and no further proof |is
necessary for them, Has any action
been taken on those lapses?

Shri Jaganath Rao: Two courses are
open: either .departmental proceedings
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against the officers or if there is any
culpability or collusion as is noted In
the PAC's report, criminal prosecution
would lle. What action would be taken
against the officers is a matter to be
determined and that is why we are
awaiting the CBI's report, We have
called for the explanation of the officers.

Mr. Speaker: We have already spent
half an hour on this question. I do
not think that even another half an
hour will give satisfaction to hon. Mem-
bers. There is absolutely no point in
asking further guestions now. If at a
later stage hon, Members want to have
a discussion, I think they should have a
discussion. I dgo not mind giving an-
other half an hour to this question, but
hon. Members would not still get any
satisfection. They will be only losing
the other questions without getting any
benefit at all on this question.

Wt wew fagr® anedt - wemw
Erm, A w1 o 7 oger fr oo
TEIU § AaT qnl oar § o ¥ e
qgan g 5 ot Twarerdt  memEn
7 fFaT awa<t & @y grpry €7
A FTa——Hre dto mrio oiw FT W
§—* o ag FE W g fr w
@ A 5w "o dve ;e
T oW {1 AT W g A &1 S
#1 e ga7 Y A 9T @ T ay
At mzn e v A fr ag e o= 8,
€AW /37 ®7 A9 97 A4Y ;Y 9 wEEAT
T A WERA AT FI Y qaT §
fe @0 Ao wTEo # fog# F waw
®1 39 97, 7|y g ¢

Shri Ranga: The CBI
officer.

is not a law

Shri Jaganath Rao: The police reports
are not placed on the Table of the
House, but if a charge-sheet {s filed.
we shall certainly place it on the Table
of the House.

An hon. Member: Why not place the
report also?
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ot wew fagr®t wwddht et
HETRT A A qgE w7 Ay A} fam
wet T AwEr & fr &€ wwad &
eredior widt g &, & oAt wngar g
f5d opaT 9 & AT Aw Hemr
fgafr & 7
Mr, Speaker: Has any action been

taken against officers other than
Shri Raghavachari?

Shri Jaganath Rao: Explanation has
been called for from 17 officers,

st Trwdwe amw ; for st
T faely A1 10 g1aT &, 99 N a
s B ¢ fr 3@ wiw 3w &
¢ | AT HgRT ¥ qg A faar & fy
e a1 7€ | HE IAw fqEr ||
q—IF F q< H ag O T Fg
ey &1 & qear wg g fr s
TS £6 A @ g, AfE qav St
g€ & A1 OF weat ¥ faars swfamy
& ¥ wur frwpa & 7
Shri Jaganath Rao: I have said that it
is as a result of gross negligence that
Government are standing to lose about
Rs. 1-84 crores. I have said that ap-
propriate action will be taken on re-
ceipt of the report of the CBL
Explanations have been given by the
officers. I shall again contact the CBI.
I contacted the CBI two days ago, and
I requested them to expedite. If there

is going to be further delay, we shall
proceed with departmental proceedings.

ot Sw wx waf AT AERT A
Famar § s € i wut ) 39 fadft
fams & wf & | & ST agar §
fir o i it 1 7 faRef Fard
& af § W gEmw AT wmog ?
7z ¥t s argan g fr g7 A et
#1 fopaedt 7w A7 faaoly qum & STEEE
feir 17 AT 7 ATEET AT ey mr—
w1 A A qEed! §T At & fr agorw
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I aIE § A g 7 W gmay
aiw gf & oY gawr v AT g7
Shri Jaganath Rao: As I have said.
the other firms also wanted some
concessions In regard to the release

of foreign exchange etc., and that
.was given to them.

st gv wx Wt . e AghEd,
Jq wa dwn ar f5 za AT w81 w1
feavtt vvm # fa2eir q@r 1 frama
ft 1 F—ndAy wREw wwE W@ AEY
mE?
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Shri Jaganath Rao: I have said
already that foreign exchange was
given to them. I cannot give the

_exact amount now.
ot ¥w w i z# frew wnfen

Shri Hem Barua: Now that the
PAC report has pointed out certain
heavy losses in money, may I know
whether Government proposes to write
off this lose or create conditions
whereby the rest of the road rollers.
_about 403 according to the Deputy
. Minister, would be recovered? Since
the PAC report has categcrlcally
. nointed out the loss suflered by Gov-
ernment, which has been accepted by
. Government, and the lapses commit-
ted by certain officers, which also has
+been accepted by Government, may I
know why Government have not con-
_sldered it proper to suspend those
. officers immediately pending all sorts
" of reports” 1 want to tell Shri Morar-
jl Desai that he should functlon with
_a very firm hand. Unless he does it,
he cannot do away with corruption
from this country.

Shri Jaganath Rao: I have already
sald that we are awaiting the CBI

report. If there is going to be fur-
. ther delay. we shall certainly take
actlon.

Shri Hem Barua: He has not replied

- to my question. I wanted to know

whether Government had written off
the loss.
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Shri Jaganath Rao: No.

Shri Hem Barna: What steps it
Shri Morarji Desai going to take to
see that corruption is rooted out from
this country?

Mr, Speaker: That is a big question.

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): From the moment this came
to my notice, we are taking steps to
find out how much monev we ecan
recover. That is one thing. Second-
ly. whatever money can be recovered
will be recovered. Therefore. there i=
no question of writing off anything
just now.

Shri Hem Barua: What
road rollers?

=t T ™ = HEAl ®1
gy wdw wfer |

Shri Morarji Desal: I the rollers
are there, we will attach them. If
they are not there, what is one to at-
tach? Therefore, we have got to
attach the properties. Thenr we have
also got to take action against the
officers responsible. Tt is not difficult
to suspend ony officer......

Shri A, B. Vajpayee: Do it.

Shri Morarji Desai: But once an
officer is suspended, he has to given
some maintenance allowance also. If
it goes on for a long time and If it is
done before a prima facie case is
made. then also it becomes absolutely
infructuous,

ahout the

Therefore. we have got to be very
careful in this matter., But we do not
want to have any more delay. As soon
as possible. we will take action,

Shri Jyotirmoy Basu: Is it a fact
that the DGS&D used to cancel
orders after inspection and payments
and also used fo issue new A/Ts in
lieu thereof without demanding return
of money advanced for cancelled A/Ts?
What action is proposed to be taken
agalnst the officer who gave the trans-
activr. the shape of running A/e?
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Shri Jaganath Rao: I have answered
this question.

Shri Jyolirmoy Basu: No, he is try-
ing 1o shicld a particular set of officers.

Mr. Speaker:
answered it.

Shri Piloo Mody: There are three
alternatives before Government: the
first is to write off the rollers, the
second is to write off the officers and
the third to  write off the Minister.
which of the three will Government
orefer?

Shri Jaganath Rao: This
arise at this stage.

He has said he has

does not

Mr., Speaker: We have spent nearly
40 minutes on this question. The
Deputy Prime Minister has promised
some quick actlon. I am sure that
when we meet next we are going to
near of something being done.

Next question.

M ) FAAT FOT T

*1707. 51 gww W wEEW
=t sifwre fag -

T waveen o9y qfeare frtem
7t qE T F HI WA f

(%) 71 TdTIE FFAT FAT
foram & qeary & freg arfas,
amtfae w441 Todfow deqml &
FTHT B AE AT AT E

(@) afz g, @1 379 qET &7 §
A ovE o §; A

() T T T FTHEIC A AT

sfafmar 37

The Deputy Minister ip the Ministry
of Health and Family Planning (Shri B,
S, Murthy): (a) to (c). A statement
comtaining the requisite information
1s laid on the Table of the Sabha.
[Placed in Library. See No. LT-1394/
67).
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st gew WX wgET™ : qI9F JaTaT
2w T7 wmags 7w 7 wAw TH—
Hfifaw gegl, amrfas Fre 9w
urfe® Hazqi & AT w5 o4qr
# 7z wrAAr wgar g fr a8 woww
T Fq I 4T, TER ATy e
Axr & we  firar aar for orfifes,
arw: forg aa enf waeegmt & aradrer
N, I FEAq™HT ¥ M T & A gETT
HE—IJTGAAT T 37 FT TO% @7
qr?

Shri B, §. Murthy: The Central
Family Planning Board in its 18th
meeting at Bombay on 21 August 1964
passed a resolution to the effect that
this matter has to be gone into. In
pursuance of this, on 28 September
1964, the Comimittee under the chair-
manship of Shri Shantllal Shah was
constituted. The report of the ' Com-
mittee was submitted on 31 December
1966.

Seven religious organisations have
been consulted and interviewed and
47 social organisations also have been
interviewed. Many political persona-
lities. MPs. MLAs. Deputy Speakers
and others also have been Interviewea.

ot gew W WG : IATT F A
szraar &fs wa Qv O FYE
o gt w1 HTA (WAt ot
Ay arY =i fgd, & AT =R g frag
17 a1 29 91 foa7 78 qAm fRan
qr? gt AT & A OAAT ATEATE
fie aoprr & T wE od e
aré & fs feadr sfgarfza asfedi
waTe Foarar st feer fagari
FIrT aiqTA FOA AT qzAam gE v
adfy forraat $1 A=ar w74 # 7

Shri M. §. Murthy: By and large
all the  persons who met the
committee gave evidence that {llegal
abortion was on the increase and
therefore they suggested that it was
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due to soclo-economlic difflculties that
such things were taking place. They
also said that there was evidence that
young girls and widows were victims
to this.

el e s ;. wTer 9 AT

FTa I G § FF qardT w1 FeraRs
fam a7 g wgf AT gwTy ey WHY
ST FHIET TAH AT FTH IeATE
g1 Horaar wgrg 5 w7 7g
A wTAT ATt A1 Ty fedi &
w717 fefower o9 0T 991 Waw
@m? gAF A i e fafrd &
FTHMT & °

Shri B. 5, Murthy: I want to inform
the hon. House that it is not legalisa-
tion of abortion but liberalisation of
abortion that has been contemplated.

Shri Hem Barua: What is the differ-
ence between the two.

sty e WU A AT gET
411 gAA qOT & frArgdeT § A
§ 51T 7g #g8 § faagIm F
ait & faacamgdn w31 @ ag
T4 7g o A& g &1 K qrAn
TrEdr g frgay fardi w) dw wiv
fafars 379 & F77 741 FAT 17

Shri M. 8, Murthy: Section 312 of
the Indian Penal Code of 1860 provides
that in certain cases abortion can be
allowed, say, when somebody had been
raped or assaulted. We are not in-
troducing a provision to legalise abor-
tion in India. We are taking advan-
tage of this provision and see whether
this can be liberalised....(Interrup-
tions).

Mr. Speaker: The point is how can
You liberalise it when it is illegal. You
can liberalise it when it is legal.

fraelt wavia oy AR @ W
1§ warT &Y T wrAard
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Shri B. S, Murthy: There is a legal
provision in our Penal Code that
under certain circumstances, abortion
can be legal....(Interruptions). 1
am answering the Speaker’s guestion.
We are considering whether this pro-
vision can be liberalised to include
some other categories also.

sitwelt e wy : 9 AT AT
aadt

Shrimati Sharda Mukerjee: Sir, on
a point of order.

Mr, Speaker: No point of order dur-
ing the question hour.

ot gewiewm wwy ;AT ST
Bt w7 A1 fyerAr snfed

weqw RE ¢ S wATE fyeAT 91
ag fas mam

ot it T : gEAT "AEITd § TE
®F Fag agwa 5 fravngda
Lind qAATEAIA H O FT RE
& dd w@rg g qeT Az g f&
w1 3w g8 waed 2 fe & o
Tgr gt #  uF o we-xfedr
mgaE foegg  wEEA gwn o @1
o F1 QEFETE W[ 4 FAE U
ft f5 warda 1 AmAgAnA an
faacamgawe 44t g1 T1fzd L 7
TAFN TTF HAT AEEA F SATA NG
27 afg novgay waFr @ IR ?

Shri B. 8. Murthy: I do not think
that the report gives any evidence
about that information given by the
hon, Member,

Shrimati Sushila Rohatgi: There
seems to be a little confusion, as glven
in the statement, regarding the views
of social organisations. I would like
to put a question to the hon. Minister,
and I request a categorical answer.
Can sterilization be done when once
conception has taken place. If so, how
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cdi sterilization be preférible to abor-
tion, as stated in reply to parts (a) ana
(b) of the question, in paragraph
i ?

Shri M, S. Murthy: There is no ques-
tion of sterilization. It is a question
of abortion.

Mr. Speaker: Shrimati
Chanda, (Interruption).

Several hon. Members rose—

Jyotsna

Shrimati Jyotsna Chanda: In the
statement, it is specifically stated that
abortion— (Interruption).

Shri M. S, Murthy: I am not able to
hear the question, Sir.

Shrimati Sushila Rohatgl: I would
like to get an answer from the Minis-
ter. I referred to the statement given
in reply to the main question.

Mr. Speaker: The Minister may now
refer to the statement. What is the
question?

Shrimati Sushila Rohatgi: Would the
Minister kindly refer {o the copy of the
statement? In para (a) and (b) (i)
(4). it is stated that “abortion should
not be legalised on grounds of ill-health
of the mother. Rather, sterilization in
such cases is preferred to abortion.”
My question is: can sterilization be
done when once conception has taken
place. Otherwise, how can sterilisation
be preferred to abortion? That is the
specific question; it is a medical gues-
tion.

Shri B, S, Murthy: If the woman is
weak and the expert medical advice is
that this woman will not survive if she
does not remove the pregnancy the
idea fs the pregnancy may be removed
and then she may be sterllised once
and for all. (Interruption).

An hon Member: That is abortion.

Shrimati Sushila Robatgl: How can
the question of sterilization arise? It

is defective.
Some hon. Members rose—
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Mr. Seaker: All ladies must be given
preference. I do not know why men are
so anxious about abortion! Shrimati
Jyotsna Chanda.

Shrimati Jyotsna Chanda: Just now
the hon. Minister has stated that illegal
abortion is on the increase. Now, if
the Government is golng to legalise
abortion, how are they going to stop
immorality in society. which is on the
increase now?

Shri B, 8, Murthy: 1 may tell the
hon. House that by Government laws
and regulations no morality can be
established.

Sh-imati Lakshmikanthamma: Sir,
whenever this question came up here
for discussion and it was suggested by
hon. Members that abortion may be
legalised, Panditjli always said that by
abortion the health of the mothers al-
ways get affected, Therefore, will the
Minister assess the implications of abor-
tion on the health of the mother and
keep that in view before taking a deci-
sion on this matter?

Shri B, S. Murthy: Sir, [ crave the
indulgence of the House. It is a very
serious question and therefore I want
to give serlous answers. There are
illegal abortions that are taking place
today with the result.. (Interruption).
The result is that many poor women
are subjetced to hellish trouble and
finally they lose thelr lives or become
handicapped for life. Therefore, even
on humanitarian grounds there must be
provision to save such victims of social
orders. Again, soclety is a changing
organism. Why should we stick on to a
provision that has been made in 1860
in the Penal Code? Can't we change
it if necessary?

Shrimati Tara Sapre: Is there any
provision in the law to have legal abor-
tlon for women who had come In
sexual contact with persons having
diseases like leprosy. insanity or
epilepsy?

Shri B. 8. Murthy: I do. not think at
present there Iz any such thing.
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Shrimati Tara Sapre: Why is it that
there is no such provisfon?

Shri B, S, Murthy: That is why
we are asking hon. Members to help
us in bringing a legislation.

Some hon, Members rose—

Mr. Speaker; Shrimati Dr. Sushila
Nayar—please hear her. She was not
only Health Minister. she is a doctor
herself,

An bon. Member: And a iady Mem-
ber.

Br. Sushila Nayar: Is it not a fact
that all that is contemplated by tne
Shantilal Shah Committee is to enlarge
upon the definition of health so that
along wiih physical health and dan-
ger to lifc which permits abortion at
present the Committee included cer-
lain aspects of mental health and
other fzctors so that those on whom
pregnancy has been forced and those
who may hecome victims of diseage.
physical or mental. as a result of that
pregnancy may have the option o
hawe abortion

Shri B. S, Murthy: [ accept the ex-
planation given.

Some hon. Members ruse—

Mr, Speaker: Now we should go to
the next question. “Road rollers" and
“abortion” have taken the whole hour.

fagre & faenfomt w1 #=i aoe @
qgraa
1
*1708. ot fafer fiaer :
off wo Ao famdy :

1 faw wdt T TATA FYHIM
= fir:

(%) %3 awre gra fagre
qued daf & frarfaat W )
Fad, 1967 ¥ 22 wf, 1967 TF
TS & ®IF wqar faefw agaw
& &7 ¥ 7 qgraar @ af; W%

(@) 7ar 37§ wfasw & sgrgar
& ¥ W A g2

farer oo & Toww woly (ot wow
oY q): (§) 6t (&) . ¥FT T
qaT-geT &di® qM1 FAGrIAT {09
Tg wTEr, afes agga-sEt g%
fer s asar & fom oa qoeTdl
%1 ¥ facira wgraar 3 &)

fagrt a7 7 gatwed gEl §
FAAT A EFAl Fomal ¥ fogor
TeF  (YEAHE) A AAH UF
DNFAT FA o7 W gy Far
f ga gt 1 &+ET wgEar F Ay
AAT AT | AiHAT FT IZ49d T8 AT
fe waEde daf Tamar 6
FAT & 0y e@r §, fag Af+
(Frgie) o wmafa (weracfoT) 3
fra (g aYT faa% qran faar &1
aifte wa 3000 FIF [FA G
forgm—weg A faar sta wEw
TTEI7 F wwTAed w4t §, {oam
wew 7@z W waw GfEm T
a1y g & faq AawdA Azl
¥ fam &edta mgrgan AT EAETT
7 faar g

st fafer sy : ot 3o fear AT
% 39 ¥ gg % wr g T fo & Avan
foar &1 afes 7@ @ g TR
arfes ¥ *w & A% g5t 3§ fwwor
wew A far 9T 1 T e g
s forr &Y wifaw @ 250 1A § o
F1RETeE BRE T g AT AT AT
FEe & o Ag § W o ® or-
gt i faereft & 3 sl 7 @7 T
T ¥ TR @GR WE
W BEl & fag feamEl & o7 F S
a & w7 o ¥ w7 3§ e s
#Y AT AAT AEAT § 7 W™ g
Rat €7 T Fo Few aoee
forererd & 1 & s W f e
g TR @ dag ¥ ;W s @
37
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ot g5 WX N UEH ¥ T
# ot foeltw dwrd wafe @8 & S
et Toy TR e A A
& 1 o sToME: ¥ a8 agEaT T8t
fFrs@ it Ao Afew
fagre %t s frafa 9 2= gu
& T IS W AEEAT A R

sit fngfa ©oar 2 gt sfaum &
forar g & f& @ wfeew som
arfgd | R fag e A€ #7
FFEAT § AT FET wEFE AT ERErd
g 5 ag Fiedegme 771 o w2 1 §
@Al =rgar § R 3T & o S
BT HYE TG AT R E T FeEG qE
qwT WEEEe ¥ aFy T AW
¥ fau g9 swar  dmons fEAT g,
3@ §a1 T o fear & anfe & feaa
|z aF, @9 TR a7 fAT '/ 7 94 |
Tl 9 WAFT §TIT § WL IH FTOT A
% vsfave wE 7 w® & = A
Froral § | & qAar gt § o ogw
mag A FEF IR A FTRE 7

st rew <@ 7 faEgw ww
¥ Y @Yo WA A7 9 T FY @A
FCH & ATt § G Y | IgA A A7
of f& aiw 7R F fog faeror qoF &
Bz &1 AT | FT /IR T T "E
& fore agmaar 37 w1 T &,
Tg WX qgT FTAO0 T 7T foar
& 1 g & gt % q@ Ao § d T
wafr F R A Arg @

q‘"“el‘loM:ﬁm’(a’:ﬂ
oM AR diag G ApF F
fan ot dtxfw wiF F fag wrA
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T fear &1 o g g fr
fead wod &t 7 fagre e F
F @ o frar wgar wod fagr
afar o ] AN gl a2

# ag Wi S g e ogen-
e ofge & woE & WeT &
faqg W #1f =ww fage m@taE 7
WAt & afe Wt € a7 ewE waw
o AT R Y 7

sit g W R 9T q969 F
AETT 7 1 FIUE 48 Sr@ FIGIAAT
FAA At M AT AT F AT T
A W@ wWE FqrEar aAf g
HLATE T GIAT §FTH FARL TG
I ZTAT K AT A | g i
& faq =i wf Earadl ag WA
qET |

ot TrTEATC et : fagre gl
FHET™ FTEEW WAN WEA F Ay
e 3md wgre fe gy foafy faawat
A% AT T | WA wEET A WY
a9 AT AEA AF HE AGFE B/
am w21 Fag Fraar 9@ g e
i graAr fagr AT g oA
# IO T@IT gT AT AR S THA
o g #4417 & AT gEE e
T aar wfea 2 7 FUT AT AGE A
feafs #1 @y gu ge T axg @
g ar @I wEA & g ™ wgEar
# qg ¥ fag dwT garad AR
mT Ag garadi?

st FE WX T FIEATE Al
aEAl #1 g &1 dav 7R 9gd e
e @@ deeal ® feg
2 ¥ qaradt fear omar &1 AfeA
figre @1 wararon feafr W ¥R
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ge ug Far faar mar ) fage § <@
faafs @ =w@ W W § Saar
g @ W ¥ uF s quEd
w8 wrfagre & & Sasr @t
wdr &1 ag w@h wdh feag
w1 feafy saom @dfy T wad 7
TG FE BT AEEFAT

oft sfrer s o feafy faame
# & ady feafr qff soesdw & &)
# A agag R Sy graar wed
frgre® fag aard & ag @ g
garwiw ¥ fag ot 3§ 27

st g =X 9 qEf e oI
& faq oz gvaar Adf g faer &
F fag &

it i fag wallfan : fagre =1
& 9 et Arfgs @gmar & wifa
g Fa1 IoT 939 & faw faetf  F waee
wF &, 987 ¥ faafagi 71 i mfas
et fa 9 Y Fif geqraAr &7
1 gg S W frarmde g7

st gon w7 g faarnde Tt
) wgias AF WEW & gw
T ¥ A A vt T8 W
4

st o STET (1) 74T FE
TR Mgaea wa & faenfaat w6y
W a8 Agmar A4 Araw AT @
g; (2) fagrr 9 ¥ Bl &
AT T NET AE AR,
T ¥ T 39 S 9T F
A (3) W EWIC I W
AW AW W & fag @ &
faert @At §; wC Ag, ar
wai i ?

The Deputy Prime Minister and Min-

Ister of Finance (Shri Morarji Desal):
Last year, that is, in 1966-67, they had
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?sked for Rs. 17,50,00,000 for help

bn this matterr We gave them
Rs. 17,50,00,000. They spent
Rs. 13,50,00,000. This year, up to

July, they asked for Rs. 30 crores and
that also is given, when more is ask-
ed for more is given. Therefore, there
is no question of these things arising
like this. But it is a guestion more
for the State than for the Centre. 1t
is they who have to deal with it. We
cannot give them for the whole year
or all that they want.

Mr, Speaker: Question Hour is over,
Short Notice Question No. 44.

12 hrs,
SHORT NOTICE QUESTION

Gandak Project

.|-
S.N.Q. 44. Shri Bibhuti Mishra:
Shri K. N, Tiwary:

Will the Minister of lrrigation and
Power be pleased to state:

(a) whether it is a fact that the
work of the Gandak Project has been
practically stopped for want of funds;

(b) if so, the reasons therefor;

(c) whether it is also a fact that
the Central Government are contem-
plating to take over the Project from
the State Government; and

(d) if so, by what time?

The Minister of Irrigation and Power
(Dr, K. L. Rao):(a) to (d). The work
of the Gandak Project is going on at
the same tempo as last year. Due to
financial stringency, the progress on
the project could not be further acce-
lerated this year. The project will
continue to be executed by the State
Government and the Centre will pro-
vide such financial assistance as can
be accommodated within the available
resources.
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st favfa faw : w TEw S
dar Y ¥ D@y e =@
T & gem, w4 W ogewy
1 FHE g A} 9uy feay =@
AN fawelt qErEy wmEn?

Dr, K. L. Rao: On completion, this
project is expected to yield about a
vuillion and a gquarter tonnes of rice
besides some jute and sugarcene, With
Tegard to power it is really not much,
only 15 megawatls is intended to be
produced, We have got to hand over
this power station to the Nepal Gov-
ernment as soon as they get a load of
about 10 megawatts of power.

ot faafa faw 2 @ SR oA
¥ qeF gra fod e Y A
Y ot A sEET A wEwr {
IWAER a5 Faw frmar v gw
IF SHEE FIAT |

Mr, Speaker: I think, the hon. Min-
ister must hear the question and not
other Members who are coming and
disturbing him.

ot forfa fwr : e famr welt 7
gaiEew ® &g fy gwew Sdr
1 7 H wWifE gwawRIT G Y
§——=9 Sowe w1 I &7 AW
HATES d7 AT w9 @THC AL
f g FE ¢F I
AT g ot F oA ¥ag AW
gt ifF w4 & sfemi ¥

gRE ARz Nww §F @ 69K
qefeadt & =1 & Wy FAw
How AT 399 W F o &
W A UF FUT wAr AT fr
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Rag oA RO E fE g @
T ;T AT GO

Dr, K. L, Rao: It {s true that last
year the then Minister of Irrigation
and Power said that the project would
be taken over by the Centre but, s
the hon. Deputy Prime Minister and
Finance Minister said in the other
House, further considerations prevail-
ed and Government decided that no
project would be taken over by the
Centre. It is entirely true that this
project is probably one of the best in
the country from the point of view of
rice production. It is the earnest de-
sire of Government to give, whenever
it is possible to do so, more finances
to this project to ensure the quicker
production of the very much needed
rice.

Shri K. N. Tiwary: Keeping in view
the financial position of Bihar Gov-
ernment which is very bad......

Shrimati Lakshmikanthamma rose—

Mr. Speaker: This is Gandak, not

Nagarjunasagar,

Shri K. N. Tiwary: ....Bihar Gov-
ernment is nol going to have sufficient
funds to complete the project. Now,
the Central Government also is not
prepared to give money for the pro-
ject. May I know whether the hon.
Minister has had any consultation
with the Ministry of Food and the
Ministry of Finance in this regard and,
if so, with what results?

Dr. K. L, Rao: In this project, the
most important part that should be
completed is the barrage. That bar-
rage will be completed by June, 1968
and It is then time for us to press for
more funds for the excavation of the
canal and so on. It will be the duty
of the Ministry of Irrigatlon and Pow-
er to see that more funds are given at
least next year when the barrage Is
completed and then it will be time for
us to supply the water to the land.
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WaT™ wew : W W
AW H amw & agq @ w0 ok
& It WX ¥ wmw mm R
W Hd wEem Awwr & v oww
SNEE ® TN ¥ W FAw fage &
g1 fafeas @ smaw dar $< @w
EfeR & ww o oaw
1 W T Swms Saw g
SR Faq FO AT 7 fEE g
FFRU QU A FEAT FT G AT
qr9s gfaw”’ 1 Afg 7 e ? v wa
TR W AR ¥ fete fafrd ¥
qTHT FF W A ¥ AT T
FT T TIWAT F 9 SEE F %
gfrm’?r RS §EH R A aE AW
I 7

Dr, K, L, Rao: I entirely agree with
the hon. Member. Every effort will
be made to finance this project as much
as possible.

Shrimatl Lakshmikanthamma: Nei-
ther the Nagarjunasagar project nor
the Gandak project is a State project
They are all national projects......

Mr. Speaker: I know you will ulti-
mately come to the Nagarjunasagar
project.

Shrimati Lakshmikanthamma; We
are all interested in the early comple-
tion of these projects. I would like
to know when the benefits will start
accruing from the Gandak project and
by what year it will be completed.

Dr. K, L, Rao: It is expected that
at the present rate ot fnancing the
project, it will be completed by 1972-
73, If we get an accelerated assist-
ance, it will be completed earlier.
Anyway, as the project gets along, we
will be adding 2% lakh acres every
year for Irrigation and the benefits of
the project will begin to accrue from
next year.

ot Mey yEw : W G-l
qroAT ¥ W aF 1454 AmAwE

AUGUST 10, 1967

Oral Answers 18116

faoreft &t F0 w1 W oFER
I ORW NI} @R ¥ A T
Fmare % faost dmrs@ & fag

ggEar W oW @ro¥; W A
drwy g ?

Dr. K, L, Rao: The hon. Member
has asked about the power position in
U.P. This is not connected with the
Gandak project question. Gandak
project produces a small amount of
power and that will be given to the

Nepal Government according to the
terms of the contract.
Shri Bishwanaih Koy. As regards

the scheme of the Gandak project on
U.P. side, may I know whether U.P.
Government has expressed any soit of
difficulty in completing the work ac-
cording to schedule and, if so. whether
any extra grant will be given to the
U.P. Government?

Dr. K, L, Rao: What applies to
Bihar will also apply to UP. In UP,
this project will irrigate 7 lakh acres.
At the moment, Rs. 4 crores are being
given every year. I think. with an
accelerated assistance, it will be possi-
ble to bring in more area under
irrigation.

Shri Bishwanath Roy: Whether U.P.
Government has expressed any diffi-
culty?

st Wrrr W o ¥ OF smEedr &7
S FEWT ATEATE |

Mr. Speaker: I have not called you:
I have called Shri Madhu Limaye.

off W W WY A ara g
Afaw | & et & o @eT FAT
g1 fowm o & we-Afew
giea fear ar AfeT. ..

Mr, Speaker: Then, I am not going
to allow you. This is not the proper
way. I am not going to call you. 1
have called another Member. I will
call you later.
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st aw fowdr : g9 far g+ faerd
T faosht w5t €3 /@ w7 wwEA
N AT §

£ fagre 1 fauiw feafa Y 3@ <
AT AET FT AET T FE # AU
F¥ @M ZEeqm  faw we ¥
Iq FE AOFE q g7 afe
A1 IEST wOkET # ol

Dr. K. L. Rao: The famine conditions
are more severe in South Bihar and
the Gandak Project is in North Bihar.
Food production from North Bihar
will be more easily available to them
than from the rest of the country.
‘That is quite correct. In that con-
text, the Gandak Project will be ex-
pedited as much as possible, But in
order to relieve the famine conditions
in Bihar, it will be very essential to
take some more projects in  South
Bihar; the suggestions in this respect
have been forwarded to the concerned
Ministries and, I think, consideration
is being given to them,

st T nE@Y 99| fag : AEAE
wewet wgrEd, ¥ Wk AThA AEHE
qf ot ¥ qoAr g F o
Wl gARw #Am swew ¥
qEw ¥ { gafyq  IEET FH OTHT
g @ e gl fafreee Age
A & fe 7 aw F §gEar
TEF FTO FHE AT &1 I
FATT § FTH AU FATIRTY | 5O
Ty wer Qo W fEEr mm oAt ®
awarE g WrAm A 9 g a1 ge
gard T A% atg & gwI AT
* fou T S WERET Wrer fRw S
% fag do &P afk g, @t wAaw
% fag wRw ard &4 ?

Dr. K. L. Rao: As I have already
submitted, the work Is not stopped.
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Actually this year the amount of money
that has been allotted for this Project
is Rs. 13 crores, both in U.P. &hd in
Bihar. Therefore, there is no question
of stopping the work. The only thing
is that one would wish that one has
more money to expedite the Project
and as I submitted, from the next
year when the barrage will be com
pleted, it will be the time for pressing
for more financial assistance for this
Project.

St W AT wETE wERy, #
g € IAF  qgw o A
FET AT AT FET 4V g WA HAT
sTEaTg 1T faww g oW
difer \mww fagr @ sk =@
fequaTs #¢& AL qT9 o fegr g7 3
# |fF f& 57 39 ¥ 3o awwi
Foa fagr gar gH) gEeEe g7 W
Jifeqw \vwa umrs s fmmr & &
stenT g o gad soe fame s

Shri Surendranath Dwivedy: In all
cases, this happens.. (Interruptions).

ot ag fomrd : maw wERT
gz a faegw 2 &1 W HAY
AERY AT ATGHT FLAT IET F w4
97 fqm o &1 947 THRT wowd
7 gw Wt WERT T ITAT A
FEAT TR |

Mr. Speaker: They should not do it,
I agree. There were 44 Shori Notice
Questions. 1 would request the Lead-
ers of the Opposition to examine how
many were from the Congress Party
and then they will know the truth,

Shri Surendranath Dwivedy: That is
not the guestion.

Shri Bal Raj Madhok: That is not
the question. When notices are glven,
{n the first place, we do not get any
answer. Today I got a reply about a
Short Notice Question which I had
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tabled a month back; I got the intima-
tion that it was not accepted. If it is
not accepted, the intimation must come
in a day or two.

Then, in certain Ministries certain
questions are accepted, but sometimes
more important questions are rejected.
Something has 1o be done in this mat-
ter.

Mr. Speaker: I will look into it. If
there are specific cases, they could
certainly bring them to Iy notice. If
there are instances, I will certainly
look into them. (Interruptions).

Shri P, Venkatasubbaiah: On this
particular point, Mr. Limaye said that
the question had been admitted because
those two members Wwere the syco-
phants of the Ministry concerned.
These remarks are most uncharitable,
most unparliamentary,

ot vy femdr: & frel a7 F1 78t
TZ TETE | AT @ ear A9 WY R
g4 gt F07 gfF faar =T
& oafdr wg Fag 9% e
wg fx fagfa s a0

Shri P. Venkatasubbaiah: It is not
becoming of the members to pass such
remarks. 1 would request you to get
those remarks expunged.

off vy fawl: §F 7% adi FarlF
IR ATIFET F

Some hon, Members rose—

Mr. Speaker: Will the hon. members
kindly sit down?

After all, if he wanted to say some-
thing against the Minister, he need not
insult the members, If he has done
that, I am sure, Mr, Limaye would be
very sorry for it. There was nothing
against the member. . (Interruptions;.
I did not understand the exact mean-
ing of that word, but I do not think
there was anything against the mem-
ber. (Interruptions)

Shri P. Venkatasubbalah: Those re-
marks should be expunged.
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Shri Krishna Kumar Chatterji: Those
remarks should be expunged.

Mr. Speaker: No, let them be there.
Shri Madhu Limaye would himself
feel sorry if he has meant any such
thing. I am sure he has no intention
to insult the Members,

ot wy foed : §F 9AF fag wqt
FET

Shrimati Lakshmikanthamma: It is
an insult to the Members, because he
had seid that the Members were doing
chaaploosi.

st WE W1 wenw waiEn, &
ag WE gA FTE AT wak faoig
& foz ) w3 T www #w &fF omw

WL GYFTC 91gAT 41§87 FIwAT $Y

Tq W4T T g I I F]Y

wLaTT 41, ¥4 Ag @ wey gfF

9 fF & qEf qg wEE I3 %W

A g gEfan agtaY e AvE

oS qWE ¥ WG & a9 W ag g

¥} g () o w T 4E

fr wgmmardw, agmar & foo g

qger WEl &7 Fara foar ar fs ag

St WA § WYy qiEEET 9T

ITE WL { ag FgrgaT &4, TrAAT

Har o F0% wid 1z fawag §

Al T e gfF feoe &

AR Tl B SreFT TF T A

FET F? F A A wERT TR

Famin f g woar = AT ¥

age @ gA ww W@ & faE

FOHRY, TT AT & ATRT A FAT

I ?

Dr. K. L, Rao: It is not correct to
say that the taking over of the project
has been decided on any political con-
siderations. In the case of the Rajas-
than Canal, at one stage, there was

almost a decision to take it over. Since
then further consideration was givea,
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and as a result the Rajasthan Canal
has not been taken over by the Centre,
The question of the taking over of a
particular project by the Centre is not
dependent on any political considera-
tlons at all.

On the other hand, for the Gandak
Project, two years ago, we were giving
only Rs. 9 crores; last year and this
year, it has been accelerated, and the
loan assistance that has been given
to it has been increased from Rs. 9
crores to Rs. 13 crores last year, and
Rs. 13 crores again this year. It is not
correct to say that any political con-
siderations are prevailing in this mat-
ter, because Government are most
anxious that this project which is a
big rise-producing project should be
proceeded with as expeditiously as
possible, and if further assistance is
not given, it is entirely because of the
present flnancial stringency and no-
thing else.

The money given by Government to
all these projects is treated as a lean.
For every project it is a loan which
is given and it will be within the State
plan, unless specific provision is made
for it by agreement reached during any
particular year; otherwise, it is taken
only as loan assistance within the
State ceilings.

ot WHE W : e WE IR, HieT
Famge Fot & grfe demT F Ha
g, ag agr @ qfede waw

Mr. Speaker: He wants to know whe-
ther it will be within the State plan
or outside the State plan.

Dr. K. L, Rao: That was exactly
what T was answering. It will be with-
in the State ceiling. For all projects,
it is the same position.

Shri P. Venkatasubbaliah; In all these
big projects where huge financial
expenditure is involved, the projects
are being staggered and they are go-
ing behind schedule, with the result
that the estimates of each project are
going up by leaps and bounds. May
I know whether in this particular pro-
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ject there has been any increase In
the original estimates and if so, to
what extent?

Dr. K. L, Rao: The estimates of this
project have gone up from Rs, 52
crores tg Rs. 137 crores. But the rea-
sons for this are many in number.
One of the important reasons is that
in the original estimate they provid-
ed for construction of canals for 5
cusecs, that is, to serve an area of 500
acres. Since then, a decision has been
taken that it should e 1 to 2 cusecs
to serve an area of 100 to 200 acres.
That is one of the important reasons
for the increase in the estimate. An-
other reason is that originally there
were areas which were left out, but
now all those areas have been Includ-
ed. in other words, the scope of the
project has been extended. This,
along with the increase in the cost of
labour and material etc, has account-
ed for increase in the estimates.

Mr. Speaker: He did not ask specl-
tically about this project. But gene-
rally he wanted to know whether be-
cause of the staggering the cost was
not going up.

Dr, K. L. Rao: Naturally. it is so.
That is what I have submitted. That
is not, however, the only factor for
the increase in the costs: there sare
other factors also which have increas-
ed the estimates,

st fntfar faw @ oo wEiew, F

e AR WIET . . . .

Mr, Speaker: No point of order dur-
ing guestion hour. Do not introduce a
bad principle,

Shri Krishna Kumar Chatterji: The
hon, Minister has admitted that the
Gandak project when completed will
very greatly help in raising produc-
tion of food in the country. That he-
{ng so, what stands in the way of the
Central Government taking up this
project as a Central project so that
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it comes into operation as soon as
possible?

Dr. K, L. Rao: What we mean by
taking over by the Centre is only this
that we will provide more finances.
The actual execution of the project
will be with the State Government.
The Bihar engineers are quite compe-
tent to do the work and they are do-
ing a very good job. We are not able
to provide more finances now because
of the financial stringency this year.

Shri J, B. Kripalani: The gquestion-
ers and the Minister have been talking
of a Plan, Is there any plan now in
existence and if so, has it come before
Parliament?

Mr. Speaker: That is for the Plan-
ning Minister to answer,

st o STgT : § AAT A A
T AgaTg A ot wmd wrE
araaT &7 fadgar &7 & =T A
TER SN R FEC 9K HIETAR AT
fear, mrs oY Far ¢ AEY dave €
afF+ feaEi =1 g 78 faer w0
&, afesdt Fidfr g8 & amg A gAY
TE T AIWTT THT AT @I, Witw
TR AeHiadT aware §)1 F AL
Y & wAAr =wgArg & dr owEr
oY ZTgw WITA F AT A0ER AT
FEr &1 qfewdY T3 F FF FTgU
FT qH ?

Mr. K, L. Rao: [ am not able to fol-
low what exactly the hon. Member
means, The Kosi project has been
practically completed. The Irrigation
Minister of Bihar is taking a very
keen interest in extending irrigation

facilities in the State. So I am not able
to follow what he has in mind.

Mr, Speaker: Shri Limaye. Call at-

tention notice.

st TR aTgT ;& A AT
e fF w1 ot wax I f
g X YT g wmg ?
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Mr, Speaker: The hon. Minister will

not answer as I have called the next
{tem.

Shri S. M. Banerjee: Reply may be
glven next session.

Mr. Speaker: I have no objection.

WRITTEN ANSWERS TO QUESTIONS

Disputes of Rival Trade Unions

%1676. Shri Madhu Limaye:
Dr. Ram Manchar Lohia:
Shri § M. Banerjee:
Shri George Fernandes:
Shri Ram Sewak Yadav:

Will the Minister of Labour and Re-
habilitation be pleased to state:

(a) whether Government's attention
has been drawn to Shri Nawval Tata’s
suggestion that disputes over the re-
presentative character of rival trade
unions be solved through secret ballor;

(H) whether Government propose to
introduce legislation to replace the
present code of conduct in this re-
gard;

(c) whether Government propose to
hold consultation with the State Gow-
ernments on this subject and invite
suggestions from them; and

(d) if not, the reasons therefor?

The Minister of Labour and Rehabl-
litation (Shri Hathi): (a) Yes.

(b) No.

(c) and (d). Views for and against
the adoption of secret ballot were ex-
pressed at the 26th Session of the Tri-
partite Standing Labour Committee In
May, 1967 but no decision was taken
on the subject. This along with other
matters is likely to be considered at
a future tripartite meeting.
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wad wedr gy weaAt, wewen §
g

¥1677. st wiw fag :

ST g 9T SBIAW
st ®Iw qmig :
sft gEgrs wTwAt

1 WK A g T 5 WA,
1967 % arcfes w97 g1 278 &
IACEH Y F gg dard #7 FA
Fat fa .

U(%) 721 a1 7
e FTAL,  FE4AT F
arfeaf  #rgedT Fwem
frawaxfaar g ; =<

(&) afzai, arsa o = faag
fearaui g ?

s q4qT gAate wAr (s grar)
(%) «iv g

qad Aq3C
2000 F4-
T 4

(@) afrmdns T gcaTs J
gfws faar & fa ag faae oo awaty
gro, fagee 297, 1967 F1 gEAET

g7, &3 g W
Reorganisation of Ministry of
Education

*1678. Shri Tridib Kumar Chaun-
dhuri:
Shri S. C. Samanta:

Will the Minister of Education be
pleased to state:

(a) whether he is planning to re-
organise his Ministry to make it more
effective in its functioning, and if so,
the time by which it will be reshapea;

(b) whether he also intends to dis-
pense with the hundreds of schemes
and scores of Committees with which
the Ministry is burdened and many of
whick have become redundant; and

{c) 1f so, .he time by which 1t will
be done?
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The Minister of Education (Dr, T
guna Sen): (a) to (c). The reorganisa-
tion of a Government Department with
a view to making its functioning more
effective :nd reviewing its schemes and
committees to the same end is a nor-
mal continuing function to which
there is and can be no time limit,

wdtny femfegma § Ay fawdf ey
]

*1679. st forw waTc el :
ot T AT qreAwy
st wWo Wo amuit

o1 foen W&t 77 @ W gar
LI E

(%) 7ar g wfega  faes-
faarea & g2 77 fawgi &7 fowr
Ay & Ao e @

(=) afzgl, drga avaeg § 57
wfmn frag f&7 w13 #Ygwrgar
& A

() #ar zw fasafgares &
9Ty WA AT FdwTA fawat &
fana wemag & fad w15 fase
FreAT FA4TE ST @ g7

oo wt (w10 famqm W)
(=) o1 gt favafaareg w0 faae g
fe o fama qar da-weqadi &
qrEgEFA  F1 A€ fwar oy

(@) famafaarrs w3a" =@
 dg-wengdl F B gy EIEY
wera #1 oy foaar g, = fs awr
fama d4dt  Tedry ga¥ fa=radT

A

(w) favafamrag  war, arforsg
v fawre # gl § wE qETE
s w faar 30
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Privy Purses

*1680. Shrimati Tarkeshwari Sinha:
Will the Minister ¢f Home Affairs
be pleased to state:

(a) whether Government's attention
bas been drawn to the statement by
the Punjab Finance Minister that the
State Government would examine the
guestion of abolishing the allowance
of princes and their relatives and for-
mulate a definite policy about it;

(b) whether some other State Gov-
ernments have also indicated to Gov-
ernment their intention to abolish the

privy purses; and

(c) if so, the reaction of the Cen-
tral Government thereto?

The Minister of Home Affairs (Shrl
Y. B, Chavan): (a} The Government
of India have seen press reports about
the statement referred to. However,
according to the information furnished
by the State Government, they have
made a budget provision of Rs. 6,53.020
for payment of these allowances dur-

ing 1967-68.

(b) and (c). Do not arise, as under
article 291 of the Constitution privy
purses are to be charged on and pald
out of the consolidated Fund of Indla.

Education Commission

Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Yajna Datt Sharma:
Shri B. N. Kureel:

Shri K, Pradhani:

Shrl Heerji Bhal:

Shri Hukam Chand Kachwal:
Shri Sidheshwar Prasad:
Shri Sradhakar Supakar:
ghri Swell:

shri R. K, Birla:

Dr. Karnl Singh:

Shrl Kikar Sugh:

Shri Kolal Birua:

*1681.
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shri Natha Ram Ahirwar:
Shri Shiva Chandra Jha:

Will the Minister of Education be
pleased to state:

(a) whether the recommendations
made by the Education Commission
have since been considered; and

(b) if so, the decisions taken by
Government thereon?

The Minister of Education (Dr. Tri-
guna Sen): (a) and (b). The recom-
mendations of the Education Commis-
sion are under the consideration of the-

Government.

gerids W el faw awg

*1682. st g™ fag W :
T MR-ET HAT 1497, 1967
qzifeg we =T 504 FEET F
wag ¥ 48 aqd #Fa T
fo Ao ¥y fga g
g & areE wvwre gra FAE T
st & &1 ofzerm fAgs ?

nged WA (s gwewr I
asgrer):  ATHA F1 ol 7% Wi AT

g1

i ¥ sfafaafanr asae

*1 68 3. 5t gman Ty gk :
Y gER W FHAW
sit frger fog
oY fto wo Tl ¢
A WFTHIC FAWIC :
At fawaw W ¢

a1 feven WAl 1357, 1967 ¥

We—gEAT W deqr 11 ¥ I ¥
ﬁsﬁnmﬁﬁwﬁiﬁ::

(%) T wwew ¥ gn whe-

focafaere @ § feR ol
o w1 ¥ @ @ wwa §,
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(@) afz g, @ ¢ qar B
wer &1, fag q¢ ga gag & fem
fqr mar 4r, v F@IE; W

(w) afgadi, drafcmm 1 gar
amx #§ s fogar @@ a0
Fearqar &7

farerr worera W e sy (sft A
fag) : (%) &, &0

(@) za wfqemg & =afud
a3 F wT A AT W g AT F
fea 7 ageagel sqaeqwg faamase
&t g4 qEdw (AEET) FEdfaq
¥ faasr wfgar §9ygew™a # .
Iqael ¥ qEF@ T UF Al AR
qr W @ & 7 §)

() wer adf =5

Assisiants in the Centra] Secretariat
Services

*1684. shri P, L. Barupal: Will the
Minister of Home Affairs be pleased
{o state:

(a) the number of Assistants who
have put in more than 20 years ser-
vice in the Assistant’'s grade,

(b) whether it is a fact that there
s stagnation in this grade and there
{s no chance of promotion for the old
Assistants;

(c) whether it is also a fact that the
Committee of Joint Secretaries have
not taken any decision about their
geniority and promotion during the last
17 months; and

(d) if so, the steps taken by Govern-
ment to remove the genuine hardship
of the old Assistants?

The Minister of State in the Ministry
of Home Affairs (Shri Vidya Charam
Shukla): (a) to (d). Figure regarding
the number of Assistants of the C.S.S.
who have put In more than 20 years'
pervice in the grade of Assistant are
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not readily. available. According to the
information collected in 1965, however,
there were about 1,559 Assistants who
had rendered 15 years of service or
more in the Assistants’ grade of the
C.S.S. Originally the C.S.S. Scheme had
prescribed direct recruitment to 50 per
cent. of the permanent vacancies in the
grade of Assistant Superintendent
(Section Officer—Grade III) angd the re-
maining vacancies Were to be filled by
the promotion of Assistants (i) on the-
basis of seniority and, (ii) through the:
Section Officer’s Grade limited compe-
titive examinations held by the UP.S.C.
With a view to improving the prospects
of promotion of the Assistants, since
October, 1962, the direct recruitment
quota in the Section Officers’ grade had
been reduced from 50 per cent. to 25
per cent, for a period of 5 years and to
33} per cent. thereafter. According to
information collected in 1965, out of
about 5.500 Assistants in the Central
Secretariat Service, only about 64 had
reached the maximum of their pay
scale. It cannot, therefore, be said that
there is great stagnation in this sense.

2. In any case, this question is one
among various items referred for con-
sideration of the Co-ordinating Com-
mittee in the M.H.A. While the Com-
mittee has submitted its first report
rovering matters already considered by
it, this particular item is currently under
consideration and its recommendations.
thereon are expected shortly.
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Expelled Priests

#1688. Shri Baburao Patel:
Shri Ramavatar Shastri:
Shri K. M. Madhukar:
Shri Chandra Shekhar Singh:

Will the Minister of Home Affairs
be pleased to stzte:

(a) the names and nationalities of
the Christian missionaries in India who
were served with expulsion orders dur-
ing the first six months of 1967;

(b) whether the priests have com-
plied with the Government order:

(c) the reasons for serving lhe ex-
oulslon order; and

(d) whether they will be allowed 1o
return to India after a lapse of time?

The Minister of State in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): (a) to(c). A Statement is
placed on the Table of the House.
[Placed in library. See No. LT-1395/
67].

(dy No. Sir.
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Exodus Enquiry Commission Report

*1690. Shri Samar Guha: Will the
Minister of Home Affairs be pleased to
state:

(a) whether it is a fact that the re-
port of the Exodus Enquiry Commis-
sion under the Chairmanship of Justice
J. L. Kapur has been completed and
submitted to Government; and

(b) if so, the findings of the Com-
mission and when Government are go-
ing to publish that report and place it
on the Table of the House?

The Minister of Home Affairs (Shri
Y. B, Chavan): (a) Yes, Sir.

(b) The Commission reported that
among the main causes for the large-
scale exodus of minorities from East
Pakistan were the non-observance of
the Nehru-Liagat Pact, acute economic
distress among the minorities, wide-
spread feeling of insecurity and the
failure of administration to protect life
and property, discriminatory legislation
affecting the property rights of mino-
rities and large-scale communal dis-
turbances. The Government do not
propose to make the report public at
present,
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Rioting by Sadhus courting arrest in
connection with anti-cow slanghter
agitation in the New Delhi jail.

¥169L. Shri Ishag Sambhali:
Shri Ramji Ram:
Shri Ghayoor Ali Khan:
Shri Chandra Shekhar Singh:
Shri K. M, Madhukar:
Shri Ramavatar Shastri:
Shri Latafat Ali Khan:
Shri Satya Narain Singh:
Shri N. R, Patil:

‘Will the Minister of Home Affairs be
leased to state:

{a) whether it is a fact that the
Sadhus convicted in connection with
the anti-cow slaughter agitation indulg-
ed in rioting in the New Delhi Jail. as
a result of which they have been chal-
laned;

(b) if so, the number of such Sadhus
and the Sections of the Indian Penal
Code under which they have been
challaned; and

(c) the preventive action the Jail
authorities have taken to stop the re-
currence of such offences?

The Minister of State in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): (a) Yes, Sir, on 20th March
1967.

(b) Six persons have been challan-
ed for offences under sections 147, 149,
304 1.P.C.

(¢) The security arrangements have
been tightened and greater vigilance
is being exercised.

Mid-Term Elections

#1692, Shri Kanwar Lal Gupta: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether it is a fact that some
Chief Ministers have advisedq Govern-
ment to hold mid-term elections after
the fall of a Ministry in a State;

(b) if so. the reaction of Govern-
ment thereto; and
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(c¢) whether Government have deeld-
ed any principle or policy about tbe
holding of mid-term elections?

The Minister of Home Affairs (Shri
Y. B, Chavan): (a) No, Sir.

(b) Does not arise,

(c) Government are not required to
formulate any policy regarding mid-
term elections,

National Committce for Gandhi
Centenary.

%1693, Shri D. C, Sharma:
Shri 0. P. Tyagi:
Shri Ram Gopal Shalwale:

Will the Minister of Education be
pleased to state:

(a) whether a grant of Rs. 500,000
given to the National Committee for
Gandhi Centenary for 1966-67 was
spent on holding numerous meetings
of the sub-Committees, salary and
allowances of the staff, travelling ex-
penses. car maintenance and publicity
according to the Balance Sheet;

(b) whether it is a fact that hardly
any donations have been received by
the Committee;

(e) if so. whether such a waste of
public money has been enquired into;
and

(d) the amount allotted to the Com-
mittee for 1967-68 and how it is pro-
posed to be spent?

The Minister of Education (Dr, Tri-
guna Sen): (a) Out of the grant of
Rs. 5 lakhs, only Rs. 291,776 was uti-
lized during 1966-67. The major part
of the expenditure was for advances tn
Sub-Committees for implementation nf
their programmes and the balance was
for staff, travelling allowance, contin-
gencies and miscellaneous items. A
copy of the Balance Sheet is placed on
the Table of the House. [Placed in
Library. See No. LT-1306/67].

(b) The Committee has not asked
for donations so far.
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(¢) The Government do not consider
the expenditure incurred by the Na-
tional Committee as a waste.

(d) A statement ig laid on the Table
©of the House. [Placed in library, See

No. LT-1397(67).
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Immigrants from East Pakistan into

Cachar,

#1696. Shrimati Jyotsna Chanda: Will
the Minister of Labour and Rehabili-
tation be pleased to state:

(a) whether at present new mig-
rants are entering daily in the Dist-
trict of Cachar from East Pakistan;

{b) if so, the number of familles who
have come until now and the reasons
thereof; and

(c) the arrangements made for their
rehabilitation?

The Minister of State in the Minis-
try of Labour, Employment and Re-
habilitation (Shri L. N. Mishra):
(a) Influx of migrants In Cachar
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district in the month of July, 1967 has
“Yeen reported. The influx is still con-
tinuing.

(b) 288 families are reported to have
migrated to the Cachar district up to
the 6th August, 1967. Harassment and
violence by the members of the majo-
rity community in East Pakistan, eco-
nomic discrimination, and a strong
feeling of insecurity have been cited

by the migrants as their reasons for
coming away to India.
(c) According to reports received,

most of these migrants have been com-
ing without migration certificates, Nor-
mally migrants who come without mig-
ration certificates are not allowed entry
into India and even on entry are not
eligible for any relief or rehabilitation
assistance. However. on humanitarian
grounds, after ap initial screening of
their bona fides, migrant families con-
sidered deserving of assistance are be-
ing accommodated in relief camps in
Cachar district and are being glven
normal relief assistance, as approved
for East Pakistan migrants. The ques-
tion of their rehabilitation will be taken
up later.

Arrest of Christian Missionaries in
Bihar

*1697. Shri Viswanatha Menon:
Shri K, Anirudhan:

Will the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that the re-
port appeared in Blitz, dated the 8th

July, 1967 that 72 Christian Mission-
aries were arrested in Bihar;

(b) it so, the reasons for their arrest;
(¢) whether they are Indians; and

(d) the particulars of
case?

the whole

The Minister of State in the Ministry
of Home Affairs (Shri Vidya Charan
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Shukla): (a) Government have seew

the report. But there is no factuad
basis for the report.

(b)to (d). Do not arise,

Weightage to Scheduleq Caste and
Scheduled Tribe students for admission
in Jamia Millia,

*1698. Shri R. S, Vidyarthi:
Shri Molahu Prasad:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Universities in the country give relaxa-
tion in marks upto 5 per cent. for

admission of the Scheduleq Caste can-
didates;

(b) whether the Jamia Millia, Delhi

is not giving any relaxation to the
Scheduled Castes students in the
Junior Basic and Basic Education

courses and has denied admission in
certain cases: and

(c) if so. whether Government pro-
pose to take some steps to put an end
to such a treatment at the hands of
the -Jamia Millia. Delhi?

The Minister of Education (Dr, Tri-
guna Sen): (a) Such a concession has
been suggested by the Ministry of Edu-
cation to all the Universities, includ-
ing the ‘deemed’ Universities. How-
ever, it is for each Untversity to decide
the exient to which this concessionr
may be given.

(b) Jamia Millia has now decided to
reserve 20 per cent. seats for Schedul-
ed Castes/Tribes students and to give
relaxation of 5 per cent. in the aggre-
gate marks obtained in the qualifying
examination for purpose of admissiom
to different courses from the academic
session 1967-68. As a special case the
date for receipt of applications fromx
such candidates has been extended
upto August 16, 1967,

(c) Does not arise.



18141 Written Answers SRAVANA 19,

ey fiforay # wpgfer et
wergfre wnfew anfat @ frenfeat
s

*1699. 5 TH =TV :
ot oTwet W
st Weg wEw
st o wHW
Ty faen o gz sy A FAr
w4 fE

(%) mvog 7= ¢ 5 Wi 7@
arfrar fafear  ge=ifiar #t wEE
i E;

(@) v ag ot &= & fF sqgfaa
anfet ¥ @eF s wsfeal ® oag
saw 7E o a7 @ 8

() Far dim srefwal 7 afaw S
gfar & fayr maew o7 fabr & oo &
wTae o wteT fay 1y ifs § wefeat
wgfes anfa 4 wk

(w) afe g & ;=1 TR W
fqax wfin fafer semfiar ®
HAEH T T FA AT 7

fen st (w0 P @W)
(%) oF g 1

(@) = (7). sufer & =fesi
& Ard ¥ wpgf ohe qur SEfE
aifew anfaal & el Y % fama
ot @ g o} 1 aeER wqgiea
S # A el ¥ wdew g
foat MAaw wifad Avga g T@
@ e Y T @ o ¥ e
1967-68 % tWfas wa ¥ fafow
et ¥ afew & sew & fa
wgfa/mfer nfaat & faafdi &
fad 20 sfowa sl & Yfaa s@ =
o{\¥ gaTETlt qqaT ¥ yeew g wel A
s sfama & famaw 23 w1 fokr ey

1889 (SAKA)‘ Written Answers 18142

21 iy A & o7 ¥ O seiEard
F mraeA At & w £ arow 16 W
1967 TF q@T A T &

(7) s 7 g=am |
Foreign Missionaries in Mizo Hill Areas

#1701. Shri K. P. Singh Deo: Will
the Minister of Home Affairs be pleas-

* ed to state:

(a) whether it is a fact that the
Mizo Hills have been cleared of foreign
missionaries indulging in anti-Indian
activities;

(b) whether any protests have been
received from Government of foreign
countries to which these missionaries
belonged; and

{c) if so, the
ment thereto?

reaction of Govern-

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya Cha-
ran Shukla): (a) Some forelgn mis-
sionaries who came to notice for pre-
judicial activities, have been made to
leave the Mizo Hills District,

(k) No. Sir.

(¢) Does not arise.

Ban on Opening of New Branch
Post Offices

#1702. Shri Jyotirmoy Basu:
Shri C. K. Chakrapanit:
Shri Satya Narain Singh:
Shri E, K, Nayanar:
Shri P. P, Esthose:

Will the Minister of Communications
be pleased to state:

(a) whether there is any ban on the
opening of new Branch Post Offices;

(b) if so, the reasons therefor;

{c) the number of cases during 1968
sanctioned for opening of new Branch
Post Offices as speclal cases;

(d) whether Government propose to
lift this ban; and
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(e) it so, when?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri I. K. Gujral):
{a) and (b). Owing to the financial
stringency certain restrictions were
Imposed in August, 1966 on the open-
Ing of Extra Departmental Branch
offices; but these have been removed
with effect from 7th August 1967,

(c) 99.

(d) and (e). Dp not arise now.

Christian Institute for study of Religion
of Society, Bangalore

#1703. Shri Kartik Oraon:
Shri 0. P. Tyagl:
Shri Kanwar Lal Gupta:

Will the Minister of Home Affairs be
pleased to state:

(a) whether Government are aware
that a book entitleq “Tribal Awaken-
Ing"” has been published by the Chris-
tian Institute for the Study of Religion
o Society. Bangalore, in which an
attempt has been made to distort and
destroy Tribal Religion by identifying
Christianity as one of the tribal reli-
gions; and

(b) if so, the action Government pro-
pose to take for the protection and
promotion of tribal religion?

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) and (b). Facts are
being ascertained from the Govern-
ment of Mys~sre.
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Kideapping of a school girl by a
Delhi Police Official

#*1785. Shri Shri Chand Goel: Will
‘the Minister of Home Affairs be pleas-
ed to state:

(a) whether a Delhi Police Official
recently kidnapped a sixteen year old
achool girl from her home in Gautam-
nagar, New Delhi; and

(b) if so, whether
been arrested?

'The Minisier of State in the Minis-
try of Home Affairs (Shri Vidya Cha-
ran Shukla): (a) Yes, Sir.

the culprit has

(b) He has not been arrested so far.
Every effort is being made to trace
the girl and the accused person.
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Nomination of two M.L.As, to Goa
Assembly

1706-A. Shri D, C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the Opposition Members
of the Goa Assembly have represented
to the Prime Minister against the
nomination of two Members to the Goa
Assembly and have not been attending
the Assembly Session in protest there-
to; and

(b) it so, the action taken or pro-
posed to be taken in the matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya Cha-
ran Shukla): (a) There had been such
a representation from the President of
an opposition party in the Union terri-
tory. The opposition members have
been attending the Assembly during
.he question hour and leaving the
house thereafter protest against the
nominations,

(b) As the nominations have been
made in accordance with law and the
nominated members have assumed
office, no further action is proposed to
be taken in the matter.

Loans to Private Bodies for building
houses

#1709. Shri Madhu Limaye:
Shri S. M. Banerjee:
Dr. Ram Manohar Lohia:
Shri George Fernandes:
Shri Ram Sewak Yadav:

Will the Minister
pleased to state:

(a) whether the West Bengal Local
Self Government Minister submuttea
any note to the Centre/Life Insurance
Corporation about the Life Insurance
Corporation's policy In regard to giv-
ing of loans to private bodies for bufld-
ing houses;

of Finance be

(b) if so, the main suggestions made
therein; and

(¢) the reaction of Government/
Life Insurance Corporation thereto?
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‘The Minister of State in the Minis-
try of Finance (Shri K, C. FPant):
(a) No, Sir.

(b) and (c), Do not arise.

Inventory accumulation in Public
Undertakings

*1710. Shri §. S, Kothari:
Shri Yashpal Singh:
Shri Ram Gopal Shalwale:
Shri Kameshwar Singh:
Dr, Karni Singh:
Shri Madhu Limaye:

will the Minister of Finance be

pleased to state;

(a) whether it is a fact that inven-
tory accumulation in the public sector
undertakings in general is considered
by Government to be very high; and

(b) if so, the steps which are being
taken by Government to ensure that
the level of inventories is brought
down?

The Minister of State in the Minis-
try of Finance (Shri K, C. Pant):
(a) Inventory levels in some Public
Enterprises are high; but no generalisa-
tion can be made in this matter.

(b) Government have already stress-
ed- -t Public Sector Undertakings the
need for a critical study of inventories
and they are also arranging for Courses
in this subject at some of the Institutes
of Managemeént, Government have also
recently constituted a Committee to
examine, in detail, the methods of in-
ventory control and the levels of inven-
tories. in relation to production/opera-
tional requirements in selected enter-
prises. The Committee will advise
Government on the measures necessary
to keep the inventory at economie
levels and also suggest improvements
in the techniques of inventory manage-
ment, '

Polio

#1711, Shri A, K, Kiska:
Shri 8. N. Maiti:
Shri Tridlb Eumar
dhuri:

Chau-
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Shri Yashpal Singh:

Shri 8, C. Samanta:

Shri Abdul Gani Das:

Will the Minister of Health an8
Family Planning be pleased to state:

(a) the percentage of children at-
tacked by polio in the country;

(b) whether Government have anw
proposal to arrange for polio-vaccina-
tion as a natiomal policy to prevent it
and

(c) whether any foreign assistance
is expected in this behalf?

The Deputy Minister in the Ministry
of Health and Family Planning (Shrk
B, S. Murthy): (a) No all India survey
has been condurted to assess the inci-
dence of Polio in the country. How-
ever. from the statistics available from
the States, the incidence of Polio is
seen to vary from -002 per cent. to
0-38 per cent,

(b) Arrangements are being made to
attain self sufficiency in the production
of polio vaccine within a few years.
This will enable immunisation being
carried out in the M.C.H. Centres in
the country.

(c¢) Does not arise.

Sulphur from coal

#*1712. Shri R. Barua:
Shri D. N. Patodia:

Will the Minister of Petreleam amd&
Chemicals be pleased to stale:

(a) whether any attempt has been
made in Assam to extract sulphur from.
coal;

(b) if so, whether any project re-
port hag been drawn up in this regard;
and

(c) whether the demand for sulphur
in fertilizers, chemicals and paper fn-
dustries will be met from the coal fa

Assam having a high percentage ot
sulphur eonlent?
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The Minister of Planning, Pctroleum
and Chemicals and Social Welfare
(Bhrj Asoka Mehta): (a) to (c). The
Regional Research Laboratory, Jorhat
thas done some pilot plant work on the
utilization of Assam Coal, including
the recovery of sulphur. The Labora-
tory bas prepared a project report for
setting up a coal-power complex cover-
4ing the production of 600 MW of pow-
er, a 720 mile long high-voltage trans-
mission system to North Bihar, the
fluidised carbonization of 2,000 tonnes
of coal per day, the hydro-refining of
tar to recover middle distillates, the
recovery of 12,000 tonnes of sulphur
.:and the production of 36,000 tonnes of
cement per year. The report is under
consideration. As will be seen, the
anticipated production of sulphur is
only a small part of the Scheme.

Beeial Control over Banks and Credit
Agencies

#1713. Shri Sidheshwar Prasad:
Shri Bedabrata Barua:
Shri N, K. Sanghi:

Shri Y. A. Prasad:

Shri S. S. Kothari:

Shri Yajna Datt Sharma:
Shri P. N. Solanki:

Shri D, C, Sharma:

Shri Jyotirmoy Basu:
Shri Kanwar Lal Gupta:
Shrl Ram Gopal Shalwale:
Shri Onkar Singh:

Shri Virendra Kumar Shah:
Shri Shiva Chandra Jha:

Will the Minister of Finance be

pleased o state:
(a) whether Government have com-

pleted examination of the implications
.of social control over banks and other

credit agencies;
(b) it so, the findings thereof; and

(c) if not, whether any steps have
‘been taken in this direction?

The Minister of State in the Ministry
.of Finance (Shri K. C. Pant): (a) to
(c). The matter is still under examina-

tion.
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Barauni Oil Refinery

#1714, Shri Bhogendra Jha: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether working of the Baraunl
0Oil Reflnery is very unsatisfactory;

(b) if so, the reasons therefor;

(c) whether this Refinery showed a
deficit balance-sheet of Rs. 1 crore last
year and it is not likely to show any
profit this year; and

(d) if so. the steps taken by Govern-
ment to turn this Refinery into a pro-
fitable concern?

The Minister of Planning, Petroleum
and Chemicals and Social Welfare
(Shri Asoka Mehta);: (a) No, Sir.

(b) Does not arise.

(¢) The Barauni Refinery incurred a
loss of Rs, 1,1049,351-36 P. during -~
1965-66. During 1966-67 the refinery
has made a profit of Rs. 34 lakhs,

(d) The measures taken such as
modification in the coklng unit, the
development of an adeguate market for
low sulphur heavy stock and the com-
missioning of the bitumen and lube
complexes should result in the Reflnery
operating at its designed capaclty and
earning profits like any other reflnery.

Co-operative House-Building Socleties
in Delhi

#1716. Shri M. L, Sondhi: Will the
Minister of Works ,Housing and Supply
be pleased to state:

(a) whether it is a fact that the Re-
gistrar of Co-operative Socities, Delhi
refused to register new Cooperative
House-Bullding Socleties formed by
the Government employees unless the
certificate of availabllity of land is pro-
duced from the Houslng Commissioner,
Delhi;

(b) if so, whether he is competent to
refuse registration on this ground;

{c) whether It is also a fact that the
Housing Commissioner will not enter-
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tain any request for alloiment of land

unless the Society is registered; and

(d) the action taken to remedy the
situation?

The Minister of Works, Housing and
Supply (Skri Jagannath Rao): (a) The
Registrar requires all new Housing
Building Cooperative Societies applying
for registration to satisfy him that
they would be provided with land to
carry out their purpose, and refuses to
register any Society which cannot so
satisfy him.

(b} Under Rule 3 of the Delhi Co-
operative Societies Rules, 1950, the Re-
gistrar, Cooperative Societies, is em-
powered to refuse the registration of a
Cooperative Society if in his opinion
the Society is unable to attain its ob-
ject as laid down in its bye-laws.

(c) Yes,

(d) A proposal is under consideration
to recognise and register those new
house-building cooperative societies
which are willing to take land on
‘group housing’ basis.

Conclusion of contract for jute mail
bags by DGS&D

#1717, Shri Tamaskar:
Shri Nitiraj Singh Chaudhary:

Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether recently a contract for
jute mail bags of value of over Rs. 30
lakhs has been concluded by the Direc-
tor-General of Supplies and Disposal
on negotiated basis;

(b) whether it is a fact that nego-
tiatlons were so carrfed out that firms
quoting tor tnls 1tem, got an opportu-
nity to revise their prices, and ult-
mately, negotiations for supply were
carried out with number of firms,
sharing different quantity of order, on
the revised prices which was approxi-
mately Re, 1 higher than the original
prices;
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(c) the necessity for calling the firms
for negotiations and timing the nego-
tiations in such a way that the Arms
may get an opportunity to revise thelr
prices;

(d) the extent of loss suffered by

the Exchequer by placing the orders
on revised rates;

(e) whether it is a fact that SPE
is enquiring into the affairs; and

(f) if so, the results of the enquiry®

The Minister of Works, Housing.
znd Supply (Shri Jagannath Rae):
(a) The contracts were concluded part-
ly on the basis of competitive bids and
partly on negotiated basis.

(b) and (c). It became necessary to
call the firms for negotlations as some
of the firms had revised thelr prices
originally guoted by them In their
tenders and others had quoted pro-
tracted delivery periods. It is true
that slightly higher prices were quotea
by the firms for the negotiated quan-
tity. The firms however, agreeq to
guaranteed delivery periods with pre-
estimated liquidated damages In case
of delay.

(d) As the lowest tendering firms
had revised their prices before negotia-
tions. the question of any loss to the
exchequer does not arise.

(e) The S.P.E. had requisitioned the
files which were later returned by
them. No gueries have been raised by
the S.P.E.

(1) Nothing has been heard from the
S.P.E. so far,

Food Aid from consortium couniries

#1718. Shri Ram Kishan: Will the
Minister of Finance be pleased to
state:

(a) whether Government are hoping
to secure the balance of three million
tons of food aid promised to India by
the Consortium countries by Septem-
ber; 1987;;
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(b) if so, whether Government have
made any alternative arrangements, if
due to unforeseen circumstances this
assistance does not materialise; and

(c) the alternative arrangements
made by Government in this regard?

The Deputy Prime Minister and Min-
ister of Finance (Shri Morarji Desai):
(2)to(c). The Consortium at its meet-
ing held in April 1967, aimed at a
target of assistance of 6 million ton-
nes of foodgrains for the second half
of 1967, 3 million tonnes under PL 480
from the U.S.A. and another 3 million
tonnes from other sources. Out of the
P.L, 480 assistance from U.S.A., agree-
ment has already been signed for 1-5
million tonnes and discussions are pro-
ceeding about the balance 1'5 million
tonnes. Canada has given us a gift of
590,000 tonnes of wheat and Australia
has announced a gift of 150,000 ton-
nes of wheat. Other gifts amount to
60.000 tonnes. Members of the Consor-
tium who are unable to supply food-
grains are considering assistance in
other forms, such as debt relief. in
order to release free foreign exchange
with which India may buy food.
While a final decision from all mem-
bers on this is still awaited. we have
ourselves authorized commercial pur-
chases against free foreign exchange
amounting to about $150 million,
which is the C&F value of 907,000
tonnes of wheat and 540,000 tonnes of
rice.

Flood Control in Delhi

#1719, Shri Bal Raj Madhok:
Shri O, P. Tyagi:
Shri T. P. Shah:
Shri Raghuvir Singh Shastri:

Will the Minister of Irrigation and
Power be pleased to state:

(a) wpether the Delh Zuministration
have syggested any scheme for flood
control in the Union Territory of Delhi
before the on set of monsoons;

(b) 1f so. the detalls thereof; and

(c¢) the action taken thereon so far?
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The Minister of Irrigation and Power
(Dr. K, L. Rao): (a) to (c). The fiood
control works in Delhi are being exe-
cuted in accordance with a phased pro-
gramme included in the Annual Plan.
Certain flood control measures which
were considered urgent in the light of
the experience of the floods of 1966
were, however, taken up. These in-
clude extension of Palla Bund, raising
of the Mukhmelpur Bund and tempo-
rary measures for protection against
erosion by river Yamuna near Burari
and Jagatpur villages. The temporary
protection works were completed as
also extension of Palla bund and 5,400
ft. Mukhmelpur bund,

Idikki Hydro-Electric

#1720. Shri Vasudevan Nair: Will
the Minister of Irrigation and Power
be pleased to refer to the reply given
to Short Notice Question No. 24 on the
6th July, 1967 and state:

Project

(a) whether Government have since
been able to conclude negotiations with
the Canadian authorities on the Idilki
Hydro-Electric Project;

(b) if not, the reasons therefor;

(c) whether it is a fact that the
Government of Kerala have objected
to the constitution of the Control
Board for this project; and

(d) it Government'’s
thereto?

so, reaction

The Minister of Irrigation and Power
(Dr, K. L. Rao): (a) and (b). The
negotiations have since been concluded
with the Canadian authorities.

(¢) and (d). The nature of machinery
to be set up for mutual consultations
between the Central and the State
Governments and to facilitate the pro-
gress of work is under consideration.

Communist literature seized at Palam

*1721. Shri Swell:
Shri Marandi:
Shri D. C. Sharma:
Shri Raghuvir Singh Shastri:
Shri ¥, S. Kushwah:
Shri Prakash Vir Shastri:
Shri Ram Avtar Sharma:
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Shri Shiv Kumar Shastri;
. Shri Atam Das:

Dr. Surya Prakash Puri:
Shri Shri Chand Goel:

Shri S, S. Kothari:

Shri Jagannath Rao Joshi:
Shri Hukam Chand Kachwai:
Shri Bharat Singh Chauhan:
Shri K, P. Singh Deo:

Shri R. R, Singh Deo:

Shri D. N, Deb:

Shri Yashpal Singh:

Shri Mahant Digvijai Nath:

Will the Minister
pleased to state:

of Finance be

(a) whether it is a fact that anti-
Indian Chinese Communist literature
was seized from the baggage of an In-
dian National at Palam Airport on the
19th July, 1967;

(b) it so, whether the Indian na-
tional concerned has been identified;

(c) whether an investigation into the
affair has been made; angd

(d) if so, the outcome thereof and
the action taken in the matter?

The Minister of State in the Minis-
try of Finance (Shri K. C. Pant):
(a) On 19th July, 1967 the unaccom-
panied baggage of an Indian national
who had earlier arrived at Palam air-
port from Manila was examined by the
customs officers at Palam airport and
found to contain Chinese publications
including some copies of the periodical
“Peking Review” import of which into
India is banned. All the publications
were detained for further scrutiny.

(b) The person concerned has been
identified as Shri Har{ Singh, son of
Shri Harbant Singh of village Panduri
in the district of Ludhiana, Punjab.

(c) and (d). The detained literature
is still under scrutiny. The antece-
dents of Shri Hari Singh are also
being checked up. " Further action in
the matter will be taken after thn
investigations are over.
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Housing Finance Corporation

*1722. Shri D. C, Sharma:
Shri Kanwar Lal Gupta:

Will the Minister of Finance be pleas-
ed to state:

(a) whether the proposal to set up a
Housing Finance Corporation has been
finalized;

(b) if so, the details thereof; and

(c) when the Corporation will be in
a position to start functioning?

The Minister of State in the Ministry
of Finance (Shri K. C. Pant): (a) The
proposal to establish a Housing Finance
Corporation has been deferred for the
present.

(b) and (c). Do not arise.

Silver to U.S. for Foreign Exchange
payment

%*1723. Shri S. K, Tapuriah: Will the

Minister of Finance be pleased to
state:

(a) whether the Government of
U.S.A. have made representation to

the Government of India to supply $il-
ver for foreign exchange payment,

(b) it so,
thereto;

Government’s reaction

(¢) whether the price of silver in
India is lower than the international
prices; and

(d) the value and quantity of silver
available in India?

The Deputy Prime Minister and Min-
ister of Finance (Shri Morarji Desai):
(a) No, Sir.

(b) Does not arise.

(c) The price of silver in India is at
present lower than the international
prices.

(d) Tt has been estimated that the
quantity of silver available in India is
about 4,000 million fine ozs. valued at
about Rs. 4,500 crores at present day
prices.
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Paradep Port Project

#1724, Shri P. K, Deo:
Shri K, P. Singh Deo:
Shri Srinibas Misra:
Shri Chintamani Panigrahi:

Will the Minister
‘pleased to state:

of Finance be

(a) whether the Government of
‘Orissa have asked the Central Govern-
ment to reimburse the amount spent
by the former in the construction of
‘the Paradeep Port since the Central
Government took over the Paradeep
Port Project;

(b} if so, the reasons for not re-
imbursing the amount; and

(c) whether Government are aware
‘that it has upset the Fourth Five Year
Plan of the Orissa Government?

The Deputy Prime Minister ang Min-
ister of Finance (Shri Morarji Desal):
(a) Yes, Sir.

(b) The Government of India did not
at any time undertake to finance the
Paradeep Port Project. In fact, the
State Government embarked on the
project without the approval or the
concurrence of the Government of
India. As the State Government
«could no longer finance the project. the
Central Government, on the reguest of
the State Government, took it over on
1st June 1965.

Further, even though there was no
commitment at any time on the part
-of the Central Government to finance
the Paradeep Port Project, the Gov-
-ernment of India have already accom-
modated the State Government by
granting loans equivalent to their total
investment in the project,

The Interest liabilities of the State
‘Government in respect of this loan
were duly taken note of by the Fourth
Finance Commission in making neces-
sary financial adjustments.

(c) The outlays on the Fourth Plan
are related to the availability of re-

snurces both at the Centre and in the
States. and the final figures for these
over the Plan period are still to be
decided.
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Export of Silver

#1726. Shri N. K, Somani: Will the
Minister of Finance be pleased to
state:

(a) whether Government are aware
that the international price of silver
are around Rs. 60 per kg above the
Indian prices;

(b) whether Government propose to
allow the export of silver in any form
with immediate effect in view of the
present gap and the continuous spurt
In international prices and India's esti-
mated stock of Silver being at 55
billion ounces; and

(c) if not, the reasons therefor?

The Deputy Prime Minister and Min-
ister of Finance (Shri Morarji Desai):
(a) Yes, Sir.

(b) and (c). The matter is under

consideration.
Backward Areas in Madhya Pradesh

Shri Nitiraj Singh
Chaudhary;

Shri G. S, Mishra:

Shri N. K. P_ Salve:

Shri Nathu Ram Ahirwar:

#1727,

Will the Minister of Planning be
pleased to refer to the reply given to
Starred Question No. 968 on the 6th
July, 1967 and state:

(a) whether the views of Madhya
Pradesh Government with regard to
the identification of backward areas In
that State have since been recelved;

and

(b) it so, the details thereof and the
action taken thereon?

The Minister of Planning, Petroleum
and Chemicals and Social Welfare
(Shri Asoka Mehta): (a) The State
Government has not yet identified the
backward areas in the State for accele-
rated development in the Fourth Five
Year Plan. The State Government has
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been requested again to {nke an eaily
decision in this matter,

(b) Does not arise.

Foreign currency unearthed in Bomhay

#1728. Shri Marandi:
Shri Sitaram Kesrl:
shri Bedabrata Barua:
Shri D. N. Deb:
Shri R, R. Singh Deo:

Will the Minister of Finance be-

pleased to state:

(a) whether it is a fact that a haul
of Indian and foreign currency worth
Rs. 16 lakhs was unearthed in Bombay
on the 25th July, 1967;

(b) if so. whether some foreigners
are also involved in this racket:

(c) whether other raids also were
conducted in Bombay on the same day
and watches and cash was recovered;
and

(d) the punishment awarded to the
culprits.

The Minister of State in the Minis-
try of Finance (Shri K. C., Pant):
(a) Between the 24th and the 26th
July 1967, foreign exchange and Indian
currency totally valued at Indian about
Rs, 10 lakhs were seized in Bombay
by the officers of the Enforcement
Directorate, working in collaboration
with the officers of the Anti-Corrup-
tion Bureau, Bombay.

(b) A few South African nationals
of Indian origin are suspected to be
involved in the case.

(c) Yes, Sir, Some follow-up raids
were conducted and watches and In-
dian currency were seized. The sefiz-
ed watches have since been released
on production of import documents,

(d) Further investigations are In
progress. After the investigations are
complete, appropriate action under the
law will be taken.
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Allegations against the Management o
the Hindustan Insecticides Ltd, New
Delhi

*1729. Shri K. Lakkappa:
Shri M, H, Gowda:
Shrl N, Shivappa:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether a charge-sheet alleging
certain  allegations regarding the
management of the Hindustan Insecti-
cides Ltd., New Delhi submitted by
Shri A. K. Gopalan, M.P., as reported
in the Hindustan Times of the 22nd
July, 1967 has been received by the
Prime Minister;

(b) if so, the details of the charges
levelled in the memorandum; and

(c) the action Government propose
to take in the matter?

The Minister of Planning, Petroleum
and Chemicals and Social Welfare
(Shri Asoka Mehta): (a) and (b). A
copy of the Memorandum containing
various zllegations against the manage-
ment of Hindustan Insccticides ILtd.
sent tg the Prime Minister by Shri A.
K. Gopalan, M.P. is placed on the
Table of the House. [Placed in library.
See No. LT-1398/67].

(¢) Government is examining the
memorandum and will take steps as
are judged appropriate on the merits
of each case.

Annual Plan for 1967-68

*1730. Shri Ram Kishan Gupta:
Shri Virendrakumar Shah:

Will the Minister of Planning be
pleased to state:

(a) since the annual Plan for 10867-
68 laid on the Table on the 26th July,
1967 envisages 20 per cent, rise in na-
tional income during the year and the
Plan expects the rising trend of the
prices to continue, what is the estimat-
ed real increase in national income
taking into account the likely rise In

18163

(b) the likely real increase In per
capita income during this year; and

(c) since according to the Plan, the-
prices are likely to continue rising,
whether Government persist in enfore-
ing wage-freeze?

The Minister of Planning, Petroleum
and Chemicals and Soclal Welfare
(Shri Asoka Mehta): (a) On the basis
of the anticipations regarding the
growth of agricultural and industrial
production and income generation in
the services sector given in the Annual
Plan 1967-68. the increase in natlonal
income in real terms in 1Y67-68 has
been estimated in the document at
about 12-4 per cent,

(b) If the anticipated increase In
real national income does materialise,
the increase in per capita income
would work out to a little under 10 per
cent,

(c) The Government has taken nc
decision to enforce a wage freeze.

Chit Fund Schemes

#1731. Shri Virendrakumar Shah:
Shri D, C. Sharma:

Will the Minister of Fimance be

pleased to state:

(a) whether the Central Bureau of
investigation has suggested enactment
of a Central law to control and regu-
late the functioning of the Chit Funa
Schemes in the country or to lay down
a model Act which could be adopted
by the States mutatis mutandis; and

(b) if
thereon?

so, Government's decision.

The Minister of State in the Ministry
of Finance (Shri K. C. Pant): (a) Yes,

Sir.
(b) The suggestions of the Central
Bureau of Investigation are bLeing
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-Jute goods seized by Customs Depart-
ment in Calcutta

*1732. Shri Jyotirmoy Basu:
Shri P, P, Esthose:
Shri K, Haldar:
Shri Ram Avtar Sharma:
Shri Atam Das:
Shri Raghuvir Singh Shastri:
Shri Y. S. Kushwah:
Shri Prakash Vir Shastri:
Shri Hukam Chand Kachwai:
Shri Mahant Digvijal Nath:
Dr. Surya Prakash Puri:
Shri Shiv Kumar Shastri:

Will the Minister of Finance he

- pleased to state:

(a) whether huge quantity of jute
goods have very recently been seized
by the Customs Department in Cal-

cutta;

(b) who are the actual purchasers
of the consignment abroad;

(c) whether the importers are autho-
rised ones;

(d) whether on any previous occa-
sion, similar thing happened with the
same group of businessmen;

{e) 1t so, the action taken against
the persons concerned?

The Minister of State in the Minis-
try of Finance (Shri K, C. Pant):
(a) Jute goods worth over
Rupees seven lakhs have been detained
recently by the Customs authorities at
Calcutta for alleged false declaration
on the Customs documents relating to
the export of these goods.

(b) and (c). The goods were attempt-
-ed to be exported against orders of an
Italian firm, whereas the destination
was shown in the Customs documents
as Yugoslavia, which is a Rupee pay-

ment country.

(d) Investigations show that, prima
facia, the same group of husinessmen
have been muking such shipments in
the pust alio.
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(e) Some Show Cause notices have
been issued for adjudication by the
Customs authorities at Calcuita. Fur-
ther investigations are also in pro-
gress.
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¥ 1 Qa1 wrer qewE: e, wafr
aiT famrge & W arer arfeEy g
Ao FEATT & € F Fqrav oqrar § o
weeT Qar WmE qifeeaTa AT aqr
BT w1 A ¥ F7 ¥ W T R



18165 Written Answ2rs SRAVANA 19, 1889 (SAKA) Written Answers 18166

WITT ¥ 9147 A1 | 9CG 9l qw
HIETT & 9a7 § X wrer 7 IrQ-fod
a8 dary 9T wraTy A wr WA
g

(&) Wr-fot i @y & go-
AT F QI T a0T TqET 9T 45T
aew  wfgFrdl w31 Ao @y
& Tar 2w 7 AO-fOT A1 A7 ArAw Y
¥ & far qur wrm § SA-fer
ATY T AT FT a7 qma & forg fafaw
AT & T gHSE T

we ghym reEgr we  Afeew
wride, 7f faewt

*1734. %t Wle Wo Tl :
st TW T AT
it W feg whew
=it fom A S
it Taee fag wred
*f gER WY STAMA :
off STwTITE e
st aw A W
st o o faemdt :
st T Ty woaonw
s sfeer MEw
st A w
sft ooty fag :
st 2o dto Ty :

a7 A gF  gfeare fadtem
TAT TE qATH HY FI0HT g

(%) #a1 TTHIT T Iq T[T ]
FAFTAE [ i ghozar geizas s
yfeww argaw, %€ faeet & fard A4l
Iqr g8 T gra Afqay F dav
aifgen faafea fear argr g o o
woaT g4 ofafad 7 3 sfe
FETE; A

(@) afs g, ar @ Ond el
TR I E R g !

v gy qfeare frdtom v
% g (st wo go %) : (7) T
9a1 war § e uF e A9 & afeee
dz7 F wIETA ¥ 9O Al & 9
afdt ¥ faré avf & wrafag §o arfed
1 faaoer feaT gg geqrT & weqare
faet ad garew gra g% af@id
Fa¥ 1 w18 nfafafa ea7 § ad wd
4

(@) wrea aX@IT & wRwl &
wRaT @t 7qifaa afada & afaw
e fafeenr faam deqm, %
feeeft & waTRca 9T ot T A &,
un afeds &77 7 afafafadl § wor
8 et G graf § seqer av 908 €9
¥ o 9% 47 IHTT FT FIIN T AT
wfem & faeg duge fafaw afadw
(Ferfafedwm, T A ANT).
fw, 1957 & WA gAaTAfTE HH-
ATET T AT FFAY |

meafrgs saanfedi & faeg 7@
A8qry qg A7 AATEafaE Ak
Liscis gl '

Inter-State River Water Disputes :

#1735, Shri Madhu Limaye:
Shri 8, M. Banerjee:
Shri George Fernandes:
Shri Ram Sewak Yadav:
Dr. Ram Manohar Lohia:
Shri D. C. Sharma:
Shri Niti Raj Singh

Cbaudhary:

Will the Minister of Irrigation and}
Power be pleased to state:

(a) whether it is fact that he has-
called for an early solution to the-
Inter-State river water disputes, and

(b) if so, whether any proposals-
have been formulated for resolving.
these disputes?

The Minister of Irrigation andi
Power (Dr, K. L. Rao): (a) Yes, Sir
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(b) Various suggestions are under
«consideration. These will be discuss-

.ed shortly with the concerned States.

Small Private Trading Companies

#1736. Shri 8. S. Kothari:
Shri Brijraj Singh Kotah:
Shri P. N. Solanki:
Shri Bharat Singh Chauhan:
Shri S. K. Tapuriah:
Shri K, K. Nayar:

Will the Minister of Finance be
.pleased to refer to the reply given to
Starred Question No, 391 on the 9th
.June, 1967 and state:

(a) whether it is a fact that taxation
-of small private trading companies
under section 104 is considerably in
excess of public companies., and that
they have also to make compulsory dis-
tribution of profits in accordance with
section 104 of the Income-tax Act and
subsequently they have to rely to a
very great extent (a2s revealed by the
Reserve Bank Study) on external
.sources for finances; and

(b) if so. the steps Government pro-
poses to take so that such companies
can build up and place greater relianre
on internal sources for funds?

The Minister of State in the Minis-
try of Finance (Shri K, C, Pant):
(a) It is a fact that the rate of tax
.on private trading companies is higher
than that on companies in which the
public are substantially interested. It
is also a fact that under section 104
of the Income-tax Act, such companies
are required to distribute dividends up
tu a specified percentage of their “dis-
tributable income"”.,

The Reserve Bank study covered Y93
small private companies accounting for
14 per cent, of the paid-up capital of
all such private companies at work
during the financial year 1964-65.
“This study revealed that these com-
panies relied on external finance to
_the extent of 76.5 per cent,

(b) A study made by the Govern-
-qment has shown that there is no good
ground for inferring that higher rate
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of tax on closely-held companies had
adversely affected the rate of their
formation or growth. As such, no

steps are considered necessary in this
regard.

Chinese restaurants and shoe shops in
the country

8369. Shri Baburao Patel: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of new Chinese res-
taurants and shoe shops in Delhi, Uttar
Pradesh, Bihar, Orissa, Maharashtra,
Kerala, West Bengal and Assam;

(b) the number of such new shops
opened since January, 1963 and the

names of towns in which they have
been opened;

(c) whether it is a fact that the
(chinese employed in these establish-
wents are engaged in espionage work;

(d) the steps taken by Government
to stop or prevent their subversive
activities; and

{e) if not. the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya Cha-
ran Shukla): (a) and (b) A statement
is laid on the Table of the House.
[Placed in library. See No. LT-1399/
67].

(¢) No Chinese employed in these
establishments has come to notice for
engaging in espionage work.

(d) Necessary precautionary mea-
sures have been taken to prevent sub-
versive activities by the Chinese.

(e) Does not arise,
wrrEgT W g W T T @
weqfer w1 wzera

8370, st WTo AT v @ AT
Te-wT AT T TATH Y FA H 06 0

(%) wr ag = § f& swr
whaerfa & sl 1967 ¥ I
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e ¥ 5Edge & 7ge § SI3AIT &
¥37F7 AT T % I 97 awqlq
TIAT € Foor F fegrar ;

(T) 7ar ag WY w9 ¢ f5 om
-EqT 1 SATYTL FIC T AT &
A+ # fagr 797 g wre €9Y &1 M

i AFTA T I gL F A fr 9w
u il & g9 o & ¥ feran ar;

() 7ar g8 @t w9 § 5 75w

2@ FIFIT £4T0T 7T AT TIF
g2 ard 1 fFay w & dr7 wfeadi
F1 A2 9g g FLAF E; AT

() afzgr,d ag Tza1T FT AT
f&Ea w1 fFgn ar & AT gegw wr 4r
wd mifeqaiar Qs (7% SATFATE?

W WA (s omERm
| ) : (F) W () 95 IIWHC-
1% 7 gfa forar & f& eanffa saloraes
AR F IH- AT F T TTF
qigsiT # 7 Frar wat ar wfag g=a-
qT & weArAAE ArfeRt &1 gafeafy
# miaerT # faar aan 91 91 ey
& wgdl § arg wf qafa g ar
A5 Iafeqfy F gram vl qv | IFA
ag g o1 3 4t f5 37 gefwad §
Qar w1€ A T8 faar, fprg O a1l
& ol AT 77 WaAdy § N & 77
TF A ¥IY FT AF I FH 7
aF THIZ 47 |

() =T () 12~2-61 &1 =T
fasT I8 WAIT KT IFT F wAF F
& ¥ areaar &) 1€ | Ia% a1% =iy
gt FA TF AAT FT ATAIR FI
g1, 1963 ¥ $2 ®rs arda F Q-
@ & o & man, i omeege &
A W IIF /G T gl A
BIT §T ITH AUET qFIA o AT
o' 9% qa2q w1 qi9 H 7 it
STEAYL & TEA FT AL F AEF W

a7 saa avafa wqrAT S1aT 91 | =il
o1 XA % HodT Hl IIF T AT AL
Ffyaqgm d g ST Awfa 3
qr

g & WY JOUE I W

8371, it v ey wedlt :
HATT H7aT T T4 FT FIT H4T @

(7) a1 g1 & faae mraar #
feqa 9wE ©.37 & vx & {99 gravasw
FIFTOT &1 HIATT FA & {7d 5= 2wl
g TeT iy w1 g E faar g ;

(§) TeTHRTSAITFAE ;

() gq 9 fFIAT g7 FF 7 A
FeTaT § AT 3aw foaar faded qar
mfga § ; AR

(v) 7% fag +Na-wt7 § 2w
agraan & 7

HET-wTq aqr Hee fawm ¥ o
wft (s yo Fo W) : (%) T
% fage w3l § IWI-I37 51 €7
Fa & i faare A g | e,
ToEfed § 91T IIME AT § TR
& fora st ¥ o wiv-feaa ¥ eafaer
T FT TEATT WA § 1 TA W & fod
T FIATT FT AT frar T |

(@) wie-feag d7z w1 ggwa fa2w
§T AT FaTAT FY @At owar w1
AFT TAT ITR! OITAT § GUTL FET
£ | AT Farni FY freac a7 gt
wiw g3 w3 & oy ag wiabor s

WIAEE § | G 1968 & ¥ IF Tg

I dqre aA FrawEA g |

(7) g afe-feaq &= & Fa
T AT ATHA 4 FUF TIT JAX
TJa¥ fadw qET &1 S0 qA9T 3 $UY
Yy A BT FEATAATE |



18171 Written Answers

(w) wfa-feag &z & fe fadelt
I YT F7H 1 T4 faqraadiqa § |

Relations between Press and
Administration

8372, Shri Shiva Chandra Jha: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) the specific recommendations of
the Study Team of the Administrative
Reforms Commission on the relation
between the press and the administra-
tion;

(b) the
thereto; and

reaction of Government

(c¢) how far these recommendations
will affect freedom of the press?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya Cha-
ran Shukla): (a) to (c¢). The recom-
mendations are contained in the report
of the Study Team, coples of which
have already been placed in the Par-
liament Library. The Administrative
Reforms Commission has not yet sub-
mitted its recommendations to the
Government.

Expenditure on suppressing of Naga
hostiles and Mizo rebels

8373. Shri Shiva Chandra Jha: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) the total expenditure Incurred
by Government on suppressing the
Naga hostiles and Mizo rebels until
now;

(b) how many Naga hostiles and
Mizo rebels have been killed by the
Indian Security Forces and vice versa;
and

(c) the compensations paid to the
dependants of the Indian Soldiers kill-
ed in those confrontations?

The Minister of State in the Minis-
iry of Home Affalrs (S8hri Vidya Cha-
ran Shukla): (a) The varlous agencies
of the Government in the respective
arems are engaged In dealing with the
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situation arising out of Naga and Mizo
hostilities in addition to other duties.
Moreover, no separate accounts are
kept of expenditure incurred by the
Army in assisting the civil authorities:
in restoring or maintaining peace and
order in the areas in question. It is,
therefore, not possible to give the
amount of expenditure incurred.

(b) Since Naga/Mizo trouble started'
2,006 Naga hostiles. 311 Mizo rebels
and 800 personnel of Security Forces
have heen killed during the operations.

(¢) The dependents of the personnel
killed are paid compensation wviz,
pension/gratuity according to the rules
applicable to the force to which the
deceased belonged.

Prosecution of oficials of Rehabilitation:
Ministry

8374. Shri R, 8. Vidyarthi: Will the
Minister of Labour ang Rehabilitation:
be pleased to state:

(a) the number of applications re-
ceived, year-wise from 1956 to 1966,
seeking prosecution of the officials of
the Rehabilitation Ministry and its
attached offices;

(b) the number of applications in
which sanctions were allowed, the
number of officials demoted or prose-
cuted by the Government, year-wise;

(¢) the number of applications Il
which sanctions were disallowed, year-
wise;

(d) the number of applications imr
which no reply has been given to the
applicants, year-wise;

(e) the number of applicants/victims
who have been afforded relief/compen-
sations, year-wise; and

(f) the number of applicants/victims
who are to be afforded relief/compen-
sation?
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The Minister of State in the Minis-
try of Labour, Employment and Rehabi-
litation (Shri L. N. Mishra):

Year No.
(a) 1962 2
(Two)
(b) NilL
(c) 1963 . I
1964 . 1
H
(d) Nil.
() One—The irregular order was set
aside.
(f) NilL

Convictions under S.P.E, of CB.I

8375. Shri Chiva Chandra Jha: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) the number of public servants
and private persons of Delhi, Bombay,
Madras, Calcutta and Bihar who have
been convicted wunder Special Police
Establishment cases of the Central
Bureau of Investigation for bribery,
corruption, misappropriation, cheating,
passport forgery and counterfeit cur-
rency charges in 1866;

{b) the number out of them convict-
ed for the breach of gold control regu-
lations, foreign exchange regulations,
income tax laws and regulations and
foodgrains control orders in 1966; and

(c¢) the number of cases for the
above charges pending both in respect
of public servants and private persons?

The Minister of Home Affairs (Shri
X. B, Chavan): (a) 64 public servants
and T8 private persons were convicted
in cases of the S.P.E. Branches locat-
ed at Delhi, Bombay, Madras, Calcutta
and Patna (Bihar) during the year
19686.

{b) None.

(c) 372 cases were pending trial in
courts on 31st December, 1086 against
231 public servants and 623 private
persong for offences mentioned in parts
(a) and (b) above.

1910 (Ai) L.SD.—4.
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Nepali Congress Workers living in
India

8376. Shri Shiva Chandra Jha: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) the number of Nepali Congress
leader and workers living in the coun-
try;

(b) what arrangements have been
made by Government for thelr safety
and convenience;

(c) whether Government have been
approached by the Nepalese Govern-
ment for the extradition of the Nepali
Congress leaders to Nepal;, and

(d) if so, the reaction of Govern-
ment thereto?

The Minister of State in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): (a) There are approximately
340 Nepali political workers lving In
the country.

(b) No special arrangements have
been made for thelr safety and con-
venience.

(c) No, Sir.
(d) Does not arise,

Grants-in-ald te National Sporis
Organisations
8377. Shri M. L. Sondhi: Will the
Minister of Education be pleased to
state:

(a) the total grants-in-ald given to
various national ‘sports organisations
in the country during the last four
years;

(b) the number of tours abroad
undertaken by the players of these or-
ganisations and the amount of foreign
exchange spent thereon;

(c) the number of cases where part
of the expenditure was met by the host
countries and the extent thereof; and

(d) whether Government are copsi-
dering to hold some international gports
event In the country in the near
future?
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‘ The Minister of State in the Miniss UP.S.C. Clerks’ Grade Examination,

try of Education (Shri Sher Singh): June 1966
(=) Rs. 37,19,881-00. 8378, Shri H. N. Mukerjee: Will the
()] Minister of Home Affairs be pleased

to refer to the reply given to Unstar-

Year ggl‘,:’f g‘%rﬁ;ﬁge red Question No. 6847 on the 28th July
released 1987 and state:
Rs. (a) the number of candidates recom-
1963 28 16,580-00 mended by the UP.S.C. for appoint-
ment as a result of the Clerks' Grade
1964 . 23 1,61,716°00  Fxamination held in 1966, who have
1965 24 26,208+ 00 not yet been appointed; and
1966 . . 33 1,54,635:00 ¢ h,{(l:'} the time likely to be taken for
57
() The Minister of State in the Ministry
Year No.of Assistance rendered ©Of Home Affairs (Shrl Vidya Charan
cases by host country Shukla): (a) and (b) The requisite in-
formation is being collected and will
1963 3 Emr" hospitatity . be laid on the Table of the House.
1 ne way pas
cost with free hos- wre § dTwt
pitality.
19  Free hospitality only. 8379. =it fr{fu' fam
. I Share in gate n )
1964 “i“h frgc .hggitel{ st %o Ao ﬁﬂ'l'ﬁ H
ity.
20  Free hospitality only, Fr fm@ well @ G AT gT
1 20 Free hospitality only. A
965 1 One way passage with f& -
free hospitality. .
2 Return passage cost (%) o1 7% 7= & B w20 60
with free hospita- s o= .
lity. AT ® WG GTT F @ 7 aga A
1 209 return passage .
coot "with "k - FrEwTEm ;A
hospitality. L. ..
1966 18 Free hospitality only. (@) afe &, @1 g7 fam & game

4 Return passage cost = - - ; =
with free ‘hospt. 70 ¥ (A4 W §F FEE G &

tality. s & 7

P Ot with e Bos
pitality, - frn swrem § T st (s
Share in gate money ﬁ! m) s {*J Gﬁﬁ'T i

with  free hospi-
tality.
(&) 3o & duar & fawmw &7
(d) The Wrestli Federation of . T O
India is holding XVII Free Style World T 100 e T )
Wrestling Championships in New Delhi 8%, a1 #i¢ femidd &wt & fog
during November, 1967. The All India  Ffgs Ty 9= Hrer Ffearfamt w1

Women's Association and the :
Namen's Fockey Astoclation and e wmitow w<ar &0 &9 ¥ &7 1966 &

have also under consideration holding  GAYT NRHEFTATG ey #Y &, arwal) g0
of Asian Championship and the Inter- & g7y wifx & Wiwmen & fog witw
pational Invitation Schools Meet res- 1967 ¥ TTH TF TACIE AT W

pectively during the current financial
Year. & #1 qie feqr qr | T
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urft W ¥, o9 ¥ facw agraed
T gEEl 97 faEr & § AR
WEAREFAITATT 3TLFT  Fraar NI
st ¢ | gEw wiafaa, o A
goqr, afeqmr oy sfirds §are w1
@ & AW A O F Ay @A
Fa1 33 F fag Fanfaw gn & wfmgn
Tas |

it afiefal & oo adt are-

mifedi W www

§380. =it WTWTT T Wwl
St e WS WeEw
st T feg oo

T QO AT A€ qAH Y FA
w4t f

(7) magaa g fic o nt, 1966
T TG B gregErEr gl & araed
T & U g9 @1 w41 gyt F
qIESd § 9FET 4T 97,

(@) =fzef, at awwre 7 30 wmwe
o T FTAATE FT ;AT

() afe &&), af ga% Fa1 FICT
gt

TE-eTT WATew ® Tww WA (s
fawr sUgw): (F) aEE O
g g AW 0

(&) =T (7) s &1 AEY I3 |
Arreat of Nagas by the Assam Police

8381. Shri Yashpal Singh:
Shri S. C. Bamanta:
Shri Madhu Limaye:
Shri 5. M. Banerjee:
Dr, Ram Manchar Lohia:
S8hri George Fernandes:

Will the Minister of Home Affairs be
pleased to state:

(a) whether the Chief Minister of
Nagaland has complained against the

18178

mass arrests of Nagas by the Assam
Police; and

(b) if so, the action taken thereon?

The Minister of State in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): (a) The Chief Minister, Naga-
land, had referreq to this matter in his
correspondence with the Government
of Indla. There was also exchange of
correspondence on this subject between
the Chief Ministers of Nagaland and
Assam.

(b) The Government of India have
kept in touch with the State Govern-
ments. The Chief Secretaries, Assam
and Nagaland, met and discussed this
subject to their mutual satisfaction.

& ¥ AT g

8382 St WY TrT Wit :
ot gen W oA
st v foy waoeme

T MWW wET qZ AT AT

1 To

(3) 7 g 74 § fa amgard
T & &4 37 gigw, waw 1 fredr-
FC Afafun & wofa sa AR = ¥
gErd @Rt F fay awry g &
1957—58 & 30,000 &1 #Y fa2ur
RET 91T 1 41

(w) =m ag Wt a9 & f& @
gt #Y fft @ 1 A 20 gAY
T g0 &, w9l 90,000 T F
TV FHET TAT 47 [T T/ THC TH
fazeit aaw T oF TwAfTE T 6
g+ o m@; W'

(m) afz g, @ ¥ g5% T A
a7 v wdardy $Y § 7

et swren & e woft (off
fwr wou qew): (7) o (7)) wiw
wrarafr §
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(7) T awat-faar 7 wft g
& At # o e gt & ol st
o & qAT FY AT A A7 gw oA F
3% faur ¥ o wfqqe st g §F
H A1 gAT & | ART qradAT § A0
F IR

amra frafew & dRm sl A2
w1 faaoo

8383, it TW fag waa™

st geW 9 FEIA

1 TEOT qeFT qg AT FY Z9T
a3

(%) =t <17 &1 qar g fv T
qrarg faat=m & N 3w 3 A
H AT F[ AT AR S TH 4

(@) ®=1 A7T41T 7 37 AAT H
w1 &1 sy faar @ #w afz g, a1
IAFT 4T AT HIT

() =0 T § 9T afyaqy
& fagg #r Fraagr A € 7

TE-wTq dwre § o et (s
feen wow qww): (F) ¥ (7) 9
wr faely oft Tow wqar g9 Oy @3 §
g arat fowi QET g2 & A F aav
& &1 g, v § ge faal § 99
arry faataa & R e ARl &
ST &I WRAE g # Ay o, freg
gferw @ o fed o o< 9 froa
qIr ™

Telephone Connections in Delhi

8384. Bhri R, 8. Vidyarihi: Will the
Minister of Communications be pleased
to state: .

(a) whether it is a fact that it takes
more than 10 years to have a telephone
connection in Delhi;
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(b) whether under the O.Y.T.
scheme also, a subscriber has to walit
for more than 2 years before he gets a
telephone; and

(c) it so, the steps taken to open
more telephone exchanges in Delhi for
providing telephone connections in a
short period?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri I. K, Gujral):
(a) It has not been possible to provide
telephone connections to the applicants
on the ‘General’ waiting list in some
of the areas of Delhi Telephone Sys-
tem for more than 10 years.

(b) Yes. This has been so in
some of the areas served by the Jor-
bagh, Karol bagh, Connaught Place
and Tis Hazari exchanges, but in other
areas it has been possible to meet the
OYT demands with a reasonable time
and the waiting lists there are almost
current,

(c) The expansion of Telephone Sys-
tem of Delhi is being continuously car-
ried on. To the existing 64,000 lines
another 17,500 lines will be added dur-
ing the current financial year and
about 45,000 lines, in the remaining
three years of the 4th Five Year Plan
period. The main limitations in re-
gard to opening of new telephone ex-
changes have been material and finan-
cial resources and non-availability of
land in certain congested areas like
Chandni Chowk. Despite these limi-
tations Delhi Telephone ' system will
almost be doubled during the next
four years.

fagre Wt foom & faeme & fod
s
8385, off faafw faw :
ot wo ave fowrdh :
=7 fwn o 43 s9 A Fr
w37
(%) 71 7g wa g fir 72 16
w4, 1967 B TTAT Y 7;
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(&)%ar ag +ft o= g f& o
fagrT g &7 12 7T ¥ Ay qGI-
9T 37 F7 AT fHar AT ;

() afz &, &t awg & =
forsr & famore & faw few wwT #1
FIFATHT FT TILET §ATT FY OE; AT

(.u) FTHRTE A IT I FT FTAATEY
#r 7

fery st (w0 fww aw) : ()
¥ (v) far wmaw & fawfon &
R ¥ qow gl B wfafea g
¥ fog srefovs avasie s & wrdww
AT JooT FETE ¥ fqu qF @gwe
e dqe w7 ¥ faafed & g
feray 7Y qzar we 4 1 g7 THT At
FeaTe & AR faefig & e wA
w7 1 FHA TEEAT FT AT KH BT
wE T A Y

T AT F Foeasy A% faeet
# 28-30miw, 1967 ®" fursar sy
FT QF AT g 97 | 59FT fawra
N AT " & famai= &

Telephone Expansion Project

8386. Shri Kanwar Lal Gupta:
Shri R. S, Vidyarthi:

Will the Minister of Communications
be pleased to state:

(a) whether it is a fact that there
was a delay in the execution of tele-
phone expansion project during the
last four years in Delhi;

(b) whether it is also a fact that the
number of intending subsecribers is go-
ing up in Delhi; and

(c) if so, when these persons will be
provided with telephones?
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The Minister of State in the Depart-
ments of Parliamentary Affalrs and
Communications (Shri I, K. Gujral):
(a) No. There has been delay only
since September, 1965 in the comple-
tion of two of the expansion projects,
viz., the opening of Jorbagh and Karol-
bagh crossbar exchanges. This was
due to the impounding of imported
crossbar equipment meant for these
two exchanges by Pakistan during the
Indo-Pakistan Conflict in September,
1965.

({b) Yes.

(¢) Expansion projects for 17,500
lines of exchange will be comvleted
during the current year. It will then
be possible to provide new telephone
connections from this additional capa-
city during the course of this and the
next year. Further expansion of ex-
change capacity of 38,000 lines has
been proposed during the Fourth Five
Year Plan, to meet the increasing

demands.

Telephone Directories in Regional
Languages

8387. Shri George Fernandes:
Shri Madhu Limaye:
Shri J. H. Patel:
Shri P, L. Barupal:

Will the Minister of Communications
be pleased to state:

(a) whether there is a proposal to
publish Telephone Directories in the

Regional languages; and

(b) if so, when?

The Minister of State in the Depart-
ments of Parllamentary Affairs and
Communications (Shri I. K, Gujral):
(a) Yes.

(b) Tenders are being called for by
various Circles/Districts for this pur-
pose. The response, however, has not
been very encouraging so far.



!3183 Written Answers

Loss of Mandays due to Strikes

§388. Shri George Fernandes:
Shri Madbu Limaye:
Shri J. H, Patel:

Will the Minister of Labour and
Rehabilitation be pleased to state:

_(a) the number of man days lost due
to strikes and stoppages of work in the
Bombay Port during the last five years;

(b) the number of disputes settled
as a result of these strikes and stop-
pages; and

- {¢) whether Government have taken
any steps to. prevent the recurrence of
such disputes?

‘The Minister of Labour ang Rehabi-
lfation (Shri Hiathl):

-(m) Year Mandays lost
. 1862 21,249
1863 30,059
1964 40,560
1965 5,829
1908 9.044

(b) It cannot be said that these
strikes and stoppages have settled dis-
putes which would not have been settl-
ed otherwise. The exact number of
disputes settled as a result of these
strikes and stoppages is not available.

(¢) According to the standing ins-
tructions the Bombay Port Trust
authorities have to hold negotiations
with the Trade Unions concerned and
approach the Central Industrial Rela-
tion Machinery where necessary. The
provisions of the Industrial Disputes
Act are also avallable to settle disputes
without recourse to strikes and work
stoppages,

Firing at the car of Shri Prabodh
Chandra, former Education
Minister, Punjab

8389, Shri Bam Kishan Gupta: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether Government have rye-
celved any requsst from Shri Prabodh
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Chandra, former Education Minister,
Punjab that his complaint regarding
firing at his car be looked into by the
Central Bureau of Investigation; and"

(b) if so, the action taken thereon?

The Minister of State in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): (a) A request was received
from Shri Prabodh Chandra that an
officer of the Central Government
might be associated with the enquiry.

(b) On receipt of g request from the
Punjab Government further action will
be tdken. Shrl Prabodh Chandra has
been advised accordingly.

wEwsETet & Jew-am
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(A7) FeFa H qao To, AR AT
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& faa g

(&) 4591

P.Ss. to High Offcials

8391. Shri Hukam Chand Kachwai-
Shri Ram Singh' Ayarwak

Will the Minister of Home Affsirs be
pleased to state:

(a) whether it is a fact that a
scheme to provide Private Secretaries
(Gazetted) to all officers of the rank
of Joint Secretaries and above has
been approved by Government;

(b) if so, whether the scheme has
been implemented; and

(e) if not, the reasons therefor?

The Minister of State in the Minis-
iry of Home Affairs (Shri Vidya Cha-
ran Shukla): (a) to (c) Officers of the
rank of Additional Secretary, Special
Secretary and Secretary to the Gov-
ernment of India are already entitled
to the services of Gazetted Private Sec-
retaries, The question of providing
Private Secretaries (Gazetted) to Joint
Secretaries and officers of equivalent
rank is now under consideration.

foesht & ovefae fmmr
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Three-Language Formula

8396. Shrimati Tarkeshwari Sinha:
Will the Minister of Education be
pleased to state:

(a) whether Government's attention
has been drawn to the statement made
by the Union Minister of State for
Education, Shri Bhagwat Jha Azad that
Government propose to adhere to the
three-language formula, notwithstand-
ing the recent deliberations of the State
Education Ministers and the M.Ps.
Committe on Education;

(b) whether his views vary with the
views held by the Union Minister of
State for Education; and

(c) whether in view of the conflict-
ing statements made by the Minister
of Education and the State Minister
Government propose to retain the
three-language formula or to make any
change in it?

The Minister of Education (Dr, Tri-.
guna Sen): (a) Yes, Sir.

(b) and (c¢) The views expressed by
the Union Minister of State for Edu-
cation are in accordance with the de-
clared policy of the Government of
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India and hence the question of any The Minister of Education (Dr, Til-

differences on the
arise.
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Import of Foreign Technical Know-how

8398, Shri Sidheshwar Prasad:
Shri Ram Charan:

Will the Minister of Education be
pleased to state:

(a) whether it iz a fact that the
Council of Scientific and Industrial
Research Report of 1964 held that the
import of foreign know-how In the
country has been detrimental to the
indigenous research;

(b) if so, the steps taken to improve
the situation; and

(c) the specific results of the steps
taken? .

subject does not guna Sen): (a) The Annual Report of

the Council of Scientific and Industrial
Research of 1064 merely states that in
some cases, foreign collaboration was
not necessary due to availability of
know-how in the country or which
could be reasonably developed,

(b) The C.S.I.LR. Is represented in
the Licensing Committee, Foreign
Agreements Committee and Capital
Goods Committee of the Ministry of
Industrial Development and Company
Affairs and before foreign collabora-
tion is allowed, cases are referred to
the CS.LR. for scrutiny and advice.

(c) This has resulted in these Com-
mittees being aware of know-how
available in the country before taking
decisions.
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Use of Saka Titles

8400. Shri S, S, Kotharl: Will the
Minister of Home Affairs be pleased

to state:

(a) whether it is a fact that except
by the Central and State Govern-
ments, the ‘Saka calendar is not being
used by any organisations or associa-
tions of persons in the country and
that the scheme does not appear to
have met with any success;

(b) if so, whether Government pro-
pose discontinuing the use of this
calendar and dates with a view to sav-
fng an appreciable amount of time and
effort of Government officers and staff,

m. Bl

(c) whether Government propose to
set up a semi-official Committee to re-
examine the whole issue?

The Deputy Minister in fhe Ministry
of Home Affairs (Shri K. S. Rama-
swamy): (a) No, Sir. On the eother
hand, the use of the calendar by the
public is gradually increasing. Almost
all the Panchangs published  from
different parts of India give the dates
of the National Calendar (the Saka
Calendar) in their Panchangs along-
side the other dates. Some of the
dally newspapers, and periodicals alsc
tollow this practice. Certain diaries
{ssued by the public show dates ac-
cording to the National Calendar in
addition to others. Some private in-
dividuals also use these dates in their
correspondence.

(b) Does not arise.

(¢) No such proposal is under con-
sideration.

‘Effiection of Muslims frem Alwar,
Bharatpur and other towns
8401. Shri Abdul Ghani Dar: Will
the Minister of Labour amg Rehabili-
‘ tation be pleased to state:
(a) whether it is a fact that hun-
dreds of Muslims have been ejected

; from their original houses and lands in
.Alwar, Bharatpur, Dholpur, Gurgaon

and Sangroor;

AUGUST 10, 1867
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(b} it so, the steps taken by Govern-
ment to safeguard their interests; and

Written Answers

(c) whether any responsibility has
been fixed for this ejection?

The Minister of State in the Minis-
try of Labour, Employment and Rehabi-
litation (Shri L, N. Mishra): (a) No
Government is not aware of such
ejectments.

(b) Question does not arise.

(¢) Question does not arise.
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Non-payment of Money Orders

$8408. Shri Yashpal Singh:
Shri Ram Gopal Shalwale:

Will the Minister of Communica-
tions be pleased to refer to the reply
given Short Notice Quesion No. 3 on
the 30th May, 1967 and state the re-
sult of his drive to liquidate the non-
payment of money orders within three
months?

18198

The Minister of State in the Depart-
ments of Parliamemtary Affairs and
Communications (Shri I, K, Gujral):
In all, 8,875 complaints relating to
money orders were pending over 3
months in all the P&T Circles on 31st
March 1967. The number has been
brought down to 1.267 on the 31st of
July, 1967 as a result of the special
drive undertaken, Assam, Bihar,
Madhya Pradesh, Maharashtra and
West Bengal account for 1,203. The
Circles are being instructed to clear
these also by the 31st of August, 1967.

Compulsory National Service for
students

8409. Shri Vishwa Nath Pandey:
Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No. 1756 on the
Tth June. 1967 and state:

(a) whether any decision has since
been taken on the scheme for Compul-
sory National Service for University
Gtudents;

(b) if so, the details thereof; and

(c) the estimated annual expenditure
involved in the implementation of the
scheme?

The Minister of Education (Dr, Tri-
guna Bem): (a) to (c). The mutter is
still under consideration and a decision
{s expected to be taken towards the end
of the current year.

Fair Price Shops in Industrial
Establishments

8410. Shrl Vishwa Nath Pandey:
Shri Kanwar Lal Gupta:

Will the Minister of Labour and Re-
habilitation be pleased to refer to the
reply given to the Unstarred Question
No. 1759 on the Tth June, 1967 and
state:

(a) whether any decision has since
been taken on the question of bringing
forward legislation to compel employ=-
ers to set up fair price shops In Indus-

trial establishments; and
(b) if so, the details thereof?
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The Minister of Labour and Rehabi-
Mtation (Shri Hathl): (a) and (b).
The matters is still under considera-
tion. k

¥

American Maratha Mission

8411. Shri Baburao Patel: Will the

Minister of Home Affairs be pleased to
state:

(a) whether it is a fact that the
Ahmednagar College, an educational
institution run by the American Mara-
tha Mission, receives lakhs of rupees
every year from a C.LA. institution
operating under the name of World
Neighbours Incorporated and Students
Christian Movement and under PL 480,

({b) the amount of money this Col-
lege receives annually from the Uni-
versity Grants Commission;

(c) whether it is fact that all Heads
of the Departments in this college are
American-trained and they send out
abroad a lot of information against our
country; and

{d) the steps Government propose
to take against the so-called educatio-
nal institution?

The Minister of State in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): (a) to (d). A statement show-
ing the grants paid to the college by
the University Grants Commission is
placed on the Table of the House.
[Placed in Library. See No. LT-1401/
87]. Information on other points is
being collected and will be laid on the
Table of the House.

C.S.LR. Publications

$412, Shri Pabadia: Will the Minis-
ter of Education be pleased to state:

(a) whether Government are aware
that some publications have been issu-
ed by the Council of Scientific and
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Industrial Research on sclence policy,
state of scientists and migration of
scientists;

(b) if so, whether these are official
publications of the Council of Scienti-
fic and Industrial Research and repre-

sent their views or that of the Govern--
ment of India; and

(c) whether Government are aware-
that some of these publications have
received adverse notice?

The Minister of Education (Dr, Tri-
guna Sen): (a) Yes, Sir. These pub-
lications have been brought out by the
Research Survey and Planning Organi-
sation of the Council of Scientific and
Industrial Research.

(b) No. Sir. These publications are
in the name of the authors based on
their studies/surveys.

(c) Yes, Sir.

Andaman Motor Transport Department

8413. Shri A. S, Saigal: Will the
Minister of Home Affairs be pleased
to state:

(a)swhether it is a fact that there

was an embezzlement of about
Rs. 12,000 in the Andaman Motor
Transport Department during the

period from 1964 to 1967 as a result of
large number of duplicate tickets hav-
ing been printed;

(b) whether the matter
investigated; and

had been

(c) if so. the action
the persons concerned?

taken against

The Minister of State in the Ministry
of Home Affairs (Shri Vidya Charan
Shokla): (a) to (c). No. Sir, the facts
are that in 1966 an employee sold in an
unauthorized manner student conces-
sion tickets and embezzled sale pro-
ceeds of Rs. 227-41. The case was In-
vestigated, The services of the em-
ployee were terminated and the loss
was recovered from him.
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frd, frmr o<t ox wERw @ o
wifE 7g 8¥% 3w wraciony @t &
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W

Report of Central Wage Board for
Cotton Industries

8415, Shri Eanwar Lal Gupta: Will
the Minister of Labour and Rehabili-
tation be pleased to state:

(a) whether it is a fact that the re-
port of the Central Wage Board for
Cotton Industries has not been receiv-
ed so far;

(b) if so, the reasons therefor; and

(c) what steps Government propose
to take to expedite the submission of
this report?

The Minister of Labour and Rehabi-
litation (Shri Hathi): (a) Yes, Sir.

(b) and (¢). The Board has heard
the parties at some centres and the
remaining hearings are expected to be
completed soon. The Board is taking
all steps to expedite completion of its
work and it expects to submit its re-
port by the end of this year.

faeelt ¥ oy fsd T wiw qeATRY
8416. =it mywew fay powm :
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Retrenchment in Census Department in
Kerala

R418. Shri Vasudevan Nair:

Shri P, C. Adichan:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 1407 on the
16th November, 1966 and state:

(a) whether all the employees re-
trenched from the Census Office at Tri-
vandrum have been provided with
alternative employment; and

{b) if not, how many are left with-
out employment?

The Deputy Minister in the Ministry
of Home Affairs (Shri K, S, Rama-
swamy): (a) Not yet, Sir.

(b) Three.

Population of India

8419. Shri Onkar Lal Berwa: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether it is a fact that India'e
population has grown to 55 crores;

(b) whether any projection has been
made regarding the population of India
in the year 2,000 at the present birth
rate; and

(c) if so, the details thereof?

The Deputy Minister in the Ministry
of Home Affairs (Shri K, S, Rama-
swamy): (a) According to the popula-
tion projections of the Expert Com-
mittee set up by the Planning Commis-
sion, India’s population as on 1st July,
1967, was roughly 51 crores.

(b) and (c). Projections have been
made only up to the year 1981 when
the population of India is expected ta
be of the order of 68 crores. However,
on the basgis of the present growth
rate, the population of India.in 2000
AD. would be of the order of 114
crores.
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Mizo Agent at Aijal

8426. Shri K, P. Singh Deo:
Shri P. N, Solanki:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that a Mizo
girl employed as Confidential Clerk in
the Deputy Commissioner's Office at
Aijal, Headquarters of Mizo Hills, has
been working as a secret agent for the
Mizo Rebels; and

(b) if so, the action taken by Gov-
ernment in this regard?

The Minister of State in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): (a) No, Sir.

i{b) Does not arise.

Yrit petitions regarding seniority filed
by Government servants

8421. Shri S. M. Banerjee:
Shri Madhu Limaye:

Will the Minister of Home Affairs
Le pleased to state:

(a) whether it ig a fact that a num-
ber of writ petitions are pending in
courts which have been filed by the
cerving officers because of apathy on
the part of Government towards their
legitimate grievances relating to senfo-
rity and other issues; and

(b) if so, the number of such peti-
tions as on the 1st June, 19677

The Minister of State in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): (a) and (b). Although some
writ petitions filed by serving officers
in the matter of seniority and other
issues are pending in courts, it would
not be correct o say that all those
writ petitions have been filed because
of apathy on the part of Government
towards their legitimate grievances.
However, information regarding the
number of writ petitions on questions
of seniority and other issues pending as
on 1st June 1967, is being collected and
will be. laid on the table of the House
as early as possible,
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Anthropological Survey of India

8422, Shri Ganesh Ghosh: Will the
Minister of Education be pleased to
state:

(a) whether Government's attention
has been drawn to the reports aboutl
fraud, corruption and malpractices in
the Anthropological Survey of India as
published in the Bengali Weekly “Dar-
pan” dated the 24th December, 1965
and the 31st December, 1965; and

(b) if so, the action taken by Gov-
ernment in the matter?

The Minister of Education (Dr, Trl
guna Sen): (a) Yes, Sir.

(b) Investigation has been complet-
ed in respect of all but one allegation
and these allegations have been found
to be without any basis and are vague,

Plots for Repatriates from Burma

8423. Shri Liladhar Kotoki: Will the
Minister of Labour and Rehabilitation
be pleased to refer to the reply given
to Unstarred Question No, 2833 on the
30th November, 1966 and state:

(a) whether the Delhi Development
Authority have agreed to the request of
the Delhi Administration for the re-
lease of plots to the repatriates from
Burma, for construction of houses;

(b) if so, when these plots will be
allotted to the repatriates from Burma;

(c) the number of applicetions re-
ceived by the Delhi Development
Authority from the repatriates from
Burma for allotment of plots for resi-
dence purposes so far; and

(d) whether any construction loan is
being provided by the Government?

The Minister of State in the Minis-
try of Labour, Employment and Reha-
bilitation (Shri L, N, Mishra): (a) Yes.
Sir.

(b) The allotment will be made by
draw of lots after the necessary preli-
minaries are completed by the eligible
repatriates.
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(c) 3 only.

(d) A loan of Rs. 4,100 per family
is glven to the repatriates for purchase
of plots and construction nf houses.

Foreign influence in Rajasthan
University

8424, Shri P. Ramamurti-
Shri P, Gopalan;
Shri A. K, Gopalan:
Shri Umanath:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether the attention of Govern-
ment has been drawn to the concern
expressed by the Rajasthan University
Teacher's Association about the grow-
ng foreign influence in the Rajasthan
University;

(b) whether it is a fact that Pror.
Kedarnath, a member of Rajasthan
University Senate has drawn attention
to the growing activity of C.I.A. in the
University Campus;

(c) whether a large number of
foreigners are holding key posts 'n
Rajasthan University; and

(d) whether Government propase to
direct C.BI. to investigate in the
matter?

The Minister of State in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): (a) to (d). Information is be-
Ing callected and will be laid on ihe
table of the House.

frelt ¥ wevx pwiodt & ettt
& fog gfeeng s wfow dor afgat
8425 =t gww W weww :
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w1 RO F A g qq FT g
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faafes s w1 IsaaT T
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Darbbangs Samskrit University

8426. Shri Bhogendra Jha:
Shri Shiva Chandra Jha:

Will the Minister of Education ba
pleased to state:

(a) whether the University Granis
Commissien has taken any deci-
slon on the request of the Blhar Govs-
ernment to transform the present Dai-
bhanga Sanskrit University inte 2
full-fledged Mithila University maln-
taining the special place for the study
of Sanskrit in it;
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(b) it so, the nature thereof, and

(c) the reaction of Government
thereon and the steps proposed to be
taken by the Union Government for
an early establishmenl of such a Uni-
versity?

The Minister of Education (Dr, Tri-
guna Sen): (a) No final decision has
been taken so far by the University
‘Grants Commission.

(b) and (¢). Do not arise.
0. & M. Division, Ministry of Home
Affairs

8427, Shri Liladhar Kotoki: Will the
Minister of Home Affairs be pleased
to state:

fa) whether there is an O, & N
Division functioning in his Ministry;

(b) if so, what are its functions;

{c) the progress made so far by this
Division; and

{d) whether such a Division fune-
‘tions in all other Ministries?

The Minister of State in the Ministry
-of Home Affairs (Shri Vidya Charan
‘Shukla): (a) The O, & M. Division ot
the Cabinet Secretariat was transferred
in March, 1964 to the Department of
Adminjstrative Reforms which is a
part of the Ministry of Home Affairs.

(b) The functions envisaged for ihe
Department included the continuing of
" the work of the O, & M. Divislan,
iz —

1. To study larger issues effecting
the organisation and machinery of
‘Government as a whole; e.g., pro-
wcedures and problems havi.ng inter
Ministerial import which are caus-
ing delay, waste or complications.

2. (1) To lay down proper proce-
dures for disposal of work.

(Ii) To tunction as a clearing
house on suggestions regard-
ing simplification of proce
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dures and records manage-
ment.

(iii) To conduct administrative
research on identified prob-
lems.

(ii) To conduct systematic and

planned study of activitles
and procedures of Depari-
ments and agencies with a
view to improving.

(a) Procedures,

(b) relationships among
constituent elements;

(¢) management skills and

programming techniques,
(d) communication;
(e) organisational  compet-
ence;

(f) responsibility among vail-
ous classes of civil ser-
vants;

(g) office facilities, and otlher
aspects of machinery of
Government,

(c) Attention is invited to the an-
nual reports of the Department of
Administrative Reforms for the year
1964-65, 1965-66 and 1966-67.

(d) O. & M. Units are functioning
in all other Ministries/Departments.

e s gra @t of wfa-
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Consumers’ Cooperative Stores in West
Bengal for Colllery Workers

8429, Shri K, Haldar: Will the Min-
ister of Labour and Rehabilitation be
pleased to state:

(a) whether the three wholesale Con-
sumers' Co-operative Stores for colliery
workers in West Bengal under the
Central Government Scheme are fin-
anced by the Central Government;

(b) whether Assistant Registrars of
Co-operative Societies of the Govern-

ment of West Bengal are deputed to’

act as Executive Officers there;

(e) if so, whether any such Officer
was not paid his salary for two years
while on deputation; and

(d) the reasons for not obtaining
the consent of the officers under rules
while sending them on deputation?

The Minister of Labour and Rehabi-
litation (Shri Hathi): (a) Yes,
partly.

(b) Yes,

(c) None of the three officers has
completed 2 years service and as such
the question does not arise.

(d) The officers belong to the Gov-
ernment of West Bengal and it is not
known whether the State Government
had obtained their consent to the depu-
tation.

AUGUST 10, 1987

Written Answers 18212
Complaints against lawyers of
Andamans

8430. Shri A, S. Sﬂxal:l Will the-
Minister of Home Affairs be pleased to
state:

(a) whether Government have re-
ceived any complaints against the law-
vers in Andamans for extracting
money from their clients promising
them sure success in cases in courts;

(b) whether any cases of complicity
of the lawyers with the court staff by
offering the latter bribes have come to
the notice of Government; and

{c) if so, the steps taken in this
direction and whether it is proposed
{0 cancel licences of all such lawyers?

The Minister of State In the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): (a) and (b) No, Sir.

(c) Does not arise,

Population in Andamans

8431. Shri A. S, Saigal: Will the
Minister of Home Affairs be pleased to
state:

(a) whether it is a fact that popu-
lation in Andamans has exceeded
80,000 persons which is beyond the
cupacity of the resources of the Island;
and

(b) if so, the steps, if any, being
taken to control the inflow from the
mainland and to send back extra lab-
our and staff to avoid any trouble dur-
ing war or other unexpected catas-
trophy?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya Cha-
ran Shukla): (a) The present popula-
tion of the Andaman and Nicobar
Islands is estimated as 82,000 which is
not considered beyond the capacity of
the resources of the Islands,

(b) Does not arise,
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Purchase of land in Andamans by the
people troml mainland

8432, Shri A. S, Saigal: Will the
Minister of Home Affairs be pleased
1o state:

(a) whether it is a fact that monied
men and Government servants belong-
ing to Kerala have purchased landed
property at Port Blair at very high
rates in the names of their wives and
relatives; and

(b) if so, whether Government pro-
pose to make an enqguiry into the mat-
ter with a view to take back such pro-
perties at fixed rates and allot the
same to the landless old settlers?

The Minister of State in the Ministry
‘of Home Affairs (Shri Vidya Charan
Shukla): (a) and (b). It is not correct
‘to say that persons only from Kerala
have purchased land at Port Blair.
During the period from January, 1966,
1o July, 1967, there have heen altoge-
ther 155 transactions of sale of immov-
able property in the Andaman Islands.
‘The total number of purchasers in
‘these transactions is 158, of whom 76
-are locals. 31 are from Kerala and 51
are from other parts of the country.
‘Out of the 31 persons from Kerala, 12
are Government servants, 6 are depen-
‘dents of Government servants, and 13
-are private persons,

There is no restriction to any citizen
wof India to purchase property in Port
Blair. Such property is purchased at
market price. There is no question of
making any enquiry,

Harassment of old settlers in Andamans

8433. Shri A. S, Salgal: Will the
Minister of Home Affairs be pleased to
state:

(a) whether it is a fact that Anda-
man Administration hag acquired paddy
producing flelds of Maymeo village for
the second civilian aerodrome without
paying any compensation;

. (b)Y whether paddy flelds have been
scoulred from the 1ld settlers: of Aber-

deen, Phoenixbay and Junglighat also
without any compensation; and

(c) if so, the steps taken to restore
the land to its owners?

The Minister of State in the Ministry
of Home Affairgs (Shri Vidya Charan
Shukla): (a) No, Sir.

(b) The Andamans Administration
have resumed 133-4 acres of land in
Aberdeen, Phoenixbay and Junglighat
since 1958 for public purposes. All
land in this territory vests absolutely
in Central Government and no right of
occupaney accrues in  respect of any
holding situated within the limits of
these villages. The question of pay-
ment of compensation, therefore, does
not arise. *

(c) Does nol arise. However, some
of the affected cultivators whose re-
sumed holdings have not yet been
diveried to other use have been permit-
ted to cultivate them on year to year
hasis.

Promotion of Regional Languages

8434. Dr, Ranen Sen: Will the Min-
ister of Education be pleased 1o refer
to the reply given to Unstarred Ques-
tion No. 101 on the 24th May, 1967 and
lay a statement showing the break-up
of expenses incurred for promotion of
Hindi, State and Union Territory-wise
since 19627

The Minister of State in the Minis-
try of Education (Shri Sher Singh):
Grants for promotion of Hindi are
given only to Governments of non-
Hindi speaking States and to Voluntary
Hindi Organisations in such States and
Union Territories. A statement show--
ing the expenditure incurred on pay-
ment of these grants since 1961-62 is
laid on the Table of the House. [Plac-
ed in library. See No. LT-1042/67].

Adult Education in U.P,

8435. Shri Vishwa Nath Pandey:
-Will the Minister of Education be
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pleased to state:

(a) the amount allotted by Govern-
ment to the Uttar Pradesh Government
for adult education during 1966-67; and

(b) the amount proposed to be given
to this State for the purpose during
1967-687

The Minister of State in the Minis-
try of Education (Shri Sher Singh):
(a) and (b). Centra] assistance on
Plan schemes is released on the basis
of actual expenditure on a particular
head of development, e.g., General
Bducation and not for each scheme or
sub-head separately., It is, therefore,
not possible to indicate separately the
amount of Central Assistance given
for Adult Education to Uttar Pradesh
Government.

Merit-cum-Means Scholarships in Uttar
Pradesh Technical Institute

8436. Shri
Will the Minister of
pleased to state:

Vishwa Nath Pandey:
Education be

(a) the amount given on account of
merit-cum-means scholarships to each
technical institute in Uttar Pradesh
during 1966-67; and

(b) the amount proposed to be given
to the State for the purpose during
1967-687

The Minister of Education (Shrl Tri-
guna Sen): (a) and (b). A statement
is laid on the Table of the House.
[Placed in Library. See No.LT-1403/
67].

National Scholarships Scheme

8437, Shri Vishwa Nath Pandey:
WiN the Minister of Education be
pleaseég to state:

(a) the amount of financial assist-
ance given to the Utthr Pradésh Gov-
ernment for the grant of Merit Scho-
Téfafibs tb the peor ‘studenfs to conti-
hue THelr Tniversify sduchtion during
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1966-67 under the Natlonal Scholarship.
Scheme; and

(b) the details and the amount out
of this spent by the State Government
during the same period?

The Minister of State in the Minis-
try of Education (Shri Sher Singh):
(a) Rs, 16,00,000.

(b) Rs. 14,88,700; this expenditure
has been incurred on the renewal of
1,090 scholarships awarded in earlier
vears and on 785 fresh awards made
in 1966-67.

Transfer of land from Tribals to non-
tribals in Tripura

8438. Shri Nambiar:
Shri Umanath:
Shri Ganesh Ghosh:
Shrl C. K. Chakrapani:
Shri Jyotirmoy Basu:
Shri Mohammed Ismail:

Will the Minister of Home Affairs be
pleased to state:

(a) whether the Charge Officer,
Southern Zone. Udaipur gave instruc-
tions to the Settlement Stafl in Febru-
ary, 1867, to record certain categories
of oral and non-registered transfers of
land from tribals to non-tribals; and

(b) if so, whether these orders were
in contravention of Section 187 of the
Tripura Land Revenue and Land Re-
forms Act, 1960 as well as the declara-
tion of the ex-Ruler of Tripura in the
matter of settlement on land within
the Tribal Reserve Area before he
transferred powers to the G8ernment
of India?

The Minister of State in the Ministiry
of Home Affairs (Shri Vidya Chann
Shukla): (a) Yes, Sir.

(b) No, Sir.

Lal Denga in Pakistan

8439. Shri Hem Barua: Wil the
Minister of Home Affairs be pleased] to
state: '

(a) whethiér it #s ‘a fact that Shet
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(b) if so, whether Government have
requested the Pakistani authorities to
ask Mr, La] Denga to come to India.

The Minister of State in the Ministry
of Home Affairs (Shri Vidya Charan
Shokla): (a) According to information
available with the Government. Lal-
Denga is in East Pakistan.

{b) The Government of India have
protested to the Pakistan High Com-
mission in New Delhi and have asked
the Pakistan authorities to hand over
to Indian Border authorities all per-
sons who illegally tresprss into East
Pakistan territory.

Punjab University, Chandigarh

8440, Shri Rabi Ray:
Shri Madhu Limaye:

Will the Minister of Education lLe
pleased to state:

(a) whether Government's altention
has been drawn to the alleged irregu-
larities in the aifairs of the Punjab
University, Chandigarh;

(b) whether any recgulations have
been violateq in the appointment of
Secretary i the Vice-Chancellor;

(¢) whether any inquiry, formal or
informal, ha: been ordered: and
conclusion of the

(d) if so. the

inguicy”?

The Mimister of Education (Dr, Tri-
guaa Sen): (a) Yes. Sir.

(b) According to the information re-
ceived from the University authorities,
the appointment of Secretary to the
Vice-Chancellor has been made in ac-
cordance with the prescribed proce-
dure and ao regulation has been vio-
lated in Woing so.

(c) and (d). Do pot acise.

Replacement of Torn out and solled
Currency Note

8431, Bhri Yashpal Singh: Will the
Minister of Communieations be pleased
to state:

(a) whether it is a fact that Post
Offices have no arrangement with the
Reserve Bank of India for the replace-
ment of the soiled and torn notes re-
ceived from the public, with the result
that Postmasters and Clerks are put to
great harassment and mental agony;
and

(b) il so, the action proposed to be
taken in the matter?

The Minister of State in the Depart-
ments of Parliamentary Aftafrs and
Communications (Shri I, K. Gujral):
(a) and (b). Arrangements already
exist with the Reserve Bank for the
exchange of soiled and mutilated cur-
rency notes which are otherwise iden-
tiflable as genuine.

Reorganisation of Assam State

8442. Shri Hem Barua: Will the Min-
ister of Home Affairs be pleased to
state:

(a) whether it is a fact that a Con-
ference of all interests was held at Delhi
on the 8th and 9th July, 1967 to dis-
cuss the proposed reorganisation of the
State of Assam:

(b) if so. the expenses involved; and

(c) whether the Assam Government
shared a part of the expenditure and if
so, the extent thereof?

The Minister of Home Affairs (Shri Y.
B. Chavan): (a) Thirteen Members of
Parliament from Assam representing
different partles and thirty-two mem-
bers of the Assam Legislative Assembly
representing different parties in the
Assembly had a joint discussion on the
8th and 9th July, 1967 at New Delhi on
the reorganisation of Assam.

been shared with Assam Govesaaswmt.
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The Government of India have no in-
formation about the expenditure in-
curred by the Government of Assam
in this connection.
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Reorganisation of Assam

8445, Shri Sradhakar
the Minister of Home Affairs be pleas-
ed to refer to the reply given to Starred
Question No. 1240 on the 19th July, 1967
and state:

Supakar: Will

(a) the names of the memberg of the
Sub-Committee appointed to go into the
question of reorganisation of the State
of Assam and the terms of its reference;

(b} the number of meetings held so
far; and

(c) the probable date by which the
Sub-Committee is expected to report?

The Minister of Home Affairs (8hrl ¥.
B, Chavan): (a) A copy of the Resolu-
tion dated the 22nd July, 1967 by which
the Committee was constituted is lald
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on the Table of the House, [Placed in
library. See No. LT-1404/67].

(b) The Committee held the first
round of its meetings at Gauhati on
28th July, 1967, and at Shillong on 29th
and 30th July, 19687,

(c) 31st August, 1967.
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Attack on Russian professor and his
wife at Jamshedpur

8447, Shri Shiv Chandika Prasad:
Shri Valmiki Choudhary:
Shri Atam Das:
Shri Kameshwar Singh:

Will the Minister of Home Affairs be
pleased to state:

{a) whether it is a fact that on the
10th July, 1967 ten or twelve criminals
atltacked a Russian Professor and his
wife at Jamshedpur and robbed them;
and

(b) if so, the action Government have
taken in the matter and with what re-
sult?

The Minister of State in the Ministry
of Home Affairs (Shrli Vidya Charan
Shukla): (a) Ten to twelve criminals
assaulted a Russian Professor and his
wife in his residence at Jamshedpur on
the night of 8/9 July, 1967. It is also
reported that a few steel boxes were
removed from the Professor's residence
and later abandoned in an open fleld
near the house,

(b) A criminal case under Section
395 IPC was registered and investiga-
tions were taken up under the direct
supervision of senior officers. Bo far
eight persons have been arrested.
Specia]l security arrangements have
also been made.
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Anti-Indian activities by the Chinese

8448. Shri Kameshwar Singh: Will the
Minister of Home ARalrs be pleased to
state:

{a) whether it is a fact that people
of the Chinese origin living in India are
brickly engaged in anti-Indian activities;
and

(b) if so, the steps taken by Govern-
ment to check their activities?

The Minister of State in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): (a) and (b). Instances had
come to notice in the past of Chinese na-
tionals resident in India indulging in
undesirable anti-Indian activities. Such
persons Wwere made to leave India.
From February 1961 to July 1867, 332
such Chinese had been deported, Suit-
able measures have been adopted to
keep a watch over any anti-Indian un-
desirable activities on the part of the
persons of Chinese origin.
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International Academy of Indian Cul-
ture and Institute for the Advancement
of Science anq Culture, New Delhi

8450. Shri Yogendra Sharma:
Shri Eswara Reddy:

Will the Minister of Home ARfairs
be pleased to state:

(a) whether it is a fact that the
employees and ex-employees of the In-
ternational Academy of Indian Culture
and Institute for the Advancement of
Science and Culture, New Dehi have
asked for investigation into the alleg-
edly corrupt practices of these institu-
tions;

(b) if so, the steps taken in the mat-
ter; and

(¢) the decision taken, if any?

The Minister of Home Affsirsg (Shri
Y, B, Chavan): (a) Yes, Sir.

(b) and (c). The matter hag been
referred to the appropriate authorities
for disposal.

Anti-Cow Slaughter Agitatiom ia Tihar
Jail, Delhi

8452, Shri Ram Gopal Shalwale:
Shri Y. S, Kushwah:
Dr. Surya Prakash Peni:
Shri Prakash Vir Shastri:
Shri Ram Avitar Shardn:
Sh Atmn Dax:
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Shri Huklm Changd Kachwai:
Shri Shiv Kumar Shastri.

Will the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that the offi-
cials involved in the disturbances that
took place in the Central Jail, Tihar,
New Delhi, on the 29th June, 1967 have
not been transferred till now;

(b) if so, the reasons therefor; and

(c) whether the continuance on duty
of these officials there is not likely to
increase the possibility of influencing
the investigation proceedings by the
Inguiry Commission appointed by Gov-
ernment?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya Cha-
ran Shukla): (a) The Superintendent,
Deputy Superintendent and one Assist-
ant Superintendent of the Central Jail,
Tihar, who were present in the Jail
campus at- the time the disturbances
took place on 29th June 1967 have been
transferred.

(b} and (c¢). Do not arise.

240 (afrew wmer) &
T AT ST
8453. »ft TrwTAATC W :
e T
sit T fag e
=it qwaa fag gy ¢
ot Wlo To Wi :
ot FFN = wEEw
st fragae TTen
ot v fafrworg wry :
ﬂoﬁm!ﬁ:
AT AT HA A T W FI
wim fr:

(%) %@ ag W § 5 24 qOmT
fordr & arfior @At o arerardt o
X @F A TR FT FIF SHERT WO
s qORT W e &y

18226.

(=) afx g, o w7 oy & a9
TCETT IO 4T Framgy & of §;

(7) = wow @R 7 feafy
& AT ¥ I T WY WA woaT
L

() afx gf, @ & X ¥ a1
it gfafer @@r & 7

TE-ATd wAew § Tow WA (ot
foren wow ) - (F) wE-aTEE A
¥ qed qel FET auT o EfEeT
wfq w1 3w & grta aw & g wmfior
@Al ¥ OF FUT "ArRie e 6
g1 T qEIT § gfaw fear § fr ug
AR @ & faw #@ g
SR

(=) =l R e & fi
F grEl o fewm A w9 ¥ qroEl
FY wiverT 9 - wiw & g fafaw eqmi
# 9wy fr@ e & amEen
g s g & aOF
qT F A AT AT ST el
I = @ ffe & axieoas
gfeorms st go € o

(m) ¥ g W fafy §
IR F A A

(w) ¥ TR T T AR
¥ FrE @ g | |

Fires in Madras

8454, Shri Kameshwar Singh:
Shri A, Sreedharan:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fa¢t that some
Importent dotuments of the Central
‘Gévernment have been burtit in the
recent fires in Madras; and
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(b) if so, the details thereof and the
-steps taken by Government in the
matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya Cha-
ran Shukla): (a) No. Sir.

(b) Does not arise,

‘Separation of High Courts of Punjab
and Haryana

8455. Shri Shrichand Goyal:
Shri Onkar Lal Berwa:
Shri Jagannath Rao Joshi:
Shri Bharat Singh Chauhan:

Will the Minister of Home Affairs
‘be pleased to state:

(a) whether the Governments of
Punjab and Haryana have written to
the Central Government that if the
High Courts of Punjab and Haryana
are separated, the jurisdiction of the
Delhi High Court should not be ex-
tended over Chandigarh;

(b) whether each of the above States
"has also claimed that its High Court
should be given jurisdiction over
Chandigarh; and

(c) if so, the reaction of Government
thereto?

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) No, Sir.

(b) There was a suggestion from
the Chief Minister of Haryana that the
jurisdiction of the Haryana High Court
to be set up should extend to Chandi-
garh ag it was not feasible to locate
‘the High Court elsewhere because of
non-availability of suitable accommo-
-dation within Haryana,

{¢) Government are not in favour
.of .extending the jurisdiction either of
the High Courts to Chandigarh until
4 decislon is taken as to the future of
+Chandigarh.
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All-India Medical Services Cadre

8456. Shri P, Antony Reddy: Will the
Minister of Home Affairs be pleased to
state:

(a) whether the All-India Medical
Services Cadre has been established;

(b) the number of medical personnel
admitted to this cadre; and

{c) the rules laid down for selecting
persons to this cadre?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya Cha-
ran Shukla): (a) No, Sir.

(b) Does not arise,

(c) These rules are being finalized
in consultation with Union Public Ser-
vice Commission.

Expenditure on Ancient Monuments in
Burhanpur

8457, Shri G. C. Dixit: Will the Min-
ister of Education be pleased to state
the annual expenditure incurred on
the maintenance and management of
the ancient monuments under the
Archaeological Department in Burhan-
pur city of Madhya Pradesh?

The Minister of State in the Minis-
try of Education (Shri Sher'Singh):
The expenditure incurred on the pre-
servation of Centrally protected monu-
ments in Burhanpur during the last 3
years is as under:—

(1) 1964-65 Rs. 6,486
(2) 1965-66 Rs. 9,867
(3) 1966-67 Rs. 5,630

National Award Winning Teachers of
Madhya Pradesh

8458. Shri G. C. Dixit: Will the Min-
ister of Education be pleased to state:

(a) the total number of natlonal
awards granted by Government to the
teachers of Madhya Pradesh during
1966-87, Lo

(b) the names of

award \ﬂnn'ersl;
and o
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{c) the amount of award granted to
each teacher?

The Minister of State in the Ministry
of Education (Shri Sher Singh): (a) 6.

(b) 1. Shri Ramlochan Prasad Misra.
2. Shri Raghuwar Prasad Upa-
dhayaya.
. Shri Motilal Trivedi.
. Shri Nandlal Bairagi.
. Shri J. K. Singh.
6. Smt, Mailreyi Padmanabhan.

(c) Rs. 3500,

W

Appeals pending in the Madhya
Pradesh High Court

8459, Shri G, C. Dixit: Will the Min-
ister of Home Affairs be pleased to
state:

(a) the number of cases pending
each on the original and appellate sides
in the Madhya Pradesh High Court as
on the 30th April, 1967; and

(b) the recsons for delay. if any in
disposing of these cases?

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) and (b). The infor-
mation is being collected and will be
laid on the Table of the House.
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‘Training Centres under National Fit-
ness Corps

8462, Shri S. Kundu: Will the Min-
ister of Educatien be pleased to state:

{a) the number of training Centres
in India under the WNational Fitness
Corps and the number of candidates
who qualified under the scheme since
its inception and whether the candi-
-dates who have qualified have been pro-
vided with jobs;

(b) if not, the reasons therefor toge-
ther with the period of their unem-
ployment and State-wise break-up;

{c) the steps taken by Government
to provide them employment; and

{(d) whether the National Discipline
scheme has been dissolved and if so,
the reasons therefor?

The Minister of State in the Ministry
‘of Education (Shri Sher Singh):
(a) Number of Central Training In-
‘sttutes under the WNational Fitness
“Corps Directorate.

Number of candidates qualified:

(i) 1965-66 268

' (ii) 1966-67 372

Number of qualified candidates who
have been provided with jobs:

(i) 1965-66 156
(ii) 1966-67 not known
(b) It is primarily for the State

Governments who had sponsored the
.candidates for training to secure em-
ployment for them. Out of 268 teach-
ers trained during 1965-66, 112 are re-
ported to be still unemployed for about

15 months, Their State-wise break-up

i& as under:
Andhra Pradesh 5
Orissa Lo 13
Punjab 5
Haryana 3
Rajasthan 26
Uttar Pradesh 45
Delhi ... 14

Pondicherry e 1
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Similar information in respect of
Teachers trained during 1966-67 is not
yet available.

{c) Since these candidates were
sponsored by State Governments, it is
expected that the State Governments
will take necessary steps to provide
them employment as early as possible.
Keeping, however, in view the position
of unemployment, Government has de-
cided to run only one Training Centre
this year for about 200 candidates,

(d) National Discipline Scheme has
been merged with the National Fitness
Corps from the academic session 1965-
66 on the recommendations contained
in the Kunzru Committee Report,
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Government Servants on Deputation

in the Union Territory of Gea, Daman
and Diu

8464. Shri Sequeira:
Shri Kameshwar Singh:

Will the Minister of Home Aflairs
be pleased to state:

(a) the number of Central Govern-
ment servants on deputation in the
Union Territory of Goa, Daman and
Diu classified into Class I, II, III and
v,

(b) the arrangements made for their
replacement by locally recruited per-
sonnel; and

(c) by what time the process will
be completed?

Fhe Minister of State in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla):

(a) Class I 15 (Including All India

Class 11 3 Service afficers
Clas IIT 11 borrowed from
Class IV Nil States)

(b) Recruitment rules in respect of
Class I and II posts are being finalised.
Recruitment Rules for Class III and
Class IV posts have been mostly fin-
alised.

(c) Recruitment will be made as
goen as recruitment rules are finalised,
in the case of Class I and Class II
posts. In the case of Class III posts,
recruitment has been made, and the re-
cruits are under training.

ARl party meet to evolve a common
code of conduct

#485. Shri Shrl Chand Goyal:
Shri Havdayal Devgun:
Bhri Brl] Bhushan Lal:
Shri T. P. Shah:

18234

Shri Sharda Nand:
Shri Benl Shanker Sharma:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government propose to
convene a meeting of All Parties in
order to evolve a Common Code of
Conduct so as to enhance people's faith
in the democratic functioning of Gov-
ernment;

(b) if so, the likely date of the meet-
ing;

{c) whether such a suggestion was
offered by the General Secretary of
the All-India Jan Sangh, if so; the re-
action of Government thereto; and

(d) whether such an attempt was
made in the past also, if so, with what
amount of success?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya Cha-
ran Shukla): (a) No, Sir.

(b) Does not arise;

(e) No such suggestion has been re-
ceived by the Government.

(d) A meeting was convened on Tth
January, 1967 by the Union Home Min-
ister which was attended by leaders of
some political partles. A Code of
Conduct for political parties during
General Elections was evolved in this
meeting,

Financial Assistance to Chandigarh

8466. Shri Shri Chand Goyak
Shri Hardayal Devgun:
Shri Brij Bhushan Lal:
Shri T. P. Shah:
Shri Beni Shanker Sharma:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Administration of
the Union Territory of Chandigarh bas
approached the Central Government
for glving it more financial assistance
te meet its budgetary requirements and
Plan targets; and
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(b) if so, the reaction of Government
thereto?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya Charan
Shukla): (a) and (b). Yes, Sir.
Against the budget provision of Rs. 74
lakhs for Plan schemes for 1967-68, the
Chandigarh Administration have re-
cently asked for a sum of Rs. 193 lakhs.
The matter is being examined by the
Government,

Vacancies in Punjab and Haryana
Courts

8467, Shri Shri Chand Goel:
Shri Hardayal Devgun:
Shri Brij Bhushan Lal:
Shri T. P, Shah:
Shri Beni Shanker Sharma:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of vacancies in the
Punjab and Haryana High Courts
Benches along with the dates they fell
vacant;

(b) the reasons for delay in appoint-
ing judges; and

(¢) whether any ad hoc judges have
been appointed ang if so, the reasons
therefor?

The Minister of Home Affairs (Shri
¥. B. Chavan): (a) There are at pre-
sent one vacancy of permanent Judge
and two vacancies of Additional Judge
in the Punjab and Haryana High Court.
The permanent vacancy arose on lst
June, 1967. One of the vacancies of
Additional Judge arose on 30th May,
1966 and the other on 30th March,
1967. In addition, two new posts of
Additional Judge created for the for-
mer Punjab High Court in July 1965,
were left unfilled because of the crea-
tion of a separate High Court for
Delhl.

(b) It is not proposed to fill the
vacancles in question in view of the
tmpending division of the High Court.
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(c) Three ad hoc Judges have been
appointed to cope with the additional

work relating to- disposal of election
petitions,

Appointment of Governor/Governors
for Punjab anq Haryana

8468. Shri Hardayal Devgun:
Shri Shri Chand Goel: *
Shri Brij Bhushan Lal;
Shri T. P, Shah:
Shri Beni Shanker Sharma:

Will the Minister of Home Affairs
be pleased to state:

(a) the date on which Shri Dharma
Vira., the Governor of Punjab and
Haryana was transferred to West Ben-
gal; and

(b) the reasons for the delay in the
appointment of the New Governor or
Governors?

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) 1st June, 1967.

(b) Certain formalities have to be
completed before the appointment of
Governor or Governors for Punjab
and Haryana. These are being pro-
cessed.

Artificial rain

8469. Shri Nanja Gowder: Will the
Minister of Educatlon be pleased to
state:

(a) whether it is a fact that a sum
of Rs, 90,340 had been spent in >on-
nection with experiments on artificial
rain conducted in the Madras State
alone during the last nine years; and

(b) if so, whether it is also a fact
that with the results obtained so far,
the success of the experiments could
not be established beyond doubt?

The Minister of Education (Dr.
Triguna Sen): (a) Yes, Sir, approxi-
mately.

(b) From the results of the ex-
periments obtained so far, no definite
conclusions can be drawn on s
problem of artificial rain-making.
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Anlti-nadienal Apstivities in Wripura

M70. Shri R. R. Singh Beo:
Shri D, N, Deb:
Shri D. Amat:
Bhri G, C. Nakk:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
Chief Minister of Tripura has in-
formed the Union Government about
the anti-national activities of the
Communists in the State; and

(b) if so, the steps Govermment
have taken to help the Tripura Admi-
nistration so that the Communists
may not be able to create another
Naxalbari?

The Minister of State in the Min-
isiry of Home Affairs (Shri Vidya
Charan Shukla): (a) The Chief Minis-
ter of Tripura discussed the general
political situation of Tripura with the
Union Home Minister during his last
visit to Delhi, and apprised him of the
unlawful activities of the CPI(M) in
Tripura.,

(b) The Tripura Administration
have taken all necessary steps to deal
with the law and order gituation.
They have also formed a Committee
of MLAs to look into the difficulties
of tribals and their recommendations
are being examined. The Central
Government are in close touch with
the Administration.

Revelver Licences for Executive
Councillors of Delhi Adwministration

8471. Shri Geerge Ferpamdes:
Shri 5. M. Bancrics:
Shri Madhu Limaye:
Shri J, H, Patel:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Chief Executive
Councillor and the Executive Coun-
cillors of the Delhi Administration
have sought and received Revolver
Licences, as reported jn the Bombay
Weekly, BLITZ of 15th July;

1810 (ai)LSD—8.
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{b) what reasons were stated by

these persons while applying for the
revolver licences; and

(¢) whether it j§ the policy of Gov-
ernment to grant revolver licences to
all members of the Central and State
Cabinets and other junieor Ministers?

The Minister of State in the Min-
istry of Home Affairs (Shri Vidya
Charan Shukla): (a) Yes, Sir, the
Chief Executive Councillor and an
Executive Councillor of the Metropoli-
tan Council, Delhi, applied for and
were granted licences for possession
of non-prohibited bore revolver;

(b) Self-protection;

(¢) Licences for possession of arms
(including revolvers) are granted by
the licensing authority in accordance
with the rules and on merits of each
case taking into account the need and
suitability of the applicant to possess
the weapons.
Pak elements fomenting Naxalbari
trouble

8472. Shri Bal Raj Madhok:
Shri O. P. Tyagi:
Shri T. P. Shah:
Shri K. M, Madhukar:
Shri Ramavatar Shasiri:
Shri Chandra Shekhar Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that certain
elements from Pakistan have crossed
into Naxalbari area and are aetively
collaborating with the Communist
Extremists to create terror and law-
lessness in that strategic area;

(b) whether it is also a fact that
pro-Pak elements inside the country
are also collaborating with pro-Pek-
ing elements to create gnarchical con-
ditions particularly in the strategie
border areas; and

(e) if so, the gteps Government pro-
pose to take to brask this nefarious
alliance of Pindi and Peking agents
in the country?
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(%) w1 wrwr ¥ow wE
@I s & fadr ol

The Minister of State in the Min-
istry of Home Affairs (Shri Vidya
Charan Shukla): (a) and (b). Gov-

ernment have no such information.

(¢) Does not arise.

o v § TeaT & folr T

8473. =Y gWT  HEw :
ot ot i :
st AT W 9T

T AR WA qg W@ #7F
war ¥

(%) = a8 w= ¥ = foo®
60 gl ¥ FvETST FEE H UF TEHUC
&

(@) afz &, & ™ TwuET &
for w9 9% UF fawrim g A
W & oI g

() #ar s@ER 1 fAR @
I & o7 A9 TF AT aATH &
g W

(w) afz g, @t &= a=% ?

Hae-Td a9T geTT fwm T
ot (sftxo o o) : (%) o gt

(o) Tve & Ow FE@ wWw
wfFay Ftov TIT o §
foad qafa s & )

(w) s (=). ot g | W
w1 OF WA 3N FT gEE e
rwmam g ET W E fE
favri TRE F9 FATE SO |

Fewm qrEEw  qTET

8474. it w¥rwe s

it grosiy g
st et s T

W HWTC Wt o @y WY Er

-

Foq f5 .

2@ af oy

(=) afx &, & agF @ gwE
¥ w4 a% T 7w F W HOT
& o<

(7) 7z N TREW s9 X
I & e ?

HH-HTH A H=TT frawr # T
W (S ¥o go W) : (%)
o gt

(&) @ a9 5 % wE
3 gremfs SN 9 &9 &7
@ § W uwew @ fa 9 ¥ aw
¢ M ¥ gOR a7 fag wfafom
gfeadl #1 sqaegr Y sST@H |

() qFds * 1968-69 ¥
T =T & Sy A wm

wrgfan wfeat it sgfaa wifes
wfagt & foafy Wi @@

8475. st w¥wy W
oft et Wik
it et Wi oA
T E-wT HAT T T AT OFAT
Far fF:
(%) #ar 4z ¥= g f& 33T v
¥ g5 Fawrfon #1 4Y s Tog a7l 57
darei ¥ gfeemt W sfawarfaat &
ferr srcfera o} &) et SR SAEet
# g€ afg ¥ Wyt & aoré o Trfed;
(@) afz g, @ 7= fawfor &
saae ¥ fa-fer osdl
& K
() fafsm Tt & oy gl
& Jaret F Troware, TEw fod et
wfawaar fraffor &t af § 7
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TE-OR swrew § gawely (oft ¥
Qo THTETY) (%) o =&,
st 1w e aar i
wifgw sfe s ¥ 1960-61 A
@ ata 7Y fawrfan Y o f Fandi
#1 38 Afat qar o Jansit ¥ 7
Tt # mygfaa sfewn snfaat & far
T FY FfANTAT FT F@@AT AT |
¥ araeg ¥ grgnr #7 fawfar &1
[T FAY 92 92 Q7 § | Jewrea
¥ e faqr mar 1 e dewy QAo
1405/67) T fawrfowi a1 "varw
wigfaq wrfew srfagqi & @v 7 f&
aqgfaa nfaai & |

(=) = (7). "faam & a8
16(4) o) 12 & "1q qfsy ATV
335 ¥ myare wagf=a wrfedi qar
sgfaa mfaw sifadi & oo s
F ¥4 &1 graeg Uo7 AT F § 6K
gafay Ter o & 3qdEs Fawrfar
9z fa=me 777 & oy %8 @ v )
s g gt wagfan afaat qar
wAgfan srfew snfaai & fog Soir
1¥Ivas 3t Famt ¥ wreeor &
Afqoaar FaH 1965 § & T g7
{IT 9T 9T T Y frremr A Sy vk g
[qererm & ve foar w2 dfed
e UHo Fo—1406/67 |

Fierrawt ww § wrdwfw s wa
areaT

8476, st GHE W : FT HETC
welT ag T # T w4

(%) =t Ty o ® fr-
s waw ¥ feer qrdafae SER
AT T g 7 frae g

(&) 1966—67 & firry wrdafaw
2T agT aTAT Wi T
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(7) =T gvwTar ) et Wk
farerer & amg 3T & ary forery £
1§ W

(7) afz &, @ o8 weafwa
FE F9 IOV § wHE; WR

(%) afz #ff, @1 =1 gwc ¥

9T fa=re w50 ?
HuT-wTd waT NarT faramn & T
Wt (st fo o qwEw) (%)

Y ey AT F R fgwmaw
Ry ¥ 12 gEwfw  SHTRFTC R
6 AT ( WAFT) WIAT T FEITT § |

(&) 1966-67 ¥ fearaw waAw
¥ i qrwfas SwM 7 ST A
qER (SgFT) @R |

(w) udomer ¥ wreEx & fay
v i ofcvw § e ameaw @
qravgFaT g2 97 faedt gr fuver ¥
graed faemar o7 aFaT § | 98 SIS
wrfme @ *7 ooy adweET €
TR ATUT % TP & qM &
@ e ar fawit & 7raT 7 T
FT FIT SqIqT F<A F oy =gy
G il

(%) e ¥ wTAEE JOEET
AT FT FTH X a9 F A ATOW
g S & ommaT g

(%) wor & & IAT

foest ¥ dfiwtw A

8477. st S wrx awt : w7 WY
HelT qg T FY war ¥4 v

() w ag &v { fv foslt &
BefrorT ok g ¥ wow § 0w
154

() afs g, o faed S wfial &
v awen 3 ¥ 7 are fawrr ) et
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Farerad et §; Wi 9 T T Ty
wafg?

wag-wTd war were fewrr § oea-
Wt (s o go qwTw) : (%)
foedr % =t oot wafe «F goaw &
fageft ¥ 2w Jand &< A€ gt &,
forg ot #1% v adl fF foeell &
FE Famal w1 g QO aE A
desrE AE & W Iad  gure A
HAEFAT & |

(@) witw, wéaar 97, 1967 ¥
i wEr 7 9fT 100 TNEE fargraat
FY §&4T W 1966 T T WG H g8
fogrgal Y g FT =T FW AW
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—
gfa 100 E5rer frsT-
adi Fr g v
1966 1967
b 74.7 71.37
i 92.5 85.5
T 92.8 88.6

faeelt @ qUet #Y R
T ¥ gE w ¥ Ao ¥ o
sfvar sy ot ar @ et
FIH I AR § —

(1) fereraei o ge@ wréamg
(2) frafam wafy & aw et o
amr admr W Sy
(3) Ffge-Rrar-sreror arer dar § =

LAk
(4) T¥ES ITEHT FY ATTF WA |

(s)mMﬂmﬂt
sreed ¥ shwr w0
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il 7 fwwr 23w faa
TN QI WT ROV )

(6) Wt ofgma &7 faew 57 ¥
fa¥ Ioe6< a9 dgal #1 g&r §.
I 1fz

(7) =g v &% ™l & WrgETC
TR 9T €% WA oFEe
S fafare S &7 sroew 1.

Gandhi Smarak Nidhi

8478, ghri S. A. Agadi: Will the
Minister of Education be pleased to-
state:

(a) whether the Gandhi Smarak.
Nidhi has been formed by Govern-
ment;

(b) if so, the getails of its compo--
sition and functions;

(¢) the amount so far collected by
the Gandhj Smarak Nidhi;

(d) whether its annual reports are
published; and

(e) the composition of the Com-
mittee and their terms of reference?

The Minister of State in the Minis-
try of Education (Shri Sher Singh)::
(a) No, Sir.

(b) Does not arise.
(c¢) About Rs, 1095 crores,
(d) Yes, Sir.

(e) A statement js laid on the Table
of the House. [Placed in Library. See
No. LT-1407|67)

Child lfting gang

1479. Shej Baburso Fasel: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government'’s attention
heen drawn to a newspaper report

the m July, 1067, according to
whlchtwneuﬁrmottheuuetﬂl
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.and eight years were found in an un-
~conscious state in a bag carried by
-one Baba Debi gingh, alleged to be a
leader of a gang of child-lifters;

(b) how many children have been
kidnapped and recovered by the police
from Delhi;

(c) whether Government gre aware
-that such kidnapped ¢hildren aré
blinded, maimed or crippled for the
‘purposge of professional begging in the
-cities by organized gangs;

(d) the number and names of cul-
‘prits arrested so far; and

(e} the steps taken py Government
‘to prevent kidnapping of children and
‘Thifors?

The Minister of State in the Min-
isf'y of Horie Affairs (Shri Vidya
‘Charan Shokta): (a) Yes, Sir.

(b) 29 children were kidnapped in
‘the Union Territory of Delhi during
the period from 1.1.67 to 31.7.67, of
‘whom 21 have so far been recovered,

(¢c) Government are aware of the
scope for physical and mental harm
“to which such kidnapped children can
"be exposed.

(d) 18,

(e) Besides normal messures, police
patrollihg in plain clothes on Rail-
‘way platforms, cinema houses, bus
stands etc. is cofistantly done and a
Missing Persons’ Squad is functioning
in the Crime Branch of the C.I.D.
of Delhi Police. As and when any
-case of child lifting is reported, vigo-
ronis investigatioms dgre made.

foer & wreaw & vy § Afqdy W

$490. =K vivbr w1 w7 frwr
S ag T F FO HGT 5

(F) # e ¥ @ qw A
fawafrareg @< a5 gRfas Ty
#f Rt ¥ Ameriy ¥ @ F sty A
wfsr wq ¥ farg ¢ fet & o
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(€) aft &, v = faer ¥
#eat & = Aot war w1 ofr gy
# g & faae g ?

fooy ot (W0 Fewr W)
fﬁ) ar gt 1w ¥ fagra v ¥
quEfaama @< % ARAE Wt
Y farety & weaw ¥ € F gy w0
favre faar &

(@) frrsF aeA S SR T G
WIAQ TLFT FT AT qFAT § AT AfqETT
F1 w34t AR # e §

Financial assistance to Madras for
Rehabilitating Refugees from Burma

8481. Shri Jagannath Rao Joshi:
Will the Minister of Labeur and
Rehabilitation be pleased to state:

(a) whether it is a fact that the
Chief Minister of Madras has request-
ed the Central Government for more
funds for relief and rehabilitation of
refugees from Burma; and

(b) if so, the reaction of Govern-
ment thereto?

Theé Minister of State In the Minis-
try of Labour, Employment and Ré&-
habilitation (Shri L. N. Mishra):
(a) No, Sir.

(b) Does not arise,
Expenditdve on AprivaMural Besdarch
$482. Shrimati Sushfla Rohatyi:

Shri Manibhai J. Patel:
Shri Bishwanath Roy:

Will the Minister of Edueation be
‘pleased to gtate:

(a) whether it js a fact that enly
ten per cent of the total exprenditure
by the Council of Scientific and _In-
duMtrial Research is inturred on agyl-
cuftura) research; ard

(b) it so, whether Government pro-
pose to increase this percentage on
agricultural research in the light of
the rising importance of gcientific re-
search in agriculture?
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The Minister of Education (Dr, Trl-
guna Semn): (a) and (b). The Coun-
ail of Scientific and Industrial Re-
search is not directly responsible for
agricultural research but indirectly
supports agricultural development by
research in gome aspects of related
botanical, chemical gand technological
fields. Such activities form part of
the work of some of the national labo-
ratories|institutes and no separate ac-
count is kept.

feramawt g woR T W et v
Al A =T W=

8483. =t wifaw wrowt
=Y slo o WL :
oY AT ST
T E-wnl wat gg @ A
g F4GT

(F) ¥ g9 @ F1 @I gQ
f& % faams ga @ & o
T BIFT T T F gy a9 1 §,
faam #edt ¥ fraffaa aweai =t
HIAT 37 GIETFT AT §oF HT GG JA
# wgfa & IF ¥ foq w1 fdus
QAT T HT GHC F a2 E;
"<

(&) afzg,arsamaarasTg?

TR Wwem § coasidt (s
fer wow gwWR) ¢ (F) 5@ @wg qar
1§ gaE faaradT ad § )

(@) s & =&t 9aar 1]

Scheduled Castes and Scheduled
Tribes trained personnel in Industrial
Training Institutes

8484, Shri Ram OCharan: Will the
Minister of Labour and Rehabilitation
be pleased to gtate:

(a) the total number of Scheduled
Castes and Scheduled Tribes personnel
throughout the country who have been
trained ‘v various trades by the In-
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dustrial Training Institutes or through®
other agencies of Government during
the last flve years up to the 30tn
June, 1967;

(b) the total number of Scheduled
Castes and Scheduled Tribes per~
sonnel trained by ITI, who have been
absorbed in various services during
the last five years; and

(c) the steps taken to provide jobs-
to the unemployed Scheduled Castes
and Scheduleq Tribes trained per-'
sonnel?

The Minister of Labour and Reha-
bilitation (Shri Hathi): (a) A state-
ment is Jaid on the Table of the House.
[Placed in Library. See No. LT-1408/
671.

(b) Information regarding Sche-
duled Castes and Scheduled Tribes.
personnel trained at the I.T.Is. and
who are placed in employment through
the Employment Exchanges is not
being collected.

(¢) The varioug development sche-
mes in the Five Year Plans are ex-
pected to lead to larger employment
opportunities for all employment
seekers including the Scheduled Cas-
tes and Scheduled Tribes trained per-
sonnel,

Selections made by U.P.S.C.

8485, Shri Ram Charan:
Shr] S. Eundu:

Will the Minister of Home Affairs
be pleased to state:

(a) the total number of officers.
selected and recommended for appo-
intment by U.P.S.C. for Gazetted
posts (excluding those selected bY’
competitive examinations) during the
last ten years (upto the 30th June,
19617);

(b) the number of Officers among
them selected and recommended for
appointment by the U.P.S.C. from:

rtmental candidates.
and non-depaﬂmentnl candidates se-
parately during the said period; and:
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(c) the reasons for preference given,
it any, to the deparimental candi-
dates?

The Minister of Home Affairs (Shri
¥, B. Chavan): (a) During the period
1st April, 1957 to 30th June 1867, the
Union Public Service Commission re-
commended a total of 25,329 candi-
dates for appointment to Gazetted and
non-gazetted posts, The break-up of
the number of candidates recomsmend-
ed for gazetted and non-gazetted
posts js not gvailable,

(b) Information about the number
of departmental candidates and others
recommendeq for appointment ig not
available with the Commission.

(c) While conducting recruitment
for posts by selection, all candidates—
whether departmental or not—are
treated alike by the Commission, the
.selection being made on the basis of
merit. The question of giving any
preference to departmental candidates
does not therefore arise.

Plan for Armed Revolution in India

8486. Shri Baburao Patel; Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government are aware
that Darjeeling has been made the
headquarters of an armed revolution
in India based on the ‘thoughts’ of
Mao-Tse Tung;

(b) whether Government are aware
of the Communist plan to seize West
Bengal by armed revolution with the
Chinese help;

(c) whether Government arg aware
that large quantities of arms have
been supplied by China to the Com-
munists in West Bengal, Darjeeling
and NEFA;

(d) the precise steps Government
propose to take to defend the country
in the fact of this threat; and

(e) if not, the reasons therefor?

18250

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) to (c). Govern-
ment have no information.

(d) and (e).

ofrae oif eew fedmgy, it
WA
8487. S &YW TR : F[ WH WA
gt o) 78 Fan # gar 7370 £
(%) 7ar 1963 ¥ AqrTare foem
(vaT "zw) F RAwgE ams w@m §
afaz g€ = 1 faam £ sfrat &
fareame & forat amer g &9 7 AR
#qz fear mam av;

Do not arise,

(&) a7 ag o1 &9 & v qoft a5
@A 1 38 A7 A1 afew g f
T 2, AR

() afzgr, AgaFFTFTOTE ?

ww, T aar gorate swve ¥
awAst (st afem avoaw )
(%) i gré e fewmge =
g el @E ¥ oamew & fad
1963 % a8 #§ 50 goTe Ty wfaferr
OEE J41 99 AHE & fad AR
feg @ g 1

(@) w1 (7). o w99, 999
afafy, e gox ¥R @@ ¥
gEmata fdr o ¥ A o v
1 WA far s an 1 fadege oW
F W 1 ST FATAT g7 gIQ
= #1 afafa 1 @ o F ae &
ARV TCHT A 1 & AT 77 TEAT
Y ag ag 91 w= § f& afafy aod
weq wifa+ feqfy & Goeasy &7 &
fag v & Fwm £ feafa & =& o
¥¥ 9% 9% 92w &R 7 gg fiw
frr i e forem afteg (e a)
Ao 1 gt 1 fear o Wi
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;Y TEE WTT AFIT T 1064
it &< fear ar | avafag wifa-
Frfeat F1 o FWHaa TREAT W g
Yot € oY GeaEy Fmer e afafa
F AR ¥ aga ¥ WA I R
WET F 9 @ | v A wvafaga
sifasrfeat #1 d2% 23 7, 1966 71
§E # Arer 77 w7 faar w@m ) g A%
o e & fedmge af o e
i fyar afkag #1 73 wat F e
FIA X TN FIH F AT AN FT
fer & 1 ¥ nd Axz w7 A7 af & @
Fa &1 s Aiwiead O A
aft & feAwgx g =@ w1 wniE
g faar afceg &1 &7 fan
I WX 50,000 ETH T FEM
@A At gawt T faar aman

fagre # Wt & weaTawt & da-Ae

8488. st WAt Wy : =7 e
#AY qg q9T9 FY #1971 F4T

(¥%) = fagre s & &=y
@R # q@rd far ¢ fr fage o
fafa= fawafagmat & g7 a1 =g
TR & HEATURT F FJA-FAT q9T
AEATE WAl § HEATAT gL FT 90
L 158

(=) =fegr,drga gamm Frsa
T g AT IT G 9T ATEGG FeA
¥ WEATIFT F FIA-FAT TAT AGATE WAl
# gHreaT oty & ol aewre #7 fasame
T FTATEY FI @ g 7

frerr s (w0 forqw A )
(%) sr (@). soe s fava-
oo} & weaTawT & fordr faeafaeeg
sem s gra faifa swifea
Fowl % §o ofadwm ¥ faww ¥
forgr wOETC W1 SR 9@ § A
EOF 97 | HERITT H S A & -
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TG AT AGE FH F qreaTaRy
F fo% 400-40-800-30-950 %o
F1 UF AT G0 a7 A1 w7
Fr oy arr i g g

Model Schools for Delhi

8289, Shr1 R. R, Singh Deo;
Shri D. N. Deb:
Shri D. Amat:

Will the Minister of Edweation be
pleased to state:

(a) whether Government are con-
templating to start 20 schools in Delhi
which will maintain a high standard
of education;

(b) whether Government would up-
grade the existing schools or it is pro-
posed to have new schools; and

(c) the additional expenditure like-
ly to be incurred thereon?

The Minister of State in the Minls-
try of Education (Shri Sher Singh):
(a) Yes, Sir, by the Delhi Adminis-
tration,

(b) It is proposed to improve 20
existing Higher Seconidary Schdols.

(c) Rs. 820,000 during 1967-68.

aorrlt et & folt wrrere fraw

8490. ot 9w w1 WAt : w7 Q-
ol W ag F F g w3 fw
srare frodY g7 e vy ¥
59 ¥ a¥ 1966—67 ¥ IHIG T
¥ faedr geard bl & fomg
Ty # 7

T S (st o g )
T gadaT WERT X 475 GO
s & freg fawrig sriafl
X ofY aAE € | g @t wrweRt Wy
v wTae frgl & geRe ¥ Wv
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et gfem & et o s

8491. sit Wwwy ol #T Wo-
o FA 9g TA B g w8 F

(v) feset sovae & weiter gferer
¥ 3w fa o § e 9 -
afaa qar srororefas aqfcal ) dear
fraf-feafr  ; W

(@) 1966-67 ¥ fawt gfaa
a7 g fpr aqg gar 7

TE-wT WAtAw A Tew-sa (s
fargt a0 PR) : (F) 1-4-1967
F T TAT 14,826 4T |

Trorgfas wfysrd 62
gAgfET FEIT 14,764

(&) 3,75,80,559 &I |

fagre & wferst ¥ eurerasit &
A W
§4932. sft TramEATT Wrel ¢
ot wo fo wWwwy :
st Wt Wy
Iﬂﬂﬂ‘ﬂﬁm‘

F1 far wolY qg T w;ogar
=4t fp

(%) 7ar  favafaaras  sqE
| X g Wiy F gregrard ¥
fadr @ T F FaawAl F7 Fawfor
#1 § wata afcss sgreaTar 400-800 To
st wra A< e sgrearar 300-600
g0 wfwx 71w ; '

(=) afz &, &t a1 Iqdwr ey
w1 &1 fawrfon F awg 9w s
A I TR I =y T & g ifeae
e ey srfosil #Y oare & <av o ;
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(%) e frge ¥ e Faeft wnfiorr
& & fid it syregtars A aHE
FT whqT T g

(7) afz &i, & w1 o9 aor A
=TT # T ge A fage ¥ T
e & fod Fawr afes sgremramt
FT &Y a7 =y fafga s ¥ foreft smma
o frae s & ¥ o

g?{i}qﬁaﬁ,a‘rm‘%mm

fovar w=t (w0 (AT &a): (¥)
#fr g

(=) stradf1 sranr Y Paerfet
ot YH ¥y w7 wE, Py wvfaey
ST sTasaT e ¥ |

() & (¥). fagre o< &7
syearra, e &Y 3 s gt & Foe Fargre A
g feafa #Y 2@ gu ee ot
femafaarag & weamqat & Sqwmil &
dMet &3 7 Ao ¥ §9 of e
fgr ot | geTe faamodte &

Value of Evacuee Property im Goa

8193, Shi Segueira:
Shri S. Kundu:

Wil the Minister of Labour and
RehabfMitatton be pleased to state:

(a) the value of assets presently
under the control of the Custodian of
Evacuee Property, Goa, which the
courts have determined, should be
returned to the private parties;

(b) the value of such assets which
have not been so returned for (D)
thtee months, (2) six months and (3)
over six months, since the relevant
court order; and

(c) the action preposed to be taken
by Government in this regard?
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The Minister of State in the Minis-
try of Labour, Employment and Re-
habilitation (Shri L, N, Mishra);
(a) Nil

(b) Nil,
(e) Does not arise.

Value of Assets Administrated by the
Custodian of Evacuee Property, Goa

8494, Shri Sequeira:
Shri S. Kundu:

Will the Minister of Labour and
Rehabilitation be pleased to state:

(a) the total value of assets ad-
ministered by the Custodian of
Evacuee Property, Goa;

(b) the total value of property sold
by the said Custodian since the in-
ception of the office;

(c) the steps taken by Government
to ensure efficient administration of
assets by the Custodian; and

(d) the steps taken to ensure
equitable price for sale ol assets by
the Custodian?

The Minister of State in the Minis-
try of Labour, Employment and Re-
habilitation (Shri L, N, Mishra):
(a) Rs. 45,05,662.00.

(b) Rs, 4,30,000.00.

(c) The Goa Government have
framed Goa, Daman and Diu Adminis-
tration of Evacuee Property Act and
Rules, for the administration and
management of evacuee property by
the Custodian and the properties in
the territory are being managed in
accordance with the provisions of the
gaid Act and Rules. The system of
administration and management of
the Evacuee Properties in Goa, Daman
and Diu as it exists now is working
satisfactorily.

(d) The Evacuee Properties are
being sold in public auctions as pres-
cribed under the Rules and wide pub-
licity of auctions is given through ad-
vertisements in various local news
papers. All such auctiong have been
advertised sufficiently in advance in
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news papers for informatiod of

public. There has been very good
response from the public in such
auctions,

HTETH § § OF qUF TZI e amn
8495. st wrew Ty Wiy :
=t WTHTY T W
st e fog werd
At gen WY wgEd
st s Waw
T NE-WTE Tl qE FATY AT AT
w4 fw
() mrag aw g fo smama A 3
TF 99% T T AT F R A
Fwdfaat & qiff arfemm & werE
T F & v A qis s AT E
154

(@) afz g, @ I=m T 7
XE gr g ¥ T A wr g !

TE-SW HAEm - (s
fewr won qe) ¢ () s (a).
qar =@t & fF fao fadifeat & qff
qrfeeam & sfaew qur gfaare Al
meT arer g fay § 1 ofeem &
I wga &t fadu-qa fear v §
o faet gt foy § qoem qvaedt
afafafear s &

a vat-frr faew, Tk
8496 =it wr fag Wgw
ot sfray wiaw :
sft oy T ofeft
sit weiw fay wsTd
ft gew W woAw™
T AW AAT gAATR AT I q@qT
Y T F F -
(%) %1 78 "wx  fr o=k oY
#at-fex faeg & a9 7 3,000
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wHaTreat ¥ wfaer fafg =1 562,000
T w1 wfw &1 T e & AR

(@) afze,dgoavag § g
q T FHAE T 7

s aar geate WA (s gr)
(%) 7ed = dad-fee-faeq, avag
3 afqsy fafg & 19.82 @@ wd
Fr=TOY wfger fafe & smr a€f foq
g1

(@) wigsr fafe 3 =W agw
R & fad e w 9T W)
gfwdem #Y Famat 7 #17 0E § )
qFTE qEI F W wfaw fafa
F1 U T KT T FH T AR
aqe w1 & foyr forar mm &1 w@wwt
% faag favataaTa £ %71 0% BT
qwenT W rTay ¥ fa=radiT &)

AT wE wrEw faw, IvWA & wAg
w! wfen fafy

8497. S waew fag W=
st site e
t WY T WL
st geN T e
sit s oy Wiy

T NN AWT TR Al qg q@T
# g1 75 5

(¥) ®=T Iodw wT AU WA
wrew faer, ot % av gy a= & %
1, ¥ wogdd & owfaw Y af wigsy
fafe gy afer < ok §;

(=) afs 7, ar e a% 7 et
m§ i feadY & o' ga% w1 WO
& vk

18258.

() g ufr & wrara & wit
o< faeaT awg sT ?

s aar gaiw A (sf gny):
(%) o &, 15 =gl & I =7
81T T |

(&) (1) soo00/- &7 |

(2) wafaa 15 =fawt &
ol v wirg fafg &
ait ¥ wer TE AW
& R E
(m) & & wafos wfasr fafi
WTgFT I *TE AT g, IR fAuer
faqr s

wrtamT faow

8498." it wwwTw T oieft :
Wt sftwer wiow
St gew Wy wEAw
=t fwo o f'a! H
At ATo wo o7t
T AW w91 gAate ST ag aary
T w4 fy

(%) =1 ag a9 & f§ 1960
& A T ¥ FEET g Ay
AT O EWT T 9T AT R
&

(@) =7 9g W1 ox & fr ow
& FTEW ¥ #1903 wArray
& foq & s & frar oy el om
@ § Wi 1960 ¥ arx faqwr W
sTfat o 7% fraw a9 1960 ¥ TEA
frw wwfai ov gy fa;

(w) afz g, @ @F | HTOC
& ")

() #a1 TWHIT 1960 & aX
fqer il w1 4 fgsf &

W gfeard 2 ot 4 7



~18¢5¢9
ww oo i W (o ) ¢
(%) ¥ (7). qfw wreamT wlafaw
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2 ot g wftfry 3 o6 fraw
o & fag 3§ www wiawr €
Wiy 78 awer ST & At
¥ WET Y1 TGN qF WG G R
AH &, TS TR AT AT Tl
wregT-framrt 1960 ¥ 9 WX
I faw go =t sear
1960 ¥ 92T T 1960 ¥ YT HITW
fe i wEEr ¥ Yewrg TEY
Lacll

feeslt # gR-BR e

8499. =it AT fag e
ot W wr T
o qeverdfre sveh
it aivere fvg gy ¢
o Rt W
oY T i o
o fregTe e

w1 e wft gF qqT AT FO
st fF:

(%) warag &= & gl wiodt
st a¢ faare F7@ & for 21 s,
1567 ¥t faedfr woraw, T adqr
qfare fagism wareg @@ E-FE
darrm & sfafafedi #t oF do%
gk oY, W

(%) afz &, @ X ¥+
ftkr fedr o ?

¥ worern ¥ creq st (ot
fen =T ) ¢ (%) 25
1967 Y ¥ HT F T A 0w %
g€ o foadt fafow savedl, et
sara; feeet wae fam, 4 faelt
e qefereT qar feset fara wifaeon
& gfafafad & wra foar w1
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(@) x@ dov W R v
Tgfeafa & faag & oY s w7
ar Wk gafed sad # foig 7
for 7@ o)

fiw sy oY s Fafeeny

8500. < gewavw Fuqw :
st dto dto mg :
=t wiwe fag
st T fag aaTaT
H'Tfﬂo 'l'ur!l'!:
ot e fag Wt

T NGO FAT gE qAT FT g
T f

(%) w1 7z av & fs af feeclt
7Y el wrefvy faferea famer wear
F TR A Uw F gAaTc o war
g A1 fafeear 57 @ & =
WegeefT A1 d°aTg g4 qUET ¥ weq
g,

(@) afz &, av 9§ wegEw ¥
T A FE F T IO ;AR

() W= wegeAm A wewETS ¥
fafecar + v 3¢ Ioered 1 @
@ glaadi @ g qra e
< s s g g7

e Wt (st avR
wegr) (%) oK (). wfew wreia
fafsear fam der & fRww R
28 TS, 1967 T TT WWG &1 OF
e Woft o Ty sregeen @1 weqaTer ¥
gt I o WY § | Wiy W
g EG Y 9% wrratE fear
AT |

(%) 8 1 & 31 YATE, 1967
TF STHT 5,085 TTA & G B WHIT
& 1 gadt wu o foar, fafwear gl
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HAPACHT AUT W SENH W,
waE, wfad o §9 W gfewd
wiww & | Tw wegew W “w’ &
¥ UF aTargiee Srede I S e A
T T | A W dwe e B
g OF T Tt § Y s oo = fee
g5 § A g wa™ awg &7 FTE
AR ¥ Ty ¥ T g g
T W fagigar A a7
T FY TE § | TO GWTAC 99 TGT
afawd dT IF T E o

Inclosion of Dogri in 8th Schedule ef
the Constitution

8501, Shri Marandi; Will the Minis-
ter of Home Affairg be pleased to
state:

(a) whether it is a fact that one of
the Union Cabinet Ministers has iold
this Cabinet colleagues to include
Dogri in the Bth Schedule of the
Constitution;

(b) if so, the reaction of Govern-
ment thereto;

(c) whether the request has becn

acceded to; and

(d) if not, the reasons thereof?

mmw:wmmm

Home Affairs (Shri Vidys
Clm;n Shukla): (a) Yes, Sir.
(b) to (d). A Private Member's

Bill for the inclusion of Dogri in the
Eighth Schedule has been introduced
in Lok Sabha. Government's reac-
tion to this Bill has yet tG be fina-
lised. Government generally are not
in favour of any further enlargement
of the list of languages included in the
Righth Schedule to the Constitution,

Delhd Judicial Service

wer. gl 0. P Trag:
byl Rewm Gogal Shalwale:
$hri Madhu Limeye:
Will the Minister of Home Affairs
bg legsed to refer to the reply given
nstarred Question No. 1770 op
the 7th June, 1867 and Unstarred
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Question No. 5852 on the 12th July
1967 and state:

(a) the manner and the cireum-
stances in which the final selection of -
47 Judicial Officers out of 142 options
was made by Delhi High Court befare .
the formation of the Service Cadre
Rules in contravention of Article 320;

(b) whether the UP.S.C, were con-
sulted in the matter and if not, the
reasons therefor; and

(c) the reasons for not calling for
options for Delhi Judicial Service
from all the State Judicial Services
according to the proposed rules?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukia): (a) to (c). As the
service cadre rules for Joint Delhi-
Himachal Pradesh Judicial Service
are yet to be finalised, no final selec-
tions of judicial officers has yet been
made, The question of contravention
of Article 320 or consultation with the
Union Public Service Commission or
calling for options from other State
judicial services does not arise,

fagre ¥ farafroedi & e,
e mar eEd & dmrAam

st wo fHo wywy
s YrATRATC WTEA
w1 fown "t ag a@w A g
wafs -

(%) =ar fagrz e ¥ fave-
famra sqEm wmam &t fawrfan
it foprrfeaer Y o & Pt faearfamm-
o7 & S, Twdd, rRad & a9
iqfas@ s mr d;

(=) afz &, @ (8% w1 FRA
g W

() favafawrrr sz W@
# fawrfon # feafae v & fag
FOFTT &1 FqT Frkangt € o fare
%2

$503.
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fowr st (w0 Frqw @A)
(%) ¥ (7). fagre gw™ ¥ Fe
aqr Favafaaradt & weamasl & &dw
|7 9311 & grag A Iy G F
QAT NT AT AR E | T
T ez fqt = T &0

fereht W Towifow difgt & fR
wgwa

st W W

‘ﬁi‘qﬁtfﬂ!m
Mo ga s N
st s we
st gy fag gy
ot fim e el
st AT T

FT ME-EA FHAT qF ATTH FTFAT
Far fe

(%) #a1 ag o= & fr faeer &
5000 THAfa®s Nfegai 1 @graar
&Y 7w ¥,

(@) 7ar ag #Y =v g f5 72
ayEAT W waT I A w A g
a FreErT A o o ¥ fuwrdr T
&

8504.

(7) #a7 ALFTT T xF wAA A
A FE § ; AR

(%) afz g, Y v&Fr QT R
T g ?

ng-wTd wwrwg ¥ oo st (s
et ww qww) (%) g A A
fadwrzra-fafa 1955-56 ¥ warfaa
s Y FT ¥ WA AF 1,273
rorftfas Aifeat $1ga¥ & 768 9
Fay aF § | €WF worar faedt guUTET
T W F6 TAAfas e F 6107
cqsqt wy ey @t wpEty fad
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X1 ¥ oo fife wgraar
afafa #Y Fawrfor o fay o & afafy,
AT Afeat w5 srforear & art#
ot v wAmw X g fawfor
FWE |

(@) 7
() s (=) 5w Y g wod |

Legislator-Administrator
Relationship

8505. Shri Kanwar Lal Gupta: Will
the Minister of Home Affairs be
pleased to refer to the reply given to
Unstarred Question No. 176 on the
24th May, 1967 and state:

(a) whether views of the State
Governments on the proposed Code
for regulating the relationship
between Legislators and Government
officers have since been ascertained;

(b) if so, the reaction of the State
Governments; and

(c) the decision taken by the Cen-
tral Government toward the finaliza-
tion of the Code?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) to (c¢). The
State Governments will be consulted
atfer the draft Code is discussed with
representatives of the various politi-
cal parties and groups in Parliament.
The Code will be finalised thereafter.

Assistance to Political Sufferers

8506, Shri Vidya Dhar Bajpal: Will
the Minister of Home Affairs be
pleased to state:

(a) the number of applicationg re-
ceived upto June, 1967 for the allot-
ment of land and financial assistance
from the political sufferers in Uttar
Pradesh;

(b) the number of applicants allot-
ted land; and
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(c) the number of applicants given
financial assistance, the amount in-
curred thereon and the amount given
to Uttar Pradesh?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
‘Charan Shukla): (a) to (c). The re-
lief and rehabilitation of _political
sufferers is primarily the responsibility
of the State Government. According
to the information made available by
the Government of Uttar Pradesh in
August, 1966, they had allotted
13,6900.70 acres of land to B47 political
sufferers.

Financial assistance to the extent
of Rs, 216,730 has been given to 324
political sufferers of Uttar Pradesh
from the Home Minister's Discre-
tionary Grant. The question of giving
any amount to the State Government
from this Fund does not arise.

anre
8507. =it TauTe fag medt : F47
oW AqT AT qA qE a9 FoHa
F4 fa
(F) #a1 2o ¥ FO1T AT AO0CAY
o Y 9 W

() #a1 8% I 7 FHT T
& JqIT A5y ATHT F HIE FAT

L

() afz gi, a1 1 I4 FTT *}
B &1 ¥ FEifas f@r oo @
g

() 71 sagfaw wrfaai aqr
wAgfa wrfew wifedt & s ¥
A9 13 § WfaqeT & Uaeqr § w9faq
‘grTd’ AT w) wETE FIA FY
fawrfaa & & I T T ForTSAT AT
DU ETE; Ak

(%) afz &, o o Tk ¥ v
prdardy #y € @ ?
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oW awr gawiw st (st gnft) o
(%) oft g1 oy 7@ gaar frelt
e oUW ¥ fdlt wwwte o 5%
& ftr oY srqat sifiey s & awreT
& faw stfirs @ W Q& qorrey feft
7 fordt ®7 & wafsma &1

(@) sfqarT & a1 23(1) &
gT 91T Fr FmT fafeg % 0f &
F1€ A ForeT o g7 g & Sfaww
gl #7 a1 3w ToAT A, AW R
IFAT AT Towar A WY IvdET W
(7) # fafee =w Soreft & I9qAT
& fam faar g &

(m) =T (9) . wqgfew T
mifer sfs & s 7 w9 It &
H I T U I
wfufqaw, 1961 1 #A7 7= a7
frarfrafa s77 #1 fawrfor £ &)

(F) 7 fawrfedi T G 1T
Frugdraf 2

Threatening Leiter to President,
AlC.C.

8508, Shri Manibhai J. Patel:
Shri Hukam Chand Kachwai:
Shri Yajna Datt Sharma:
Shri Jagannath Rao Joshi:

Will the Minister of Home Affairs
be pleased to state:

(a) whether his attention has been
drawn to the news item appearing in
the section of the Press threatening
to take the life of Shri Kamraj, Presi-
dent of the AIC.C.

(b) whether any enquiry has been
instituted and whether precautionary
measures have been adopted for his
safety; and

(c) if so, the result of the enquiry
giving details of the miscreants be-
hind this threat and the details of
the safety measures thus adopted?
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The Ministey of State ip the Minis-
try of Home Affalrs (Shri Vidya
Charan Shukia): (a) Yes, Sir.

(b) and (c). The matter has been
looked into by the Government of

Madras. Necessary security arrange-
ments already exist.

Text Books Published by N.C.ER.T.

8509. Shri K. P, Singh Deo: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that most
of the text books published by the
National Council of Educational Re-
search and Training for primary and
middle classes are not available in
the market which have put the
students and the school authorities to
great hardship; and

(b) if so, the action taken by Gov-
ernmenf to provide these books?

The Minister of Education (Dr.
Triguna Sen): (a) Out of six text-
books produced by the National Coun-
cil for Delhi schools, sufficient coples
of four text books were supplied in
time to the Delhi Administration and
Municipal Corporation for distribu-
tion, There was slight delay in re-
ceipt'af copies of_the other two books
due to labour trouble in a Calcutta
press but sufficient copieg have since
been sypplied.

(b) Does not grise,

wreltn feswfeereaf & avfrad
firenferdt & ot fate gleard

8510, sft wito ®Wo wmmft : TaT
v et g T A For F A v

(%) = wnfeafedl § ar@ &
AT A} & a1q wieglrr gF arets
qwar ¥ wraAT 731 7@ wr gfee ¥
qomT & faare wrfaare fagrfegi
N fofy gfwd dwx o dah
awt ¥ st o frerfrma %
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P.0. in 24 Parganas, West Bengal

8521, Shrl Jyotirmoy Basu:
Shéi C. K. Chakrapani:
Bhri Satya Narain BSingh:
Shri P. P, Esthose:

Will the Minister of Communica-
tions be pleased to state:

(a) whether repeated representa-
tions have been made by local citizens
for opening a Post Office at Malaucha,
District 24 Parganas, West Bengal;

(b) whether these representations
have been turned down; and

(¢) if so, the reasons therefor?

The Minister of State in the Depart-
ments of Parliamentary Affailrs and
Communications (Shri I. K. Gujral):
(a) Yes.

(b) and (¢). The representations
were given due consideration, Orders
for the opening an Extra Depart-
mental Sub-office have been issued.
#ee v e § afeew m
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Nepall Migrants in Manipur State

8529. Shri M. Meghachandra: Will
the Minister of Home Affairs be
pleased to state:

(a) the up-to-date total number of
Nepali migrants into the Union Ter-
ritory of Manipur;

(b) the number out of them regis-
tered as Indian citizens;

(e) whether it is a fact that many -
of them are claiming Indian citizen-
ship on the basis of their long resi-
dence and since the Third General
Elections have been claiming a right
to exercise vote; and

(d) it so, the number out of them
that are still denied Indian citizen-
ship?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidyax
Charan Shukla): (a) 17,324

(b) Nil

(¢) A representation was received
from the Manipur Gorkha Welfare
Union for the inclusion of names of
Gorkhas in the electoral rolls. They
were informed that their names could
be included in  electoral rolls only
after their claim to Indian citizenship
had been established and that for this
purpose it was necessary that per-
sons concerned should make applica-
tions individually, No such applica-
tions have so far been received.

(d) Does not arise.

Aid to Students of Low Income Group
in Manipur

8530. Shri M, Meghachandra: Will
the Minister of Edncation be pleased
to state:

(a) the amount allotted for flnan-
cial aid to the students of Low In-
come Group of the Union Territory
of Manipur during 1966-67 and 1967
€8,

(b) the number of students who
were provided with financial aid
during 1966-67 and whether all of
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the recipients come within the cate-
gory of Low Income Group as defined
by the Government of Manipur.

(c) whether it is a fact that a
family which has an income of Rs. 700
per annum or more does not come
within the meaning of Low Income
’Group; and

(d) if so, the reasons therefor?

The Minister of State in the
Ministry of Education (Shri Sher
Singh): (a) 1966-67 Rs. 15.00 lakhs.
1967-68 Rs. 15.00 lakhs,

(b) 2779 students. All the reci-
pients come within the category of
Low Income Group as defined by the
Government of India. )

(c) No, Sir.

(d) Does not arise.

Teaching In Regional Language at
University Stage

8531, Shri Rame: Will the Minister
of Education be pleased to state:

(a) whether all the Vice-Chancel-
lors of Indian Universities were con-
sulted on the subject of introducing
regional lunguages as media of ins
tructions at University stage; and

(b) if so, the names of Vice-Chan-
cellors who favoured the proposal and
of those who disagreed?

The Minister of Education (Dr.
Triguna Sen): (a) and (b). The
Vice-Chantellors Conference held in
1962 has generally endorsed this re-
commendation,

Grants to Rural Colleges in
Maharashtra

8532. Shrl Rane: Will the Minister
of Education be pleased to state:

(a) whether it is a fact that no
grants are paid to Rural Colleges at
Faizpur, Buldana, Malkapur and Shir-
pur in Maharashtira by the U.G.C.
though they are functioning for years;

tional Laboratories|Institutes autono-
mous and self-administering; and

18286-

U.G.C. during the years 1964-65, 1965~
66 and 1966-87: and

(cy whether Government propose to
relax the Rules for grants to give-
incentive to the aforesaid Rural Col-
leges in Maharashtra?

The Minister of Education (Dr.
Triguna Sem): (a) Grants have been
Paid by the University Grants Com-
mission to the following colleges:—

(i) Arts, Science and Com-
merce College, Faizpur (Distt.
Jalgaon).

(ii) G.S. College of Science and
Arts, Khamgaon (Distt. Buldana).

(iii) Jijmata Mahavidyalaya
(Distt. Buldana).

(iv) SPD.M. Arts and Com-
merce College, Shirpur.

No grants has so far been paid to:
Janata Kala Vanija Mahavidyalaya,
Malkapur (Distt. Buldana):

(b) The University Grants Com-
mission does not maintain any classi-
fication of colleges as Rural or Urban
for purposes of grants. As such it is

not possible to give the required in-
formation.

(e) No such proposal is under con-
sideration of the Commission.

Fuiure set-up of the C.SIR.

8533. Shri J. Sundar Lal: Will the
Minister of Education be pleased to-
state:

(a) whether it is a fact that the
Governing Body of the Council of
Scientific and Industrial Research met
on the 15th and 16th July, 1967 to
decide about the future set-up of the
Council of Scientific and Industrial
Research;

(b) whether it is a fact that the
Governing Body of the Council of’
Scientific and Industrial Research de-
cided to decentralise the administra-
tion of the Council of Scientific and
Industrial Research and make all Na-
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‘tional Laboratories/Institutes autono-
mous and self-administering; and

(c) if so, the details thereof?

The Minister of Education (Dr.
“Triguna Sem): (a) The Governing
Body of the Council of Scientific and
Industrial Research met on the 15th
July, 1967. Reconstitution of the
'Governing Body was one of the items
.on the agenda.

(b) and (¢). No such decision was
‘taken by the Governing Body at the
above meeting. During the past ten
years, the functions and powers of
the Governing Body of the C.S.IR.
have been considerably delegated to
the Executive Councils of the National
Laboratories|Institutes so that they
may manage the affairs of the labo-
ratories within the allotted budget
‘provisions. Besides, the Directors|
Heads of the National Laboratories|
Institutes have been delegated wide
financial and administrative powers,
As far as research is concerned, they
‘have full operational freedom.

M.P. Assembly Crisis

8534, Shri George Fernandes:
Shrl Madhu Limaye:
Shri S. M. Banerjee:
Shri J. H. Patel:

Will the Minister of Home Affairs
be pleased to state:

(a) the circumstances in which
the Chief Minister of Madhya Pra-
desh was allowed to bring to Delhi
a large number of the armed police
of his State;

(b) whether permission was sought
from the Central Government to
‘bring the armed police; and

(e) the rules and regulations gov-
erning the movement of armed police
from one State to another?

The Minister of State in the Minis-

try of Hame Affairs (Shri Vidya.

Charan fhokis): (a) to (c). The
State Government had made neces-
SaLy security arrangements during the
Visit of. Chiet Minigter to- Delhi, a5

Written. Avswers  AUGUST 10, 1967  Written Answers

18288

usual in accordance with the instruc-
tions issued by the Central Govern-
ment,

Quarters for P. & T. Employees,
Ernakulam ’

8535. Shri Vishwanath Menon:
shri K. Anirudhan:

Will the Minister of Communica-
tions be pleased to state:

(a) whether it is a fact that the
P&T Department has acquired some
land at Ernakulam for the purpose of
constructing staff quarters to accom-
modate its employees;

(b) if so, when the construction of
staff quarters will be taken up;

(¢) whether it is also a fact that
the existing P&T building is being
used as a lodge for the high officials
of the Central Government who come
on tour to Ernakulam;

(d) if so, the daily room rent
charged from these officials; and

(e) whether till the construction of
P.&T. quarters, Government propose
to allow the employees of P&T to stay
in this building?

The Minister of State in the De-
partments of Parliamentary Affairs
and Communications (Shri L K
Gujral): (a) Yes.

(b) The plang for construction of
quarters have been approved. It is
expected that the construction would

be taken up during 1968-69.

(¢) A portion of the building s
used during Inspection by P&T tour-
ing officers.

(d) Charges prescribed for such
Inspection quarters when used by
Departmental Officers are:

Pay of Officers pm. Rent per diem.

Upto Rs. 500 Rs, 037 P
From Rs. 501 to Rs. 1000 Rs. 1.00°
From Rs. 1001 and above Re. 100

(e) No.
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Revision of Bgholawship Scheme

8536, Shri R. 8. Vidyarthi: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that as a
result of the revision in the Means
“Test in the Central Government
Schemes of Scholarships, orders were
issued in 1966 for the payment of
full scholarship to the pupils whose
parents have an income upto Rs. 1,000
per month;

(b) if so, whether these orders have
been made applicable to the pupils
selected for the award of scholarships
during 1966-67; and

(c) if not, the reasons therefor?

The Minister of State in the Minis-
1ry of Education (Shrl Sher Singh):
(a) to (¢). Government took a deci-
sion in July 1866 to revise the Means
‘Test according to which scholarship
at full rate was to be paid to the pu-
pils whose parents have an income
upto Rs. 1000 per month and at half
rate for those whose parents’ income
is more than Rs. 1000 per month. But
this decision was not given effect to
by the Ministry of Education during
1966-67 as the selection of candidates
for the award of National Scholarships
for that year had already been made.
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Unemployed Persons Registered in
Employment Exchanges

8540. Shri Ram Charan:
Shri Ramji Ram:
Shri Molahu Prasad:

Will the Minister of Labour and
Rehabilitation be pleased to state:

(a) the total number of Scheduled
Castes and Scheduled Tribes persons,
Matric and above Matric, who are
registered in the various Employment
Exchanges throughout the country
(upto 30th June, 1967); and

({b) the steps taken io provide more
jobs to the Scheduled Castes and
Scheduled Tribes candidates?

The Minister of Labour and Re-
habilitation (8hri Hathi): (a) The
information is collected annually and
the latest figures in respect of the
number of such applicants on the Live
Register as on 31-12-1966 are given
below:

Scheduled Sc
Castes Tribes.
Matriculates (inclnding 60,260 7,978
Higher  Secondary
passed and Interme-
diates)
Greduates  (including 3,480 490-
Post Graduates)
Total . 63,740 8,468
(b) The varioug development.

schemes in the Five Year Plans are
expected to lead to larger employ-
ment opportunities for all employment
seekers including Scheduled Castes.
and Scheduled Tribes candidates,

Retrenchment of Workers In the
Engineering Industry

8541. Shri G. 5. Mishra: Will the
Minister of Labour and Rehabilita-
tlon be pleased to state:

(a) whether the Indian Engineering
Association have stated that about
25,000 workers have been retrenched
in Bombay due to the recessionary
trend in the market;
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(b) whether Government are en-
quiring into the details of service
conditions and employment conditions
of these workers with their emplo-
yers,

(¢) whether these workers
“contract labour”; and

(d) if so, the actions taken by Gov-
ernment to  provide re-employment
and to ensure job security to  the
contract labour?

The Minister of Labour and Re-
habilitation (Shri Hathi): (a) to (d).
The matter falls in the State sphere.

Post Offices in M.P.

8542, Shri K, P. Singh Deo:
Shri Raghuvir Singh Shastri:

Will the Minister of Communica-
tions be pleased to state:

were

(a) whether it is a fact that about
215 Post Offices are being closed down
in Madhya Pradesh;

(b) if so, the reasons therefor;

(c) the number of employees that
would be affected with the closure of
these Post Offices; and

(d) the action taken by Govern-
ment to provide alternative employ=-
ment to these employees?

The Minister of State in the De-
partments of Parliamentary Affairs
and Communications (Shri L K.
Gujral): (a) During the period 1[7]
1965 to 30-6-67, 215 Post Offices were
closed down.

(b) The said offices were working
at a loss beyond the permissible limit
and there was no offer from any of
interested parties to credit the Non-
Returnable contribution to cover the
Toss.

(c) 463 Extra Departmental Agents
were affected.

(d) Alternative employment eou]d_
not be provided for want of suitable
vacancies. Such of those Extra De-
partmental. - Agents who have put in
five years of service will be permit-

ted to appear in the tests to be held
for recruitment to the cadres of Class
IV and Postmen within one  year
from the date of discharge or offered
alternative ex-departmental employ-
ment if there are vacancies and they
ure willing to accept such offers,

Clash with Nagas

8543. Shri K. P, Singh Deo: Will the
Minister of Home Affalrs be pleased
to state:

(a) whether it is a fact that a gang
of Naga hostiles was intercepted om
the 20th July, at Chamu near Burma
border in Ukhrul Sub-division while
crossing to East Pakistan;

(b) whether it is also a fact that
there was a heavy exchange of fire
between the Naga hostiles and the
Border Security Force;

(¢) if so, the number of casualties,
if any, on both sides and the number
of Naga hostiles captured; and

(d) the action taken by Government
to further strengthen the border?

The Minister of State in the Minis-
try of Home Affairs (Shri  Vidya
Charan Shukla): (a) Yes, Sir.

(b) Yes, Sir.

(c) The Security Forces did not
suffer any casualty. It is reported
that one Naga hostile was killed, two
were injured and two were captured.

(d) One Manipur Rifles Post has
been established at Chamu.

Imbalance in Technology Training

8544. shri Jyotirmoy Basu:
Shrl E. K, Nayanar:
Shri C. K. Chakrapani:
Shri P. P. Esthose: .
gShri Satya Naralm Singh:

Will the Minister of Education be
pleased to state:

(2) whether Government's attention
has been drawn to the contents of
the Address delivered by Shri C.
Rajagopalachari on the occasion eof
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the fourth Convocation of the Indlan
Institute of Technology at Madras;

(b) if so,
thereto; and

Government’s reaction

(¢) the steps Government propose
to take to strike a balance between
technical education facilities and
actual requirements of the country?

The Minister of Education (Dr.
Triguna Sen): (a) No, Sir. IHowever
some press reports have been seen.

(b) and (c). Expansion in the
facilities for technical education has
been made according to the estimates
of manpower requirements at  the
different levels in each Five Year
Plan. Due to the fact that the expan-
sion of industry has been slower than
planned and further due to the pre-
sent recession, the Government has
decided not to increase the intake, at
least in  the conventional Degree
rourses, during the Fourth Plan.

Allotment of Plots at Kalkajl Colony
to Displaced Persons from East
Pakistan

8545, Shri Jyotirmoy Basu:
Shri E. K. Nayanar:
Shri C. K. Chakrapani:
Shri P. P. Esthose:
Shri Satya Narain Singh:

Will the Minister of Labour and
Rehabilitation be pleased tc stafe:

(a) whether plots have been distri-
buted to the displaced persons from
.East Pakistan at the Kalkaji Colony,
New Delhi;

(b) how many allottees have de-
posited money by the last date
announced by Government;

(c) if plafs have not been distri-
buted, the reasons therefore;

(d) the number of persons who
been allotted plots of sizes
200 sq. ft. or more; and

(e) Wheri the Colony will Be- ¥
ol e the Catoty ready
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try of Labour, and Re-

habilitation (Shri L. N, Mishra): (a)
Offer letters have been issued to eligl-
ble persons. Formal allotment
letters have not been issued.

(b) Government did not prescribe
any last date for depositing money.
The individuals have been allowed
time to make the initial deposit by
different dates according as the offer
letters were issued, 1317 perscns
have already made the deposits.

(c) Allotment letters have not been
issued as the plots are not ready for
construction.

(d) 1453 so {far.

(e} Possession of plots will be
given only after the development is
completed including provision of
outer-services, such as, electrification,
sewage disposal and bulk water sup-
ply which are to be provided by
municipal authorities.
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Burzlaries in Delhi

8459, Shri Jyotirmoy Basu:
Bhri E. K. Nayanar:
Shri Ganesh Ghosh:

Will the Minister of Homs Affairs.
be pleased to state:

(a) the number of burglaries which
took place during June, 1967 in Delhi
South Police District with break-up,
Police Station-wise;

(b) the number out of them that
took place during the day time;

(c) the number of houses burgied
more than once during June,];:ﬂ,d

(d) the result of investigations; an®
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(e) the reasons for failure of Delhi
police in detecting ang preventing
crimes?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) and (b). A
statement is laid op the Table of the
House. [Placed in Library. See No.
LT-1411/67].

(c) One.

(d) Out of total number of 52 cases
-of burglaries reported in the South
district quring June, 1967, 29 have
been filed as untraced. Out of the
remaining cases, 20 are under investi-
gation and 3 are pending trial in the
-Court.

(e) Intensive efforts are made to
‘work cases against property offences
and special drives are launched to
bring the culprits to book.
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Asiatic Society, Calcutta
8551, Shri Jyotirmoy Basu:

Shri C. K. Chakrapani:

Shri P. P. Esthose:

Shri Satya Narain Singh:

Will the Minister of Education be
pleased to state:

(a) the expenditure incurred by the
Asiatic Society, Calcutta during 1968
and 1966;

(b) whether the Society is facing &
heavy deficit; and

(c) if so, whether Government pro-
pose to give them a lmp-sum grant to
meet the deficit?

The Minister of State in the Minis-
try of Education (Shri Sher Singh):
(a) 1965: Rs, 2,04,237.65.

1966: Rs. 1.93’745.51.

(b)' Yes, Sir,

(c) The request of the Society for

ad-hoc grant is receiving considera-
tion.

Land for Schools in New Delhl

8552, Shri E. K. Nayanar:
Shri Jyotirmoy Basu:
Shri Ganesh Ghosh:
Will the Minister of Education be
pleased to state:

(a) whether it is a fact that schools
like the Lady Irwin School, Raisina
Anglo Vernacular School and Municl-
pal Schools etc. have not yet been pro-
vided any site for expanding thelr
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premises, whereas St. Columbas’
School has been permitted to expand
dits premises and orders have bcen
issued tp demolish Government quar-
ters in the Gole Market area for the
purpose; and :

(b) if so, the reasons therefor?

The Minister of State in the Minis-
try of Education (Shri Sher Singh):
(a) and (b). The requisite informa-
tion is being collected from the Delhi
Administration, and will be placed on
the Table of the Sabha, in due course.

Hindi University in Kerala

$553. Shri Vasudevan Nair:
Shri K. Anirudhan:
Shri Ram Singh Ayarwal:
Shri Ram Gopal Shalwale:
Shri Hukam Chang Kachwai:
Shri 0. P. Tyagi:

Will the Minister of Education be
pleased to state:

(a) whether Government propose
10 establish a Hindi University in
Kerala by developing the Hindi Centre
at Ernakulam;

(b) if so. the steps being taken in
that direction; and

{c) when the University will start
functioning?

The Minister of Education
“Triguny Sen): (a) No, Sir.

(b) and (c¢). Do not arisz.

(Dr.

Hindi Teachers’ Training College,
Trivandrum

8554, Shri Vasudevan Nair:
Shri K. Anirudhan:

Will the Minister of Educatlon be
pleased tp state:

(a) whether Government propose to
open a Hindi Teachers' Training Col-
lege at Trivandrum (Kerala); and

(b) if so, the time by which it will
start functioning?

1910 (Ai) LSD—8.
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The Minister of State in the Minis-
try of Education (Shri Sher Singh):
(a) Yes, Sir.

(b) The State Government are
planning to start the College during
the current financial year.

Dibrugarh University

8555. Shri R. Barua: Will the Minis.
ter of Education be pleased to state:

(a) whether the University Grants
Commission is aware of the findings/
recommendations contained in the re-
port of the sub-committee of the
Court of Dibrugarh University.

(b) if so, the details thereof;

(¢) whether the University Grants
Commission propose to make &n
assessment of the overall activities of
the newly formed University and
take steps for creating a wholesome
eliminate for improvement of acade-
mic life consistent with tha idea for
which a University stands; and

(d) if so, when?

The Minister of Education
Triguna Sen): (a) No, Sir.

(Dr.

(b) Does not arise.

No such proposal is under considera-
tion of the Commission.

(d) Does not arise,
Law and Order in West Bengal

8556. Dr. Ranen Sen: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that the
Chief Minister, West Bengal has in-
formeg the Central Government tnat
law and order position is bad in the
Assansol area of West Bengal due to
(i) maintenance of private armed
gangs by the colliery owners and
their taking law in their own hands,
(i) non-implementation of awards
and agreements by the owners and
(iii) failure of the Union Labour
Ministry to effectively intervene; and



18303 Written Answers  AUGUST 10, 1967 Written Answers

(b) if so,
thereto?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) The Chief
Minister, West Bengal has in a recent
letter given his assessment of the
law ang order situation in the
Assansol and Raniganj areas.

(b) The Central Government are
in close touch with the State Govern-
ment regarding this matter. The
State Government have assured that
all possible steps are being taken to
see that peace is maintained in the
coal-field areas so that normal work-
ing is not hampered.

Revival of Inter-University Youth
Festival
$557. Shri M. Meghachandra:
Shri Dhireswar Kalita:

Will the Minister of Education be
pleased to state:

(a) whether Government are con-
templating to revive the Inter-Univer-
sity Youth Festival from the current
year; and

(b) if so, the details thereof?

The Minister of State in the Minis-
#ry of Education (Shri Sher Singh):
(a) No, Sir.

(b) Does not arise.
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Rate of Dally Allowances to M.Ps.

8559. Shri Nitiraj Singh Chandhary:
Shri G. S. Mishra:
Shri N, K. P. Salve:
Shri Nathy Ram Ahirwar:

Wil] the Minister of Parliamentary
Affairs be pleased to state:

(a) when the Daily Allowances now
pald to Members of Parliament were
fixed;
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(b) the cost of living index then

and now;

(c¢) whether Government propose
to revise the Daily Allowance to be
in proportion to the cost of living
index; and

(d) if so, the steps proposed to be
taken in the matter?

The Minister of Parliamentary
Affairs and Communications (Dr.
Ram Subhag Singh): (a) 1st June,
1964,

Working
Index

(b) All-India
Class Consumer
Number.

Average
Price

(1949-100)

June, 1964

May, 1967

150 206 (The iatest
available)

(c) and (d). Daily Allowances of
Members are governed by an Act of
Parliament as enacted by the Mem-
bers themselves.

Non-Payment of Overtime Bills for
Telephone Operators in M.P. Circle

8560. Shri Nitiraj Singh Chaudhary:
Shri G. S, Mishra:
Shri Nathu Ram Ahirwar:
Shri N. K. P. Salve:

Will the Minister of Communica-
tions be pleased to state:

(a) whether Telephone Operators
are entitled to overtime allowance;

(b) if so, at what rate;

(¢) within what time these allow-
ances are to be paid; and

(d) the reasons for not paying the
overtime bills to the employees ot
Betual and Itarsi (M.P.) telephone
Exchanges since October, 1966 and
April, 1967 respectively?
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The Minister of State In the De-
partments of Parliamentary Affairs
and Communications (Shri I K
Gujral): (a) Yes.

(b) At rates ranging from Rs. 1.08
to Rs. 2.30 per hour on working days
and from Rs. 155 to Rs. 3.45 per
hour on holidays and weekly oft days
depending on the emoluments of in-
dividual Operator.

(c) According to existing orders,
overtime claims of staff should be
settled within sinx weeks of their
submission.

(d) All overtime allowance bills for
the period in question have been
settled except one bill of Betual Ex-
change for October, 1968 which has
not been received by the officer who
is competent to pass such bills.

C.S.LR. Committee

8561, Shri D. N. Deb:
Shri R. R. Singh Dee*
Shri D. Amat:
Shri G. C. Naik:
Shri Hem Raj:

Will the Minister of Education be
pleased to state:

(a) whether Government have ton-
sidered the recommendations of the
Committee headed by Dr. Atma Ram
which was set up to consider the
Fourth Plan proposals of the Council
of Scientific and Industrial Research;
and

(b) if so, the main recommecnda-
tions which are likely to be implent-
ed during the current year?

The Minister of Education (Dr.
Triguna Sen): (a) and (b). The first
report of the Committee was placed
before the Governing Body of the
Council of Scientific and Industrial
Research at its meeting held on 15th
July, 1967. It was decided to obtain
the views of the Scientific Advisory
Committee to the Cabinet. The mat-
ter is under consideration.
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Memorandum against Orissa Chief
er

8562, Shri P. K. Deo:

H

Shri K. P. Singh Deo:

Will the Minister of Home Affairs
be pleased to refer to the i-eply given
to Unstarred Question No. 6101 on the
19th July, 1967 and state:

(a) the specific charges made in the
m:_en:norandum against the Chief
Minister of Orissa;

(b) whether the Chief Minister of
Orjsa has stated that there is no
prima-facie case in the memorandum
submitted by the Congress M.L.As,
and MPs. against him and some
Ministers for certain allegations prior
to 1861 and has further suggested that
the Home Minister of the Central
Government may refer the matter to
the Supreme Courl for opinion if ha
thinks proper; and

(c) if so, the further action propos-

ed to be taken by Government on the
memorandum?

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) As the memo-
randum was sent to the Chief Minis-
ter, Orissa for appropriate action, it
would not be proper to disclose at
this stage the allegations contained in
it

(b) and (c). A communication has
been received from the Chief Minis-
ter, Orissa and it is being examined.

Cultural Relations with South-East
Aslan Countries

8563. Shri Samar Guha: Will the
Minister of Education be pleased t»
state:

(a) whether Government are aware
that in the countries of South-East
Agia, like Burma, Malaysia, Indo-
nesia, Thailand, Cambodia, Champa
sectors of Vietnam and southern parts
of Philippines, vast materials are
available for study of the course of
ancient history of India;

(b) whether it is also a fact that
cultural bonds between India: and
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these South East Asian countiies are
so strong and widely embracing that
attempts to reactivate them will be
conducive to the development of new
human relation among the people of
India and these countries: and

(c) if so, whether Government pro-
pose to take any step to set up an
Institute for South East Asiz and in-
vite Indian and South East Asian
scholars to undertake joint study of
the cultural and other historica] re-
lations of these countries with [ndia?

The Minister of Education (Dr.
Triguna Sen): (a) and (b). Yes, Sir.

(c) The University Grants Commis-
sion has approved schemes for tha
encouragement of the study of South
East Asia and South Asia at Jadavpur,
Rajasthan and Madras Universities.

Cultural Bonds with Bali Island

8564, Shri Samar Guha: Will the
Minister of Eduocation be pleased to
state:

(a) whether it is a fact that four
million people of Bali Island of Indo-
nesia, whg have deep cultural reia-
tiuns with the people of India, are
deeply interested in reviving the lost
thread of Indian philosophy and cul-
ture as part of their way of life;

(b) whether Government are aware
that some Indian scholars and social
workers have devoted themselves in
the work of reviving cultural rela-
tions between the Balinesp peaplc and
the people of India; and

(¢) if so, whether Government are
considering any proposal to  help
such efforts by establishing an In-
do-Balinese Cultural Institute in
Bali and invite Balinese students in
large number so that they —may get
opportunities to study with stipends
from the Government of India in
Banaras, Santiniketan and other In-
dian Universities of the type?

The Minister of Education (Dr. Tri-
guna Sem): (a) and (b). Itix =
fact that there are close cultural
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links between the people of India
and the people of Indonesia (inclu-
ding Bali) and that several Indian
scholars have helped to strengthen
these links. (According to the In-
donesian Academy of Statistics, the

population of Bali in 1961 was
1,782 529).
(e) No such proposals are under

consideration at present.

Establishment of Legislative Council
in M.P,

8565, Shri C. C. Desai: Will the
Minister of Home Affairs be pleased
io state:

(a) whether there is a proposa] to
have a Legislative Counci] in Madhya
Pradesh; ang

(by if so,

the present stage of the
proposal? ;

i

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) and (b). In sec-
tion 8(2) of the Constitution (Seventh
Amendment) Act, 1956, provision was
made for having a Legislative Council
in Madhya Pradesh from a date to be
notified. In December 1966, on a re-
quest from the Silale Government,
15th August, 1967, was notified forl
this purpose. Subsequently, the State
Government suggested that the date
might be postponed to 15th Janu-
ary 1968. In a communication receiv-
ed a few days ago, the State Gov-
ernment have requested that the earl-
ier notifications may be rescinded as
they have taken a decision not to have
a Legislative Council. The mattey is
receiving attention.

Assistance to Orissa State undertaking
Civil Defence

8566. Shri Chintamani Panigrahi:
'Will the Minister of Home Affairs be
pleased to state:

(a) the amount of Central assistance
given to Orissa Government for un-
dertaking Civil Defence measurers in
she State during 1965-66, 1966-67 and
1967-68;
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(b) which of the towns in Orissa
have been included under category 1l
for Civil Defence measures; and

(c) the amount that the Central
Government gave as grant and as
sharegs for Civil Defence measures
during said period to Orissy?

The Deputy Minister ip the Minis-
try of Home Affairs (Shei K. S.
Ramaswamy): (a) and (c). Central
Government reimburses 50 per cent of
expenditure on receipt of claims from
the State Governments. Orissa Gov-
ernment have not preferred any
claims for 1966-67 and 1967-68. As for
1965-66, State Government had been
paid Rs. 36439 by adjustment and
equipment worth Rs. 2,33,392 had been
supplied making a total assistance of
Rs. 2,60,831.

(b) It will not be in the public in-
terest to disclose this information on
the floor of the House,

Penel action against Black-Marketeers
and Profiteers

8567. Shri K. Lakkappa: Will the
Minister of Home Affairs be pleaged
lo state:

(a) whether Government propose to
bring forth a Bill to punish Black-
Marketeers and Profiteers; and

(b) if so, the broad features thereof?

The Minister of State i the Minis-
try of Home Affairs (Shri Yidya
Charan Shukla): (a) A proposal
to make the law relating to profiteer-
ing more stringent is under congside-
ration.

(by The
finalised.

details have yet to be

Service conditions of Extra Depart-
mental Employees of the P.&.T.
Department

8568, Shri S. Kundu: Will the
Minister of Communicationg be pleas-
ed tp state:

(a) whether Government have
received representations from the
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Extrg Departmental Employees As-
sociation demanding the improve-
ment of their present service condi-
tions; and

(b) if so, the steps taken to redress
their grievances?

The Minister of State im the De-
partments of Parliamentary Affairs
and Communications (Shri I K.
Gujral): (a) No. There is no separate
recognised association of Extra De-
partmenta] employees.

(b) Does not arise.

Indo-Pak Telegraph Communication
Services

8569. Shri Bedabrata Barua:
Shri R. R. Singh Deo:
Shri D. Amat:
Shri D. N. Deb:
Shri N. K. Sanghi:

Will the Ministeyr of Communica-
tions be pleased to state:

(a) whether any progress has been
made with regard to the telegraph
communication links between India
and Pakistan; and

(b) if so, the details thereof?

The Minister of State in the De-
partments of Parliamentary Affairs
and Communications (Shri I. K.
Gujral): (a) No.

(b) Does not arise.
Enquiry into import of Spirit in Delhi

8570. Shri Knwar Lal Gupta:
Shri Rabi Ray:
Shri George Fernandes:
Shri Ram Sewak Yadav:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
Lt. Governor, Delhi was given a
memorandum by a Congress Member
of the Delhi Metropolitan Council to
make an enquiry into the import of
spirit in Delhi;

‘(b) if so, whether an inquiry has
beeg made; and
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(c) if so, the result thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) to (¢). A mem-
ber of the Delhi Metropolitan Council
gave a memorandum to Lt. Governor
Delhj making certain allegations with
regard to import of spirit in Delhi.
Lt. Governor Delhi made an informal
enquiry. A copy of his report has
been received by the Government
and is under examination.

Recognition of Diploma Conferred by
Delhi College of Arts

8571. Shri Yashpal Singh: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that the
Delhi College of Arts confers a dip-
loma on completion of a course last-
ing for 5 years;

(b) whethér it is also a fact that
the said diploma is not recognised by
Government for purpose of employ-
ment; and

(¢) if so, the reasons therefor?

The Minister of Educatiom (Dr.
Triguna Sen): (a) Yes, Sir. The Delhi
College of Arts conducts a five-year
full-time diploma course leading to
the award of National Diploma in Art
conferred .by the All India Council for
Technica] Education.

(b) The diploma has been recognised
by Government for purposes of em-
ployment.

(¢) Does not arise.

Inclusion of ‘Konkani’ in 8th Sche-
dule of the Constitution

8572. Shri Vishwanatha Menon:
Will the Minister of Home Affairs be
pleased to state:

(a) whether Government propose to
include Konkani in the Eighth Sche-
dule of the Indian Constitution;



18313 Written Answers SRAVANA 10, 1889 (SAKA) Written Answers

(b) if so, when; and
-(¢) if not, why?

The Minister of State in the Minis-
try of Home Affalrs (Shri Vidya
«haran Shuokla): (a) No, Sir.

(b) Does not arise.

(¢) Government are not in favour
of any further enlargement of the
list of languages inclided in the
Eighth Schedule io the Constitution.
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Reorganisation of Assam

8577. Shri Shiva Chandra Jha: Wilk
the Minister of Home Affairs be
pleased to state:

(a) whether it is z fact that the
Mehta Committee on the reorganiza-
tion of Assam has been prohibited to
consult the Peace Mission people in-
cluding Shri Jayaprakash Narayan and
others;

(b} if so, the reasons therefor; and

(c) if not, whether Shri Jaya-
prakash Narayap hag beep invited to
offer his advice?

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) to (c¢). The peace
Mission does not exist now nor was
it ever concerned with the reorgani-
sation of Assam. As such, the ques-
tion of the Committee consulting the
members of the erstwhile Peace Mis-
sion, including Shri Jayaprakash
Narayan, does not arise.

Age limit for Competitive
Examination

8578. Shri Balraj Madhok:
Shri Yajna Datt Sharma:
Shri Sharda Nand:
Shrimati Shakuntala Nayar:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether it js a fact that the
age-limit for candidates for the Indian
Economic Service and Indian Statisti-
cal Service Examinationg is 21 to 26
years;

(b) whether it is also a fact that
the age limit for candidates for L.A.S.
and ILP.S. Examinations is 21 to 24
years; and

(e) if so, the reasons for this differ-
ence of age limit for these examina-
tions for different centra] gervices?
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The Deputy Minister in the Minis- 3T BT o et & FRITFA
try of Home Affairs (Shri K. 8. - "FI‘HE[G‘&!IT!I_'"'%.
' Ramaswamy): (a) Yes, Sir. However, # g AT §9 wfeArgdt w1 |y o

for the first two examinations for
direct recruitment to Grade IV of the
Indian Economic Service and the
Indian Statistical Service, the upper
age limit has been fixed at 35 years.

(b) The age limit for candidates
for TAS/IFS ang allied Services ig 21
to 24 years and that for the LP.S. is
20 to 24 years.
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8580, =it fadme waw : a7
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(c) The Indian Economic Service
and the Indian Statistica] Service are
specialist or professional services, It
is desirable to attract candidates with
research experience to these services.
Therefore, the age limit for examina-
tions for these Services has been pres-
eribed as 21 to 26 years ag in some
other professional /specialist services.
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Seniority Lists after Reorganisation of
States

8581. Shri K. Lakkappa: Will the
Minister of Home Affairg be pleased

ATy B F o 4ar gfae sEra A
e

fowr swrem ¥t (s
Wt fag): (%) & (7). fwrar q@ &
wata @y &t & fufgdr wrar
weqrowt #7 frafer & far <y o
aeffa ST § oA e ® OF FrAv
wfeafoa #t wi &, forad fadr st
Foswaey e HIwE Y |

to refer to the reply given to Unstar-
red Question No. 3821 on the 28th
June, 1967 and state the principles
governing the fixation of seniority of
officials of States after the reorgani-
sation of the States on linguistic
basis? .

The Minister of Home Affairs (8hri
Y. B. Chavan): Seniority of the
officials drawn from different integrat-
ing units to a State after the reorgs-
nieation of States has normally been
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fixed on the basis of the following
general principles:

(a) length of continuous service,
whether temporary or permanent, in
a particular grade; this should ex-
clude periods for which an appoint-
ment is held in purely stop gap
.or fortuitors arrangement; and

(b) age of the person; other factors
being equal, for instance, seniority
may be determined on the basis of
age.

Note: —As far as possible, the inter-
seniority of officers drawn from the
same State should not be disturbed.

Public and Convent Schools

8583. Shri Ram Kishan Gupta: Will
the Minister of Educatiom be pleased
tp state:

(a) the total number of Public and
Convent Schools in the country (State-
wise); and

(b) the total amount of grant given
to them during 1966-677

The Minister of State im the Minis-
try of Education (Shrj Sher Singh):
(a) and (b). Information is being
.collected and will be laid on the Tahle
of the House.

Non-Payment of Salaries to Delhl
Corporation Teachers

8584, Shri Bedabrata Baruoa;
Shri N. K. Sanghi:
Shri R. R. Singh Deo:
Shri Ramavatar Shastri:
Shri K. M. Madhukar:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that more
than 1,000 Corporation teachers have
not been paid their salaries for the
month of June, so far;

(b) whether it 1; also a fact that
the Teachers' Association of Delhi
have approached Government that
schools should be transferred to the
Delhi Administration; and
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(c) if so, the action taken by Gov-
ernment in the matter?

The Minister of State in the Minis-
try of Education (Shri Sher Singh):
(a) No, Sir.

(b) Yes, Sir.

(¢) This matter has to be examined
by the Delhi Administration in the
first instance, after they have received
the proposal to this effect from the
Corporation.

Grievances of Postal Employees im
Orissa
8585. Shri Chintamani Panigrahi:
Will the Minister of Communications
be pleased to state:

(a) whether Government are aware
of the -agitation launched by  the
Postal-IlI and Postal-IV Unions of

Berhampur Divisional Branch in
Orissa for redressal of their grievan-
ces; and

(b) if so, the steps <aken to redress
their grievances?

The Minister of State in the De-
partments of Parliamentary Affairs
and Communications (Shri I. X. Guj-
ral): (a) Yes,

(b) Orders regarding transfer of
Superintendent of Post Offices Ber-
hampur (GM) Division have already
been issued, Furnther enquiries are in
progress.

mqui?.ﬁmm
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Expenditure of CSIR

$587. Shri Ishaq Sambhali:
Shri Jyotirmoy Basu:
Shri Ganesh Ghosh:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that nearly
85 per cent of the total budget for the
Counci] of Scientific and Industrial
Research is spent on the payment of
salaries ang remunerations; and

(b) if so, the amount actually spent
during the year 1986-67 (i) towards
the payment of salaries and allowan-
ces ele. (ii) towards payment of cost
of tours, meetings, conferences etc.,
and (iii) towards cost of doing actual
resgearch work?

The Minister of Edueation (Dr.
Triguna Sen): (a) No, Sir.
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(b) The amount actually spemt dur-
ing the year 1866-67 for the following
is indicated pelow:—

(i) towards the payment of sala-
ries and allowances etc—
621.656 lakhs.

(ii) towards payment of cost of
tours, meetings, conferences
etc.—21.82 lakhs,

(iii) There is no easy method by
which cost of actual research
work could be estimated.
This is under study.

Theft cases in Delhi

8588, Shri Ganesh Ghosh:
Shri Jyotirmoy Basu:
Shri Ishaq Sambhali:

Will the Minister of Home Affairs
be pleased to state:

(a) whether his attention hos beem
drawn to the reported statement of
Superintendent of Police, New Delhi
that the number of thefts has increas-
eq recently and in almost zll cases
‘South Indian' domestic servants are
involved according to the police; and

(b) if so, Government's reaction
thereto?

The Minister of State in the Min-
istry of Home Affairs (Shri Vidya
Charan Shukla): (a) Yes, Sir.

(by It was subsequently clarified in
the issue of 28th July in the Times of
India that the offenders came {rom
various parts of the country and there
was no preponderance of South
Indians among them,

Rehabilitation Industries Corporation

8589, Shri Canesh Ghosh:
Shri Jyotirmoy Basu:
Shri Ishaq Sambhall:

Will the Minister of Labour and
Rehabilitation be pleased to state:

(a) whether it is a fact that serious
allegations have been received re-
garding the working of RIC. such
as, the sale of ‘shuftles’ through a
dummy sagency, purchase of 8 Jakh
rupees worth of yarn and some textile
stores at a 'much higher price and
running of a firm under ‘Bermans’
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which has g monopoly of supplying
motor car spares to R.I.C, by an Offi-
cer of the Corporation;

(b) whether Government propose
to institute a thorough probe to in-
quire into the allegations;

(c) if so, by what date; and
(d) if not, the reasons therefor?

The Minister of State in the Minis-
try of Lahou.r, Employment and Re-
habilitation (Shri L. N. Mishra):
(a) Certain communications con-
taining allegations regarding sale of
shuttles and purchase of yarn have
been received. There is also some
allegation regarding purchase of motor
car spares but it does not refer to a
firm under ‘Bermani’ having a mono-
poly of gupplying spares to Rehabili-
tation Industries Corporation. Certain
other allegations have also been in-
cluded in the communication.

(b) to(d). It has been asceriained
from the Managing Director, Reh-
abilitation Industries Corporation
that:

(i) Shuttles and yarn were pur-
chased according to the pres-
cribed procedure by inviting
tenders in January|early Feb-
ruary, 1967, and the purchase
was finalised by the first week
of March, 1967, and

(ii) all purchases of motor car
spares are made by calling
quotations and through dealers
approved by the Government
of West Bengal,

Since no irregularity has come to
notice in respect of the three allega-
tions mentioned above, the question of
instituting a probe does not arise.

In regard to the other gallegations,
the commments of the Chairman and
Managing Director,  Rehabilitation
Industries Corporation, have been
invited; the question of instituting a
probe will be considereq on receipt
of the comments,
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Nehru Memorial Museum and Library

8590. Shri C, K, Chakrapani:
Shri Jyotirmoy Basu:
Shri E. K. Nayanar:
Shri Ishaq Sambhali:
Shri Ganesh Ghosh:

Will the Minister of Education be-
pleased to state:

(a) whether it is a fact that a
Nehru Memorial Museum and Library
has been set up by Governmment to-
keep not only the privale papers of
the late Jawaharla] Nehru but also of
other mational leaders gnd others re-
search = materials on modern Indian
history uand to conduct research in
modern Indian history;

(b) whether the National Archives
of India is not already collecling and
conserving such materials and helping
research scholars in their studies;

{c) whedher there are also a num-
ber of universities and research insti-
tutions in the country apart from the
National Archives already engaged in
research in modern Indian history;

(d) if so, the reasons for seiting up
Nehru Museum; and

(e) whether the academic qualifica-
tions and research experience of the
present gtaff of the Nehru Memorial
Museum and Library are of such a
nature as would justify the belief
that they are better qualified than
university professors or heads of re-
search institutes to conduct and guide:
research ijn the aforesaiq fields?

The Minister of State in the Minis-
try of Education (Shri Bher Singh)=

(a) Yes, Sir.

(b) The national Archives of India
is collecting and preserving private
papers of national leaders and others
research material on modern Indiam
History and helping research gcholars
in their studies, The papers collect-
ed so far, however, do not include
the private papers of late Jawaharlalk
Nehru,

(c) Yes, Sir.
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(d) The objects for which the
Nehru Memoria] Museum gnd Library

thas been set up are:

(@) afz gr, 91 34% 919 § T6F
T gard & atvT F4r § At FAF

and mainten-
Memorial

(i) estabiishment
ance of the
Museum,

(ii) establishment of g library of
modern India, and

{iii) promotion of original research
in modern Indian History
with special reference to the
Nehru era. These objects
in their entirety are not
covered by either the Natio-
nal Archives of India, Univer-
sities or research institutions
in the country.

(e) No comparison has been attem-
‘pted or is considered necessary bet-
ween the academic qualifications and
research  experience of the present
staff of the Nehru Memorial Museum
and Library on one hand and the
-qualifications and research experience
of the University professors or heads
of, research institutes on the other.
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Pre-Historic Rock Paintings in Rai-
chur District

85%. Shri 5, A. Agadi:
Shri giddayya:

Will the Minister of Education be
pleased to state:

(a) whether the pre-historic rock
paintings and dolmeng near Hire-
Benakal in Gangawatti Taluk of
Raichur District, Mysore State have
seen taken over by the Archaeological
Survey of India;

(b) if so, the date of taking over by
lhe aforesaid department;

(c) whether any research has been
:onducted to find out the period to
which the aforesaid paintings and
Jolmens belong;

(d) whether these valuable dolmens
and stylish rock paintings are decay-
ing and waning away; and

(e) if so, the action taken by Gov-
arnment to preserve them?

The Minister oy State in the Minis-
lry of Education (Shri Sher Singh):
(a) and (b). The monhuments were
ieclared to be of national importance
ander the Ancient and Historical

18330

Monuments ang Archaeological Sites
and Remains (Declaration of National
Importance) Act 1851 No. LXXI of
1951 dated the 28th November 1851.

(c) These paintings have already
been reported upon as early ag 1935-
36 in 1he Annual Report of the
Archaeological Department of the
erstwhile Hyderabad State. No fur-
ther research has been made ever
since these were taken over by the
Archaeological Survey of India.

(d) and (e). There have been no
reports of deterioration or decay.
However, further jnspection of the
paintings znd dolmens will be carried
out by the Archaeological Survey of
India shortly,

Indian scientists in West Germany

8595, Shri Mcetha Lal Meena:
Shri K. P. Singh Deo:
Shri N. Shivappa:
Shri Samar Guha:
Shri Kameshwar Singh:
Shri A. Shreedharan:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that some
Indian Sciemtists and Engineers at
present serving in West Germany
have requested Government for their
absorption in the Scientists Pool under
the Council of Scientific and Industrial
Research;

(b) if so, whether these Scientits
and Engineers have offers to serve in
India on the existing terms and con-
ditions of service in respect of Laese
categories; and

(¢) if so, reaction of Government
thereto?

The Minister of Education (Dr.
Trigung Sem): (a) Yes, Sir.

(b) They have offered to serve in
the Scientists’ Pool.

(c) Selection to the Pool is made
by a Special Recruitment Board and
the UPSC, who decide the salary
10 be offered in case of selection. The
Pool offers a temporary placement to



18331 Written Answers
<nable the scientists to do useful work
-while looking for regular employment
in India.

.Review of working of National Labo-
ratories under the C.S.IR.

8596. Shri Meetha Lal Meena:
Shri K. P. Singh Deo:
Shri N. Shivappa:

Will the Minister of Education be
Pleased to state:

(a) the growth of staff in the Na-
tional Laboratories and other Re-
search bodies under the Council of
Scientific and Industrial Research
-during the last 5 years;

STATEMENT
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(b) whether any Committee has
been appointed to go into the working

of the National Laboratories and
Research Organisations under the
Council of Scientific and Industrial
Research; and

(c) if so, the time by which the

report is likely to be submitted by the
Committee?

The Minister of Education (Dr. Tri-

guna Sen): (a) A statement is attach-
ed.

(b) No, Sir.

(c¢) Does not arise,

Growth of Staff in the National Laboratories/Institutes under the C.S.I.R.

1962 1963 1964 196§ 1966
Scie ntufic . ; 6 2317 2995 3456 3592
5683
Technical ) 3171 3817 4569 4630
Administrative 2024 1963 2171 2463 2303
Class IV(Technical and Non-Techni-
cal) . . . . . 3586 3374 3946 4515 4597

TorAL 11293 10825 12929 14953 15122

‘Senior Scientists in Council of Scien- The Minister of Education (Dr.

tific and Industrial Research

8597. Shri Meetha Lal Meena:
Shri K. P. Singh Deo:
Shri N. Shivappa:
Shri Prakash Vir Shastri:
Shri Shiv Kumar Shastri:
Shri Hukam Chand Kachwai:
Shri Arjun Singh Bhadoria:
Shri Raghuvir Singh Shastri:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that most of
the posts of senior scientists in the
Council of Scientific and Industrial
Research are being held by non-scien-
tist; and

(b) if so, the number of non-scien-
tists holding such posts?

Triguna Sen): (a) and (b). No, Sir.
There are 4 persons without scientific
qualifications holding scientific posts
in the scale of Rs, 700-50-1250 and
above in the Council of Scientific and
Industrial Research and its National
Laboratories|Institutes.

Demonstration by Policemen at Home
Minister’s Residence

8598. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) whether several hundred Po-
licemen who took part in a demons-
tration outside the residence of the
Union Home Minister on the 15th
April, 1967 are facing departmental
inquiries; and
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(b) if so, the action taken against
them?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) No, Sir. How-
-ever, gsuch of those a8 had conmmitted
specific offences are undergoing trial
in courts.

(b) Does not arise.

Bids of Evacuee properties subse-
quently cancelled by A S.C, Lucknow

8599, Shri Sarjoo Pandey: Will the
Minister of Labour and Rehabilitation
be pleaseq to state:

(a) whether the bids of evacuee
properties once accepted by the Assis-
tant Settlement Commissioner in-
charge, Lucknow were subsequently
cancelled;

(p) if so, the number of such cases
and reasons therefor;

(c) whether any of these proper-
ties were resold to the same bidder
even at a lower price causing loss to

the Government, if so, the reasons
therefor;
(d) whether Government propose

to examine gucl: cases and take app-
ropriate action against the Officers
responsible for such action;

(e) whether there is any time limit
fixed to deposit the prices of the pro-
perties purchased by the bidders; and

(f) 1f so, whether there is any case
in U.P. and Bihar wherein this con-
dition hag been relaxed?

The Minister of State in the Minis-
try of Labour, Employment and Re-
hahilitation (Shrd L. (N, Mishra):
(a) to (f). The sales are cancelled if
the Settlement Commissioner ig gatis-
fled that material irregularity or
lication or the comduct of the sale or
lication or the conduct of the sale or
for non-payment of the balance pur-
chage price.

While accepting bids, the Settle-
ment Commissioner has to exercise
‘tare in coming to a conclusion as to

1910 (Ai) LSD—9.

Wl_nther the bids received in the au-
ctions are reaily less than competitive
ar not and while rejecting the bid he
has also to bear in mind the addi-
tional administrative expenditure in-
volved in retaining custody of the
properties for a longer duration.

The price of the property is re-
covered jn accordance with the pro-
visions of sub-rules (11), (12) and
(13) of rule 90 of the D.Ps (C&R)
Rules, 1955.

During the past twelve years,
thousands of properties have been
sold by auction and examination of
each case would not commensurate
with the time, labour and expense in-
volved, If the Member is aware of
any particular case in which irregu-
larity’ has been committed, the same
can be looked into if it is brought to
the notice of the Department.

Clailm Applications filed with AS.C.,
Lucknow

8600. Shri Sarjoo Pandey: Will the
Minister of Labour and Rehabilitation
be pleased to gtate:

(a) the number of claim applica-
tions finalised in the Office of the
Assistant Settlement (Commissioner
in-charge U.P. and Bihar, Lucknow
but received back undisbursed ag the
claimants had either died or were
untraceable;

({b) whether any af the above cuses
has been reopened even though the
clatmants/lega] heirs did not turn up;

(¢) if so, the details thereof and the
circumstances under which such cases
were reopened;

(d) whether full precautions of
avoiding the possibility of fraud ete.
were taken beforehand and the num-
ber and registration number of the
compensation cases where fraud has

actually taken place in U.P. antl
Bihar; and
(e) whether Government propose

to investigate such cases and take
appropriate action against the Officers
responsible for the action?

A |
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The Minister of State in the Minis-
try of Labour, Employment and Re-
habilitation (Shri L. N. Mishra):
(a) About 400 cases have been re-
turned undisbursed either because the
claimants had died or they were not
available at their last known address-
es. This number also includes cases
in which the compensation determin-
ed was not acceptable to the clai-
mants,

(b) Yes.

(c) Details of such re-opened cases
cannot be supplied as no separate re-
cord was maintained. Only such of
the cases were, re-opened in which
the claimants had already associated
their claim/compensation with others,
before their death, but the fact of
association came to the notice of the
Processing Officer after he had al-
ready processed the case.

(d) All possible precautions were
taken to avoid fraud. However, the
following 5 cases have so far come
to notice in which fraud had taken
place:—

Sl. No.

Name Registration No.
1. Shri Hukam Chand UP|SR|1199
2. Shri Dulanomal R|J|1058

3. shri Ajit Singh UP/MPM[11|{VIIW

4, Shri Jagat Ram UP|LK|2772
8. Shri Satwan Mal UP|Agra|3482
(e) Necessary investigations are

being conducted by the SPE/Courts.
One officer has been asked to proceed
on leave, Action against any officers
found responsible will be taken on
receipt of the findings of SPE|Courts.

Purchase of Evacuee Property by
AS.C.,, U.P, and Bihar

8601, Shri Sarjoo Pandey: Will the
Minister of Labour and Rehabilitation
be pleased to state:

(a) the names of the Departmental
Officers working in the various offices
under the Assistant Settlement Com-
missioner in-charge, U.P. and Bihar,
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Lucknow who have purchased eva-

cuee properties in their own names
or in the names of their relatives;

(b) the number of the evacuee pro-
perties purchased by the auctioneers
engaged by the Assistant Settlement
Commissioner in-charge, U.P. and
Bihar either in their own names or
in the names of their relatives/em-
ployees;

(c) whether these persons obtained
the prior permission of the Head of
the Department;

(d) whether the aforesaid officers-
submit their annual returns to the
department about these properties
and other valuables with them; and

(e) whether any officer or auc-
tioneer has purchased any evacuee
property by misusing his official status
in U.P. and Bihar?

The Minister of State in the Minis-
try of Labour, Employment and Re-
habilitation (Shri L, N, Mishra):
(a) to (e). The information is being
collected and will be laid on the Table:
of the Sabha.

Addressing Judges as “My Lord”

8602. Shri B. N, Shastri;: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government propose:
to do away with the practice of ad-
dressing the judges of the High Court
and Supreme Court as “My Lord” in
conformity “with the democratic-
socialist set-up of the country; and

(b) if so, when?

The Minister of Home Affairs (Shr¥
Y. B. Chavan): (a) It is for the Chief
Justices of the Supreme Court and
High Courts to decide what form and
style of address should be adopted In
the Courts.

(b) Does not arise,
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Carriage of Mail by Buses in the
Rural Areas

8603, Shri K. Haldar:
Shri Jyotirmoy Basu:
Shri P. P, Esthose;
Shri M, L, Sondhi;

Will the Minister of Communica-
tions be pleased to state:

(a) whether there is any proposal
for carrying mail by private as well
as Government-run-buses in the rural
areas; and

(b) if so, when it will be possible
for Government to take a decision in
this regard and the names of the
States where this system would be
introduced in the first instance?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri I K. Gujral):
(a) The General Policy is to carry
mails for rural areas by private as
well as government-run-buses
wherever this mode of conveyance is
found to be advantageous and
economical. As a result of this policy
a large number of runners’ lines serv-
ing post offices in rural areag are
being converted into mail motor lines
every year. More than 5,000 runners’
lineg involving a kilometerage of over
110,000 KMs have so far been
mechanised.

{b) Does not arise,

Role of Forelgn Money during the
Last General Elections

8604, Shri K. Haldar:
Shri Jyotirmoy Basu:
Shri P. P. Esthose:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the study of the C.B.L
report, as reported in the New York
Times of June, 1967, on thé role of
foreign money in the last General
Elections is complete;

(b) if so, the details thereof; and

(¢) whether the name of the officer,
who, it was alleged, was responsible

for leaking out the news to the
foreign press has been found?

The Minister of Home Affairs (Shri
Y. B, Chavan): (a) An examination
of the report submitted by the Intellj-
gence Bureau regarding the use of
foreign money in the recent General
Elections and for other purposes has
not yet been completed.

(b) Does not arise,

(e) No officer was in any way con-
cerned with for the report published
in the New York Times, which was
based on surmises,

Stenographers’ Examination conducted
by U.P.S.C.

8605, Shri M, L. Sondhi: Will the
Minister of Home Affail's be pleased
to state:

(a) whether it is a fact that at pre-
sent only two chances are given to
Class III employees to appear in the
Stenographers' examination conducted
by the Union Public Service Commis-
s1on.

(b) whether there is any demand
from the Government employees for
giving them two more chances to sit
for the U.P.S.C, examination,

(c) if so, whether Government pro-
pose to consider the proposal; and

(d) if not, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Yes Sir, except
in the case of candidates belonging
to Scheduled Castes and Scheduled
Tribes and to certain other categories
as notified in the rules for the exami-
nation,

(b) Yes Sir.

(e) and (d). The restriction of two
chances is uniformally applicable to
all the Competitive examinations held
by the Union Public Service Commis-
sion and it will not, therefore, be
possible to make any exception in the
case_of Stenographers’ Examination
alone,
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Regional Research Laboratory at
Bhubaneshwar

8607. Shri Srinibas Misra: Will the
Minister of Education be pleased to
state:

(a) the period for which the Re-
gional Research Laboratory at Bhuba-
neshwar under the Council of Scienti-
fic and Industrial Research has been
in existence;

(b) the achievements of the labu-
ratory;

(e) whether Government have re-
ceived any complaints of irregulari-
ties, favouritismm and misuse of funds
by the authorities of the Laboratory;
and

(d) if so, the action taken by Gov-
ernment?

The Minister of Education (Dr, Tri-
Evma Sen): (a) Since June, 1964.

(b) The Regional Research Labora-
tory at Bhubaneshwar is still in its
initial stages of development, The
Laboratory has been able to design
and fabricate a number of equipment
for the laboratory. An accelerated
frpgze drying unit has been develop-
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(c) and (d). A complaint allegedly
digned by an ex-laboratory atfeidant
was recéived in April this year. Since
the complainant had not given any
address, the said complaint appeared
to be in the nature of a pseudonymous
complaint as its authority could not
be verified.

Under the orders of the Govern-
ment of India currently in force, no
action is to be taken on anonymous
and pseudonymous complaints.
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Superannuation to Officers of
Rehabifttation Department
8609, Shri R, 8. Vidyarthi: Will the
Minister of Labour and Rehabilitation
be pleased to state:

(a) the number of Officers over 38
years of age with their qualifications
whose cases of superannuation are
under consideration of the Rehabili-

tation Department at present;
(b) the number of non-technice’
hands among them;

1¢) whether there is any proposal
to reject all the cases of superannua-
tion with a view to give chante to
readily available unemployed persons
of equal qualifications; and

(d) if not, the reasons therefor?

The Minister of State in The Minis-
try of Labour, Employment and
Rehabiiitation (Shri L. N. "Misra):
(a) One PCS (JudicixTy-utfficer.

(b) One.

(¢) No.

(d) Tt is proposed to utilise 20
yedrs experience of the officer con-
cerned in public interest,
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Raj Hotel, Subzimandi, Delhi

8611. Shri Arjun Singh Bhadoria:
Will the Minister of Home Affairs be
pleased to state:

(a) whether Government are aware
that unauthorised distilleries are being
run at the Raj Hotel near Subzimandi
Police Station;

+ (b) whether it is a fact that other
immoral acts are also commitied at
the said hotel;

{c) if so. how many times the Delhi
police raided this hotel and the
godown which is situated at R-9, Indra
Market near Subzimandi Police
Station; and

(d) whether any investigafion has
been made into the whole affair, and
if so, the outcome thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shuokla):' (a) No distillery is
being run in Raj Hotel, Subzimandi,
Delhi,

(b) No complaint has been lodged
with the Police of any such acts,

AUGUST 10, 1067 Written Answers
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(¢) In the current year this hotel
was checked 16 times but no inerimi-
nating fact came to light. House
No. R/, Indra Market, Delhi is not a
godown but is the residence of the
proprietor of the hotel,

(d) Does not arise.
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‘Definition of ‘Tribe’ and ‘Caste’ with
Census Report

8613, Shri EKartik Oraon: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the definition of the
words “Tribe” and ‘Caste’ in the
«Census Report of 1911 has been super-
seded by any other definition in the
subsequent Census Report;

(b) if so, the full context thereof;
and

(c) if not, whether the said defini-
tion is in consonance with the provi-
sion for the privileges for the Mem-
bers of the Scheduled Tribes guarant-
eed under the constitution?

The Deputy Minister in the Minis-
iry of Home Affairs (Shri K, S.
Ramaswamy): (a) to (c). The defi-
nition of the term ‘Tribe’ adopted for
the 1921 Census was slightly different
from that for the 1911 Census, while
there was no change in the definition
.of the term ‘Caste’, These two terms
were not, however, defined in the 1931
Census. In 1941, sorting by Castes on
an all-India basis wasg dropped, but
Scheduled Castes and Scheduled
Tribes, as specified in the Govern-
ment of India Scheduled Caste Order,
1938 and the Government of India

Provincial Legislative  Assembly
“Order, 1936 were enumerated. In the
1951 and 1961 Censuses, Scheduled

-Castes and Scheduled Tribes specified
in the Constitution (Scheduled Castes
and Scheduled Tribes) Order, 1950,
as amended from time to time, were
.enumerated. As such, the question of
adopting any substantive definition
for the terms ‘Caste’ and ‘Tribe’ in
the 1941 and subsequent Censuvges did
-not arise,

Ray Commiitee set up by C.8.LR.

8614. Shri D. N Patodia:
Shri N. K. Sanghi:

Will the Minister of Education be
pleased to state: '

(a) whether the Ray Committee ap-
pointed by C.S.LR. has suggested the
establishment of a Central Institute
of Scientific Information and Publica-
tion;

(b) whether Government have
considered this and other proposals
made by the Committee; and’

(c) if so, Goverfiment's
taken thereon?

The Minister of Education
Triguna Sen): (a) Yes, Sir,

(b) and (c¢). The recommendations
of the Committee were placed before
the Governing Body of the Council of
Scientific and Industrial Research at
its meeting held on 15th July, 1867.
It was decided to obtain the views
of the Scientific Advisory Committee
to the Cabinet, The matter is under
consideration,

decisions

(Dr.

Standard Works on Parlilamentary
Procedure

8615. Shri Ramshekhar Prasad
Singh: Will the Minister of Educa-
tion be pleased to refer to the reply
given to Starred Question No. 43 on
the 24th May. 1967 and state:

(a) whether among the Standard
Works of University level und2r pre-
paration on social sciences, under the
auspices of the Commission for
Scientific and Technical Technology,
there are any works on parliamentary
procedure also;

(b) if so, the details thereo? and
the stages at which they are at pre-
sent; and

(c) the time by which those works
are expected to be published?

The Minister of State in the Minls-
try of Education (Shri Sher Singh):
(a) Yes, Sir.
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(b) and (c). Two works pertaining
to parliamentary procedure are under
preparation: (i) Translation of Indian
Parliamentary Practice and Procedure
by Shri §. S, Mvre, and (ii) Original
writing of Samsad.lya Samiti Pratha
by Shri H, C. Paranjpe.

Translation rights of the first book
have recently been obtained and the
book allotted for translation to the
Translation Cell set up in the Delhi
University. This book is likely to be
published in about two year’s time.

As far the second book, the
author has been requested to revise
the manuscript in the light of the
suggestions given by the vettor. The
revised manuscript 1is still awaited
from the author.

Code of Conduct for Legislators

8616. Shri D, N, Patodia: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that the
code of conduct for legislators is
being revised to include some addi-
tional do’s and don’ts; and

(b) if so, the details thereof?

The Minister of Home Affairs (Shri
Y, B. Chavan): (a) and (b). A copy
of the draft code was placed on the
Table of the Lok Sabha on the 21st
March, 19867, It is proposed to dis-
cuss it with leaders of various groups
in Parliament,

U.N. Assignment for Shri A, S, Bam,
Former Iron and Steel Cnotroller
8617, Shri Indrajit Gupta: Will the

Minister of Homt Affairs be pleased
to state:

(a) whether Shri A. S. Bam, former
Controller of Iron and Steel, has been
permitted to take up a U.N. assign-
ment abroad;

(b) if so, whether he has resigned
from the Imdian Civil Service and
permanently ceased to be a Govern-
ment servant; and

(c) the reasons why Shri Bam was
aliowed to leave the country and Gov-
ernment service before completion of
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the inquiry by A, K. Sarkar Com-
mittee?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidyn
Charan Shukla): (a) Yes, Sir.

(b) No, Sir.

(c) Shri Bam's services have only
been temporarily loaned to the UN.
for a specified period and if the
Sarkar Committee wishes to examine
him, he will be called to India for
the purpose,

feeeht & wROt ¥ waw

§618. wit TTEATT weAY ¢
=Y wx fwe fog :
sit wo fao AuwT :

7 B g gz A o oFar

w1 fF -

(%) feesit faafameas & wdia
9 T Frae 7 q@ Ay feaq faanfaat
1 waw 7@ fasr @y

(@) wvi & feaw frafadt &
yaw T fgfr st & frest oy
9| g

(v) S @ @ A o

mmﬂmm@mﬁﬂﬁmr
g7

firn R (w10 faqm Bw)
(%) =z (@), frdt o feardf &,
foir feer 7 faer &, frefram
# ooft 7% A€ g 7§ g2 T

() fawafamwa st FaEl &
oEAEEt ¥ 3,22 faafagt & feg



13349 Written Answers SRAVANA 19, 1889 (SAKA) Writtén Answers

oqrr Ioee § | P franfaat Y gra-
7 | e Ay foer w6 A My F
favafrare g1 1€ mivd T8 @
E 5 i

(7) & @ AQ FAT oA TUqT
faersrr wrel ® @2 ag ¥ afed
* aaem wrEw g1 7 ¢ faanfag
¥ fag oemae & & oam ¥ g
fawafeae  wEm W, STEew
«thmmﬂw
g

Yoirfrafon wiw, faest

st TETEAT e
st wo fyo wawy :

8619.

w1 foem Gt T A WY FT
w0 f§ .
(%) = oifafar w1, faeet

& guad w1 97 fred feme @
ey ae §;

(&) Far feelt famfagrer &
JugEafa ¥ WAYd WA Ay
fey Y § T T ST-TAAT FIEE
qa fedr §; A<

(7) afe &, @ = IW AN
¥ ywrard A froelt s ¥ R
TR FT T FEAE F w7 =T
27

fomn s (w0
(%) = &1

(=) o, 7

(m) ad W ¥ smw
w 9z ¥ faq fawor frerer &
itz § 5 sedt g &< o s
waﬂwﬁm,fmn'cwﬁrw

fam &) -

%_%»

18350

asftay frem, feeeht samew,  frfere
F FTH T A9 9 F FIN F WWrEAT I
w®E

Decasualisation of Staff in Calentts
Dodksg

8620. Shrl IndrajR Gupta: Will the
Minister of Labour and RehabiHtation
be pleased to refer to the reply given
to Unstarred Question No, 2324 on
14th June, 1967 and state:

(a) whether any communication has.
been received from the Labour Minis-
ter of West Bengal regarding the
demands of the clerical and supervi-
sory staff working in Calcufta Docks
for decasualisation;

(b) whether there is going to be
any enquiry into the employees' con-
tention that (i) their duties are direct-
ly connected with loading and un-
loading work; and (ii) the stevedores,
shipping agents and contractors do-
not employ them on a permanent
basis; and

(c) whether their demand for regls-
tration under the Dock Labour Board
will be reconsidered?

The Minister of Labhur dnd Re-
habilitation (Shri Hathl): (a) Yes.

(b) and (c). The Calcutta Dock
Labour Board is collecting statistics
and other particulars on the subject
from the  Shipping Companies,
Stevedoring firms, different chambers
of Commerce, etc.

Indian Jute Industries Research
Association

8621, Shri In
Minister of Educ
state:

t Gupta: Will the
be pleased to

(a) the extent to which the Coun-
cil of Scientiic and Industrial Re-
search controls the research policy
and administration of Indian Jute
Industries Research Association;

(b) amount of financial grant sanc-
tioned by the CSIR to IJIRA so far;
and
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(c) whether the salary, allowances
-and perquisites of the Director of Re-
search, LJIRA are borne out of the
CSIR funds?

The Minister of Education (Dr.
‘Triguna Sen): (a) The Indian Jute
Industries Research Association
(IJIRA) is managed by a Council of
Management in which there are 12
elected members from the Industry,
3 nominated by the Council of Scien-
tific and Industrial Research and 5
nominated scientists/technologists,
-‘Director of Research, IJIRA is an ex-
officio Member. The present nominees
of the CS.IR. are the Director-
General, Scientific and Industrial Re-
search, the Jute Commissioner and
the Financial Adviser to CSIR.

The Council of Management has
LCommittees for different areag of work
and the research policy for the Asso-
ciation is enunciated by its Research
Advisory Committee. The broader
‘policies of Administration of I1JIRA
‘are formulated by its Council of
Management, its day to day running
are taken care of by the Finance and
Executive Committee in which there
is a C.SLR. nominee,

(b) The CS.LR. has so far made
“*on account' payment of Rs. 8 lakhs
to the Association.

(¢) The extent to which the salary,
allowances and perquisites of the
Director of Research, IJIRA is to be
borne out of the C.S.L.R. funds is still
‘under consideration of the C.S.LR.

Mizos in China

8623, Shrl Ram Kishan Gupta:
Shri Swell:
Shri Virendrakumar Shah:
Shri D. Amat:
Shri K. P. Singh Deo:
Shri Liladhar Kotoki:
Shri N, BR. Laskar:

Will the Minister of Home Affairs
be pleased to state:

-(a) whether Government's attention
‘has been drawn to the report in the
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Tribune, dated the 2lst July, 1867
that about 35 Mizos including Mizo
National Front Leaders and Mizo stu-
dent leaders have crossed over into
China during the past five months,
and that it was only after the first
batch of Mizos had reached China that
Peking Radio started its anti-Indian
propaganda;

(b) it so, whether Government are
aware that these Mizo rebels have
reached some kind of an understand-
ing with the Chinese authorities on a
programme of assistance to the Mizo
rebellion; and

(c) Government's reaction to secure
repatriation or extradition of these
rebel elements from China, and what
other steps are being taken by Gov-
ernment in this behalf?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) and (b). The
Government have seen the press
report. No such confirmed informa-
tion is, however, available. Anti-
Indian propaganda of the Peking
Radio has come 1o the notice of Gov-
ernment from March, 1966.

(¢) There is no extradition agree-
ment with China.

Class I posts in Union Territory of
Goa, Daman and Diu

8624. Shri Sequeria: Will the
Minister of Home Affairs be pleased
state:

(a) the number of Class I posts in
the Union Teritory of Goa, Daman
and Diu;

(b) the number of such posts which
should be filled through the Union
Public Service Commission;

(¢) the number of such posts which
have been fillled through the TUnion
Public Service Commission; and

(d) the position with reference to
each of the remalning posts?
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The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) 220.

(b) Recruitment to all such posts
is required to be made in accordance
with cadre rules, where they exist,

or in accordance Wwith recruitment
rules framed with the aproval of
UPS.C.

(c) 20.

(d) of the remaining posts some
have been filled in by deputationists
and some by absorbed employees and
some are vacant.
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Grants for Publicity to Union
Teritories

8626-A Shri Hem Raj: Will the
Minister of Home Affairs be pleased
to state the amount of loans and
grants proposed to be given for pub-
licity to the various Union Teritories,
Territory-wise, for the year 1967-687

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): The budgets of the
Union Teritories without Legistlature
form part of the Central Budget and,
therefore, there is no question of
giving loans and grants to them.

Union Teritories with Legislature
are given loans to meet their net
Capita]l expeenditure and grants-in-
aid to cover the deficit in the Revenue
budget. A statement showing the
provisions included in the budgets of
the Union Territories with legislature
for 1967-68 for Publicity is attached.
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STATEMENT
(Rs. in lakhs)
Kame of the Union Capital Revenue
Territory -
Plan Non-Plan Total Plan Non-Plan Total
1 2z 3 4 5 6 7
Himachal Pradesh 462 13- 8o 18-42
Manipur 043 043 1'02 1-58 2:60
Tripura 884 3-38 12°22
Goa, Daman and Diu . 400 2-25% 6-2%
Pondicherry 104 043 147

MMm of Foam Glass

$626-B. Shri R. R. Singh Deo:
Shri D. N. Deb:
Shri D. Amat:
Shri G, €. Naik:

Will the Minister of Education be
pleased to state:

(a) whether any research was
carried out regarding manufacture of
foam glass by the Central Glass and
Ceramig Research Institute at Cal-
cutta;

(b) if so, the result thereof; and

(c) whether the raw material re-
quired for this Industry is easily avail-
able in India?

The Minister of Education (Dr.

Triguna Sen): (a) Yes, Sir.

(b) The process was licensed to a
Bombay firm in 1958 but the agree-
ment with the firm has been determin-
ed with effect from 31st December,
1966 due to management and financial
difficulties. Revised announcement on
the process has been circulated to

industry recently.

(c) Yes, 8ir,

Police Verification of Employees
Working in Public Undertakings

8626-C, Shri Vishwanatha Menon:
Shri K. Anirudhan:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is the policy of Gov-
ernment to conduct police verification
of the employees of public under-
takings;

(b) if so, how many persons were
denied employment in the public
undertakings in Kerala during the
year 1066-67 in the namé of police
verification; and

(¢) whether Government propose to
lay on the Table a statement showing
the number of employees denied em-
ployment because of police verifica-
tion in each public undertaking in
Kerala State?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Generally, the
scheme of verification of character
and antecedents has been extended to
employees of Public Undertakings
under the Government of India

(b) and (c). The information Is

being collected and will be placed on
the Table of the House as soon as

possible,
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Package Deal Offer by Coal Industry

8626-D. Shri D. N. Deb:
Shri R. R. Singh Deo:

Will the Minister of Labour and
Rehabilitation be pleased to state:

(a) whether it is a fact that the
coal industry have offered to Govern-
ment a package deal asking Govern-
ment to defer implementation of the
recommendation of the Wage Board
for six months and the industry in
return would not increase the prices
during the period;

(b) whether Government have con-
sidered the proposal; and

(c) if so, the decision taken in the
matter?

The Minister of Labour and Re-
habilitation (Shri Hathi): (a) to (c).
In a tripartite meeting held on the
15th July, 1967, an offer was made on
behalf of the employers in the Coal
Mining Industry that they would not
increase the price of their products
until the 1st January, 1968, and that
in turn labour should forego any wage
increase unti]l the 1st January, 1968.
Workers' representatives were not in
favour of this proposal because wage
increases recommended with effect
from 1st January, 1967 by the tri-
partite Wage Board were largely to
meet increase in cost of living and
they were not agreeable to subsidise
the price of coal by a reduction in
their real wages. Government were
not therefore able to accept the pro-
posal.
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Foreign Scholarships to Members of
Scheduled Tribes

8626-F. Shri Kartik Oraon:
Shri Kanwar Lal Gupta:

Will the Minister of Education be
pleased tg state:

(a) the number of foreign Scholar-
ships awarded to the members of the
Scheduled Tribes since 1947; and

(b) the total number of scholarships
that have gone to those who are con-
verted to Christianity?

The Minister of State in the Minis-
try of Education (Shri Sher Singh):
(a) 49 Scheduled Tribes students have
been awarded scholarships since the
inception of the Scheme viz. 1954-55.

(b) Information is not available as
no such data as to whether the stu-
dent is converted to Christianity is
maintained,

Ald India Consortium

8627, Shri R. Barua:
Shri D. N, Patodia:
Shri N, K. Sanghi:

Will the Minister of Finance be
pleased to state:

(a) whether the President of the
World Bank during his recent visit to
India promised to convene the meet-
ing of the Aid India Consortium to
secure member-wise commitment on
promised food aid to India;

(b) whether Government have any
information as to when the said meet-
ing is likely to be convened;

(¢) whether any further negotia-
tions in this regard have been held
with the President of the World Bank
recently; and

(d) if so, how the matter stands at
present?

The Deputy Prime Minister and
Minister of Finanre (Shri Morarjl
Desal): (a) No, Sir.
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(b) Does not arise,

(¢) and (d). The Government of
India has been in continuous touch
with the World Bank and with the
Consortium countries on the subject
of food aid. The present position is
as below:

(i) U.S.A.—An agreement has
been concluded with U.S.A.
for supply of 1.5 million ton-
nes of foodgrains valued at
US $99.9 million, under US
PL 480. The matter regard-
ing a second tranche of PL
480 assistance has been taken
up.

(ii) Canada.—has given as gift
590,000 tonnes of wheat. She
has also given debt relief
amounting to $1.9 million,

(iii) Australia—has announced a
wheat gift of 150,000 tonnes.

(iv) UXK.—has given cash type
assistance, including debt re-
lief, amounting to $33.6 mil-
lion, for releasing free foreign

exchange for food purchase.

(v) The World Bank has decided,
pending decision on the pro-
blem of long-term debt-relief,

to grant interim  relief
amounting to approximately
$50 million.

(vi} Japan.—has granteq additional
aid of $7 million for fertiliser
imports, in the context of
food aid.

Maternity Leave

. Shri Dhireshwar Kalita:
Shri M. Meghachandra:
Shri K. M. Madhukar:
Shri Chandra Shekhar Singh:
Shri Ramavtar Shastri:

Will the Minister of Finance be
pleased to state:

(a) whether Government have
jssued a Circular stating that the
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facility of maternity leave will be
denied to all the Government women
employees who have already 3 child-
ren; and

(b) if so, the reasons therefor and
the authority under which such a
Circular is issued?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) Yes, Sir. Under the
orders maternity leave will not be
available with effect from st April,
1968 to female Government servants
(non-Industrial employees) having
three or more living children.

(b) The orders have been issued by
Government under their rule making
powers as an aid to the furtherance
of the family planning programme.
The matter is however being reviewed.

Urban Development in Gujarat

8629. Shri Narendra Singh Mahida:
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) the total amount allotted to
Gujarat during the Third Plan for
Urban Development in that State;

(b) the cities and towns which have
been developed; and

(c) the amount allotted for the
development of Ahmedabad and
Baroda?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) Rs. 17.25
lakhs.

(b) Interim Development Plan for
Ahmedabad and Master Plan for
Baroda have been prepared. Master
Plan for Surat and Rajkot are under
preparation,

(c) The Government of India do not
make project-wise allotment to the
State Governments. Money spent on
Ahmedabad and Baroda projects upto
31st March, 1967 are Rs, 7 and Rs. 3
lakhs respectively.

Slums In Gujarat

8630. Shri Narendra Singh Mahida:
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether the Government of
Gujarat have submitted any scheme
for the clearance and improvement
of slums in Gujarat; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) and (b). The
State Governments are not required
to submit their projects for the clear-
ance and improvement of slums to
the Government of India for sanction.
They are themselves competent to
sanction such projects formulated by
them or by other construction agen-
cies in their States. The Central
financial assistance is released to them
every year on the basis of the ex-
penditure incurred by them under the
Scheme.

Allocations for Development of
Backward Areas in Gujarat

8631, Shri Narendra Singh Mahida:
Will the Minister of Planning be
pleased to state:

(a) the amount allotled to Gujarat
for the development of the backward
areas during 1966-67; and

(b) the manner in which " the
amount was utilised by the State
during the above period?

The Minister of Planning, Petro-
Jenm and Chemicals and Social Wel-
fare (Shri Asoka Mehta): (a) No
specific allocation was made in the
State's Annual Plan 1966-67 for the
development of backward areas which
had been identified towards the end
of the year,

(b) Does not arise.
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Tariff Rate for PoWer Consumers

8632. Shri G, S, Mishra:
Shri Nitiraj Siggh Chaudhary:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether there is a uniform
tariff rate applicable to power con-
sumers for agriculture, commercial
-and industrial use in the country:

(b) whether private power supply
companies vary tariff rate at their
own discretion; and

(c) the details of tariff policy of
quemment and reasons for non-
uniform tariff pattern in the country?

The Minister of Irrigation aand
Power (Dr. K. L. Rao): (a) No; the
rates vary from State to State for
-different types of uses.

(b) Variation in tariff rate by pri-
vate power supply companies are aub-
ject to the provisions of the Sixth
Scheduled to the Electricity (Supply)
Act, 1948,

(c) Tariff rates are fixed by the
State Electricity Boards under sec-
tions 46 and 49 of the Electricity
(Supply) Act, 1948. In this, they are
guided by the decisions of Govern-
ment on the recommendations of the
Venkataraman Committee in regard to
the question of power tariff which
have been communicated to all State
Governments and State Electricity
Boards. The details of these recom-
mendations have been indicated in the
reply to Lok Sabha Question No. 6278
answered on 20th July, 1867. Tariff
rates vary from Btate to State because
of differences in cost of generation,
extent of availability of transmission
and distribution facilities and load
potentialities etc. However, it is the
aim of Government to ensure that
there are, initially, uniform tariff rates
within each State for each category
of consumer and ultimately, on the
introduction of all-India Grids, and to
the extent feasible, uniform rates for
the country as a whole.
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Donation of Vietamin Tabiets by
West German Government,

8633. Shri R. R. Singh Deo:
Shri D. N. Deb;
Shri D. Amat:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether it is g fact that Vita-
min tablets worth Rs. 2 lakhs have
been donated by the West German
Government for distribution in fam-
ine-affected areas of Bihar and U.P.

(b) if so, the ingredients of these
tablets:

({c) whether these tablets will b=
an adequate substitute for the food
shortage for the people of famine-
affected areas; and

(d) if not, what other vitamin tab-
lets are contemplated to be distribu-
ted?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri D .S. Murthy): (a). No. How-
ever 3 West German commercia] firm
has donated Vitamin C tablets worta
over Rs. 1,81,000 to the Indian Red
Cross Society for distribution in the
famine-affected areas of Bihar and
Uttar Pradesh.

(b) Each of these tablets contains
500 mg. of Vit. C.

are not substi-
for

(c) These tablets
tutes for food but are meant
promotion of general health

(d) The Inilian Red Cross Society
has already distributed about 42 mil-
lion multivitamin tablets in  the
scarcity affected States and is con-
templating to  distribute a further
quantity of 16 million tablets. Pe-
sides mulfivitamin tablets have alse
been donated by various Inter-
national agencies and distnbuuﬁ mn
the famine-affected areas.



18365

Natiomalismation of Caloutta Tram-
Ways

8634. Shri Sradhakar Supakar:
Will the Minister of Finance be
pleased to state:

(a) whether any compensation for
the nationalised Calcutta Tramways
Company will be paid to the British
Company in foreign exchange and|
or Indian currency; and

(b) if so, the total foreign exchange
involved thereln?

Prime Minister and
Minister of Fimance (Shrl Morarji
Desai): (a) and (b). The Calcutta
Tramways Corporation has not been
nationalised. The Government of
West Bengal have taken gver the ma-
nagement of the Company under
an Act of the State Legislature. No
compensation is payable to the Com-
pany.

The Deputy

Report by Director, International

Volunteer Programmes in the Plan-
ning Commission.

8634 Shri Baburao Patel:
the Minister of Finance be pleased to
state:

(a) whether the Director of In-
ternational Volunteer Programmes in
the Planning Commission has  sub-
mitted a report to Government on
the American Peace Corps activities
in India;

(b) if so, the sailent features
thereof; and

(e) if not, the reasons thereof?

The Deputy Prime Minister and
Minister of - Finance (Shri Morarjl
Desal): (a) to {(c). No, Sir. The
Director of International Volunteer
Programmes in the Planning Com-
mission was not asked to submit g
report . to. Government on the Ameri-
can' Peace Corps activities in-India,
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Mjs. Khimji Poonjg and Mr. N. J.
Hamllton of “Omnlooker”,

86%. Shri Baburao Patel: win
the Minister of Finance be pleased
to state:

(a) whether it is g fact that In-
come-tax authorities raided the firms
of Mls. Khimji Poonja and Mr. N. J.
Hamilton of “Onlooker” on grounds
of tax evasion;

(b) if so, the details of the recov-
eries made;

(c) the amount of tax recovered
from these assessees as on the 3lst
March, 1983 and the balance of the
tax still to be recovered;

(d) whether it is a fact that Mr.
N. J. Hamilton submitted false re-
turns regarding the consumption of
art paper and obtained import  1li-
censes for large quantities of art
paper as publishers and Managing
Director of the firm of Macre and Co.

Ltd., which he sold in the black
market;

(e) if so, the steps taken against
him; and

(f) if not, the reasons therefor?

The Deputy Prime Minister and
Minister of Finance, (5hri Morarjl
Desal): (a) and (b). There was
a raid in the case of Mi(s Khimji
Poonja and Co. in January, 1986.
Books of accounts and documents
were seized during the raid. There
was no raid or seizure in the case
of Shri N. J. Hamilton.

(¢} Tax recovered from M;s Khim-
ji Poonja during the year ending 31-
3-1063 was Rs. 1,67 596'-. Ba-
lance of Rs. 50,736)- was reduced to
Rs. 41,475 in sppeal and was re-
covered in full on 13-11-1968. Tax
recovered from Shri N. J. Hamilton
during the year ending 31-3-1063 was
Rs, 8,703)-. There was no other out-
standing demand on that date.

(d) Yes, Sir. It is a fact that false
returns regarding the consumption of
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art paper werg filed and import l-
censes for large quantities of  art
paper obtained by Macare and Co.
Lud., of which Shri N. J. Mamilton
was the Managing Director. There
is no information yet as to how this
paper was sold

(e) The Company and its five dir-
ectors have been debarred from ob-
taining import licemses, customs
clearance permits or allotments of
imported goods from STC|MMTC for
two annual licensing periods, viz..'
April-March 1968 to April-March,
1968. In addition to the above pu-
nishment, the case hag been referred
to the C.B.L with a view to launch-
ing prosecution under the provisionas
of the Import and Export (Control)
Act, 1947, On the income-tax side,
an addition of Rs. 2,06,000(- has
been made to the book profit ;n the
assessment for 1966-87.

(f) Does not arise.
Tuberculosis

8637. Shri Baburao Patel: will
the Minister of Health and Family
Planning be pleased to state:

(a) whether Government are

aware of the rapid spread of tuber-
culosis in the country and the active
steps taken by them to check this;

(b) the number of active and in-
cipient cases of tuberculosis in  the
country as on the 31st March, 1867;

(¢) the nuber of hospital beds
reserved for tuberculosis patient in
the country;

(d) the amount of production of
Streptomycin and PAS dquring the last
year;

{e) the cost prices and the sellling
prices of a phial each of PAS and
Streptomyecin;

(f) whether Government have any

immediate concrete plan to fight the
incidence of tuberculosis; and

(g) it so, its principal featiures
thereof?
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The Deputy Minister in the Minis-
try of Health and Pamily Planning
(Shri B. 8. Murthy): (a) There is
ny evidence to show that tuber-
culosis is rapidly spreading in  the
country. A National T. B. Control
Programme has been in operation
from the First Plan period. T.B. Cli-
nics, Training snd Demonostration
Centres, Mobile X-Ray Units, B.C.G.
Vaccinations  and free supply of
anti-T.B, drugs are the major facets
of the National T.B. Contrci Pro-
gramme being implemented in  the
country.

(b) The exact number of the getive
and incipient cases of T.B. in the co-
untry as on 31st March, 1967, is
not known. On the basis of a sur-
vey conducted earlier, it is estimcted
that there are nearly 6 to 7 million
active cases in the country of which
about 1.8 million are likely to Le
sputum positive. The nvmber of the
incipient cases of T.B. as on 3lst
March, 1967, is also not known,.
However, it is estimated that nearly
50 per cent of the total population is
infected with the tubercle bacilli.
The disease, however, develops, in
.only 1-2 per cent of the infected po-
pulation during the course of yeas.

(c) On the basis of the information
collected upto 1964, a3 total number of
34,517 beds are available for the
treatment of T.B. patients.

(d) During the last year, the pro-
duction was as under:

Streptomycin 104.39 Tons
PAS and its salts. 324.4 Tons.

(e) The cost prices of PAS and
Streptomycin are under examination
of the Tariff Commssiion. The market
retail sale prices of these drugs are
as under:

Streptomycin -
(one gram phial) Paise 73

Sodium Pas Granules

80 per cent 100 gm. Rs. 5.5
Sadium PAS Tablets
05 gm x 100 Tahlets.  Ra 3.80
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(f) and (g). Yes, Governmant bave
already undertaken a special pro-
gramme to fight the manace of tuber-
culosis throughout the eeuntry. The
principa] features of the scheme are:

(1) Establishment of a T.B.
Centre/clinic in each of the
332 districts to upndertake
district-wise tuberculosis ser-
vice by specially trained
teams of medical and para-
medica] personne],

(2) Integration of the tubercui-
sls service with all health services so
that patients are detected/diagnosed
by microscopic examination at pri-
mary health centres and dispensa-
ries.

(3) Provision of anti T.B treat-
ment at all health centres in a dis-
trict so that there are numerous
treatment centres.

(4) Direct BCG Vaccination has alsn
been introduced and steps are being
taken for vaccinating the new borns
in the Maternity Hospitals and Child
Welfare Centres and to cover the
school going group as quickly as pos-
sible, so that the younger age group
is protected against tuberculosis,

Insurance Year Book

8638, Shri Virendrakumar Shah:
Will the Minister of Finanoe be plea-
sed to state:

(a) the date when the Insurance
Year Book was published last;

(b) the year pertaining to which
the data are given in this publication:

(c) whether this is the usua] time
lag for this publication;

(d) the reasons af to why the

above time lag exist; and

(e) the steps proposed by Gdwern-
ment to eliminate or drastically re-
duce the same?

The Deputy Prime Minister and
Minister of Fimanes (Skri Movarji
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Desal): (a) and (b). The latest In-
surance Year Book is the Insurance
Year Boek, 1966 which was publl-
shed on Tth August, 1967. [t conia-
insg data relating to the Life Insu-
rance Corparation of India for the
financial year ending 31st  March,
1968 and those for general insurance
eampanies for the pear ending 3lst
December, 1988,

(c) Yes, Sir.

(d) and (e). The Imsurance Act.
allows fareign insurers gs well
as Indian insurers transacting busin-
ess abroad a period of 9 manths fo=
the submission of statutary rveturns.
An extension for a period not ex-
ceeding 3 months can be granted by
the Cantral Government. Thus most
of the returns relating to g particu-
lar calendar year are recelved |in
the third quarter of the next year,
the lagt returns as late as December.
Since Sec. 116A of the Insurance
Act enjoins on the Cantroller to
publish during any particular year,
a summary of the returns reczived in
the previous year, it is not until the
end of December succeeding the ca-
lendar year to which the accounts re-
late, the Controller of Insurance has
all the materials. A time lag of
about 7 monthg for analysing and
ecompiling the returns and printing
the book is therefore not unreason-
able and no drastic reduction is nos-
sible.

Ex-Cadre Posts in Works, Housing
and Supply Ministry

8639, Shri Ram Charan: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) the total number of ex-cadre
posts of Class I, Il and ITT in his
Ministry, attached and subordinate
offices, sanctioned and filled up during
the last five years upto the 31st March,
1987;

(by the number out of these posts
filled up through gdirect recruitment,
departmental promotions and taking
offirers on deputaddon; and
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(c) the total number out of these
posts filled from candidateg belonging
to Scheduled Castes and Scheduled
Tribes?

The Deputy Minister in the Minis-
iry of Works, Housing and Supply
(Shri Igbal Singh): (a) to (c). The
information is being collected and
will be placed on the Tabla of the
House in due course.

Gold Smuggling in Bombay

8640. Shri R. R. Singh Deo:
Shri D, N. Deb:
Shri D. Amat:
Shrl G. C. Naik:
Shri Y. 8. Kushwah:
Shri Prakash Vir Shastrl:
Shri Raghuvir Singh Shastrl:
Shri Atam Das:
Shri Shiv KEumar Shastri:
Shri Arjun Singh Bhadoria:
Dr. Surya Prakash Purl:
Shri Ram Aviar Sharma:
Shri Nihal Singh:
Shri Satya Narain Singh:

Will the Minister of Finance be
piensed to state:

(a) whether it is a fact that 5,900
Tola= of Gold worth Rs. 12 lakhs and
Re<. 12,000 in currency notes have heen
rerovered from a room in port area
{Bombay) by the Customs Officials;

(b) if so, the results of tha investi-
g:llinn_r-nrri_ed out in this regard;

(¢} whether the gold recovered
saryied any foreign mark;

(dyY it so, of which c"ountry; and

, .(e) the total amount of gold seized-
by the Customs from the 1st January
. 1987 up-to-date through-out the coun-
try and its value?
The Deputy Prime Minister and
Minister of Finance, (Shrl Morarjl
-Desal): "(a) Yes  Sir. The Bombay
Customs authoritles seized 5800° tolas
. tapproximately 685 Kgm) of gold
worth Rs. 5.8 lakhs approximately at
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the international rate from a room in
a building in Bazar Gate Street, Fort,
Bombay. In addition Indlan currency
worth ‘Rs, 13750 was also seized.

(b) The investigations are still in
progress.

(¢) and (d). Yes, Sir. Some of
the bars of gold seized bore marxkings
of a firm in France and the rest, of
a firm in the United Kingdom.

(e) During the period from the 1lst
January, 1967 to the 31st July, 1887,
the Customs and Centra] Excise autho-
ritieg seized as smuggled, all over
India_ a total quantity of approximate-
ly 1067 Kgms of gold valued at about
Rs. 90 lakhs at the international rate,
the figures for the month of July, 1967
being provisional.

Hakims and Vaids in Family Planning

8641, Shri G. S. Mishra.
Shri Raghuvir Singh Shastri:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether Government have
recently . convened a Seminar on
Family Planning in which WVaidyas
and Hakims from wvarious parts of
country participated;

(b) the points on which discussion
took place and important decisions
taken thereon;

fci ‘the total expenditure ‘incurred
by Government on this Seminar; and

(d) the future policy of Govern-
ment with regard to the role of Vaid-
yas and Hakims in popularising family

: Dlanpfnz_?

The Deputy Ministér in the Minis-
try -of ‘Health- and Family Planning

2 (Shoy’ B, 8. Murthy)! (a)y Yes, - -
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(b) The main point of discussion
was as to how best the Vaidyas and
Hakims could be associated with the
National Family Planning Programme,
The main recommendations made by
the Seminar are given in the state-
ment laid on the Table of the House.
(Placed in Library. See No. LT-1415]
67).

(¢) No separate accounts have been
maintained.

(d) Government consider the asso-
ciation of Hakims and Vaidyas for
popularising Family Planning Pro-
gramme as useful. An ad hoc Com-
mittee has been appointed to consider
the recommendations of the Seminar
and to suggest ways and means to
implement them. The details of the
role of Vaidyas and Hakims in popu-
larising Family Planning will be for-
mulated on receipt of the report of
the Ad hoc Committee.

Willingdon Hospital, New Delhl

8642, Shrl Shiva Chandra Jha: Will
the Minister of Health and Family
Planning be pleased to state:

(a) the present capacity of male
and female beds in the Willingdon
Hospital, New Delhi;

(b) how many doctors work in the
Hospital;

(c) the daily average of the out-
door patients; and

(d) the monthly average of vasec-
tomy and tubilization and sterilization
operations being performed in the
Hospital?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B, 8, Murthy): (a) The bed
strength of the Willingdon Hospital is
as under: —

Male 351
Female . . . . 152
Nursing Home [ combined and
Casualty and4 commeon to both 97
Paediatrics
ToTALBEDS _. 600
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(b) The total number of Medical
Officers on the strength of the Wil-
lingdon Hospital proper, the Lady
Hardinge Teaching Unit and the Cen-
tral Government Health Scheme is as
follows:

Willing- Lady C.G.H.S.

don Hardings
Hospital
1. Gazetted Me-
dical Officers 55 5 35
2. Registrars 19 2
3. House-Surgeons 34 4

4. Post-Graduate 12

(¢) The daily average of the out-
door patients at the hospital is about
1529,

(d) The monthly average of vasec-
tomy is 15 and for tubilization. and
birth sterilization it is 1.

Haldia Refinery and Fertilizer Plant

8643, Shri M. L. Sondhi:
Shri D. C. Sharma:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) the capacity of the proposed
Haldia Refinery and its total estimated
cost in terms of rupees and foreign
exchange on the basis of the latest
estimates;

(b) whether it is alsc proposed to
set up a naphtha based nitrogenous
fertilizer project at Haldia;

(¢) whether any industrial licence
for the purpose has been granted;
and ' )

(d) if not, the reasons for delzy?

The Minister of State in the Miais-
try of Petroleum and Chenieals apd
of Planning and Social Welfare (Shri
Raghu Ramayiah): (a) The capacity
of the proposed Haldia Refinery will
be, 2.5 million tonnes ‘per annum. A
‘preliminary estimate of cost comes
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to Rs. 46 crores, of whith about 50
per cent will be in foreign exchange.
These figures will, howewér, be further
refixed during the ctourse o! process
design.

(b) Yes, Sir.

(c) No in#lustrial licence has yet
been granted, but a letter of intent
has been issued

(d) The proposals for the setting
up of Haldia Refinery as well as for
a fertilizer factory are still under the
consideration of the Government,

Rate of Interest on Gemeral Provident
Fund

8644, Shri M. L. Beadhi: Will the
Minister of Finance be pleased to
state:

(a) whether Government have

. under consideration a proposal to

increase the rate of interest on the

Provident Fund deposits of its em-
Ployees;

(b) whether such deposits will be
given the same rafe of interest as
fixed deposits in the banks; and

(c) if so, whether the decision will
take effect from the curremnt financial
year?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) to (c). The interest rate
is determined annually on the basis
of the average yield on Central Gov-
ernment Rupee loans for the preced-
ing three years. The interest rates
offered by commercial banks on fixed
deposits are not relevant for this pur-
pase. S L

The rate of Interest on General
Provident Fund balances has already
been raised from 4.80 per cent last
year to 4.80 per cent thiy year and
the next review is due only next
year,

AUGUST 10, 1987  Written Answers

®I76

Central Development Projecis

8645, Shri Parthasarathy:
Sl M L. Sondhi:
Ehri Narendra Singh Mchide:
‘Will the Minister of Plammning be
pleased to state:

(a) whether pending finalisation of
the Fourth Plan, Government have
tentatively decided to st up new
Central projects in various States;

(b) if so, what ure these projects
and their locations with estimated
cost; and

(c) whether in doing so, the princi-
ple of regional development haz mot
been lost Bight of?

The Minisier of Plamning, Petro-
leum and Chemicals and Social Wel-
fare (Shri Asoka Mehta): (a) to (c).
The list of the Centra] Industrial and
Mineral projects to be set up during
the Fourth Five Year Plan is detailed
on pages 283 to 288 of the Draft Out-
line of the Fourth Five Year Plan.
The locations of most of these pro-
jects alongwith the estimated cost and
total investment to be made during
the Fourth Plan period are indicated
therein. In the Transport and Com-
munications secter, new projects are
formulated with reference to trans-
port requirements in relation to deve-
lopment programmes of mining,
iwdustry etc. and locations wre mot
decided on a regional basis. As regards
Power, the Neyveli Power Station in
Madras is to be expanded by 200 MW
at a cost of Ry, 33 trores. A 400 MW
Atomic Power Station at Kalpakkam,
Madras costing Rs. 104 crores and
Stage 11 of Rana Pratap Sagar Atomic
Station in Rajastham with 200 MW
capacity costing Rs. 51,5 crores are
to be commenced in the Fourth Plaan
for completion in the Fifth Plan. Alse,
a thermal power station of 300 MW
capacity is to be set up in Delhi at &
cost of Rs, 40 crores.

The general principles governing
the location of projects have been
enumeratéd in Chapter IX entftied
‘Balanced Regional Development’ in
the Report of the Third Five Year
PIh.
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Scavenging, Water amd Fire Taxcs
paid by Government to DM.U.

8647. Shri Kanwar Lal Gupta: Wil
the Minister of Works, Housing and
Supply be pleased to state:

(a) the amount of scavenging,
water and fire taxes charged by Gov-
ernment from the Government em-
ployees residing in Government colo-
nies siluated in Corporation areas in
Delhi for the last three years; and

(b) the amount of the aforesaid
taxes paid by Government to the Cor-
poration for the above areas during’
the above period?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri jqgbal 8ingh): (a) (i) Scaveng-
ing and fire taxes in the Municipal
Corporation area is recoverable from
Government servants at 1.20 per cent
of the standard rent or the pooled
standard rent under F.R. 45-A for the
accommodation allotted to them, Only
part of the taxes was levied on the
Government servants as it was felt
that thesce charges should be shared
between the owner and the octupants
of the property. It was made effec-
tive with effect from 1st April, 1968.

(ii) No water tax as such is
retovered by the Department from
the allottbes. Where the premises
are metered, payinent is made direet
to the local body em e basis of meter



18379 Written Answers

readings. In other cases, where there
are no individual meters, payment is
made by the Department and realisa-
tions made from the allottees at a
flat rale on basis of actual expendi-
ture during the previous year,

(iii) Recoveries:

Fire and scgvenging raxes

Rs. P.
1966-67 55.383:75
Water charge:
1964-65 2,08,070" 54
1965-66 2,29.056°94
1966-67 3.44,851- 8o

(b) Taxes and charges paid to the
Corporation are as follows:

Scarenging tax and Fire tax

Rs, P.
Jor 1966-67 70,448 46
(actual)
Water chgrges
1964-65 2,17,726-28
1965-66 1,41,310°27
1966-67 86,013 31

(Figures for 1865-66 and 1966-67
relate to actuals and not outstanding
liabilities, In some cases, it has been
reported that bills have not been
received; in others they are under

dispute).
Smuggling Racket in Bombay

8648, Shri Madhu Limaye:
Shri 8. M. Banerjee:
Dr. Ram Manohar Lohia:
Shri Ram Sewak Yadav:
Shri George Fernandes:
Shri Hukam Chand KachWwal:
Shri Jagannath Rao Joshi:

Will the Minister of Finance be
pleased to state:

(a) whether any cases have been
filed in respect of the smuggling rac-
ket unearthed in Bombay in mid-
September, 1966 nvolving Mr. Gaon-
kar and others; and

(b) the stage reached in the pro-
secution of the accused in this case
and the section under which they
have beem chaxged?
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The Depuiy Prime Minister and
Minister of Finance (Shri Morarj
Desai): (a) and (b). In the case of
gold smuggling detected in Bombay
in mid-September 1966 involving Shri
T.G. Gaokar and others, the investi-
gations have been completed and it is
proposed to prosecute the persons
involved under section 120-B of the
Indian Penal Code, section 135 of the
Customs Act, 1962 and section 23 of
the Foreign Exchange Regulation Act,
1947. A complaint will be filed in a
court of law as soon as the necessary
legal formalities have been completed,
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Drinkiag Water Facilities for Haryana

8655. Shri Ram Kishan Gupta: Will
the Minister of Health and Family
Flanning be pleased to state:

(a) whether the scheme for provid-
Ing drinking water facilities during
the Fourth TFive Year Plan for
Haryana has been finalised; and

(b) it so, the details thereof?

The Doputy Minister in the Minis-
try of Health and Family Planning
(Shri B. 5. Murthy): (a) and (b). As
the Fourth Five Year Plan has not
yet been finalised no allocations have
been made for the water supply
schemes to be undertaken jn Haryana
during the Fourth Plan period, A
sum of Rs. 400 lakhs has, however,
been tentatively proposed for the ur-
ban and rura] water supply schemes
of Haryana and when a final decision
is taken in this regard, the State Gov-
errment will prepare the necessary
schemes and projects.
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Automatic Jet Gun Vaccine Injectors

8657. Shri Tridib Kumar Chaudhuri:
Shri S§. C. Samanta:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether it is a fact that the
automatic jet gun wvaccine injectors
powered by air pressure generated
by a foot pedal are said to be pain-
less and no needle is used; and

(b) if so, how this modern type of
jet gun injectors is being welcomed
by people?

. The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. S, Murthy): (a) Yes.

(b) The jet injectors are still under
trial and the people’s reaction is yet
to be assessed,

‘Retrenchment in Kolar Gold Fields

8658. Shri Tridib Kumar Chaudhuri:
Shri 8. C. Samanta:

Will the Minister of Finance be
pleased to state:

(a) how many workers of the Kolar
Gold Fields were retrenched during
the last two years;

(b) how many of them have been
absorbed in the Bharat Earth Movers,
Ltd. uptil now;

(c) whether it is a fact that the
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Chief Minister of Mysore is insisting
upon the Central Government to set
up factories in the Kolar Gold Fields
to absorb the retrenched employees
in the near future; and

(d) if so,
thereto?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) No workers of the Kolar
Gold Mining Undertakings were re-
trenched during the last two years,
1965-66 and 1968-87.

(b) Does not arise.

(¢) Government are not aware of
any such insistence on the part of the
Chief Minister of Mysore.

(d) Does not arise,
Cost of Fertilizers

8659. Shri R, Barua:
Shri D, N. Patodia:

Will the Minister of Petroleum and
Chemicals be pleased to state:

Government's reaction

(a) the cost of production of ferti-
lizers produced in India and how the
cost compares with the landed cost of
imported fertilizers; and

(b) the reasons for the high cost
of production in India and the steps
taken to reduce it?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Soclal Welfare (Shri
Raghu Ramaiah): (a) The average
cost of production of fertilizers in the
factories in the public sector in nor-
mal operation and the landed cost of
those fertilizers are given below: -

(Rs. per tonne),
Type of ferulizers Cost of production  Average C&F landed
1966-67 prieeﬁ 1966-67

1. Ammonium squhatc 443 74

2. Urea s10 26

3. Double Salt . 435 518

4. Calcium ammonium Nitrate 229 399

5. Ammonium phosphate 813*

*Production cost in :965 -66.

(b) The above costs of production
compare favourably with the-cost bf
imported fertilizers, except in the case
of ammonium phosphate. But costs
in the country in the existing factorles

have tended to be abnormal because
of comparitively smaller size of plants
and outdated technplogy. Steps are
being taken to modernise some of the
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older plants and to improve produc-
tion by installing additional balanc-
ing equipment. In addition, the new
plants are now large and use up-to-
date technology. It is believed that
these measures will reduce the costs
of production in the country.
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Kerosene oll for Orissy

8661, Shri Chintamani Panigrahi:
Will the Minister of Petrolenm and
Chemicals be pleased to state:

(a) whether the Orissa Government
have asked for the additional quota
of Kerosene Qil for meeting the de-
mand of the consumers since March,
1967;

(by if so, the increased quantity
asked for; and

(c) whether j{ has been complied
with?

The Minister of State in the Minis-
iry of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghu Ramaiah): (a) No, Sir,

(b) and (c¢). Do not arise.

Government accommodation occupied
by a former Cabinet Secretary

8662. Shri Molahu Prasad:
Shri Madhu Limaye:
Shri George Fernandes:
Dr. Ram Manohar Lohia:
Shri S. M. Banerjee;

Will the Minister of Works, Houslng
and Supply be pleased to state:

(a) whether it is a fact that a retir-
ed Cabinet Secretary has been oc-
cupying his former bungalow at 1,
Moti La] Nehru Road, New Delhi with
free telephone, furniture, P.A. and
staff car;

(b) if so, in what capacity;

(¢) whether he has also been wviait-
ing foreign countries at Government
expense; and

(d) if so, for what purposes?

The Deputy Minister in the Minis-
iry of Works, Housing ang Supply
(Shri Igbal Singh): (a) .and (b). One
former Cabinet Secretary after re-
tirement from service was appolnted
in an honorary capacity as Chairman,
One-man Committee on Insurance to
settle the problems of Insurance (life
and general) with effect from 1st
January, 1965 besides hig assignment
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as Chairman, Hindustan Asronautics
Limited. He was allowed to retain his
former residence at 1, Motila] Nehru
Marg on payment of rent under F.R-
45-A, which he vacated on 11th May,
1087. The furniture supplied by the
fsovernment was also charged for ac-
rording to the normal rates. In view
! the {wo assignments held by him,
he has been provided with a Private
Secretary, telephone and use of staff
ar,

(¢) and (d). Ip his capacity as
Chairman, Omne-man Committee on
Insurance, he was deptted tp United
States of America and United King-
lom to make a study of Insurance
Practices in those countries for a total
period of 4 weeks on Government ex-
penses.

Fire in Barauni Oil Reflnery

8663. Shri S. S. Kothari: Will the
Minister of Petroleum and Chemicals
Le pleased to state:

(a) whether it is a fact that a fire
in the Baraunj Oil Refinery occurred
last year and this year also;

(b) if so, the causes of the fire
and whether any sabotage is suspect-
ed: and

(c) the losscs sustained and whether
the full amount will be recovered
from insurance?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Socia] Welfare (Shri
Raghu Ramaiah): (a) Two fires oc-
cured in the Barauni Refinery Coking
Unit in 1966 and one this year.

(b) These fires were accidental and
not due to any sabotage.

(c) The total losses amounted to
Rs. 77,619.25P during 1868 and to
Ras. 25,122.30P this year. The loss in
1088 has been fully recovered from
Insurance; the assessment of loas due
to the fire in 1867 has been completed
and a claim will be made from the
Insursnce campany shortly.
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Dam on Bhagirathi near Tehri

8665. Shri Maharaj Singh Bharati:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Government of
Uttar Pradesh have forwarded a plan
to the Centra] Government for con-
structing a dam on Bhagirathi near
Tehri which will take 15 years for its
completion;

(by if so, the detajlg thereof and
the reaction of Government thereto,

(c) whether it is a fact that an
expenditure of Rs. 100 crores is esti-
mated to be incurred on the above
plan: and

(d) if so, the extent of the Central
assistance likely to be given in this
regard?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) to (c).
A preliminary proposal for the con-
struction of 3 728 ft. high dam across
the Bhagirathi near Tehri, with a 1000
MW power station located at the dam
site, at an estimated cost of Rs. 100
crores, was received by the Central
Water and Power Commission in
Janusry, 1965 from the Government
of UP. As recommended by the
Central Water and Power Com-
mission, the scheme, together with al-
ternatives to avoid submergence of
important localities, ls cucrently under

detailed investigations by the State
Government. A view on the scheme
can be takep only after the final pro-
ject report, based on detailed investi-
gations, has been received.

(d) Does not arise at this stage.

Seizure of currency at Palam Alrport,
Delhl

8686. Shri Vishwa Nath Pandey:
Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
Customs authorities at Palam Alrport
on the 13th June, 1987 detained a
passenger from Bombay and seired
Indian currency worth Rs, 2 lakhs
from him; and

(b) if so, the action taken by Gov-
ernment in the matter?

The Deputy Prime Minister and
Minister of Finance (Shri Morarfi
Desai): (a) and (b). On 14th June,
1967 the Customs officers at Palam
airport intercepted a passenger on his
arrival from Bombay and detained
Indian currency amounting ‘o Rs 2
lakhsg from him for further enquiriea
under the Customs Act, 1982, Ag sub-
sequent enquiries could nqt establish
any prima facia case under the Cus.
toms Act the currency wag ordered to
be released by the ctstoms authorities.
But in the meantime the Income-tax
authorities had served ap order on
the customs authorities under section
132(3) of the Income-tax Act not to
part with the currency without their
previous consent. On a writ petition
filed by the person concerned, the
Delhi High Court issued an interim
order restraining the customs autho-
rities from releasing the said cur-
rency to any person other than from
whom it had been seized. Steps have
been taken to gbtain ferther directions
from the Delhi High Court in the
matter.
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Nagarjunasagar Project

$668. Shri M. Sudarsanam: Will the
Minister of Irrigatlon and Power be
pleased to state the progress made so
far in the execution of Nagarjunasa-
gar Project in Andhra Pradesh?

The Minister of Irrigation and
Power (Dr. K. L. Bao): The progress
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made so far on the execution of
Nagarjunasagar Project to end of

June 1867 is as follows:—

Dam: 98 per cent of tottal esti-
mated quantity of masonry
and concrete for masonry
Dam and 92 per cent of earth-
work banking for Earth Dams
have been completed.

Right Canal: All works necessury
for letting in water in the
first fifty seven miles of main
canal have been completed.
54 per cent of the earthwork
excavation of the main canal
in the first phase hag been
done. In terms of tota] work
load, nearly 45 per cent of
the earthwork excavation of
branches and distributaries
for the entire first phase has
been done.

Left Canal: The excavation of mair.
canal in the first 75 miles has
been taken up and work in
the first reach of 44 miles has
been completed ip all res-
pects. In terms of total work
load nearly 58 per cent of the
excavation of main canal has
been completed. Work on the
branches and distributaries in
blocks 1 to 6 has been com-
pleted, and that in blocks 8,
9. 10 and 13 is jj progress.

Mahalanobis Committee's Report

8669. Shri Sidheshwar Prasad:
Shri Hardayal Devgun:

Will the Minister of Flnance be
pleased to refer to the reply given
to Starred Question No. 886 on the
22nd June, 1967 and state:

(a) the reasons for the delay In
the submission of the flnal report by
the Mahalanobis Committee; and

(b) the steps taken by Government
to expedite it?

The Deputy Prime Minister and
Minister of Finance (Shri - Moraril
Desal): ta) A number of complex and
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controversial issues had arisen at the
nage of the examination of changeg in
the levels of living during the period
of the first two Five Year Plans. Fur-
ther work was taken up, which in-
volveq a good deal of tabulation and
analysis of data. This work is now
almost complete and the final draft
report is expected to be ready for con-
sideration by the Committee wvery
soon.

(b) The Government have kept the
Committee informed of the anxiety of
the Members of Parliament to have
Part II of the Report without further
delay.

Public Enterprises Bureay

8670, Shri Sidheshwar Prasad: Will
the Minister of Finance be pleased
1o state:

(a) whether the Bureau of Public
Enterprises has examineq the question
of manning public sector undertakings
by technocrats;

(b) whether system, technique and
character of public owned corporation
in socialist economies and corporation
in free economies have been studied
by the Bureavu;

(c) if the replies to parts (a) and
(b) above be in the affirmative, the
results of the study; and

(d) if not, how Government propose
to man this growing sector?

The Deputy Prime Minister and
Minister of Finance (Shri Moraji
Desai): (a) and (d). Preference is
given to the best men availabe from
the point of view of qualifications, ex-
perience of management practices and
other relevant factors. The problem
of manning top management posts in
Public Enterprises was reviewed by
Government in 1965.

(b} No, Sir.

(c) A copy of the decisions taken by
Government with regard to manning
of top management posts in Public
Enterprises was placed on the Table
of the House on the 3rd November,
1985.
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Employment of Ex-top Officials of the
Fertilizer Corporation of Indig

8672. Shri Madhu Limaye:
Shri George Fernandes:

Will the Minister of Petroleum and
Chemicals be pl d to state:

(a) whether it is g fact that any
of the former Managing Directorg or
any other top officers of the Trombay
Fertiliser Unit or Fertiliser Corpora-
tion have been employed by the
Amerfcan firm Chemico or any other
firm which were suppliers/contractors
for the Trombay Project after his/
their retirements;

(b) whether any losg due to the
favlty planning construction and bad
cquipment has been written off by
this|these Officer|Officers;

(¢) whether such practices in regard
to the employment in private firms
after retirement, especially firms
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which have been favoured by the
Officer/Officers in the course of their
duty are considered desirable; and

(d) if not, the steps taken to stop
this practice?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Sociat Welfare (Shri
Raghu Ramaiah): (a) No, Sir. How-
ever, it is understood that the former
Managing Director of the Fertilizer
Corporation has set up a consultancy
business after retirement and that the
Chemical Construction Corporation of
U.S. (Chemico) are onec of his clients.

(b) No such case has come to the
notice of Government.

(¢) and (d). The questions do not
arise in the present case. No instruc-
tions have been issued regarding the
work or employment of officers of
Public Undertakings after retirement.

Centre-8tate Fimnancla] Relations

£8673. Shri Bhogendra Jha:
Shri Shiva Chandra Jha:

Will the Minister of Finance be
pleased to state:

(a) whether the State Governents
of Madras and Kerala have, during
the presentation of their respective
budgets, demanded a permanent Fin-
ance Commission to review the Cen-
tre-State financial relations annualy;
and

(b) if so, the reaction of Govern-
ment thereto?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) Yes, Sir.

(b) The Constitution provides for’

the setting up of a Finance Commis-
sion once in five years or at such
earlier time g the President considers
necessary, While the needs of the
Stateg in respect of their non-Plan re-
quirements are covered by the re-
commendations of the Finance Com-
mizsgion, the aliocation of resources to
each State for implementing the Plan/
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schemes is done by the Planning Com-
mission each year after consultation
with the States and this provides for
a measure of flexibilily which is neces-
sary in such matters,

Andhra Pradesh J.and Morigage

Bank Ltd,, Hyderabad

8674. Shri Baburae Patel: Will the
Minister of Finance be pleased to
state:

(a) whether the Agricultural Refi-
nance Corporation had passed severe
strictures on the working of the
Andhra Pradesh Land Mortgage Bank
Ltd., Hyderabad;

(b) if so, the steps which Govern-
ment have taken to check the rot in
the bank; and

(e) if not, the reasons therefor?

The Deputy Prime Minister and
Ministey of Finance (Shri Morarjl
Desai): (a) The Agricultural Refinance
Corporation had reviewed the progress
of land reclamation work under the
Nagarjunasagar Project Scheme for
which it is providing refinance faci-
lities through the Andhra Pradesh Co-
operative  Central Land Mortgage
Bank and had commented in April
1966 on the disparity in the disburse-
mont of loap and the corresponding
progress of the reclamation work.

(b)y The State Government is un-
derstood to have taken steps to ex-
pedite the reclamation work and to
strengthen the administrative machi-
nery of the bank to handle the
scheme.

(cy Does not arise,

Land Shortage and Double-Storey
Buildings in Port Blzir Munlicipal
Area

8675. Shri A. S. Saigal: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(1) whether it is a fact that acute
land shortage is felt in Port Blair
Municipal area for the construction of
houses;
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(b) whether Government have al-
lotted any house-site to public of
that area for the last 7 years;

(¢) whether Government are con-
tructing  single-storey Government
quarters despite protests macde by
people’s  representatives in  Chiefl
Commissioner's and Home WMMinister’s
Advisory Committee meetingz  und
inspite of their requests in construct
double-storey buildings tn ininimise
land requirement;

{d) if so, the reasons for corstruct-
ing single-storey buildings only:

{e) whether the Chief Cominissioner
and certain others have been permit-
ted to construct double-storey lTuild-
ings and if so, the reasons thLercfur:
and

(1) whether Governmen* 2ropose
1o start double-storey buildings there
in view of land shortage?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) Yoo

(b) Yes. However, aboul HU0 sites
have been located within the munici-
pal area for allotment to menshers ol
the public.

{e) to (f). By and larue single-
storeyed guarters have been built
because of the inadequate pressure of
water. Some double-storyed  houses
also have been built in areas where
the pressure of water is adequate.
New water supply distribution lines
are being provided and the work is
expected to be completed in a Iew
months. It is proposed to eonairuet
double-storeyed houses thereafter.

No permission is needed by the
Chief Commissioner and others for
construeting double-storeved build-
ings.

Strike by L.I.C. Employees

8676. Shrl Virendra Kumar Shah:
Shri Samar Guha:
shri K. P. Singh Deo:
Shri N. S. shivappa:
Shri Meetha Lal Meena:

1889 (SAKA) Written Answers 18402
Shri D. C. Sharma:
Shri D. N. Patodia:

Will the Minister of Finance be

pleased 1o state:

(a) whether the staff of the Life
Insurance Corporation throughout the

country went on a day’s strike on
the 25th July, 1967; and

(b) if so, what were their demands
and Government's reaction thereto?

The Deputy Prime Minister
Minister of Finance (Shri Morarji
Desai): (a) and (b). Class III & IV
Employees belonging to the All India
Insurance Employees’ Association went
on a day's token strike on 25th July,
1967 {o protest against introduction of
automation in the Corporation.

and

Government considers that the in-
troduction of automation is esscatial
for the  efficient handling of the
growing business of the Life Insur-
ance Corporation.

“Sale of Confiscateg Articles”

8677. Shri Sradhakar Supakar: Will
the Minister of Finance be¢ pleased to
state.

(a) whether any minimum price of
articles confiscated by the  Customs
authorities is fixed before they are
put to auction; and

(b) the steps taken to c¢nsure that
no article is sold either in lots or in
singles at less than the minimum
price fixed?

The Deputy Prime Minisier and
Minister of Finance (Shri Morarjl
Desal): (a) Yes, Sir.

(b) Where the minimum price fixed
is not reached, the goods are with-
drawn and put up for sale in  sub-
sequent auctions. In case the mini-
mum price is not reached even then,
sale by tender is resorted tc. In ex-
ceptional cases sale by private nego-
tiation is also undertaken and  the
goods are sold to the best advantage
of the Government,
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All-India Irrigation Commission

8678. Shri Vishwa Nath Pandey:
Shrl Sradhakar Supakar:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Unstarred Question No. 282
on the 25th May, 1967 and ctate:

{(a) whether an All-India Irrigation
Commission has since been counstitut-
ed;

(b) if so, the personnel thereof; and

(c) the terms of reference of the
Commission?

The Minister of Irrigation ond
Power (Dr. K. L. Rao): (a) Not yet.

(b) and (¢). Do not arisec.

Central Water and Power Research
Station, Khadakvasia

8679. Shri S. M. Joshi: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that a sel-
tlement was reached between the
workers' representatives and the
management of the Central Water
and Power Research Station, Khadak-
vasla on the 18th October, 1966:

(b) whether it is also a fact that
according to the terms of the settle-
ment such demands, which were not
settled at the Director’s level were to
be forwarded to the higher authori-
ties by the Director;

(c) whether the Director forward-
ed such demands which were not

settled at his level and if so, to whom
and when; and

(d) whether the Director submitted
any proposals of his own in this
regard?

The Minisier of Irrigation and
Power (Dr, K. L. Rao): (a) and (b).
Yes.
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(c) and (d). The outstanding de-
mands were forwarded by the Diree-
tor to the Central Water and Power
Commission, New Delhi, in May,
1967 together  with his comments.
These are under examination.

R W aed

8680. S HIT W T 1 FI
frer 5 a7 FATY Y TOr 47 R

(%) 71 a7 79 ¢ f5 3o fam
TeFT et F fg Wi § @
FT FEHT AT FIA § 7 g &,

(@) afe g, @t wad & ¥
aff frogare fear o &, AT

(n) fx g A wA* freg
FraTE #1owE §

IE-RaA WM aar fre A (W
Aot @) : (F) ¥ (7). WA R
femr wmar & S0feT |rar wmEr S
# gaar aTer Fraar 4 | fed ot @2
Far e Mm AR I ¥ 418
el a7 faiwi § gm AwEAsTa
AT g =fed | fET o @ el aw
T T T ¥ JATAT ZAAT AW FEY
g 8 1 w3 ww § Sra-fer atar
A R Y wEN ATEd d
qwE A IAg & TP WMS
¥ go fa3sft =feed &t wqu-
feqa waear & wfvges  qamar
) 3o faaht smfei f1 W
# A0-fed avar | gq TwET T bt
I WY firegar < forar mam a1 ) 39F
faems fawmity wrdamgr #t 7€, fred
THET TATHEAT ST FT forar Wi
s g sy X | EEE e
7% s ware & ey o T
fer w@
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Income-Tax Officers

8681. Shri N. K. P. Salve:
Shri Nitiraj Singh Chaudhary:
$hri G. S, Mishra:

Will the Minister of Finance be
pleased to state:

(a) the number of orders made by
the Commissioners of Income-tax in
the last five financial years under
section 33B of Income-tax Act, 1922
and section 263 of Income-tax Act,
1961 modifying orders of the Income-
tax Officers because they were found
to be erroneous in so far as they
were prejudicial to the interests of
revenue; and ’

(b) whether any action is taken
against the Income-tax Officers whose
orders the Commissioners of !ncome-
tax had to modify under scction 33B
of the Income-tax Act, 1922 oy sec-
tion 263 of Income-tax Act, 1961?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) Information is ceing col-
tected ang will be laid on the Table
of the House shortly.

(b) In cases where the mistakes are
found to be attributable to malafides
or negligence, suitable action is taken
against the erring officials.

Reassessment of Income-tax

8682. Shri N. K. P. Salve:
Shri G. S. Mishra:
Shri Nitiraj Singh Chaudhary:

Will the Minister of Finance be
pleased to state:

(a) the number of cases in the
six flnancial years ending the  3lst
March, 1966, where proceedings of
re-assessment under Section 34 of the
Income-tax Act of 1922 or Section 147
of the Income-tax Act, 1961 initiated
were either quashed or set aside by
the Income-tax Appellate Tribunal,
the High Courts and the Supreme
Court, inter aliz, on the ground that
the assessee had not failed to disclose
fully and truly all the primary facts

necessary to be disclosed at the time
of original assessment; and

(b) the action taken against the
concerned officers who notwithstand-
ing absence of any defaults on the
part of the assessees reopened the
assessments referred to in part (a)
above?

The Deputy Prime Minister and
Minister of Finance (Shrl  Morarj
Desai): (a) and (b). The benches of
the Tribunal are located in various
parts of the country. Considering the
very large number of orders passed
by them, it will entail enormous time
and labour to collect the information.
The results will not be commensurate
with the effort involved.

The information regarding the
orders under section 34/147 quashed
or set aside by the High Courts and
the Supreme Court is not readily
available. It will be collected and
laid on the Table of the House.

Under-Assessment of Tncome-tax

8683. Shri N. K. P, Salve:
Shri Nitiraj Singh Chaudhary:
Shri G. S. Mishra:

Will the Minister of
pleased to state:

Finance be

(a) whether it is a fact that a num-
ber of cases of under-assessment of
total income under the Income-tax
Act (relating to any assessment year)
have been  detected either by the
Audit Section or have been detected
otherwise in the four financial years
ending the 31st March, 1866 in which
action cannot be taken to reopen the
case and to re-assess the correct total
income; and

(b) if so, the number of such cases
and the action taken against the
officials in regard for their negligence
in making the original assessment?

The Deputy Prime Minister and
Minister of Finance (Shri Morzrji
Desaf): (a) and (b). The required
information has been called for from
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the Commissioners of Income-tax and
will be laiq on the Table of the louse
as soon as it is received.

Income-tax Assessments

8684. Shri N, K. P, Salve:
Shri Nitiraj Singh Chaudhary:
Shri G. S. Mishra:

Will the Minister
pleased to state:

(a) the number of assesiments
made under the Income-tax Act where
consequential tax effect (directly or
indirectly) aggregates to Rs. 1 lakh
or more, completed in the months of
January, February and March of the
last year when such assessments wore
to become time-barred (in the four
years from the last day of assessment
year) for assessment years 1958-59,
1959-60, 1960-61, 1961-62 and 1962-63:

(b) how many assessmcnts out of
the assessments of Income-iax refer-
red to in part (a) above were for
common assessees for more than one
year, year-wise;

of Finance be

(¢) how many assessmenis referred
to in part (a) above had to be raopen-
ed under Section 34 of the Income-
tax Act 1922 or Section 147 of the
Income-tax Act, 1961; and

(d) how many assessees are at pre-
sent today in default in rvespect  of
payment of taxes in respect of assess-
ments referred to in part (a) above?

The Deputy Prime Minister cnd
Minister of Finance (Shri  Morarji
Desal): (a) to (d). The required in-
formation is being collected and will
be laid on the Table of the House us
early as possible.

Income-tax Appeals

8685. Shri N. K. P. Salve:
Shri Nitiraj Singh Chaudhary:
Shri G. 8. Mishra:
shri G. C. Dixit:

Will the Minister of Finance be

vleased to state:

(a) whether there are any circulars
issued by the Central Board of Direct
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Taxes directing the Appellate Assis-
la.nt Commissioners of Income-t8x to
dispose of the appeals they have heard

before giving charge of their office on
orders of transfers;

(b) Whether the Ceniral Board of
Direct Taxes sends circulars to the
Appellate Assistant Commissioners of
Income-tax informing them where
the Board does not accept the law
laid down by any particular High
Court (and prefers appeals to Sup-
reme Court, etc.); and

(c) Whether the Board further
advises the Appellate Assistant Com-
missioner of Income-tax to zct on the
circulars of Central Board of Tlirect
Taxes and disregard the law luid
down by the High Court during the
pendency of appeal before the Sup-
reme Court?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): The desired informalion iv ws
under:—

(a) Yes Sir.

(b)Y Yes Sir. The circulars ule
sent to them for information only,
{¢) No Sir.
it Arey q fgedt w1 gum

8686. = AETIEA FTEAT
=t g fag g
= frw g TeR
sit TwTaATT Wt
it sTeR T
ot g fag aedt
ﬂoﬂimgﬁ:
Fq1 faw AT ¢ AAE, 1967 F
ATt J97 HSAT 4719 F IAC &
TERG A A7 FATH H1 FOT &4 fF

(%) #ar 77 A o7 =y %
YAWT & AV § A% gAE A F
forare &, 3T 97 TETT T T A9
faog ¢ faar &
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(@) afx =&, @1 fadw &= &
frwer & war wrow ¥ o' W@ AIEIT
A F A FHEAE w{HE F G
&

(w) afz &1, & swar =gy T
¥, =7

(7) seF1> zra 3@ FFY |
#F 7% fay To 1 FeaEar & 7

IT-AyEA WA Ao fam WAt (s
AT A F|E) ;o (F) 7 (W), FIAT
Tzl 7 2= o oo afuw wqm F
T AR T BT FT AR F T aEA
¥ wrT F =g femr a0 TF 9z
g erazifry 0z W7 AE F ENE
(fearga) wifs F geararerdy oz
a1 mfew & 1 smmAafrs ggA o
ur 9zd az § fE adwe wwe
7tEt ¥ Freams (7 wr9e) A1 Ao
T w7 IAnr fraar am st ¥ fam
e frar s wET 2 ) TO AT A
TI ANA AT WEHAT, TIH A U
TR F FAF Faed o s

¥ FIO OAYT W7 ATRT ST

8687 =t Tm fag wataw :
ot gFW T AT
stet. wo R
=it T MaT qrerTer

Fam faa 741 8 7, 1967 ®
qATTET T @A 1838 F IALF
oA § Ag qATH A FAT F4T fF

(%) = 3= =feal & faeg
& =T FTT &1 17 B YT FW@ 4,
A @ AT @A
118

(@) afs adi, At w7 7% et
it g€ § 7

YRR WY ey faw st (st
srae ot k) ¢ (F) W (@)
afwgsr aafeat & faeg  fawria
i i & FAET wfaw fafa §
i 7y fof # FeE g @ F
g & 3 S0 & faems s &
qwEd Tm ¥ ywr a7 feare fen
T |

Pedestrian Bridge Over the Nullah
Leading to D.D.A. Colony near
Naurojinagar Market, New Delhi,

8688. Shri Raj Deo Singh: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether Government have fina-
lized the proposal for the construction
of a Pedestrian Bridge over the Nul-
lah leading to D.D.A. Colony near
Naurojinagar Market in South Delhi;
and

(b) if so, when the work is likely
to be taken up and completed?

The Deputy Minister in the Minis-
try of Works, Houslng and  Supply
(Shri Igbal Singh): (a) Yes.

(b) The work has already been
taken in hand and is likely to be com-
pleted by January, 1968.

i ¥ sl wgran & OF wEe
W e
8680, s Nc 7o @rwat :
sff gFw W WA
sft ey Ty wieTdt :

T wrewr Qi gfcare frdom
q4 77 Fam 7 3O w9 fF

(%) wn ag @ g fe gt & wgrdt
dF & wd § w4y @gmar &
OF WEATH qATa A W8

() afx @, a1 @ aX F Qi
o ¥ fra v aw gE &
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() w= wegarer & fipr Qwid
fafircar & arreqy #t Tt e 9w
o feaeft ofr & & snft; s

() ¥ w= aw g g T 7

waree ot afeare firdtomr g
(s %o go wf2) : (F) ¥ (¥).
AT T HY O Sy 7g §
YT #T TS FEHI FT gEHT AT
¥ & fod v o @ | o aw W
HIHTT T 69 §, 36 TEGETA F7 1951
® Wa  wwQH wway & s
UL WX AS-HHA T FE T
aqafa & m§ ¥

w g, free

859 0. st TTF TATT ATAATH :
=t sto Ho @l
W g7 aENT
oft ot =g Maw
=\ HEFTT w17 dan:
St gEw =T TgATy :
Y wr Tag =Yetq :
S\ Wo Ho WIAXT :
=it 7y fomyy :
»ft §YATEA
ot eea arfew -
1 faw 5 g T@w # g
w4t fF .
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(%) w7 71T X w T T
qar wmar € fF o 196 ¥ AT
1966 % %t wafg & faeelt & T
grew &t wfew W frad o,

(@) & wafs & @ gew ¥
T w faa smawT R

() 1961 ¥ 1966 aw
mafy § @@ @ew  F feax ward
T & @ 9 " IiF wnfas FaA
#1 T T §;

() 77 3 gew & F F wfa-
foga aYE YT w1 o7 w1 ;) AT

(%) afr g, &1 998 g I
oM FT AT w4 E 7

Iu-ET A war faw o (e
wrerest def) ¢ (F) foent @ o
gree § —

OF Wt qudl ¥ a9y guy s
# | g7 IET grRAT & AHAl § ww-Hv
frafor & sEEEy  sfatorad
1966—67 a5 T QLT &Y A1 § | =i
o & a1 o 4y fagrem smar &,
wifs wow gfafmm § s
F7 Af9F W@ ¥ FTHTT G AT v
g

(X) g T IFC G

ow g, gfamy
sefmator wx & fow agw

TS e, HeoAT HoEy
wofmaier  wv& fag Tqw

T I F ad@ W ad ST AT =
HIT |
Ho To To go
1961—-62 38" 25 38.25 1961-62 1,675.61 1,675.61
1962—63 74" 88 74.88 1962-63 476.49 476. 49
196364 2B5°55 285.55 1963—-64 2,268.80 2,268.80
1964-65 92" 28 92.28 1964—-65 3,633.92 3,633.92
1965—66 147°00 147.00 1965~66 1,898.40 1,998.40
1966~67 313" 39 -_ 1866~-67 3,711.00 3,711.00
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(1) W& e T ¥ T
1000 0¥ ¥2000 TAF i afes
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frafor a9

196364
1964-65
1965—66

12,423
12,387

9,618
1966~67
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ot 5y fowd
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§t®o Fo HWWY :
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ITRE FF  HI AHE
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dad Wifcaew freae 3fgn sredrtem
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(@) afe 71, Avsaw " H
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Wt @ FAT £ TarET AY )

(w) =fr g, & 3547 safr daw
# oA

(%) 9% &7 & Amrg ¥ € a7
aTet AT F ww A% QT g ATA Y
qRIEAT 4
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9 AU Wt v faw s (s
wrereit k) ¢ (w) fowwg ¥
T T gy qwr I
@R & weadi &1 gy 8, SEw
wfawtn wmy oF & swE wfewd
&7 fer Ty & o o7 s Y i
@ E

(@) @ ofare # faRwn ¥
Raa G5t & art & ac@r #7691 9ma-
FET AR &

() mar & = 3T

(7) geare #% fauifedfadi ¥
araey T ¢ 391 F ar¢ H #7151 @
Z i A9-391 #1 oA @ 2 3w
e ganfrE AW 4 78 FRAal
A TR 2 fE ArggarT ® frae
AT W | AIT-AEA[F 490 "N
e g 77 & oy ol 3970
CLIC - A

dad qFaiw tafuEy

8694. S TW WiqTE STEATY
st sfi|g Waw
=t site Wo WY :
st wiee s dom
stae wYe &t :
Mg W W
st wree feg g
St H0 Ao wWiewY :
sit vy femyy
st HATA
it daor oifew
w0 fea Wt 29 7, 1967 F
gardifies v @&AT 3955 F I F
e § 4g dM F F9 w41 fF
(%) ¥ A¥=ia fafads ao
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(&) = wTHr & 9 ox sfagfr
R ¥ wra w At ¥ g e g
FTHE

(m) afx g, @ shgfy &= &
TE ot qur g At % i oW §
i

() =few amwlar s« aw Q@
FIAR I EMTAT § AAT LT AT H
faerea & a1 Freor & 7

9N HA awy faw sy (s
Aot dE) (7)) T a3
fafeds amm-wsa 97 oAt == v
oo Aty & smae AT ¥
=AY W E T om Ao
F041 F 3t fadorat A qar g9 s
TRfadET ATR # o9 F & § foad o
fa2wrr e & | ®mWi 97 frar @
TS T OAFI 2 —

H'ﬁﬁ-ra’rmﬁaﬂ?‘rm ‘;"-'r mﬂ.-

B areT 99 =i
g
31-7-1963 2,35,126
31-7-1964 2,26,663
31-7-1965 2,84,790
31-7-1966 3,09,675

=TT & gmrr qfcare § 9
e & At ®, Frfv owr E we
e

(&) we-frateor wvaed st
% safara STuTAEl &7 AT Q9T IAET
e gl foar gar § 1 ey vy
TRT 89 1 qEEqr HI & A #
I+ fagwet arar & s arel agrEar
wwfaal #1 faer-sgaeqr Y oF qrETr
Ty |
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() 7 w&7 & T v

(9) gm wraq & AE wwwdan
faaradt A€¥ & 1 1962-63 FT F¢-
frarfoor qg@ &t qr fopar o T &0
Tg & aut & Fe-fauir #1 FEaE
® 0 FW F AWy A F qEEE
t =i gud aga & AT E

o eeiw fefes
8695. s %o Wo TWIT :
=t T AT weATy

a1 faw w29 7, 1967 F
SATGIRT T9T §&AT 3956 F IAT F
qEE § 9% JarT FY FIN F4T

() g a3 fafade gra
feg gF< #T  FEd Tt ST
o< IAHT AT FAT Y, I fFAAT AT
gu & WX I 97 97 feaar wmawe
faar &

(w) %7 & 7 ¥ aeqQ wgi &
T o 9T 9T w e feaaTar
i

(W) vv7 w% A T fRE
grow ¥ ¥ € fY, 3a% JaTIT &
Wy ATH § A gER e w1t qr
g

Iowr wet aar faw wey (it
wrereeft davk) ¢ (%) wet g @
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T e # wigwiw @ & qur due
# 1 %t fmafor ot 1962-63 ¥
g fred af # g 1.34 FO¥
G T AT /=7 @ A7 | famw 90
sfoer aTer 3F &7 S T A oY |
™ af FT & foe fraife st
FF WM, 518,190 Ty g fow av
W FT HT A 2,59,095 TIT AT
21 @® ¥ 1,84,121 ®OF g9 fFY
AN E

(@) F¥o ¥ S dar¢ @I =0
% ag 39 I @O g A, W H
FTC AATATGHAT AT | FoAT AR, WA
YT T A FI Iof FIAT & HUHAT
g # fafwm oifeai & auar wifos
&7 ¥ Wa § @02 4 w7 frgior ad
1962-63 ¥ #vyg foed af ¥ F=¥
AT, AT 9T W 0wy g9l
FY FA TG 74,14,448 T 4

() #F¥T 1907 ¥ AT 4 |
FFIH FT FAATT GG T TEHATATS

qAGAAT & | IO w1 qe w1
qEh, IN WG aAWT qUT 9 A,

dwT gty &1 fambor &<

M/s. H. N. Pahilaj & Co., Bombay

8696. Shrimatj Tarkeshwarl Sinha:
Shri 8. M. Banerjee:
Shri Rabi Ray:
Shri Dhireswar Kalita:
Shri Madhu Limaye:
Shri George Fernandes:

Will the Minister of Finance be
pleased to state:

(a) whether the investigations re-
garding the evasion of income-tax by
M/s. H N. Pahilaj & Co., Bombay
as @ result of the raid carried out by
the Enforcement Directorate on their
premises on the 3rd September, 1966
have been completed;

(b) if not, the reasons for the delay;
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(c) whether the assessments for the
years 1863-64 and 1984-65 have been
completed;

(d) if go, the amount of income-tax
and the penalty imposed., year-wise;

(e) whether the Income-tax and
penalty due from the firm for the
years 1963-64 and 1964-65 have been
realized;

(f) whether it is a fact that the
records seized from the above firm
include letters in original written by
cetain officials of the Joint Chief Con-
troller of Imports and Exports, Delhi
and Bombay and the Handicrafts
Board, New Delhi, who have shown
extra-ordinary favours to the said
firm in the matter of grant of import
licences; and

(g) if so, the action taken by Gov-
ernment to punish the guilty officials?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji

Desai): (a) No, Sir.

(b) Detailed investigations about
numerous transactions have to be
made, which will necessarily take

time.
(e) No, Sir.
(d) and (e).
(f) No, Sir.

Do not arise.

(g) Does nol arise.

M/s. H. N. Pahilaj and Co. Bombay

8097, Shrimati Tarkeshwari Sinha:
Shri S. M. Banerjee:
Shri Rabi Ray:
Shri Dhireswar Kalita:
Shri Madhu Limaye:
Shri George Fernandes:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that exports
have been made by M/s. H. N. Pahilaj
and Co., Bombay to M/s. India Nepal
Gift House, New York (of whom Shri
Pahilaj N. Hathiramani is the sole
proprietor) and the commission due to
expurt from India by the said firm
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(M/s. H. N. Pahilaj and Co.) has been
credited to the account of Shri H, N.
Pahilaj; and

(b) if so, the action taken to punish
the party concerned for violation of
the Foreign Exchange Regulations
Act?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) and (b). Messrs. H N.
Pahilaj and Co.. Bombay, have been
exporting handicrafts, handlooms etc.
to Messrs India Nepal Gift House,
New York, since 1960 and according
to an agreement entered into by the
Indian firm, some commission on the
basis of the export value due to the
New York firm has been remitted
with the permission of the Reserve
Bank of India. The finamcial and
other interests of Shri Pahilaj N.
Hathiramani in the New York firm is
a matter under investigation.

On 3-9-66 the premises of M/s. H. N,
Pahilaj and Co., Shri P, N. Hathira-
mani the proprietor of the firm, and
their associates, were searched by the
officers of the Enforcement Directo-
rate. As a result of the searches
some Indian currency, Dollar travel-
lers cheques and a number of docu-
ments were seized.

M/s, H. N, Pahilaj and Co., Bomboy,
and Shri P. N, Hathiramani filed writ
petitions in the Delhi High Court
challenging the seizure. During the
hearing the counsel on behalf of the
Enforcement Directorate gave an
undertaking that the parties would not
he prosecuted nor would any penal-
ties be imposed on them, pending dis-
posal of the Writ Petition by the High
Court.

After scrutiny of the documents, the
Enforcement Directorate issued a
directive to the parties under section
19{2) of the Foreign Exchange Regu-
lation Act, 1947 calling upon them to
furnish some information. The par-
ties, instead of furnishing the infor-
mation. filed applications in the High
Court for contempt of Court against
the. Enforcement Directorate and for
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clarification of the order issued by the
High Court, All these matters are
pending before the High Court,

Orders Placed by D.G.S, & D. for
Stores

8698. Shri Chandrika Prasad:
Shri Nitiraj Singh Chaudhary:

Will the Minister of Works, Housing
and. Supply be pleased to staje:

{a) whether it is .. fact that out of
the total number of orders placed by
the Director General of Supplies and
Disposal for procurement of stores
from indigenous capacity, only 50 per
cent of them materialise and similarly
out of the total number of orders
placed on overseas firms, only 90 per
cent of them materialise;

(b) if so, the reasons therefor;

(c) the steps taken to improve the
position of supply;

(d) whether Government have made
any survey to find out the reasons for
failure of rism in execuling orders;
and

(e} if so, the details thereof?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) Statistics in
this regard are not maintained. How-
ever, it can be stated from the
D.G.S. & D's experience that against
orders placed for indigenous stores,
about 50 per cent materialise during
the original delivery period in the
contracts. and another 45 per cent
materialise during the extended deli-
very period. In respect of orders
placed on the overseas firms, the per-
centage of materialisation is fairly
high and could be placed at 98 per
cent,

(b) and (c). Such factors as pau-
city of raw materials, stores not
coming up to the required specifica-
tions, hold vp in production due to
labour unrest and strikes, and difficult
market conditions tend to affect the
supplies. Each case is, therefore,
examined on its merits and suitable
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extension in the delivery period is
given to complete supplies. Progres-
sing of contracts to expedite supplies
is also undertaken by the Director
General of Supplies and Disposal.
Improvement in and simplification of
the purchase procedure is constantly
reviewed and remedial measures are
taking from time to time,

(d) No, Sir.
(e) Does not arise in view of the
position explained above.

Finance Minister's talk with Dr.
Kaldor on Tax Structure

8699, Shri S. S. Kothari:
Shri Sidheswar Prasad:
Shri Raghuvir Singh Shastri:
Shri Kameshwar Singh:
Shri Shiva Chandra Jha:
Shri M. L. Sondhi:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that he held
exlensive consultative talks recently
with Dr, Kaldor on the Indian tax
siructure and Dr. Kaldor gave a num-
ber of suggestions for rationalising the
tax structure ang reducing the inci-
dence of evasion; and

(b) if s, what were his suggestions
and the action Government propose to
take in this regard?

The Deputy Prime Minister and
Minister of Finance (Shri Morarjl
Desai): (a) During the recent visit
of Prof. Nicholas Kaldor to India,
which was at the instance of the
Indian  Statistical Institute, Prof.
Kaldor had an informal discussion
with me about various featiires of the
British and Indian systems of taxation.
During this discussion, Prof, Kaldor
did not make any specific suggestion
for any change in the Indian tax laws.

(b) Does not arise.
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Unauthorised Mosque near Shantivana,
Delhi

8700. Shri Jagannath Rao Joshi:
Shri Ram Gopal Shalwale:
Shrl Prakash Vir Shastri:
Shri Raghuvir Singh Shastri:
Shri Shiv Kumar Shastri:
Shri Hukam Chand Kachwai:
Shri Ram Avtar Sharma:
Shrl Onkar Lal Berwa:
Dr. Surya Prakash Puri:
Shri Arjun Singh Bhadoria:

Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether Government are aware
that an unauthorized mosque has been
built near Shantivana;

(b) if so, the action taken thereon;
and

(c) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) Yes,

(b) and (c). The land, on which
the mosque in question (Dargah Shah
Barey) is situated, originally vested
in the erstwhile Delhi Improvement
Trost (now Delhi Development
Autharity) and was transferred to the
control of the Land and Development
Office in 1962. According to the
records available in the Land Develop-
ment Office, the possession of the
mosque over the land is unauthorised.
The Delhi Wakf Board has, however,
claimed that the land had been allot-
ted and possession handed over to the
erstwhile Sunni-Majlis-e-Aulkaf 1in
1953. The matter is being investigat-
ed in consultation with the Delhi
Development Authority.
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st wo wo fay v :
ot o o mmit :
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HATATET T 4787 & IO F w3q7y
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9 & OF ¥ AT IFE 94 & Ae
H AT FTE T aF T AT
T # 7t A W yw 97 =t
TR ¥ 9gd ¥ TEE fAE &

(=) 7r ag Wt 7= 8 fF 39
T & T ¥ %€ 79 geAEe; H
Sfeafaa aafsaat & fazg wa 75 #1f
Friarg) Y & TR

() afz sodme wmit (%) @7
(&) & IO FFCHT g, A1 T7H
FAT FTTO § WY TH ATHE § T FT
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(u) =warai % Sfeefam 67
=afegal arandt faawor wr ¥ 7

-5 Wt ey farer woy (ot
draoft da): (%) A, 7@ F19-
T A TER | TFT AT FEHIH A
off SaTeTEE W FO W weardw A8
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(w) o g, e e

() wrr (%) s (=) ¥ f@
TH FEL F1 AWX §U qg qAw qav gy
gar

(%) o ATHal § SAw q¥QTE &Y
wrdamgy A § s wafad et ferfe
* wrael & st wifge & & ate
TEATR WY SR ¥ arar Iafeg g
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() wdw feafir & st afee
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Drinking Water Supply Scheme in
Rayadrug and Uravakond Taluks

8703, Shri P, Antony Reddy: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether any scheme for sup-
plying drinking water for twelve vil-
lages of Rayadrug and Uravakond
Taluks was sanctioned by the Central
Goveronment during 1966-67;

(b) whether Government have al-
lotted funds for executing the work
during 1967-68; and

(c) the estimate of the scheme and
the amount allotted during the year
1967-68?

The Deputy Minister in the Minls-
try of Health and Family Planning
(Bhri B. S, Murthy): (a) A composite
scheme (rural and urban) for provid-
ing water supply to Uravakond and
18 villages in District Anantpur esti-
mated to cost Rs. 35 lakhs was techni-
cally approved by the Central Public
Health Engineering Organisation on
the 12th October, 1986, for execution
by the State Government under the
National] Water Suply and Sanitation
Programme during the Fourth Five
Year Plan. However, it is not kmown
whether any of these villages is In
Rayadrug Taluk.

(b) and (c). Provision of drinking
water (rural and urban) is mainly the
responsibility of the State Govern-
ments. They have to provide the
necessary funds in their Plans. Assis-
tance under the National Water Sup-
ply and Sanftation Programme on the
following pattern will be made avail-
able to the State Government in ac-
cordance with their demand:—

Rural phase of the
programme—50 per cent grant-in-aid.

Urban phase of the programme—
100 per cent loan,
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(%) #ar 77 @« & & weivg
o AAERE awa A frey &
gt ¥ FFTC G Y

(&) afz &, ar 9o% v Frow
g ax

(1) =% ofomwEeT AT
# gaAT: faaar it gaEr o
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FaqrfedY ¥  uw dwr frar frar
qEr g A

(w) afz 7, @ se% w1 w0
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frwtw, wrare aay ofa wavem ®
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i saferat w1 weaTr
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Monthly Reports by Heads of Public
Undertakings to Government

8715, Shri Parthasarathy: Will the
Minister of Finance be pleased to
state;

(a) whether it is a fact that mos
of the Chairmen or heads of Public

. Sector Undertakings are not sending

their monthly reports in the absence

. of which Government ure not able to
. avaluate their werformance: and
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(b) if so, the action taken in the
matter?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) No, Sir.

(b) Does not arise.

Smuggling of Stolen Cars from India
into Nepal

'8716. Shri Ram Kishan Gupta: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that smugg-
ling of stolen cars from India into
Nepal across Indo-Nepalese borders is
rémpant;

(b) if so, how many such cases have
come to Government’s notice during
the years 1965, 1966 and 1967 so far;
and

(c) the steps taken to prevent this
menace?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) A few cases of removal
of stolen cars from India to Nepal
across Indo-Nepal border have come
to the notice of the Government.

(b) The number of such cases which
have come to Government’s notice is
given below:

1965 nil
1966 4
1967, so far 6

(¢) The Treaty of Trade and Trans-
it between India and Nepal, 1960, en-
visages free movement of goods of
‘either country across the border and,
therefore, no regular customs cordon
has been set up. However, there are
17 Central Excise checkposts on this
“border which have been set up main-
-ly to identify and certify goods of
Indian origin on which rebate of

- excise duty is payable to HMG of
Nepal or foreign goods which move
under customs bond. Detection of re-
moval of stolen cars from India to
Nepal js essentially the responsibility

AUGUST 10, 1867
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of the police authorities. As soon as
information regarding theft of a vehi-
cle suspected to have been removed
to Nepal is received, the police autho-
ritis alert the police checkposts on the
border.

Central Medical Institutes

871%. Shri Shri Chand Goel:
Shri Hardayal Devgun:
Shri Brij Bhushan Lal:
Shri Beni Shanker Sharma:
Shri T. P. Shah:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether a meeting was recently
convened to consider the steps to be
taken to bring about uniformity in
the working of the Central Medical
Institute of Delhi, Chandigarh and
Pondicherry; and

(b) if so, the decisions taken at the
meeting?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B, S. Murthy): (a) A meeting of
the Co-ordination Committee of Post-
graduate Institutes was held on the
5th July, 1967,

(b) The Committee have made the
following recommendations:—

(i) The “Unit” system of staffing
should be adopted for all Clini-
cal departments and the Para-
clinical departments of Patho-
logy and Microbiology. Under
the “Unit” system, a team of
staff members works under a
Professor or Associate Professor
for a group of students.

"(ii) Registrars and tutors should
have Post-graduate degrees and
should be considered as jumior

teachers and not merely as
students. The number of Regis-
trars should be reduced to the
minimum so as to give increased
opportunities to the Residents
for taking graded responsibility
for patientcare.
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4{ifi) Salaries of different categories
of staff in the Post-graduate
Institutes should be uniform.
For this purpose, a sub-com-
mittee composed of the Direc-
tors of the Post-graduvate In-
stitutes at Delhi, Chandigarh
and Pondicherry, the Deputy

Financial Adviser and the
Director General of Health
Services wil] make suitable

recommendations.

{iv) Exchange of techers should be
accepted in principle and details
worked out by the above sub-
committee,

{v) A three year residency pro-
gramme should be introduced
for Post-graduate students in
all Post-graduate Institutes.

Production of Plastics

2718. Shri Atam Das: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether it is a fact that the
annual production of Fiberglass Rein-
forced Plastics in India is much less
in comparison to some other countries;

(b) if so, the steps Government
propose to take to increase its pro-
duction; and

(c) the expected foreign exchange
to be saved by the increase in pro-
duction?

The Minister of State in the Minis-
dxry of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghu Ramaiah): (a) Yes, Sir.

(b) Production has been low on
account of the limited availability of
the main raw  materials, namely,
fibreglass, polyester and epoxy resins.
Steps have been taken to increase the
production of these materials.

{c) The saving in foreign exchange
in this case wil] result from the sub-
stitution by this product of imported
materials used in the production of
tubs, helmets, corrugated sheets, pipes
and fittings and special chemical reac-
tion vessels, But it is not possible

to assess with any accuracy the likely
saving in foreign exchange. '

Najafgarh Lake, Delhj

8719, Shri Bal Raj Madhok:
Shri 0. P. Tyagi:
Shri T. P. Shah;

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether there is any proposal
to deepen the Najafgarh lake in the
Union territory of Delhi for the pur-
pose of storage of flood water to be
used for immigration proposed in lean
months; and

(b) if so, the details thereof?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
No, there js no proposal to deepen
the Najafgarh Jheel. However the
waters of the Jheel are proposed to
be vtilised for irrigation by pumping
from the Najafgarh drain.
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Discussion on Reports of Scheduled
Castes and Scheduled Tribes
Commissioner

8723. Shri A. K. Kisku:
Shri Yashpal Singh:
Shri Tridib Kumar Chaudhuri:
Shri 8. C. Samanta:

Will the Minister of Soclal Wielfare
be pleased to state:

(a) whether the annual Reports of
the Commissioner for Scheduled
Casteg and Scheduled Tribes since
1951 have been regularly discussed in
all the State Assemblies and Councils;

(b) if so, the dates and duration of
such discussions;

18446
(¢) it not, the reasons therefor; and

(d) whether any constitutiona] re-
medy has been thought for fulfilling
an obligation that rests mainly on
the State Governments in this regard?

The Minister of Planning, Petroleum
and Chemicals and Social Welfare
(Shri Asoka Mehta): (a) and (b).
Available information is given in the
statement attached.

(¢) and (d). The Constitution .re-
quires only that the Reports of the
Commissioner should be laid before
the Houses of Parliament. There is
no constitutional obligation for dis-
cussion either in the/ Houses of Parlia-
ment or in the State Legislatures.
Further, the Commissioner’s Reports
have higher to been prepared mainly
for presentation to Parliament; they
have not been drafted State-wise, nor
have they covered all the States. For
a purposeful discussion in the State
Legislatures, the Commissioner’s Re-
ports may have to be compiled for
each State separately.

STATEMENT
Report for the Date of discussion in Date of Discussion in
period Legislative Assembly Legislative Council
1 2 3 4
Bihar I 13th, 16th & 17th 13th December to 19th
' 955 December, 1957. ber, 1957.
Bombay 1955 .. 26th February, 1958,
Assam 1956-57 7th April, 1959 ..
Orisgsa —N. Ai—
Rajasthan 1959-60 Discussed in in Rajasthan Vidhan Sabha on 3rd an d
1960-61 4th September, 1963,
ab 196162 Discussed in Punjab Legislative Council on 6th and
Punj % 7th April, 1964.
Punjab 1960-61 Du;‘,mod in the Punjab Vidan Sabha on 1oth April,
1963.
sthan 1957=58 Discussed in State Legislative Assembly on 25th and
Raje 1958-59 29th August, 1960,
Rajasthan 1963-64 Discussed in Rajasthan Vidhan Sabha on 18th and

19th July, 1967.

Separate Department for dealing with
Breaches of Fundamenta]
the Scheduled Casteg and Bcheduled

Tribes

8724, Shri A, K. Kisku:
Shri 8. M. Maitl:

Rights of

Shri Tridib Kumar Chaudhari:
Shri 8. C. Samanta:
Will the Minister of Soclal Welfare
be pleased to state:
(a) whether Government propose
to create a special Department for the
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purpose of dealing with the breaches
of the fundamental rights of the Sche-
duled Castes and Scheduled Tribes
.anq to see that the Constitutional pro-
visions and the Central Acts concern-
ing these people are properly respect-
ed on the pattern of the functions
entrusted in TU.S.A. to the United
States Judicia] Department; and

(b) if not, the reasons therefor and
the alternative measures being taken
to dea]l with the situation?

“The Minister of Planning, Petroleum -

and Chemicals and Social Welfare
(Shri Asoka Mehta): (a) No, Sir.

(b) There are no special funda-
menta] rights exclusively for Sche-
duled Castes and Scheduled Tribes.
The Constitution itself prescribes the
machinery for over seeing that the
Constitutional provisions and the Cen-
tral Acts concerning these people are
properly respected. The question of
alternative agencies is also presently
being debated in the Lok Sabha.

Provision for Indian System of

Medicine

8725, Shri C, Chittybabu: Will the
Minister of Health and Family Plan-
ning be pleased to state :

(a) the provision made for the de-
velopment of the Indian system of
medicine during the First, Second and
Third Five Year Plans and the amount
provided separately for Siddha, Ayur-
veda and Unani;

(b) the number of research gchemes
sanctioned by Government and the
number of those for Siddha and
Ayurveda geparately; and
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(c) the staff pattern sanctioned for
the Indian systems of medicine in
his Ministry for advising the Central
Government and, if so, the strength
thereof with reference to each system?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. S, Murthy): (a) The provi-
sion made in the First, Second and
Third Five Year Plans for the deve-
lopment of the Indian Systems of
Medicine including Nature Cure and
Homoeopathy is indicated below:

First Plan Rs. 37.5 lakhs
Second Plan Rs 600,00 lakhs
Third Plan Rs. 980'00 lakhs

No separate allotment for the Indi-
genous Systems of Medicine viz.,
Ayurveda, Siddha, Unani and Yoga
was made in the first three Plans.

(b) The number of research schemes
sanctioned by Government for the
Indigenous Systems of Medicine is
given below:—

First Second Third

Plan Plan Plan
Ayurveda 9 14 13
Siddha 2 3 4
Unani 1 3 2
Yoga - - 2
Total:- 12 20 21

(ey The Adviser in Indigenous

Systems of Medicine advises the Gov-
ernment of India on all matters re-
lating to these systems. He is assisted
by the following technical staff:—

Designation of posts No. of
posts
sanctioned
() Ayurveda . . Research Officer . . . . . 3
Research Assistant . . . . . 2
(i) Others . . K Statistical Assistant . . . . 1
In addition, the following staff has been sanctioned for the Phar poeia Commi L.
(i) Ayurvedic Pharmacopoeia Senior Research Officer . 1
Committee Research Officer . . 2
' Rescarch Assistant . . 2
(5) Unani Phar poeia Com- S Research Officer . 1
mrittee Research Officer . . 1
Research Assistant . I
(i5) Others . . Statistician . . T
Chemist . . 'S
. . . X

thcotnoci:t




18449 Written Answers SRAVANA 19, 1889 (SAKA) Written Answers

Siddha System of Medicine

8726, Shri C. Chittybabu: Will the
Minister of Health and Family Plan-
nipg be pleased to state:

(a) whether Government are aware
that there is rare and valuable lite-
rature in Siddha system of medicine
in palm leaves written by Siddhas in
Tamilnad; and

(b) if so, the steps taken to collect
and publish them?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. 8. Murthy): (a) Yes.

(b) Government is giving grant-in-
aid to the Tanjore Maharaja Serfoji
Saraswathi Mahal Library, Thanjavur,
for running a Literary Research Unit.
The function of this unit is to col-
lect. edit, translate and publish avail-
atle manuscripts.

Establishment of Herbarium im
Tamilnad

8727. Shri C. Chittybabu: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether Government are aware
that rare and valuable herbs are
found in South India which are not
grown in any other part of India; and

(b) whether Government propose
to establish a herbarium in Tamilnad
to propagate such herbs?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. S. Murthy): (a) Yes.

(b) At present, there is no proposal
to establish 5 herbarium in Tamilnad.

13450

Indian System of Medicine

8728. Shri C. Chittybabu: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) names of the various Councils,
Committees and sub-Committiees for
the Indian System of Medicine; and

(b) the number of persons in the
Siddha systems of medicine in such
Councils and Committees?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. S. Murthy): (a) and (b). A
statement containing the requisite in-
formation is placed on the Table of
the Sabha. (Placed in Library. See
No. LT-141867).

Research Scheme for Ayurveda and
Siddha

8729. Shri C. Chittybabu: Will the
Minister of Health and Family Plam-
ning be pleased to state:

(a) the staff sanctioned for the re-
search scheme in Saraswathi Mahal
Library at Tanjore for Ayurveda and
Siddha;

(b) the language in which books
are being printed by the research
staff; and

(¢) whether it is a fact that the
research scheme formulated in con-
sultation with the Central Govern-
ment by the Madras State and sent
to the Central Government is pend-
ing indefinitely without sanction?

The Deputy Minister in the Minis-
try of Health and Family Planning
(8hri B. §. Murthy): (a) The follow-
ing staff was sanctioned for the Lite-
terary Research Unit at the Tanjore
Maharaja Serfoji Saraswathi Mahal
Library, Tanjavur:

51, Designation No. of posts
No.
1 Senior Research Officer one
2 Research Officers . . . . three
3 Calligraphers/Technical Assistants (Senior) five
4 Junior Technical Assistant . s one
s Assistant Librarian . . . one
6 Shorthand typist . . one
7 Typists three
8 Photographer . one
9 Dark Room Assistant . . . . one

1¢  Library Attendants
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(b) The books are proposed to be
printed in Tamil Sanskrit, Hindi and
English,

Written Answers

(c) The research scheme received

from the Madras Government js under
examination.

Investment by U.S. Firmg in India
under PL-480.

8730. Shri Shiva Chandra Jha; Will
the Minister of Finance be pleased to
state!

(a) whether it is a fact that the
rupee payments made to the U.S.
Government for imports under PL-
480 are invested in India by the U.S.
firms and their affiliates;

(b) if so, how much has been in-
vested and in what industries in
India sg far;

(c) the profit which they have made
and how much profit they have remit-
ted to the United States uptil now;
and

(d) If not, how these payments are
utilized?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) The U.S.. Government
gives loans known as Cooley loans to
U.S.-affiliated firms in India out of
these rupee funds. The amount ear-
marked for such loang so far comes
40 7 per cent of the total rupee de-
posits,

(b) Details of the loans advanced
by the U.S, Government to such firms
till 31-3-1867 are given in the list
laid on the Table of the House, [Plac-
ed in Library. See No. LT-1419/67).

(¢) and (d). The companies earn
profits on their total capital invest-
ments and not on these loans. (The
loans are rupaid by them with inte-
Test at corunercial rates). Informm-
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tion about the profits earned by these
companies and the amounts remitted
to the U.S. vptil now is not available.
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Refund of Income-tax cases at
Jabalpur

8734. Shri 0. P. Tyagi:
Shri Kartik Oraon:

Will the Minister of
pleased to state:

(a) the number of Income-tax ap-
peals in which refunds were ordered
by the appellate authorities at Jabal-
pur during the years 1965, 1966 and
1967 so far;

(b) the number of cases in which
refunds have actually been made and
after how many months on an aver-
age;

(c) the reasons why refund in other
cases have so far not been made; and

(d) the action, if any, proposed to

Fimance be

be taken for not refunding tax
amounts in spite of orders?

The Deputy Prime Mimister and
Minister of Finance, (Shri Morarji

Desai): (a) to (d). The required in-
formation is being collected and will
be laid on the Table of the House
as early ag possible.

Income-tax arrearg
against Delhi Persons

8735. Shri Ram Charan:
Shri S. Kundu:

Will the Minister of Finance be
pleased to refer to the reply °given
to Unstarred Question No. 4770 on
the 6th July, 1967 regarding the ar-
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rears of Income-tax outstanding
against Delhi persong and state:

(a) the names of defaulting firms/
persons;

(b) whether it js a fact that the
names of defaulters have not been
published in the leading papers or
traced through the C.LD,;

(c) how much time will be taken
in recovering outstanding taxes from
these defaviters?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) The information js laid
on the Table of the House. [Placed
in Library. See No. LT-1421167].

(b) Yes, Sir.

(c) Every effort is being made lo
realise the arrears as early as possible.
It is not possible tp say how much
time will be taken in recovery as the
same will depend on the facts of each
case,

Bee-keeping scheme

8736. Shri Baburao Patel: Will. the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) the putline of the Bee-Keeping
Scheme in the Horticultural Depart-
mrent and the number and locations
of Bee colonies established;

(b} the amount of honey collected
annually and the amount of income
derived from it;

(c) the number of persons trained
in the bee-keeping trade since the
inception of the scheme and the fees
charged per trainee;

(d) the annual cost of maintaining
the various Bee colonies at various
places;

(e) whether any
offered to persons taking
keeping: and

(f) if not, the reasons therefor?

The Deputy Minister of Works,
Housing and Supply (Shri Igbal
Singh): (a) to (d). The Horticulture
Directorate in the C.P.W.D. have not
taken to any scheme. of beekeeping

incentives are
up Bee-
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far commercia] purposes. For deve-
loping improved seeds of flowers,
fruits and vegetables through better
pollination with the help of bees, they
have obtained a few bee colonies from
the State Apiary Research Station,
Nainital and kept them in the Gov-
ernment nursery. One Section Officer
had four months' training in apiary
at that Hesearch Station. No honey
could be collected as most of the
colonies disappeared because of the
intense summer heat in both 1966 and
1967. Hardly any expenditure is in-
curred on keeping the bee colonies.

(e) and (f). No incentives are offer-
ed by the CPW.D. to residents of
Government quarters for beekeeping
as this is not one of the approved
activities of the Horticulture Directo=
rate.

FTh ¥ e afer

8737. st Wrtw w1 : Far Feraré
ok frem w1 3z 3AA 7 g w47
fir -

(%) #|ar Ty 1 FWFT 7 OF
getten afrer ¥z F1 I9g1% fear & o
agT wiwkqame & w1 gawT fage ¥
FRATIIF  wam fFEr o wm o
L AR

(&) =1 a7 a1 7 7 THCF
wifar §21 #7 gAW KA F g AW
qET H T T KT RATA K7 AH
aeqr ¥ W g !

fewrf wic fag st (w10 wo
Wo TW ) : ETOH ¥ IWK
¥ ey # Wy qifeT gfeeT 2t $
gargees 7 ¥ = w7 famr
4 '

(&) wifer o dz T & fd
Wi w1 veaTlew feamr oo @y &)
ofdft dmw Wi sfEr & q@ W

18458

firsldcam @Y, W d
Hz AW H Y wawsy £ )
fagrr wx Tt e wiw ¥ =T
qURTC & wewifwl w0 it qaw
8738. it TR BTET :
st feamaT aTwdg)
=t TwTEATe TTe
5t wo fio wwwy :
ot wersier oy
aar faw waY ag T Ao
FI7 .

P

(%) #0717 QO TH AAT
¥ wr& graw o 50 € fr fag W
qat 397 waw ¥ ga &) feafa @ &
FI0 q27 & A0 s B
HEA FT a7 Jomfy fegr s

(@) afz a1, av7ar aqt s i)
it gt Faq & faar g

() afz &, &1 TEE Far wTOT
g, ax :

() =7 Farfeat %1 59 aF FaAT
g fagr g ?

IU-AAR Aoy Aay faer wat (Y
Wrereolt k) ¢ (%) o, @) faE
qqr wAT 92W F wAafe ¥ swfaw
7o foat ¥ 4 77 W@ 33T THH
guaafaa FHarfat 1 = afd
T FAT T4 WA 9T G X F wrdwm
1% 1967 &1 1Y fFd wd & i Qe
#r gfusaw @9 500 w9 N WX
&7 age! MNw T mfaw feeal
¥ &7 snad o

(@) & (¥): Wit &7 sl
7 f&0 a7 & g § Fg AHC F
ey #arr & sufee &7 & oA
Heqmat, guT wifz & ¥ qaeT 7 ok
firrara srer 7Y g€ & 1 Frraeri & et
YUY FY Y HIW A FHATA T GHY



18459 Written Answers

& I gaF faa Ardw Iy i A A
§ A7 wd\l F wRT waiy A
ATHH § JATE 1967 F W TF WASA-
g7 AW F X | FAF FATAT QAT FY
WA WAL FH § A TS A9 0T
o w A G €, gafag Ava g fe
H T FY 7 T TS WA AT T
HX T I wfgarfedt & ar srdand
# faq o¥t gy | | aCwT st
Fatg & fefims g e s |
AT A9F, AN 47 97 @ 5 ag
A AT g At aforEt F qTew
SR

it i dver & forg fagre W
g

8739. st WRGK WT :  Fq7 faer
HAY qg T FY FU TG o

(%) = fagrie e & A4y
Tyt g & fag wfafas 15707
TR AL AR

(&) g5 art # s &1 F4r
afafsar &2

9N ot ey faver o (st
ool dek) : (7)) w(a). A,
adl | N qwadts mwar ¥ §59 F
a5 AR @mud ¥ e wdr swfaw
w9 4 faaifra a8 fod 71 &)

fagre ¥ oy
8740. st Wix W : Far Fawr

st fagey A7 78 q@ A o w0
f

(%) =1 ag w9 & fF F16, Fwa,
Frdt Afedt aqr  wgarer TEw agqr
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= %% afediaqr goafeai i wgras
afedt § g & a5 W oW F srov
¢ g &1 § foafy ot wfus
quagraid;

(@) =r wg WY 7= ¢ f& =y
T T gET Ay, afem T oage
ofdiear  mwaryr afeqiomr, Tes
afvaieraT aar sy of T F Freer
g &1 30 &7 w7 ¥ wias gETre
TAT AFAE § ; AT

() @3 & T=rq F fqq aee v
FT FTAATEY w7 fawrc P

feerf i fagy st (w10 o
Ao TA) : (F) TP, ARIHYT
o, gt Wk wux o=t ¥ 3w
;Qﬁmﬁﬁam’f%mgq
]

(&) st (1) . w0 fage &
ST a8 wrET § W frwrw vy =
T AR I TS aul ¥ q@ ¥
ST gwT & | FTE, WX, FHAT W
arrwet fear ST & qoF g1 g7 3T d
fagre =) fafrae w7 @ &1 fen€ gfaud
fadeit | ammdY, wwWeT, WWAT,
afeat o7 gaTART 9 ATaet ¥ fater
oqq1 fame & swrat 9 qfer ey
Ffamgrw g

g A EUE ¥ W g STey
SART & qar =@ § & F.47 9T @
# gax auw ¥ frain & A9 § qq¥
TR ¥ witfom o 9w w=a wt
% 4ET T T I|W Y S0Ar Forgd
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"FHCATET FHA! [T grAl § W
AT | W WA aF W WSTAT ¥ q%
qar «§f w1 e fy ww fAfEa e &
&M, (ER g A AT weifeaa A

MRevenue Recovery Certificates sent by
Income-tax Officers at Jabalpur

8741, Shri Nitiraj Singh Chaudhary:
‘Will the Minister of Finance be
pleased to state:

(a) the number of revenue recovery
«wertificates sent by the Income-tax
“Officers at Jabalpur during 1965-66 and
1966-67 to Collectors, District-wise
separately;

(b) the number that were with-
«rawn because the alleged dues had
‘been paid before the issue of certi-
ficates;

(c) the number of persons or firms
affected by the issue of recovery certi-
ficates subsequently withdrawn; and

(d) the action, if any, proposed to
be taken for the negligence in issuing
Tecovery certificates and causing
thardships to assessees?

The Deputy Prime Minister and
Minister of Finance (Shrli Morarji

Desai): (a) The information is as
amder: —
District No. of certificates
sent during
1965-66  1966-67
Jabalpur 1920 3220
Narsinghpur , 109 326
Mandla . Nil 142
Sagar . . 2 6
2031 3694
(b) 156.
(cy 149.

(d) Hevenue Recovery Certificates
«<an be issued only within one year
from the last date of the financial
year in which the demand is made,
=g provided under section 231 of the

1910 (Ai) LSD-—-13.

Income-tax Act. To avoid any action
being time barred an Income-tax
Officer has to issue a recovery certi-
ficate within this period in respect of
any demand which has not been paid
or intimation regarding its payment/
adjustment has not been received from
the Treasury. In the cases mentioned
at (b) above the main reason was
non-receipt of chalans from the
Treasury.

The matter is however, being looked
inte by the Commissioner of Income-
tax and in case it is found that any
certificate was issued inspite of
receipt of chalan, necessary action
including disciplinary action, will be
taken against the concerned officials.

Demolition of Mosque in Rama-
krishnapuram, New Delhi

8742, Shri Ishag Sambhali:
Shri Ramji Ram:
Shri Ramavatar Shastri:
Shri Chandra Shekhar Singh:
Shri Ghayoor Ali Khan:
Shri K. M. Madhukar:
Shri Latafat Ali Khan:
Shri Satya Narain Singh:
Shri M. Meghachandra:
Shri N. R. Patil:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

(a) whether it is a fact that a
mosque and a graveyard have been
demolished in Ramakrishnapuram,
New Delhi by the local authorities;

(b) if so, whether any complaints
and protests have been received by
Government; and

(¢) the action taken by Govern-
ment in this regard?

The Deputy Minister of Works, Hous-
ing and Supply (Shri Iqbal Singh):
(a) An abandoned grave-yard and a
dilapidated mosque existed within the
land which was acquired under the
Scheme of large scale acquisition,
development and disposal of land in
Delhi and were demolished after
acquisition. At the time of acquisi-
tion of the land, the place was being
used for tethering cattle.
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(b) und (c). The Secretary, Shahi
Masjid has lodged a complpint to this
effect srith the Lt Governor, Delhi,
who is looking into the matter.

Written Answers

Andit of Accounts of Hindustani
Dwakhana, Deili

8743, Shri ishag Sambhail:
Shri Chandra Shekhar Sipgh:
Shri Ramji Bam:
Shri Ghaypor Ali Khan:
Shri K. M. Madhukar:
Shri Ramavatar Shastri:
Shri Latafat Ali Khan:.
Shri Satya Narain Singh:
Shri M. Meghachandra:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether it is a fact that the
Local Bxaminer of Delhi Administra-
tion -examined the accounts of the
‘Hindustani Dwakhena;

(b) whether it is also a fact that
on the basis of this report, an audit
team of Delhi Administration audited
the accuunts -and found misappropria-
tion; and

(c) tue steps the Tibbia College
Board has taken against persons found
responsible for misappropriation?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B, S. Murthy): (a) Yes.

(b) Yes.

{c) The Tibbia Coallege Board has
suspended the Assistant Accountant of
the Hindustani Dwakhana, and the
matter is being investigated further
by the Board.

Prige of Qpipm

8744. Shri 5. S. Kothari: Will the
Minister .of Finance be pleased to
state:

(a) whether it is a fact that opium
is purchased from eultivators at about
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Rs. 30 per kg snd js exported. at &
price of about Rs. 800, pe;r'f kg

(b) if so, the reasons.for retainmg
such a big margin of. proﬂl‘ and
o
Sy
(c) whether Government propose to

‘give more remunerative prices to the-

farmers?

The Deputy Prime Minister and
‘Minister of Finance (Shri Morarj
Desai): (a) and (b). In 1966-67 .the
price at which opium was- purchased
from farmers ranged from Rs, 30 to
Rs. 36 per &g. at 70 degree consistence
depending on the yield tendered by
the cultivators. As a further incen-
tive, cash prize is awarded to those
farmers whose average yield is above
a prescribed limit. The overall aver-
age price works out to about Rs, 36
per kg at 70 degree -consistence.
Opium is exported at about 90 degree
consistence, after drying and the price
payable to the cultivators works out
to about Rs. 46 per kg. at 90 degree
consistence. Before export, transport
and processing charges ‘have to' be
incurred. It is not a fact that the
opium js exported at a price of about
Rs. 800 per kg. The present export
price works out to about Rs, 86 per

ke.

(c) In addition to the amount
realised from the sale of opium to
the Government, farmers realise an
appreciable amount from the sale of
seeds in the market. The prices pay-
able to the farmers for the opium
tendered by them are reviewed every
year having regard to the total reali-
sations from the poppy crop and reali-
sations from other comparable crops
and as far as Government are aware,
the present prices of oplum are re-
munerative to the farmers. The ques-
.tiu:,:., whether the present prices given
to the farmers need any modification,
will be examined when the questiom
of the prices for the next crop seasom
is considered.
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NTET @OnTC & waoremi i s

8745. =Y Ao wWo WAl :
st o fag W
st geR W weEw
ot firo wo fag :

Fa1 fmtor, wrare aar gfa w4 38

TATH AT FHAT FLT

(%) war  fgwa @7 gmm 7
VTS §TAIT & JEOTAT F Fifwes
FOTFI I @ F FIAA U2 A4
far & ;

(@) #a1 98 ot 7= § f& 3@ A9
# fvig ot & o ow afafa fasa
I 4 ;

(w) afT &, a1 g7 g9 & 77 forgy
frar qur § ;

(%) 71 337 wam % fagfea
F a1z FIfaedi 1 I=w FTA-AA
I & aay # faq a7 faofa § wgame
a7 HIfwed w1 aqq faar qar g

(¥) af 7, @t g% ;1 FIOT
§; =it

(=) a1 FTFIT F faarT Ay
seoafael &1 959 ITAAT I FT &,
HifF I7% 92 F1 IS WL F TEA
@ qifgq fFar ar &7

frafw, o AW gia wwma ®
et (st g foy) o (§) A
gy

(=) g1 (7). gifrs F4-
sl &1 wgww, wEgww, g,
geafa® FIF IGT TWIAHT FOFTT
F gy & fag 1963 § gF wfufa
aqrfaw #) 7@ A1 5 AT gL F
qEOrTd & FAAMET §F AOE A

afufer (¥ @ ¥ i W
fo wxdifz wrw cfwar 9w wdw) &
T & Ay S & wsRwd o
Aot Y “gwe” & adffea fear &0
afafa & g W fawricn # 97 fix wea-
fas guer ot F 37 wwifore<y 6 %
Aot s & 7 & oy A o dfe
AT A FEET F AN &
4 § #afax 1 TEAER gwfew
o & & 150-205 & a7 wiA ¥
FAEL &, Frarare dw I & am
¥ oeafas gowr Aofy aar & wOd

(7) Tar (%) . A afafa
(R F9Er) &1 7 fawilor
a1 f fadva d3= mam £ fewdont
g fuaw g, 2 999, 1966 ¥ AR FY
& dr )

(7) 7 Faw %z | & wrinmie
3 fog f5 weafas gww wfipa $T
faar nar & @ur 978 wfuw v=v da=
wra faar o TF §

WTer wewTe & wworedt # foerare
8746. &Y ATo To WL :
ot i fag werd -
St gew W woEE
ot fe Iom:

#q7 fasior, W awy g WA
qE WA K F@ FO0

(F) #1 WIS §7FR §F qEATEG
# aeuwi #1 fafaw avt & qier a7 §
wafs gah &8 gF ARG ; A

(&) afz &, &t g% ¥ FWO
g?

frmtw, wrare aar g wWerea ¥
e (st ywarw fag) (%) qar
(«). 1 Al 1966 ¥ TN, ¥,
100-3—130 & Fa9 717 & forsgarat
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1 TFE AT 4T qEoTHAT & wrefrE
warfeEl & off ¥ e § Edfae
FE KT EE QAT & fog, 9@
qraww &Y, wdf, Wiy wifz & g
¥ qoim & &1 goe 31 & fag,
WIS GO & FEOAal & FAATAT
& Fifwor gg, T 7 gF afafa
Far§ | g9 afafa H fewefal &
qfeormeaey, - Fe@TEl FT IAT WA

%o [00~3—130FFFIFL Eo 110—155

& faarmar  afafa & ag & fawrfar
%1 fr F¥ & #r facgam & Fm7 §
77 gu fore wardl § ¥ §9 wiqaw w1
FAT IIT AT faAm A FEAATY,
T {z | ArAF HAr g F4T feaw
T fSra$T FTARIT §o  150-5—180
g argETdT | SFATY AT SN AT
& foeard ¥ FY T & F17 FT AYEAT
T g

WTT qOeTT & 7§ faee feqa womem
# w1t flerd w AW W
8747. WY Ao *qo WAl
At exdx fag s
st g7 W77 wgAT
st fao w0 fog :
T fratw, wame awr qfa w4
qg FATA F FI0 & 5

(%) 71 9g w= & s W awTe
¥ af faeeir feqa  wEorew # ey
greedl ®1 110—143 To & IIT WA
faar rar & @t fs 798t &1 110-180
To &1 FAT W1 fad @&

(=) 3z &, T Fa0 ALHT FN-
gred, 1 fF TF asdiar 93 §, &
WA @R F I H @Y
L1

(@) afz 7 @ @ @ Fo
&
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fratw, wrate am qfe gama &
FIqW (st gewTR faw) @ (F) W
aeFTe qEoraa, A€ fedr ¥ sy
g8 110-3-131—4—147 & a7
TR E

(&) =T (7). wRT AHTT
TROTAT FY AT A F = F A
7o &t afafa 7 fordy o o3 & qadreror
TGT AAFTT & FIq JTE FAT AT A
o ¥ fau enfaa fear w4,
woAT foid g & ot g W
weqa &t oy gfafa & gra w @
fawrfdt fogd #mr  geedl A1 S
s afgfaa &, faarodT &1

A WX S@FT qwgE
g748. =it wrew fag wigm

st STETT T W

sl gER W wgAw

Fo faw wdr 29 7, 1967 F

sy afea q5T q&qT

3975 ¥ IAT ¥ 49 ¥ A AT #Y
FAT FGT fF

(%) 7ar smaw< sfasrfa grr
TRE AT AT T 0 F AR H Fr
AT AT IAATT TG AFE

(@) afz &, a1 3a@r =Ata v
g, A

() afz 7, @ a8 7 TF O
&t sy ?

Ju-weTA wat aar frer s (oft
wrovestt ¥ar€) : (F) S, A@

(=) 7g wo= dar gr At v

(w) faemrT @ oTA-FAF ™
gafag ofg I O W A F9
T GAT AT | AT THATH F) TqY
dwr WX qu F@ ey g
wifora & o ot 3
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mm&wiﬁﬂm WA SOOI & wworeEi ¥ e

8749. ot wren feg whew :
st wwTe TR A

«t foro wo fag :
st gen W wEATH
st dt0 wo W :

F7 fawior, v aqu gt WAt
qg TATA FY FIT FOT £

(¥) =ffer afwfa grvr W@
AT ¥ [ETOET F AW B
fpaet Afat # afer @ ]

(@) T8 «if®Tr & @ T

() T ATHIT TT A AT
FN FAT JAA-ATT A F AT H A @
g, WX

(%) asteeor afafa f&7 frat
F a1 ¥ fqa #7175 9 ?

fawiw, wrare awn gfa W §
Jwen (st gwamw fog): (F) W<
(@) . WrT HEHT F qROOEET F
gOAFAT &1 FATHTT feT qHTT A
far maT & —
TAEA UT i ']
R dT i mafas o
AR #2 il
7z aifien F5ea faourew ¥ fafea
Fuwar 1 Tpfa o arar 9 AT
4

(ar) =t &

(%) W qORTT & qEOTal §
avit st st & off & aff-
FTT & AT £ & faq affacr
wfafa w1 =747 TAT AT

AT w7 RS

8750. &t wrew fay wigw :
st geR W wEEw
st fwo w0 fag :
St WY T W
st qo wo i :

7 fwfo, weme aar qfe wwht
TG AN BT FAT FGT 6

(%) WreT FCFR T ATy ¥
T AT 7R BE §e ¥ dwA-
A TR

(&) & 1 & w7 w471 747 §;

() ok o T @ E @
ITE Faa g T 5y & v
FTO0T §; HYY

(7) 71 wewTe &7 fasre e
wigey ¥ A% I g FA FTY ¢

frwior, wrare war qf s #
IR (st oA fEg) o (F) ow
T 3q7 "W freifea &—

-

ST T AT FAAAH

(i) =t wTTRET

175~6—2057-

240997 |
(ii) & ®Werde

Tog At 210-10-290—15—
32 0~ZHAT T~ 15

4251

q. B d2T,
fadfra Soft 168—8—256 TWAT
9 8-280-10—
3201
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(&) Adfryramm T

W, ATEAT WORET AT Y
T i #
dartt & forewr
JETET o1y T I
¥ =7 ¥ 8 WA
g

& R FET B FET g
qamar & forwrer
fr =faw sames
feesit aar Rraree
TEr A T
@ woftr & o
¥ wfew gy s
gfeqggar #  wma-
wHAT ET & 1
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(1) zafemi 7 &) o a=a & W)
A FAATEHT |
() sror &t W 9ET |

fowdt # dwy maedl & fed o
T

8751. MY 9o ﬂ'l’nl'l'!ﬂ-'lﬂ:m
frwto, wrave aar qf W=t o2 gama
FY FT F (F

(%) #a1 37 =fwal & fod, ot
S99 917 A9 (1952) ¥ AT qF AT
srfy ¥ w4y ove @ § R W foeft
i au & § waar ot faeelt § awd
&7 farame &, &t &3 9= fw #Y spaen
Tea faeelt § OF oW a=ft @+ &
TR ¥ woere 71 fa=re

(=) w1 §% &4g @eedi A7 T
T § G ¥ I YT A 8
L 158

(m) afe &, 9 Fg AT F9 aF
faatfere & ST A gwET =T
wqr g ?

18472

Pewivr, s overr g e ¥
TN (s peww Fog ) (%)
#R (&) dfradh

() e A vsaT |

AT ® €7 dw T A goil aar ot
# fedt &1 s

8752 oft wwvdeite eredft :
ot B ga el
st avew fay way
st T T o
st Tgee fag et -
st st I o
st b fag watfan -

7 faw w=t 77 s ¥ #r owT
w4 fir .

(%) a1 a8 &= & & v & w2z
&F QT Fae wuT § oY 3% TH qur
o= FTHT FT FART fogr sar &;

(@) #r washt qar fgft i
ATy # gAY WE wH awv ww WAt
FT TUAT & o7 FT F1E G9AT §; WK

(w) afz &, & @ W ¥
wfaw frotr #a a% foar 2 aear-
AT g ?

Io-aea Awlt Wi faw oy (oft
drereet 3eek) : (x) Tow & A
Xr-a® I wRAr oot oy
AfeT g &Y % &% ¥ 7% Frat o weAT
Ay fgrdr # oft oA e fear €
sraTfaal g gehwT fe sty aw
O A1 AT SR wrar o § W
et aar galdt wfin sl # o
97T FRT § X ¥F AWTC F GrAT AT
R IR\ W
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(&) ¥« & gedurer % ofir oy
wel ot 3w g A el ¥ o
T AT F1E ST A R

(%) @& w=rer dav €t T @ |

ey & Woh wre-fmter feer @
wtatedt w1 saerir

8753. «ff Tror oot @ v Ffer,
W qav gfe 7=t 7g a9 & F0
??EFI'F#;:

() 7T a8 o= & % 33 aw
9z Ftg Fw-fratr et & E
Frataat &7 feeeft & arew =TT
fipar @1 4T;

(@) 7m qg v &5 & f& =
wataat # 3fta w7 wgd Ao F w4
Ffegt #7 Farear are 3§ FY slemfaa
wafy & fa¥ frar mar 4r;

(w) afzernar saH ¥ frad @4-
arfgt 7 I A Qg I F qeEna
fr faeeft # qarear &< faar mam ¢ /X
iy fean agardr § faawr o wafy
& O g A g gw=ng AT garEwr a@
fawaT mat &;

() 7 ag @ &= § fv ¥
o frato faamr § % S fedom
Faal A A9 fedom @=af 1 w7
AR & A wqar T AT wTRw Sl
el o & qvrg Y et # &Y ot
AT W

(%) afx g, @ v ;T T
87

fowtor, e war gfer s &
IR (d ve ) ()
A&

(7) frmr & wo¥ wqdw ¥
et Y g Aol § wowdy w1 T

oo A fowr man 1 g ol &
et & §5 gE Soft & sl
FT st faeelt & aee fear man
ar feg sqTCr #Y wafy qge e
TG A7 Y oy | g7 Ay ¥ ey e
AT far 9 wre ad arg fesr Ay
st F¢ faar s

(7) s qdfta Soft & we=fay
F fawelt arow sqraTafa & e mr
& aar qag wawrar fadR el &
g 9T a9 & wafe & wAT
I AWt wgrarfa fear ST §
wirer sfaefrer 9 faeeft Ao & &Y
FTHATEr FT AT G § |

() radh

(=) e & 78 I

T § ¥ wrefatior e ¥
waTh
8754, Y T wTw : ayy Fami,
sraTE qaq1 qfF S @ a9W A g
a1 fF:

(%) =1 7 it &y & Fr At e
frator fawrr & Toeww § o g
wgi & fwin & w@iw & go wiew
onfeer fer &

(@) ¥ 7g &= § & 3o wOrd
Fararfegt 3, fomrr faeelt & g wfeal
¥ e fear w9 @ )
FES *TF W wondr qr gl ¥
#E;

() fav ag W ww § & Fwr
Ffa! € aaftafc & sror ag
o= e v o qgT § WX 9T 9T
wd firoqc ST ¥ fsmr wraw &
104



.

Written Answers

18475

(w) aft g, & o Wt
¥ freg P WU AEAE T
e 47

forwior, wramer vy gqf soe &
It (ot ywamw fow) : (%) @
wgl & fmfn & fag fawmr & Toeaw
¥ qr afFe cofim T fRar 2

(=) srart

() o 7

(%) 37 sift & faeg wgfan
st S Rl W g
wITa @ I qT oY o 38 AE
Wt
Use of Procaine Penicillin by C.G.H.S.

Dispensaries

8755. Shri Marandi: Will the Minis-
ter of Health and Family Planning be
pleased to state:

{a) whether it is a fact that Gov-
ernment have issued any directive to
the Municipal hospitals and C.G.H.S.
dispensaries in the Capital not to use
procaine penicillin;

(b) it so, the reasons therefor;

(¢) whether it is also a fact that
complaints have been received by
Government regarding acute allergy
caused by the drug;

(d) if so, whether any investigations
have been made to this effect; and

(e) if so, the results thereof?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. 8. Murthy): (a) and (b). No
such directive has been issued., How-
ever, the Medical Officers have been
cautioned about the possibility of un-
toward side reactions and of anaphy-
laxis. They have therefore been
advised that injections of penicillin
should not be administered without
anti-histamines adrenalin and stimu-
lants for parenteral use being kept
ready for use in cases of reaction.

AUGUST 10, 1967 Written Answers
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(c) During the past two years six:
cases of anaphylactic reactions caused:
by drugs were reported from C.G.HS.
dispensaries.

(d) In three cases samples were sent
for test to Central Drugs Laboratary.
In the other cases where reactions.
were due to the injections of procaine-
penicillin, samples were not sent for-
testing as mild to severe hyper-
sensitivity reactions to penicillin are:
not unknown,

(e) In only one case the sample was"
declared not to conform to the pres-
cribed standard, The use of stock
relating to the said batch was sus-
pended.

Loan to Ceylon for Import of Essential’
Goods

8756, Shri Virendrakumar Shah:
Will the Minister of Finance be pleas-
ed to state:

(a) whether Government have-
granted loan to Ceylon for the import-
of essential goods from India;

(b) if so, the extent of loan granmt-
ed for import of these goods into-
Ceylon during the current year;

(c) the terms of the loan; and

(d) the precise nature and extent
of the essential goods so far exported
and to be exported to Ceylon during
this year?

The Deputy Prime Minister and
Minister of Finance (Shri Morarfi
Desai): (a) and (b). A Delegation
from Ceylon held discussions with the
Government of India from the 3ré
July to Tth July, 1967 regarding the
terms and conditions of & credit of"
Rs. 5 crore offered by us to Ceylon
for the purchase of capital goods from
India but no agreement has yet beem-
signed with the Gavernment of Ceylon.

(c¢) and (d). Do not arise.
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Amounts spent on various Power
Generations Systems during the
Plan Periods

8757, Shri H, P. Chatterjee: Will
the Minister of Irrigation and PoWer
be pleased to state:

(a) the amount spent so far in the
three Five Year Plans and the esti-
mated outlay in the Fourth Plan in
respect of (i) Hydel Power, (ii) Ther-
mal Power, (iii) Diesel Power, and
(iv) Atomic Power;

(b) whether the targets had been
fulfilled in the three plans; and

(c) if not, the reasons therefor?

The Minister of Irrigation and Power
(Dr. K, L. Rao): (a) The capital out-
lays on power generation schemes
during the past three Plan periods
are as follows:

1st Plan 2nd Plan 3rd Plan
(Rs. cr.) (Rs. cr.) (Rs. cr.)

Hydel Break-up data 342

. Thermal not available 485
Diesel . ) . 5
Atomic . Nil Nil 32
159 272 B64

The Fourth Plan has not yet been
finalised.

(b) The largets for installed gene-
rating capncities envisaged in the
three Plans and the achievements are
given below:

Targets Achieve-
ment
(Million K'Ws)
15t Plan I-40 1" 12
2nd Plan 3'40 228
3rd Pla 12°6°  10°17

_(c) Mbain reason= for the shortfall
are as follows:
(i) Forelgn exchange difficulties
and short supply of raw mate-
rials like cement and steel,

(ii) Delays in the supply of plant
and equipment by foreign
suppliers.

2478:
(iii) Procedural delays in getting.
the projects accepted by

foreign aid giving agencies.
(iv) Procedural delays in the ap-

pointment of Consultants-
finalising award of contracts,

(v) Delays in the execution of
projects,

(vi) Delays due to impounding of
equipment in Pakistan,

Major and Medium Irrigation Projects.

8758, Shri H. P. Chatterjee: Will
the Minister of Irrigation and PoWer-
be pleased to state the amount spent
in the three Five Year Plans and the-
outlay proposed in the Fourth Plan
in respect of Major and Medium Irri-
gation Projects?

The Minister of Irrigation and Power
(Dr. K, L. Rao): An amount of
Rs. 1,252 crores was spent on major
and medium irrigation schemes in the-
first three Plans. A tentative provi-
sion of Rs, 825 crores has been made
for major and medium schemes in the
Draft Fourth Five Year Plan. How-
ever, the Fourth Plan has yet to be.
finalised.

af feet femn wvw Qea fafeds.
o AT w0 w awra of

8759. =t wo fao wwec .

st T foy

st TrETET STy
7 fmfw, qram o gfe s
g qT ¥ FA wGT

(%) ¥ 73 aw § fs faslt 7%
s & &0 4 2, 97,735 w9 # Ul
W e T @& arr awn g,
foast getr 22 o, 1067 ¥ Afirw
AT 97 “fggen” & o awrare w.
faar mar & ; o

(w) afz &, a1 3q<te wlw awr.r
WA R W AR W) 3T T
T ¥ ford T wrramdy o nf 4 7
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Proter, umaer et qiF darrere 3
ol (o o) : (5) 7
feelt TRUfETF T 1966-67 F
g grm 2w F w ¥ fife
2,97,735 T Ft Tl &1 Wi g
& shraw frar faeg wme @ fom
2 ¥, 1965-66 % fau faw g
FEE 3 F AR W 31 AFEY,
1966 ¥ 1,19,644. 61 T %y Tfw
waT F &1 FEAT AR A% faeen
Frafadr & &= oY g swEl
¥ ofoorrasy ww glew ara wiwm
* ¥ 1966-67 ¥ fau zEw 2w
¥ 7 ¥ 399 1. 75 9@ Q¢ & uwlw
AT FET wAfE dY

(@) Srda woety & wqew A%
‘fasefy aCAIEET #T 1,19,644.61
|y AR 1.75 WM Y & AT
29 J@TE, 1967 F wETFT famw v
T

fegem gefon dwed, a8 fasht
g e wfeat # @R awt & o
wwtat w1 frfor

8760. St ®o fifo WYWT:
st warsiex fag
st TRTEATC T

a1 Fratfor, wrramer ava qf o=t a3
AT Y T+ e

() v o aw ¥ s T ¥ €
wfeyal & Fonferdt & 42w vl
2 rir gty grofer Sl oy 3. 47

wra & wr owAI fear ¥

() ofe gf, v o S
fag qg grxrfe qwlar § ;
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(3t) oy aedy aferdt ¥ ferfdad
¥ fog wdt werl & T 0T € Frdtor
T WTOW A HT Feq G &
fammondir & ; e

(%) aft &, @ v g ¥ 5
I H ' gL ¥ ord e W
g?

frofot, wra awr  gfr A
¥ gwl (sh g fag) () oK
(&) . & a=ft awrd g ¥ s,
NS AT 9 1000, WA
-nfem  (sh-deithee) "W a
wT R e fegmm grefam dwd W
dore o Y 3. 47 AT wy & ofe
Faq A g F fwto—simn: g
ST T9T TN, FT AR F HGL B
wfafafue it &)

() < 7@

() w57 & 78 Iz |

78 faseit araforr & fasst Fwmn
& wHaTil w1 At w9

8761. % o fro wywT :
st TETEATT SRR
st wrstey oy

w7 waTee aqr  qfeere fratmer
A 98 T F FH w8 fF

(%) 7 ag a9 & f5 7% Reeelt
Farearfost & fawe fawmr & sl
ot fresr =7 ast & awaafe war a@
fear mar & S fF 22 @S, 1967
& ‘Rzwdd # wwfea gui g

(@) afz &, & FH% W@
g

() ® gwR w7 fame ww afi
& @ oxentt & Y N eifady
A e k?
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Tareomtar ofcert fedtae saTera
vl (srweqo i) : (%) ¥R
(&). ¥ 37 faree gg& arr wficdt &
wHer ¥ wifom fos g aw
wHAifM TR WS
2l F1 oY daert T g &, T el
qreafasr & faoret fwrr & @9
aft wiafal 1 SRR w
wyaw frafm = & fer st @ @)
€ faeelt ArCaTferr ¥ faweT, 1964
¥ ag baen fea ar fr ¥ fre <@
& & fag wofaa/aerd efg@l
Asm s & o7 oot oy 7l @
o gt afafea aferfas far s
ifed s a9 ¥ 3= 75 arfeafas fem
ST T & favg el X wiv o f
fam Hufcadt M 19628 1964
a& Taslt @ Wl & 9 wEr 7 I
it afafemt  arforfes fasmr =mfed
% feeft Tremferer & ag @i &
FH & o) daen e g 5w wafy
A W &1 fam 9 Fw o=
ity § Fr§ farmda  fope v
Qo wfer & w=w G wAfeT
A # F far sefrE Fm
War@E

() o T & wETT F¥ Frdard
¥ oot T F far  faelt swmee &
FG QTGN

fagre wTe g de-aeer faeret
sfaat € vy it # fear o

8762, sft wo ﬁo'ﬂ'l!!rr:
off Graveitre et
qﬁ'tmfwg

wr fawd e feum s o

AT & g w6 e

(w) wr 7 ww & fs fR
FoRT # fiwe  dowomd  fawey

1848
weafrdY wf frgaw so gre ¥ ¥
g

(@) =1 fgR TR F W
YT F I FT W F o wrohw
faegy wfafraw & dwirw s @,

(1) afz g, & gmF IR F gL
%1 7y wfafwn &; K

(7) we fagg sfufos &
o w6 F for w@ FEamEr
TR ?

Mmﬁqﬂﬁ(ﬂogo
Fo ) : (F) fage. swre K-
T faereft g Fwafaal F gay
1 qOX G H AT F w9 A
FCEE

(=) afz savw 993 grg & &X
# fo¥r adwm  wfafraw & "o
FET T3, a1 FW O T AGHIC
fa=me #@

() T (7). wh W A
IEAT |

Assistance to Orissa for Irrigation
Projects

8763, Shri P, K. Deo;
Shri K. P. Singh Deo:

Will the Minister of Frrigation and
Power be pleased to state:

(a) whether the Government of
Orissa have asked for Rs. 10 orores
more of Central assistance for the
new irrigation projects to be taken
up in the Fourth Five Year Plan;

(b) it so, the reaction of Govern-
ment thereto; and

(¢) the break-up of Rs, 10 crores
for the various irrigation prdjects?

The Minister of Irrigation and Power
(Dr. K. L. Rad): (a) to (c). A pro-
posal for addittenal ellowation of cen-
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tral assistance to the extent of about .
Rs. 11 crores for the following new ot fwo wo foy :
Irrigation Projects to be taken up in St WTY W et
the Fourth Five Year Pl iod has ,
re:enay beenv:eceie::d t::mp::e Gov- w7 few gy 35 TR & g
ernment of Orissa: 4 5 e g g v R
L. Pitamahal %1 frmfor & am®r FremY ¥ wEwt
e ¥ e § feeht ofw age # o
2. Uttei N
3. Dadraghati !
4. Bagh
% Dabiike S o T e R (o
6. Anandpur Barrage wreroit df) ¢ I FrEE ¥ ager
7. Indravati fF o} ey AEET FT HAT A T
8. Mahanadi Delta ferrd 7 <@ |
9. Indra or Udanti
10. Joro-Harbhangi st R faafor wwEr
. ong. 8766, Y siwx waw :
12. Ramial
st gew W wuEw
The proposal is under consideration. 2 ::: :':“F“:'ﬁ :
Inr Wi ®w (ame ) fafeew st ST T W
8764. st stary WEw T faw well ag @™ Y oFw
st gew TX WA : w4 5 ot an faafa s gra
ot qoit TrwT T : sfqad fear smawe faar smar & ?
=it fwe o ﬁ'-l'g:
=t JTwTg T et I-HEW FAT aqn faer s (s

' Hreret 3k ¢ g SRS A I @
o7 faw ol ag T@ & T
0 fr aoe B 9T wfew s € NI A9 RS WS & AT A A

(amaz Av) fafwde ¥ g a5 fram T & A
$ 7
W T g 4 W
Fe-Rara st vy frer ot (st 8767. =t sftwx wMaw :
wroveoit FET) o gEAT TEES Ay AT ot wew fag W -
T § W 9w Wi JST A AW st gew W v
qT @ & S off @it siwe =t
. ) ot foo wo Tog :
ok 7 fgdedt wr fmiw ot wwre T R
765 S shwr duw : T vaTesy aqr qfeae faee
P S Y weft 7z T A KR
Wt gew W wew (%) wv aiwadt 7 fewlt W1

ot @R s i wfew Wi smpie-frods ¥
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frrt wrgETTaG WY dwrergt & 6
adfy Iufe qeaww e fFar §;

(a) 71 ag &= & f5 foesil,
domar w1 wgrae AY wE A F o
Ferardt A ag wafe & & € fe
F WO AOH WES ¥ suraatiant F
¥ H oG U T, AR

() afz g, @ =& w1 FTA
g7

wTee a4y gy frave s
F et (sh w0 go ) : (%) wfaw
Wl wgafes faads, faeeft, &
frer saul § ¢ aify foft S
aw wEEeTAEl g davarl  #
g7 T AFIL § 1 —

- SHPP—
1962 76 61
1963 . 47 87
1964 74 66
1965 67 87
1966 72 94

(&) strar

(7) = wear @ foeelt & wrg-
dfew aqav garn fafeer ogfa &
T AET AT A6 & wifs ag A
w ger & faor = & frifa
W Y T qHEATE | 9T & AQT,
g9 T #1 gW § 9@ ST
Teg et g fie s
3 fr & won felt o fafemsl &
e et @ e ¥ 7 aqar
TR NI FE AL
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wrqifer wim sy det W s

8768. st ¥t wwe Tt
sit sfram waw
st e Ty werd
st g W o
it AT T WS

w7 aesy g qfent e
Hat gg a9 FY ¥ F4 6

(7) #ar 7g w9 & & @@
THo FTo o THo TIAT NI T4l
1 a% S 7 Argar W ¥ osefE
HTGA G T FIG G0 FX AT safwrd
FY AT qG &

(=) afz g, at ToF Fav FTEN
L&

T) T oAgAfSE WA FY
felt &1 argar 3 & foa¥ g
farae wifaer wredta sToEfes faamdts,
feesft #t wfgw Wi faamds
afw @ w1 §; "R

(w) afz a&i, @ @& Fav Froo
g7

wreay aan gfcare frdtem sme
¥ gt (st wo go whA) : (%)
st (@), wer == fafeen  ofgfa
# gEad wEET 7 T g I
BigHT @ F vt gal § T
THo do dlo THe #I wgaT FI
meﬁalw:ﬁu@m’fﬁ

odt a3 frgfer & fadr amerar s @
FET 1965 T Toq LAY F1 GAg
& vk off fF § Wgdc quT AT A
fufim foen qafa & ==t & Y
it wfewd gl # TF wT

FTEC T |
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(1) < @

(9) @ oo %t fe=lt & wg-
Tew qar gl fafwer agfy @
W W A Al @, wWifE 0z an
W owem ¥ fmln =k * futa
e ETEC s

Im A ay

8769. &t WwY siwr et :
sit s e
st wEAw fag werd -
Uﬂ’mﬂm:
Uﬂ’fﬂolnfﬁ!:
Wl WIRTY T W

(%) wor ST @R & S0
quRdiy # & Ad faemf ofc
AT wTOW FW F 5T 10 wO=
Y #Y W IET AgEa " §;

(=) afz &, @ =% Tt § =%
FIC # w7 wfafwn §; wix

(7) == *O% T AT @ Tfw
# ¥ s afEoT a3 feaar-feaar
g7 =g fear S 7

fowurt sftc ﬁ!! st (T %o
Wo Tw): (F) wa aw faeft gt
¥ wr7ETT v, Ay 52w, e R,
@ & §8 Wi, W IR, T,
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;wwﬁrw W Reeft § and e
|

(@) T (). wa 7% wghew
Pl ¥ gwfaw A W aEw
foita sgmer @ & wwwiw wgwe
& frdr wog g & FrE ST O
T TG g ¥

() fage @ ¥ faefr g=-
T ¥ wEr g @ # oa@i ¥
T (@afear) faw & 30 g oFw
g swifad gar

avfrrn wfafa o fewrest

8770. st THMEATT WY :
ST gwH WY wEEAw

a1 e, s aar g A
29 WA, 1967 & arvifew wv @7
8§16 ® IUC & g¥a+9 H gg a1 &1
FT 7L fF

(%) Fa1 FTHT A T TEFR F
7% feeat fram  wgomem  dadn
Fiteor afafs & fawrfor g
105 fagra®q # ara forar ¢, faass
TAATT TAF FHAT 1 FH Y FH
oF wErFAfg waw  freEr aifgg

(@) w1 ag a4 § % amgAr
ol w1 HED AeEd F 50
sfamg 9 Fw0foed & fax ardfoa
fer o ¥ ;

(w) #atag it gw s aieor
afafy #r fewfu & ware s
qIEd T A AraEd & adr
v g7 @ver Wt ara faEfe o
€ § o 37 AT Y oy
e ati;

(v) afz e, @ fex sl i
afftgTor afafa & € T o Famrfedf
T & wter foonrfor dear 10 % 3wk
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faarfw whnfel w1 weafa @
T # faeiw ¥Y ¢ o Fawrfor
HEUT 18 ¥ 3aw wWifeEd & 92-
safa &1 anf < sLfear 5 W%

(%) w=. afafa # wEwrEqr
femforl & avrg & g@TT T =T
s w17

frwt, wrama aqr g swem ®
IEt (st g feg) ;o (F) -
For  gfafa ¥ fawrfoor &% o7 fF
TaF §7 FHAON F FW T IRCF
wrfa #wava fmadar =ifge o afafa
¥ ag + fawfar Y 4t fr af 395
HTAET ¥ TAT FTAT GG A GHT Al
&Y 7 w19 T AR AT AT AT
ifer | g€ fawifan fados fagra
FRIAMAAT AL R

(&) @M1 wET oAeEd &
50 Sfaaa 92 ATEAY TAT FAA & {77
mrdfas T AT &) ¥ &4 AT
qAT weAT 9 S & fao sifaed
HAIT QA 17T 0 #HE A fafgy
«qATH  Jearfey iR (WI9E &)
2 T A, ArgAT WM WTORER #Y
fefaaai & so wfama 1 & aw
fraw frg T @

(%) W (#). dxtfrs e afor-
T qE KT KT FE AN HE-
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foredf & fae afefa d fosvwsr Tz
fawrfon &t €t | wifeey, devw
el % &7 § o @R K
foq ot ara & 1| ww wwR wqifosd
& wErafa ¥ anft & goeg ¥ A€
fawz T 1

T fRT ot 57 719 9T fa=1y
FUE R & w1 qreAt Ay mraged
¥ ®7 ¥ wrFAg & & 9, ATEAT
ARl F4U &1 0% Hew q qq7 fzan
T |

TIAT WA, qfvew dEE AWy W &
Aot & fody faoelt

8771. it WiWg SEW :
it wgrovw fay WA
=it tfr mm :
sit quo gwo ol :
=Y T W

g feurf Wit fegm A 3@
T B A w4 F

(%) frex oiw ast # w14,
1967 d%F JAT ¥IW, WEE TGV
qfrsw Fmrw & feaw Awedi ol
faoret & wE ;

(@) =% ¥ fiead Aogw WX
g 4 W T awrd; 9

() 1967-68 ¥ TN oA
asat ¥ fead weet & fag fasf
X & o & fawre g !

fowré oite feey s (310 go
o T) : (%) dar fv wsT gewrd
¥ gfaw fear §, @@ do &
WA ¥ w1¥,1967 T% (6 9T H)
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IAC W {20,629 AARA ®HY
fowelt frof, ®lT 7=, 1967 TF
& nw o et § ofiwelt Farw qgr
W & AW 725 W 1,48,935
Aagai/orddy ® fawsr & 0

(w) ware & araw ﬁ':;
TEFU WX AL ATHI F 95
qqF HiFE JITeW AL § | TATNIW
qar afwdl qara & faww § Freew
gt A= fodr g -

TLHTHTY AAET TR TAHT

IAT H3AW 18,592
afessft are -

2,037
725

(w) 1967-68 ¥ Qw, farw
qemel F Awwdi/@y gz oau W
fagsit 2 warrfaw & -

AT 10,000
qfe=s a1 611
qET 30,000

IAT A W fawet o |

8772, it Wwg wEW :
it wgrew Tag wradt
5t oy o :
st g®o QRo wal :
st T W

Fa1 fewrd Wit fagy @t o€
XXX FY FIU F4 fE

(7) "mra=w g f& faoelt w7
wfagq WTET wfeq qIT F AT
¥ gawdw ¥ fawet Fr quw aga
-y

-

(=) afxgi, @ 3% ¥ o0
E-

L1
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(1) €@ w W gT WA W AT
w7 wrdardr FYTEY ?

fawrf st fagy sl (wio go
wo ) : (®) Y, g

(=) & wsat #, fomd wue
wiw o wifrwr &, % safe faoeft
F oUHF WeAW: wifax ww-fawra
FFrow fam g

() wqd dreaT F qwA 2w
% fafiee ww-fasfag at ¥ wfas
fawre 1 «afg & draar 9 & fqy
frdw waeq fay sy €

gere giw ¥ fawet & fasg & fod-
L

8773 = Wwg TWW :
it wgro Fey Wt -
=t ofx @ :
st gHo UHo Wit :
st TR W o

1 ferand it fae 747 9g Iq@
F1 g0 737 fF -

(%) faod aiw aqt & ArF 1967
& I I29 &1 fawr F fagra & fay
fegdr gaofn v 7§ ;

(@) v wafy & waew gq femw
Farer #7 frad-fradt fadm agmar
ik

() #ar ag 77 § fF gaT a2w
FI IT ST &1 FAASA FT AN §
g7 ¥ w8 wgmar & w€ g ; A

(w) afz &, @ &% v wra
g7

fawrt oite fag sl (we go
wo Tw): (%) fafaw wiwi &, fom &
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fawat faerw Y o2 9 wifire §,
et & fa¥ Flm woere gra fod
1 gz frwre Wt & wfafo &
X faity =71 ¥ frge aiw ef@rorar qar
w fgm oWt & fay W wma R
& | A, 1067 aF T qF I9T §
o€ €7 w&X &1 wx afidt w1 9y
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Pay of Junfor Technical Assistants,
Assistants and Stenographers

8777. Shri J. Sundar Lal: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that the
pay of Junjor Technical Assistants,
Assistants and Stenographers starts
from Rs, 210 p.m., but there is a diffe-
rence in their scales of pay;

(b) if so, the details of the pay
scales and the reasons for the differ-
ence; and

(c¢) whether there is any proposal
under consideration of Government to
remove this anomaly and bring the
pay scales of the Junior Technical
Assistants and Stenographers to the
level of office Assistants?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) Yes, Sir,

(b) Technical Assistants:
Rs. 210-10-290-15-320-EB-15-425,

Assistants and Stenographers in the
Central Secretariat:

Rs. 210-10-270-15-300-EB-15-450-
EB-20-530.

Stenographers outside the Central
Secretariat Stenographers Service:

Rs, 210-10-200-15-320-EB-15-425;
and Rs. 130-5-160-8-200-EB-8-
256-EB-8-280-10-300.. The pay
samles mare as recommended
by the Second Pay Commis-
sion, with slight modifications,
Even previously, there were
different pay scales.

(c) No, Sir, as there is no anomasly.

8778. Bhri Shashi Ranjan:
Shri C. K. Bhattacharyya:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) the quantity of raw coke pro-
duced at Barauni from its inception
till June, 1967, year-wise;

(b) the quantity sold therefrom and
rates at which sold;

(c) whether any quantity of raw
coke has been exported and if so, the
quantity exported and the rate at
which exported; and '

(d) the quantity of raw coke in
stock at present and the gquantity
likely to be produced during the
period from July to December, 19677

The Minister of State im the Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfare
(Shri K. Raghu Ramalah): (a) The
coke produced year-wise Is as fol-
lows:

1964 4485 M. Tonnes
1965 28918 "

1966 38059 ’
January to

June, 1967 22503 ,,

(b) The quantity of coke sold year-
wise is as follows:

1964 320 M. Tonnes
1965 2843 "

1968 24500 "
January to

June, 1967 35461 "

The rates realised on these dates vary
from consignment to consignment and
from year to year. During October,
1984 to September, 1065, the prices
realised FOR Baraun!i exclusive of
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duties, taxes ete. varied between
Rs. 130 to Rs. 160/- per tonne depend-
ing upon the size of coke, From
September, 1965 onwards, the prices
realized similarly varied between
Rs. 105/- to Rs. 140/- per tonne, These
supplies, exclude supplies made on &
long term basis to Indian Corbon Ltd,,
Gauhati from middle of 1966; on these
supplies, the realizations were Rs. 80/-
per tonne FOR Barauni exclusive of
duties, taxes and other levies.

(c) A total quantity of 19593 metric
tonnes of raw coke has been exported
80 far. The Indian Oil Corporation
realized Rs. 9§3.33 per metric tonne
during 1966 and Rs. 80/- per metric
tonne during 1967 for supplies made
during these years, F.O.R. Barauni,

(d) The stock as on 1-3-1967 is
37,000 metric tonnes. The likely pro-
duction during July to December, 1967
is 30,000 metric tonnes.

Written Answers

‘Construction of Rural and Urban
Houseg

8779. Bhri Benl Shanker Sharma:
Will the Minister of Finamce be
Ppleaseg te state:

(a) whether it is a fact that the
Ministry of Works, Housing and Sup-
ply is not able to construct more
houses in rural as well as urban areas
due to paucity of funds;

(b) if so, whether Government pro-
pose to give additional grant to that
Ministry for this purpose;

(c) whether it is also a fact that
persons are willing to invest {their
unaccounted money in the construc-
tion of the houses, provided no legal
action is taken against them; and

(d) it so, the reaction of Govern-
ment thereto?

The Deputy Prime Minisier and
‘Minister of Fimance (Shrl Morarjl
Pesal): (2) Under the Social Housing
8chemes formulated by the Ministry
of Works, Housing and Supply, loans

AUGUST 10, 1967
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and grants are distributed to the State
Governments for being utilised
according to the provisions of the
Schemes, The State Governments, in
turn, build houses or grant loans to
individuals or their co-operatives for
construction of houses,

The construction of houses under
these Schemes has not shown satis-
factory progress due to inadequacy of
resources which can be made avail-
able by the Central and State Gov-
ernments.

(b) There is no proposal at present
to give additional grants to the Minis-
try of Works, Housing & Supply for
this purpose.

(¢) and (d). Government have no
information that persons are willing
to invest their unaccounted money in
the construction of the houses pro-
vided no legal action is taken against
them. A proposal had been examin-
ed to allow investment of unaccount-
ed money in housing schemes in big
cities without the need to disclose the
source, but was not accepted because
alternative schemes for voluntary
disclosure of incomes had been intro-
duced.

Oustees of Tungabhadra Project

8780, Shri 8. A. Agadi: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that some
displaced families under Tungabhadra

Project submerged areas, Mysore
State are rehabilitated at the new
village named, Bhagyanagar, near

Koppal in Raichur District, Mysore
State; and

(b) if so, the number of displaced
families rehabilitated there, number
of quarters constructed and total
amount spent on their rehabilitation?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes.
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(b) Number of displaced
families rehabilitated 200

Number of houses con-
structed 200

Amount spent on their
rehabilitation
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Backward Classes

8783. Shri Kartik Oraon:
Shri Kanwar Lal Gupta:
Shri O. P. Tyagl:

Will the Minister of Social Welfare
be pleased to state:

(a)- whether it is a fact that the
Government of Orissa have issued a
notification with regard to the other
Backward Classes stipulating that
only those tribes who profess tribal
religion should be termed as members
of the Scheduled Tribes and the con-
verts therefrom shall be reckoned as
other Backward Classes; ard

(b) if so, the full context thereof
and whether it is in operation in other
States?

The Minister of Planning, Petroleum
and Chemieals and Social Welfare
(Shri Asoka Mehta): (a) and (b). The
Presidential Orders specifying Sche-
duled Castes contain a proviso that
no person who professes a religion
different from the Hindu or the Sikh
religion shall be deemed to be a mem-
ber of a Scheduled Caste. In the
case of Scheduled Tribes there is no
such restriction. The State Govern-
ments have no powers to vary the
terms of the Presidential Orders
specifying  Scheduled Castes and
Scheduled Tribeg and this position is
being brought to their notice.

Property Returns by Employees
8784. Shrl Ram Charan:

Shrl Molahu Prasad:

Shrl Ramji Ram:

Will the Minister of Works,
Housing and Supply be pleased to
state:* _

() whether ft'is a fact that the
officers dealing’ with the Public in
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the Central Public Works Department
and Directorate-General of Supplies
and Disposals are not furnishing the
correct information in their annual
returns of property, as prescribed by
Civil Service Conduct Rules; and

(b) the manner in which the cor-
rectness of their returns is verified by
the administrative authorities con-
cerned?

The Deputy Minister in the Ministry
of Works Housing and Supply (Shri
Igbal Singh): (a) and (b). In accord-
ance with Centra] Civil Services
(Conduct) Rules, immovable property
returns are obtained from Class I and
Class II officers on first appointment
and once every year subsequently.
The information thug furnished is
kept on records and the general policy
is not to question the correctness of
such  information. Whenever, how-
ever, suspicion arises in any case or
complaints are received of alleged
possession of assets disproportionate
to the knownp sources of income,
action is initiated departmentaily for
verification. Assistance of the Cen-
tral Bureau of Investigation is also
sought whenever found necessary,

Criteria adopted for giving approval
Jo Projects

8785, Shri, G. S. Mishra: Will the
Minister of Finance be pleased to
state:

(a) the criteria taken into account
by his Ministry in giving approval or
sanction to a project or a scheme on
its economic feasibility;

(b) Criteria which was taken into
account while approving the Bokaro
and Durgapur Steel Projects;

(c) whether full facts were placed
before his Ministry while forward-
ing the project report of these two
steel plants;

(d) If not, whether the Committee
responsible for according sanction, did
not look properly into the project re-
ports before making their recommen-
dations; '
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(e) whether the Committee which
goes into the details of screening the
economic feasibility of the steel pro=-
ject reports comprises of competent
consultanty on steel technology; and

(1) if so, the names of members of
such a Committee and their experi-
-ence in the steel plant management
and production technique?

The Deputy Prime Minister and
‘Minister of Finance (Shri Morarjl
Desal): (a) The criteria generally
taken into account are—

(i) that the project is essential
to fill the gap in the estimated
requirements of the product in the
country;

(ii) that there is sufficient avail-
-ability of basic and essential raw
materials;

(iii) that the project as a whole
will be economically viable and
‘yield a reasonable return on in-
wvestment;

(iv) that jt. will enable us
either to save Foreign Exchange
expenditure or earn foreign ex-
change through exports or both;
and

(v) that the available financial
resources would permit of the
rupee and the foreign ‘exchange
investment involved.

(b) Generally all the criteria men-
tioned in answer to (a) above were
«considered.

(¢) Yes; Sir. All available facts
-were furnished.’ :

(d) to (). No Committee as such
-was given responsibility for accord-
4ng sanction to the projects; in fact,
-sanctions were given by Government.
Ad hoc Committees which aré ap-
-pointed to look into various aspects ot
+these projects and report to Govern-
tnent, include technical- vuperl.!
wwherever required.

Cooking Gas
8788. Shri G. 8. Mishra: Will the

Minister of Petroleum and Chemicals
be pleased to state:

(a) whether the cooking gas which
the Indian Oil Corporation is going
to introduced in the market is totally
an indigenous product;

(b) whether the private companies,
which are marketing the gas, are
using imported liquid, which is coa-
verted” into gas later on;

(¢) whether the gas available in
Gujarat is uneconomical as compared
to producing gas from imported
liquid; and

(d) if so, the basis of price policy,
with regard to utilization of indi-
genous gas vis-a-vis gas produced
from imported liquid?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
K., Raghu Ramaiah): (a) Yes, Sir.

(b) No, Sir, except that these com-
panies refine imported crude oil in
their refineries.

(c¢) It is presumed that the refer-
ence is to liquified petroleum  gas
produced in the Gujarat refinery
vis-ag-vis gas produced from im-
ported crude oil. If so, answer is in
the negative,

(d) Does not arise,

Loans from Abroad

8787. Shri K, P. Singh Deo: Will
the Minister of Finance be pleased to
state:

(a) the amount of loan received by
Government from various countries
after devaluation till the end of 1866-
87, country-wise; and

(b) the amount of interest
thereon?

The Depity Prime Minister and
Minister of Finance (Shri Morarfl
Desal): (a) and (b). A statement i
lald on the Table of the House

paid
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(Placed in Library. See
1422/67).

Commissioner for Scheduled Castes
and Scheduled Tribes

8788. Shri Jyolirmoy Basu:
Shri E. K. Nayanar:
Bhri C. K. Chakrapani:
Shri P. P. Esthose:
Will the Minister of Soclal Welfare
be pleased to state:

(a) whether a new Commissioner
for Schediled Castes and Tribes has
been appointed;

No. LT-
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(b) it so, the terms of contract of
service with this new incumbent; and

(c) the residential acommodation, if
any, allotted to him?

The Minister of Planning, Petroleunx
and Chemicals and Solal Welfare (Shri
Asoka Mehta): (a) Yes, Sir.

.

(b) The conditions governing the
appointment are given in the state-
ment below:

STATEMENT
Terms of appointment of Commissioner for Scheduled Castes and Scheduled Tribes

1. Tenure of appointment One year,

3, Pay . f .
3. Travelling & Daily allowances

4. Leave .

Rs. 2,000/~ (fixed) per mensem.

Mllr:id:piuible to the Secretaries to the Government of”
18,

To be regulated by the Revised Leave Rules, 19498,

as amended from time to time,

5. Motor Car Advance .
India,

6. Residence

As admissible to the Secretaries to the Government of

As admiosible 1o Secretaries to the Government of

India; but the rent to be charged will not exceed
109, of the pay.

7. Other matters . . .

To be’ regulated by orders that may be issued by the
Governmen

t from time t0 time.

(c) He was initially allotted a room
in Pataudi House; his application for
allotment of a bungalow is pending
with the Director of Estate,

Assistance to Orissa
8788, Slhri P. K. Deo:

Shri K, P, Singh Deo:
Shri Srinibas Misra:

Will the Minister
pleased to state:

of Finance be

(a) whether the Central Govern-
ment have {ntimated to the State
Government uf Orissa that the pro-
miseg Ceritral assistance of Rs. 38

crores will be reduced to Rs. 26 crures
this year;

(b) the reasons therefor; and

(c) whether there iz any proposal
to increase it to the original figure be-
fore the close of the financial year?

The Deputy Prime Minister and
Minister of Finance (Shrli Morarjh
Desai): (a) to (c). The Central assis-
tance originally allocated to  Orissa
State for their Annual Plan of the
current year wag Rs. 24 crores. This
was later increased to Rs. 26 crores.
The question of reducing the Central
assistance from Rs, 35 crores to Rs, 26
crores or of increasing it from Ra. 26
crores. to Ra. 36 crores does not there—
fore arise.
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Treatment of Converts Irom Tribes as
Members of Backward Classes

8790. Shri Kartik Oraon:
Shri 0. P. Tyagi:
Shri Kanwar Lal Gupta:

Will the Minister of Social Welfare
be pleased to state:

(a) whether Government for the
purpose of eliciting opinion, have ask-
ed the State Governments for their
comments on the question of treat-
ing converts from the Tribes as mem-
bers of other Backward Classes; and

(b) ¥ so, the reaction of
Governments thereto?

State

The Minister of Planning, Petroleum
and Chemicals and Social Welfare
(Shri Asoka Mehta): (a) No, Sir.

(b) Does not grise.
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Under ang Post-Matric Scholarships to .
Scheduled Castes and Scheduled
Tribes

8793. Shri Kartlk Oraon: Will the -

Minister of Social Welfare be pleased
to state:

(a) the total number of under-
Matric Scholarships awarded to mem-
bers of the Scheduled Castes and
Scheduled Tribes and the amount in- .
volveq since 1947, separately;

(b) the total number of recipient’
of scholarships who were converts to
Christianity or Islam from amongst
the members of Scheduled Castes and
Scheduled Tribes since 1947 and the
amount involved, separately:

(c) the total number of post-Matric
Scholarships awarded to members of
the Scheduled Castes and Tribes and
the expenditure involved, therein.
since 1947, separately; and

(d) the number of converts there-
from and the expenditure involved
since 1947, separately?

The Minister of Planning, Petro-.
leum and Chemicals and Soclal Wel-
fare (Shri Asoka Mehta): (a) The in-
formation is not readily available; in
many States, such schemes were im-
plemented only with the commence-
ment of the first five year plan in
1951,

(b) and (d) Scheduled Caste con-
verts to Christianity or Islam legally
cease to be Scheduled Castes and
as such are not eligible for Post-
matric scholarships. As regards Sche-
duled Tribes, no information is col-
lected by Government regarding the
number of converts to Christianity or
Islam, as Tribes are not identified on
the basis of religion.

c) From 1947 to Number Expendi-
¢ M:m:g4 ture

1966
ER:. in
. )
Scheduled Tribes 94364 418
Scheduled Castes  $20097 2296
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Memorandum by Tenants of Subsidised
Industria] Housing Scheme in
Maharashira

‘8794, Shri V. Vishwanatha Menon:
8hri K, Anirudhan:

Will the Minister of Works, Hous-
‘ing and Supply be pleased to state:

‘(a) whether Government have re-
<eived a Memorandum dated the 14th
November, 1966 signed Ly 2445 tenants
under the Subsidised Industrial Hous-
ing Scheme of the Maharashira Hous-
ing Board of Bombay;

(b) if so, what are their demands;
-and

(c) the action taken on
demands?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) Yes.

(b) and (c). A statement giving
the required informnation is laid on
the Table of the House. [Placed in
Library. See No. LT-1423/67]

their

Tawa Project

8795. Shri Nitiraj Singh Chaudhary:
Shri G. S. Mishra:
Shri Nathu Ram Ahirwar:
Shri N. K. P. Salve:

Will the Minister of Irrigation and
‘Power be pleased to state:

(a) how much aid has so far been
given for Tawa Project;

(b) how much further aid is pro-
posed to be given hereafter;

(c) whether the progress of the
project is very slow because of paucity
of funds; and

(d) when the earmarked Central
assistance will be given for the pro-
ject? L

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) No ear-
marked Central assistance is being
given to this Project. The Project is
financed partly out of State's own re-

sources and partly from the Miscel-,

laneous development loans sanction-
ed in lumpsum for financing approved
Miscellaneous development schemes
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of the. State as a whole. However, an
amount of Rs. 1 crore each was re-
leased to the State Government dur-
ing 1964-85 and 1965-86 for expendi-
ture on this Project with a view to
rehahilitate the East Bengal migrants
in the Project area,

(b) This depends on the plan pro-
posals each year.

(c) Yes,

(d) It is proposed to consider this
question at the time of the next
annual plan discussion.

Excise Duty on Sugar

8796. Shri Nitiraj Singh Chaudhary:
Shri G. S. Mishra:
Shrli Nathu Ram Ahirwar:
Shri N, K. P. Salve:

Will the Minister of Finance be
pleased to state:

(a) the per quintal rate and the
total excise duty released from cugar
during 1965-66 and 1966-67; and

(b) the amount likely to be realised
during 1967-687

The Deputy Prime Minister and
Minister of Finance (Shri Morarjl
Desai): (a) Effective rates of Central
Excise Duty, including additional
Excise Duty in lieu of Sales Tax, on
sugar and total excise duty realised
therefrom are given below:

Rates:—

(i) Vacuum Pan Sugar—Rs. 37.00
per qtl.
(ii) Khandsari Sugar:—

(a) produced with the aid of
sulphitation plant—Rs. 15.24
per qtl.

(b) produced without the aid

of sulphitation plant—Rs, 11.06
per qtl.
Total Excise Duty realised:—
1965-86—Rs. 73.98 crores.
1966-67—Ra, 111,76 crores.
(b) Rs. 104.40 Crores as per budget
estimates. There is, however,. I.Ih.ly
to be a short-fall,
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Foreign Exchange to Ex-Minisiers
and Defeated M.P's

8791, Shri C. C. Desai: Will the
Minister of Finance be pleased to
state:

(a) the names of ex-Ministers and
defeated Members of Parliament who
have been given ‘P’ forms for for-
eign visits since the last General El-
ections in February, 1967; and

(b) the amount of foreign exchan-
ge that has been released in the case
of each such individual and  with
what justification?

The Deputy Prime Minister and
Minister of Finance, (Shri Morarji
Desal: (a) and (b). Statistics are
not maintained as per classification
sought for in part (a) of the question.
It specific cases are mentioned, in-
formation could be given.

Regional Headgquarters Offices of
State Bank of India in Orissa

8798. Shri Chintamani  Panigrahi:
"Will the Minister of Finance be plea-
sed to state:

(a) whether it is a fact that sep-
arate Regional Headquarterg offices
of the State Bank of India are being
opened in Bihar and Assam;

(b) if so, whether Government are
also considering to open a separate
regional office of the State Bank in
©Orissa; and

(e) if not, why?

The Deputy Prime Miunister and
Minister of Finance (Shri  Morarji
Desaj): (a). A regional office of
‘the State Bank is already function-
ing in Assam at Shillong. It is pro-
posed to open a regional office in
Bihar at Patna in the near fature,

(b) No.

(c) The establishment of g reglo-"" =

mal office In Orissa is not considered
administratively necessary.

Remitiance by Indians Abroad

8799, Bhri K. P. Bingh Deo: Will
the Minister of Finance be pleased
to state:

(a) whether Government are
aware that a racket known as “Com-
pensatory Payment" is active in
India through which Indian citizens
abroad remit money to their relations
in Indiz getting higher rate of ex-
change than the official rate:

(b) if so, the action taken by Gov-
ernment in this regerd; and

(c) the estimated loss of foreign
exchange in a year on this account?

The Deputy Primg Minister and
Minister of Finance (Shri  Morarji
Desai): (a) Yes, Sir, Government
are aware that some Indian citizens
abroad remit money to their relations
in India through unauthorised chan-
nels with a view to obtain rates of
exchange higher than the official
rate.

(c) The Enforcement Directorate
are making all efforis to locate the
receipients and the disbursing agents
in India through their intelligence
sources. The Foreign Exchange Re-
gulation Act, 1947, was also specifl-
cally amended with effect from the
1st April 1965 so as to include a
provision making it an offence to
receive money for or on behalf of
non-residents, otherwise than through
an authorised dealer. On adjudi-
cation of such cases, the Director of
Enforcement  imposes appropriate
penalties, apart from conflscation of
the currency. The persons who
are responsible for large scale op=
erations are prosecuted.

(¢) It is not possible to estimate
the loss of foreign exchange on this
account.

M|S. E. B. Bhola Nath and Sons,

8809, Shri Rabi Bay:

Bhri Madhu Limaye:

Will the Minister of Petroleum and
Chemicals be pleased to refer +to



18515 Written Answers
the reply given to Unstarred question
No. 2258 on the 14th April 1965
and state:

(a) whether it is a fact that ac-
cording to the report of SPE, the
Senior Engineer who had been
held guilty for the overpayment du-
ring 1963, had been dismissed from
service by the Indian Oil Corporat-
ion;

(b) whether it is a fact that ac-
cording to the report of SPE, the
firm M|S. R, B. Bhola Nath and Sons
had been blacklistad during 19€3;

(c) whether it is a fact that the
orders of Government in respect of
matters referred tp in parts (a)
and (b) aboye have been implemen-
ted by the Indian Oil Corporation;

(d) whether it is a fact that the
overpayment in question has been
recovered; gnd

(e) whether it is a fact that in

spite of its having been blacklisted
the above firm had been given new
contracts by the Indian Oil Corpor-
ation?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghuramalah): (a) and (b). No
Sir. However the Special Police Fs-
tablishment in its report had recom-
mended departmental action against
a senior engineer of Indian OQil Cor-
poration and Dblacklisting of a firm
called M/s. R. B. Bholanath and
Company.

(¢) The report of the Specia] Po-
lice Establishment was examined in
consultation with the Central Vigi-
lance Commission and no action
against any official of the Corporat-
jon was considered necessary. it
wag also not consideredq necessary
to blacklist the firm.

(d) An over-payment of Rs, 580|-
on account of supply of sub-standard
materials, to the firm was detected.
and this amount has been recovered
from the firm.

(e) Doms rot arise.
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Thefts of Barbed Fencing Wires in
Government Colonies

8801, Shri Yashpal Singh: Will the
Minister of Works Housing and Sup-
ply be pleased to state:

(a) whether Government are aware
that barbed wire and poles which
were put as a measure of protection
against intrusion by animals in the
lawns of the newly constructed Gov-
ernment colonies in South Delhi have
been pilferaged resulting in the loss
of lakhs of rupees to Government;
and

(b) if so, the action taken so far In
the matter?

The Deputy Minister in the Ministry
of Works, Housing and Supply (Shri
Igbal Singh): (a) and (b). Barbed wire
fencing on wooden poles was provid-
ed for the protection of lawns in the
newly constructed colonies at Rama-
krishnapuram and Nanakpur against
damage by animals.

No case of pilferage of fencing and
poles has come to notice.

Cost of a House under Low Income
Group Housing Scheme

§802. Shri Yashpal Singh: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to construct houses
costing upto Rs. 700 each under the
Low Income Group Housing Scheme;
and

(b) if so, the details thereof?

The Deputy Minister in the Minis—
try of Works, Housing and Supply
(Shri Igbal Singh): (a) No such pro-
posal is under consideratlon.

(b) Does not arise.

Wages to Labourers in CP.W.D.

8808, Shri Yashpal Singh: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether Government are gWere
that the casual labour employed om
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muster roll by the C.P.W.D. are not
paid their ywages for months together;

(b) if so, the reasons therefor; and

(c) whether Government would
make arrangements for timely pay-
ment of such wages to the poor class
of labour?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Iqbal Singh): (a) Four cases of
-delayed payment of wages to muster
roll staff were brought to the notice
of the Chief Engineer, C.P.W.D.

(b) The delay is ascribed to the
necessity of observing various codal
formalities by the Divisional Officers
of the CP.W.D.

(c) The Chiet Engineer C.P.W.D,
has already undertaken a review of
the existing procedure for payment
of wages of muster roll labour with a
view to eliminating delays.

Price of Consumer’s Goods

8805. Shri Samar Guha: Will
the Minister of Finance be pleased to
state:

(a) whether the prices of con-
sumer’s goods and food items have
gone down or up during the last four
months; and

(b) the details of fluctuation of the
prices, State-wise?

The Deputy Prime Minister and
‘Minister of Finance (Shri Morarjt
Desai): (a) and (b). Over the last
‘four months prices of coarse rice
rose generally in a number of States
such as Andhra Pradesh, Bihar,
Gujarat, Mysore, Orissa, Rajasthan,
U.P. and West Bengal. Wheat prices
showed a rise in Bihar, Gujarat,
"Maharashtra and Rajasthan but a fall

‘in Haryana, Punjab and U.P. The
prices went up in Gujarat, Mysore,
Punjab, Rajasthan and U.P. Jowar

‘prices went up in Gujarat, Mysore,
Punjab, Rajasthan and UP. They
fell in Madras and showed a mixed
‘trend in Haryana. Prices of bajra
and maize also generally moved up.
«Gram priceg fell in Punjab but show-
ed a rise in Bihar, Gujarat, Haryana,
Maharashtra, Rajasthan and UP.
‘Gur prices fluctuated upwards in all

the States. Vanaspati prices record-
ed a fall over the four-month period,
The prices of groundnut oil rose in
Assam, fell in Andhra Pradesh,
Kerala, Madras, Maharashtra, Mysore,
Punjab, Rajasthan and Uttar Pradesh,
and remained steady in Orissa and
West Bengal. Controlled cloth prices
went up in mid-April and remained
stable since then. Kerosene oil
prices have gone up somewhat. The
prices of certain other consumer goods
such as soap, drugs and medicines,
matches, and cycle tyres and' tubes
remained by and large stable over
the four-month period.

Publicity of Family Planning

8806. Shri Samar Guha: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether Government consider
it desirable that the nature of adver-
tisements for Family Planning should
not go against the cultural and moral
taste of the Indian people; and

(b) if so, whether the Government
will make an enquiry or a survey to
find out whether advertisements for
family planning have gone against
the tastes of the Indian culture and
have also been causing harm to the
younger people, about which com-
plaints are being made by the public?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. S. Murthy): (a) Yes.

(b The family planning gdvertise-
ments are generally pretested and
assessed regarding their acceptance
by the pub‘lic. Since the social and
cultural backgrounds and tastes of
the people differ, varying responses
to such presentation are received at
times. Due consideration i3 however,
given to expressed views while for-
mulating fresh promotional presen-
tations.

Magnetic Survey of Gangetic Basin
8807, Shri Samar Guha: Will the
Minister of Petroleum and Chemicals
be pleased to state:
(a) whether magnetic survey of
the Gangetic basin for discovery of
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petroleum deposit has been complet-
ed;

(b) whether this survey was ex-
tended upto the coastal region of the
Bay of Bengal;

(c) if so, the findings thereof; and

(d) if not, when it is likely to be
completed and whether any interim
report has been submitted to Govern-
ment?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning ang Social Welfare (Shri

Raghuramaiah): (a) A major part
of the basin has been surveyed.

(b) Yes, Sir.

(¢) and (d) The surveys done so

far indicate the presence of a large
thickness of sediments in the south-
eastern part of West Bengal and in
most of the northern and north-eastern
parts of the alluvial plains of Uttar
Pradesh and Bihar. The prospects of
these areas will have to be tested by
drilling exploratory wells.

Most of the remaining area of the
Gangetic basin is expected to be sur-
veyed by the end of the Fourth Plan.
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Lodi Road Chummeries

8811, Shri M. L, Sondhi: Will the
Minister of Works, Housing and Sup-
ply be pleased to refer to the reply
given to Unstarred Question No, 2613
on the 15th June, 1967 and state:

(a) whether applications were in-
vited for the allotment of Chumme-
ries in December, 1965;

(b) if so, how many - applications
were received and how those appli-
cations had been disposed of,

(c) whether it is a faet that the
allotment of 64 Chummeries was made
without giving due consideration to
the applications received; and

(d) if so, the reasons therefor?

The Depuly Minister in the Ministry
of Works, Housing and Supply (Shri
Igbal Singh): (a) Yes,

(b) About 1,200 applications were
received and in view of guch a large
number of applications it gave an im-
pression that these chummeries were
still in demand by the Government
employees. It was, therefore, decided
to continue the allotment of these
chummeries to those who were on the
normal waiting list. These applica-
tions, therefore, were not considered.

(c) and (d). These chunrmeries were
again allotted as many as five times
to the Government employees on the
norma)] waiting list but were not ac-
cepted by the applicants. After re-
viewing the matter it was decided
that the proper course of action
would be to proceed with the conver-
sion of these chummeries into regular
two-roomed accommodation and if it
wag impossible to find funds for this
work, at that stage, the possibility of
utilising the chummeries as Thostel
accommodation to be allotted to fa-
mily officers on the walting list for
Pataudi House should be examined,
Ag it was quite jmpossible to provide

money for the work of conversion, it
was decided to offer chummeries.
as hostel accommodation to officers.
eligible for type II and type IIL

World Bank Team

8812, Shri Virendrakumar Shah:
Shri Raghuvir Singh Shastrl:

Will the Minister of Finance be
pleased to state:

(a) whether in reply to Govern-
ment’s demand fot non-project aid,
the visiting World Bank team had
pointed out to Government in New
Delhj the fact that India had not been-
able to use the bulk of 300 million
Dollar non-project aid granted after
devaluation of the rupce in gpite of
import liberalisation; and

(b) the main reasons for non-utili-
sation ‘of this aid gnd what assurance
has been given to the World Bank
team to utilise such aid fully and in
time?

Minister and

The Deputy Prime
(Shri Morarjt

Minister of Finance
Desai): (a) No, Sir.

(b) Does not arise,

Orissa’s Annual Plan for 1967-68

8813. Shri Chintamani Panigrahi:
Will the Minister of Planning be
pleased to state:

(a) whether Government's attention
hag been drawn to the statement
made by the Orissa Chief Minister
recently that the Planning Commis-
sion has not yet sent its final advice
regarding the annual plan estimate
for Orissa for 1967-68;

(b) whether the Planning Commis-
sion has sent its final advice by now
about Qrissa's annual plan; and

(c) it wo, what ig the final udvlct
regarding the estimate? -
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The Minister of Planning, Petro-
leum and Chemicals and Social Wel-

gre (Shri Asoka Mehta): (a) Yes,
8ir.

(b) and (c). In a communication
-addressed to the State Government,
the State Plan outlay 1967-68 has
been placed at Rs. 46 crores of which
'Central assistance would pe Rs. 26
-crores, The distribution by heads of
-development of the plan outlay of Rs.
48 crores is indicated in Annexure IT
to Chapter III of the document—
Annual Plan 1967-68, copy of which
-was placed on the Table of the House
+on July 26, 1967,
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Grants for Union Territories for
Housing Scheme

8814. Shri Hem Raj: Will the Min~
ister of Works, Housing and Supply
be pleased to state the amount of
loans and grants proposed to be given
to the various Union Territories for
the low and medium group Housing
Schemes, territory-wise, for the year
1967-687

The Deputy Minister in the Ministry
of Works, Housing and Supply (Shri
Igbal Singh): The required informa-
tion is given in the statement below:

STATEMENT
Name of Union Territory Low Middle Rem arks
Income  Income
Group Group
Housing Housing
Scheme  Scheme
Loan Loan
(Rupees in lakhs)
1. Delhi . 60-00 40-00 No grants are given
under any of these
- 3, Himachal Pradesh 5-00 1-00 Schemes,
3. Manipur . 7:00 .
4. Tripura , . . . 3.00 2:00
5. Andaman and Nicobar Islands . . 1:00
- 6. Laccadive, Minicoy and Amindivi Islands . .
7. Pondicherry . . . 200 2'00
8. Goa, Daman and Diu . . 12:00 8-00
9. Chandigarh 20°00 1500
ToTAL 110-00 6800

‘Grants or loans to Union Territories
for Health and Family Planning

8815, Shri Hem Raj: Will the Min-
ister of Health gnd Family Planning
be pleased to state the amount of
loans and grantg proposed to be given
to the Union Territories for Health,
Medica] education and Family Plan-
ning during 1967-68, Territory-wise?

The Deputy Minister in the Minis-
try of Health and Family Planning
(S8hri B. 8. Murthy): No grants or
‘loans are given to the Union Terri-
tories withwut legislatures, as their
budgets are. part of the Central
budget. As regards the Union Terri-

tories with Legislatures, provision has
been made to the extent indicated
below in the budget for 1967-68 for
giving grants or loans as the case
may be, The provision made under
Revenue is meant to be given a8
Grants and the provision under Capi-
tal will be given as loans.

Revenue  Capital
(Rs. in lakhs)

78-61

1513

316
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Revenue Capital
. Rs. in lachs
Tripura
Medical . 61°23 513
Public  Health
(Family Planning
—Nil) . . 23.86
Manipur
Medical . 35.39 1034
Public Health(in-
cluding Family
Planning—Rs. o- 97
lakhs) ., 1571
Pondicherry
Medical . 5634
Public Health (in-
cluding Family
Planning—Rs, 1* 39
lakhs) | 914 7°49
Himachal Pradesh
Medical 17527 27-08
Public Health (in-
cluding Family
Plannmg_Rs 8:25
lakhs . 7078

Survey of drinking water supply
schemes in Himachal Pradesh
8816. Shri Hem Raj:
Shrj Prem Chand Verma:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether any survey of the
drinking water scheme for the Hima-
chal Pradesh (both old and newly
integrated areas) was undertaken by
the Central Government;

(b) if so, whether it has been com-
pleted and the details thereof; and

(c) the amount which is required
to undertake those schemes and pro-
posed to be sanctioned therefor?

The Deputy Minister in the Miinis-
try of Health and Family Planning
(Shri B, S. Murthy): (a) and (b).
A Special Investigation Division, with
4 sub-divisions, was sanctioned by
the Government of India in Novem-
ber, 1966, for the Union Territory of
Himacha] Pradesh, This Division 1is
entrusted with the responsibility of
survey and assessment of the require-
ments of water supply in rural areas.
So far, the report of the Division has
not been received.

(c) Does not arise.

1910 (ai) LSD—18.

Shortage of Spirit in Delhi
8817, Shri M. L. Sondhi
Shri K, Lakkappa

Will the Minister of Petroleum and
Chemicals be pleased to state:

e oo

(a) the reasons for “spirit famine”
which the house builders of Delhi
are experiencing for the last few
months;

(b) how long the gcarcity condi-
tions are likely to continue; and

(c) the steps taken to improve the
present system of supply?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghuramaiah): (a) There is an
acute shortage of alcohol (spirit) in
the country on account of fall in the
production of ‘molasses, a by-product
of the sugar industry, Available al-
cohol is, therefore, being distributed
by the State Governments for prio-
rity needs, Delhi, which usually get
its requirements from the U.P., has
so far been able to get only about 10
per cent of its requirements, Hence
the famine.

(b) Since the next sugar season
may not be better, scarcity conditions
may continue during 1968.

(c) The co-operation of the States
that are surplus in molasses and
epirit (aleohol) is being enlisted to
meet the demand of deficit Stateg to
the extent possible. The setting of
certain priorities for the supply of
molasses and spirit (alcohol) and
meang for maximising the collection
and supply of molasses are under
consideration in consultation with the
State Governments.

General Pool Bungalows for M.Ps.

8818, Shri Sidheshwar Prasad:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

(a) the names of M.Ps, of both the
Houses of Parliament who have been
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allotted bungalows from the General
Poo] since the 15th March, 1967;

(b) how many such bungalows from
the General Pool were allotted to the
members during the Third Lok Sabha

period; il

(c) how many cases were recoms-
mendeq by the Minister for Parlia-
mentary Affaire from the 15th March,
1867 and how many of them have
been allotted bungalows from the
General Pool; and

(d) on what basis members are

deemed as ‘Eminent  Parliamenta-
rians'?

The Deputy Minister in the Minis-
try of Works, and Supply

(Shri Iqgba] Singh): (a) A Statement

is laid on the Table of the House.
[Plpged in Library., See No. LT-
1424/867].
(b) 35 bungalows. -
(¢) In the 3rd Lok Sabha there
were 35 houses while in the 4th

Lok Sabha the number of houses has
been raised to 57. The allotment to
the M.Ps, had the approval of the
Minister for Parliamentary Affairs
end Chairmen of the two House Com-
mittees.

(d) Allotment of General Pool re-
sidences are made to the M.Ps such
as former Ministers, ex-Ambassadors,
Leaders of Opposition Partieg in Par-
liament and other M.Ps at the dis-
cretion of the Minister for Parlia~
mentary Affairs in consultation with
the Speaker or Chairman of Rajya
Sabha and Chairmen of the two
House Committees,

Assessment of Estate Duty

8819. Shri K M, Abraham: Will
the Minister of Finance be pleased to
state:

(a) whether Government received
any petition or complaints regarding
the irregularities committed in asses-
sing estate duty of Mannarghat Moo-

pil Sthanom Estate, Mannarghat Pal-
ghat District, Kerala;
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(b) if so, the action taken thereonm;

(c) the basis of valuation of the
Estate;

(d) whether Government have suf-
fered a 10ss of seven croreg of rupees
as g result of wrong assessment of
Estate Duty by the authorities con-
cerned;

(e) if so, the action taken in the
matter; and

(f) whether Government propose to
re-assess the Estate Duty, Wealth-tax,
and Income-tax on this Estate?

The Deputy Prime Minister and
Minister of Finance (Shri Morarjl
Desai): (a) Yes. Sir, a complaint of
evasion has recently been received.

(b) Necessary investigation will be
made,

(¢) to (e). Do not arise ag Lhe
estate duty assessment is still pend-
ing.

(f) What action has to be taken can

only be decideg after the completion
of enquiries.

Export duty on black pepper

8820. Shrj K, M, Abraham: Wil
the Minister of Finance be pleased to
state:

(a) whether Government have got
any representation from the black
pepper growers and merchants to re-
duce the export duty on black pepper;

(b) whether it is a fact that in view
of the heavy duty imposed on black
pepper, U.S.A. is not purchasing
black pepper from India and they are
purchasing black pepper from Indo-
nesia and other places; and

(e) if so, whether Government pro-
pose to reduce the duty on black
pepper?

The Deputy Prime Minister and
Minister of Finance (Shri Morarj
Desai): (a) Yes, Sir.

(b) The exports of black pepper to
the United States of America during



18529 Written Answers SRAVANA 19, 1889 (SAKA) Written Answers 18530

the last five years have been of the
following order:

Year Value
(Rs. in lakhs)

1962-63 199.75

1963-64 69.87

1964-65 97.02

1965-66 244.65

1966-67 216.27

From the gbove figures, jt would be
observed that the exports of black
pepper to the U.S.A. during 1966-67
were more than the exports during
1962-63, 1963-64 and 1964-65, How-
ever, compared {p the exports during
1965-66 there was a decline of about
Rs. 28 lakhs. This slight set back in
exports of black pepper to the U.S.A.
hag been mainly due to heavy accu-
mulation of stocks of this commodity
in Indonesia, and the consequent
lower prices, which that country has
been able to offer in competition in
the U.S.A. and other markets.

(¢) The question of export duty on
black pepper, like all other items sub-
ject to export duty, is being kept
under constant review by the Govern-
ment of India.

X-ray and Laboratory Equipment for
Ayurvedic Hospitals

8821, Shri K, M, Abraham: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether Government have re-
ceived any requests for the supply of
X-ray and laboratory apparatus for
testing urine and blood in Ayurvedic
Hospitals in the country;

(b) if so, Government's reaction

thereto; and

(¢) whether Government have any
proposal under consideration to give
aid to Ayurvedic physicians for treat-
ing cases of snake-bite?

The Deputy Minister in the Minde-
try of Health and Family Planning
(Shri B. S, Murthy): (a) No, Sir.

(b) Does not arise,

(¢) There i» no scheme under con-
sideration of the Government of India
for giving aid to Ayurvedic Physl-
cians for treating cases of snake-bite,
However, gn Ayurvedic physician was
given assistance from the Ministerw
discretionary grant for treating snake-
bite cases.

Under-invoicing and over-invoicing
by Persons and Companies

8822, Shri Rabi Ray:
Shri Madhy Limaye:

Will the Minister of Finance be
pleased to state:

{a) whether Government would dis-
close the names of persons, companies
and firms which have evaded taxes
by resorting to under-invoicing and
over-invoicing between 1960 and 1967;
and

(b) if not, the reasons therefor?

The Deputy Prime Minisier and
Minister of Finaonce (Shri Morarji
Desai): (a) There can be no objection
to furnishing this information, It
would, however, be a stupendous task
collecting the information for such a
long period for the whole country.
Government would find it more feasi-
ble to furnish information relating tc
particular assessees or for a limitec
period for the whole country.

(b) Does not arise.
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Panasa Naudivada Project

8826, Shri V. Narasimha Rao: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether it is a fact that the
Panasa Naudivada Project Scheme in
Srikakulam District in Andhra Pra-
desh, is proposed to be taken up after
the execution of Vamsadhara Project,
which costs Rs. 84,000 lakhs and ir-
rigates nearly 60,000 acres;

(b) if so, the reasons for linking
up the said project to the Vamsadhara
Project; and

(c) if the reply to part (b) is in
the negative the steps being taken
by Government to execute it?

The Minister of Irrigation amd
Power (Dr. K. L. Rao): (a) to (c).
There i no project of the name
Panasa Naudivada. Perhaps the pro-
ject referred to is Neradi Anicut
Scheme on Vamsadhara river which
would irrigate 10,400 acres of new
areas and stabilise irrigation on 14,600
ang river channels. It is estimated
acres of existing irrigation under tanks
and river channels. It is estimated
to cost Rs. 195 lakhs and iz being
treated as an independent project.
The gcheme proforma is under exami-
nation.

Vamsadhara Project

8827. Shri V. Naragimha Rao: Will
the Minister of Irrigation and Power
be pleased to state:

(a) when the Vamsadhara Project
will be completed;

'(b) the reasons for splitting the
project into two stages;

(c) the detailed expenditure incur-
red in the Third Five Year Plan and
the amount sanctioned in the Fourth
Plan; and .

(d) if no amount has been sanction-

ed in the Fourth Plan, the reasons
therefor?
The Minister of [Irrigation and

Power (Dr. K. L. Rao): (a) and (b).
The Vamsadhara Project, consisting
of a parrage at Neradi and a dam at
Gotta, was originally included in the
Third Plan. The Andhra Pradesh Gov-
ernment have indicated that the ex-
amination of the flow records has in-
dicated the possibility of spilitting up
the project into two parts to facilitate
early execution. A proforma for the
Neradi Barrage, as an independent
scheme, has been received from the
State Government and js under tech-
nica] scrutiny.

(¢) and (d). An expenditure of
Rs. 11.17 lakhs was incurred up to
the end of the Third Plan on preli-
minaries, such as staff quarters, ap-
proach roads, etc. A provision of
Rs. 25 lakhs has been tentatively made
for the project in the Fourth FPlan.
The Fourth Plan outlay is, however,
yet to be finalised

Sale of D.D.A. Flats in Safdarjung
area, New Drelhi

8828. Shri Shiv Chandika Prasad:
Will the Minister of Works, Hous-

img and Supply be pleased to state:

(a) whether it is a fact that the
Delhi Development Authority had in-
vited applicationg sometime ago for
allotment by lot of certain flats built

it in the Safdarjung Area, New
Delhi but that the flats could not be
sold because there was not sufficient
response,

(b) if so, whether fresh applications
are to be obtained for allotment of the
said flats; and

(¢) it so, the rules governing the
fresh applications and the last date
therefor?
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The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igba] Singh): (a) to (c). 60
flats previously built by the Delhi De-
velopment Authority in Safdarjung
Area have already been allotted by
draw of lots. However another 528
flats are under construction in this
area, The terms and conditions of
sale would be announced in the Press
as and when the flats are ready.

Flats for Middle Income Greup In
Delhy

8829, Shri Shiv Chandika Prasad:

Will the Minister of Works, Heous-
ing and Supply be pleased to state:

(a) whether it is a fact that the
Delhi Development Authority propose
to build residential flats for middle
income group;

(b) if s0, where such flats will be
built and by what time they are ex-
pected to be sold;

(e) the types of flats proposed to
be built under the scheme; and

(d) what would be the procedure
for the sale of such flats and the con-
ditions of sale?

The Deputy Minister in the Ministry
of Works, Housing and Supply (Shri
Igbal Singh): (a) and (b). Yes, These
flats wil] be offered for allotment to
both low and middle income group
people and are being constructed in
the following development schemes of
the Delhi Development Authority:

(1) Najafgarh Road Industrial
Scheme (Tagore Garden).

(2) Naraina Residential Scheme
on Ring Road

(3) East of Kailash Residential
Scheme (Suraj Parbat),

(4) Safdarjang Residential
Scheme.

The flats are expected to be complet-
ed by the end of March, 1968 when
they will be disposed off.
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(c) and (d). These will be one to
three roomed flats and are proposed
to be disposed off on outright sale
basis. The detailed terms and condi-
tiong governing the sale are, how-
ever, under consideration of the
Delhi Development Authority.
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Indian Bamks in Ceylon

8833. Shri Shiva Chandra Jha: Will
the Minister of Finance be pleased to
state;

(a) whether it is a fact that the
Indian panks in Ceylon have been
adversely criticised in Ceylon;

(b) if so, the reasons therefor; and

(c) the reaction of Government

thereto?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) to (c). Government have
seen some press reports in this con-
nection and are awaiting a report
from the Indian High Commission in
Ceylon.

Asian Dewelopment Bank

8834, Shri Shiva Chandra Jha: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that India
is the largest regional shareholder of
the Asian Development Bank;

(b) if so, the share of India and
other Asian countries in it; and

(c) the assistance which India has
got uptil now from this Bank and
how much she is to get during the
Fourth Plan period?

The Deputy Prime Minister and
Minister of Fimance (Shrli Morarjl
Desai): (a) and (b). India is the se-
cond largest regional shareholder of
the Asian Development Bank, with a
subscription of $93 million. A state-
ment showing regional as well as non-
regional members of the Bank with
their subscription is lald on the Table
of the House, [Placed in Library.
See LT-1425/1967]

(¢) The Bank has not yet finalised
the guidelines glong which its ope-
rations will be conducted. Conse-
quently it has not yet made any loan
assistance to any country, including
India. It is not possible to indicate
at this stage the quantum of assis-
tance that India may get from the
Bank during the Fourth Plan period,
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Construction of Weirs by Maharashira
Government on Hiranyakeshri River

8835. Shri Siddayya:
Shri S, A. Agadi:
Shri Yashpal Singh:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Unstarred Question No. 6924
on the 27th July, 1967 and state:

(a) whether it is a fact that the
Hiranyakeshi Sugar Factory at San-
keshwar, Belgaum district, Mysore
State had to be closed down last year
for want of water supply from the
Hiranyakeshi river dwee to the con-
struction of the weirs by the Maha-
rashtra Government;

(b) the details of the objections
raised by the Government of Mysore
regard.ing the construction of weirs on
the said river;

(c) the period for which the matter
is pending before Government; and

(d) when a decision is likely to be
taken in the matter?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) It was
reported by the Government of My-
sore that the sugar factory had to
stop working ahead of schedule due
to shortage of water.

(b) The Government of Mysore
have stated that the riparian rights
in the waters of Hiranyakeshi river
have been affected by the Construec-
tion of weirs in Maharashtra and that
supplies of water to Hiranyakeshi
Sugar Factory, Gokak Canal and
Gokak Millg have suffered reduction.

(¢) and (d). In June 1966, the
ernment of Mpysore requested the
Government of India to move the

Government of Maharashtra to agree
to a conference of engineers of the
two State Governments to settle the
problem. The matter was accordingly
taken up with the Government of
Maharashtra and a meeting between
the representatives of the two State
Governments and the Government of
India wag held at Bombay. It was de-
cided that complete data in respect
of rainfall, jrrigation development and
a list of works executed before and
after re-organisation pe exchanged by
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the two State Governments. After the
exchange of this data, it is proposed
to hold a further round of discussions.

Tralming of Clinical Psychologists

8836. Shri Rabl Ray: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) the total number of seats
available for training of Clinical
Psychologists at the Post-Graduate
Training Centre and Hospital for
Merntal Diseases, Ranchi and the All
India Institute of Mental Health,
Bgngalore;

(b) the total average cost borne by
the Exchequer for the training of one
Clinical Psychologist at the above
institutions;

(c) the number of permanent posts
existing under the Central Govern-
ment which require the above train-
ing as one of the qualifications; and

(d) the number of temporary posls
existing under the Central Govern-
ment which require the above train-
ing as one of the qualifications?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. 8. Murthy): (a) The number
of seats available for the training of
Clinical Psychologists at the Post-
Graduate Training Centre and Hos-
pita] for Mental Diseases, Ranchi, and
the All India Institute of Mental
Health, Bangalore, is 12 and 14 (in-
cluding two seats for Ph. D) respec-
tively,

(b) to (d). Information is being
collected and will be laid on the Table
of the Sabha.

Manager of Publications, Delhi

8837. Shri Jagannath Rao Joshi:
Shri Onkar Lal Berwa:
Shri Hukam Chand Kachwal:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

(a) whether it is a fact that the
Manager of Publications, Delhi, who

was declared physically unfit and
mentally not alert and against whom-
there were serioug allegations of cor-
ruption, has resumed duties with
effect from the 12th July, 1067; and

(b) if so, the reasons therefor?

The Deputy Minister in the Ministry
of Works, Housing and Supply (Shri
Igbal Singh): (a) and (b). There
were some doubts about the physical
fitness of the Manager of Publications,
Delhi. The Standing Medical Board
which examined him declared him
physically unfit. It transpired sub-
sequently that the Medical Board was
not properly constituted. The officer
was, therefore, allowed to resume
duty on the 12th July, 1967 as he
could not be retired on invalid pen-
sion without the verdict of a properly
constituted Medical Board. A fresh
medical opinion from the appropriate
medical authority will be taken if it
is found that the officer is not able
to discharge his duties properly.

The complaints ageinst the officer
are under investigation and appro-
priate getion wowrld be poesible only
after the allegations gare thoroughly
investigated.

Raid on Shri Dillp Kumar's House

8838, Shri R, Barua: Wil]l the Minis-
ter of Fimance be pleased to state:

(a) whether it is a fact that the
house of Shri Dilip Kumar, Film-
Star of Bombay was railded by the
Directorate of Enforcement and In-
come-tax Department in June, 1967;

(b) it so, how much unaccounted
money was seized from him;

(c) whether any action is proposed
to be taken against the said actor in
this regard; and

(d) if not, the reasons therefor?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) No, Sir,

(b) to (d). Do not arise.
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World Bank ald for implementation

-of Kaverl drinking water supply
scheme in Bangalore

8839. Shri K. Lakkappa:
Shri S. Kundu:

Will the Minister of Health and
Family Planning be pleased to refer
to the reply given to Unstarred
‘Question No. 1679 on the 17th Nov-
ember, 1966 and state:

(a) whether the negotiations with
the World Bank for implementation
of Kaveri drinking water scheme in
the city of Bangalore have since been
‘finalised; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. S. Murthy): (a) No.

(b) Does not arise.

Floods in Orissa

8840. Shri S, Kundu:
Shri Kameshwar Singh:
Shri A. Sreedharan:
Shri Srinibas Misra:

Will the Minister of Irrigation and
‘Power be pleased to state:

(a) whether Government have
investigated into the feasibility of irri-
gation and flood control schemes on
Subernarekha river in Orissa in col-
laboration with Orissa, Bihar and
“West Bengal Governments; and

(b) it so, the result of such investi-
gation?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) and (b). The
Planning Commission Team, which
visited Orissa in May, 1965, held a
preliminary discussion with the State
‘Officers regarding the State’s Fourth
Five Year Plan, when it was indicated
that investigations were in progress
‘for irrigation, flood control and power
schemes on the Subernarekha and the
Burhabalang. The Subernarekha-Bur-
habalang project dam at Khuliana (in
©Orissa) on the Burhabalang and =
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weir at Kokopara (in Bihar) on the
Subernarekha are under investiga-
tion at present. .

Master Plan for Irrigation in Kashmir
Valley

8841, Shri D, C, Sharma: Will the
Minister of Irrigation and PoWer be
pleased to state:

(a) whether a Master Plan was
being drawn up for the irrigation of
200,000 acres of land in the Kashmir
Valley;

(b) if so, the broad outlines there-
of;

(c) the amount allocated by Gov-
ernment for the purpose; and

(d) when it is likely to be ready?

The Minister of Irrigation and Power
(Dr. K, L. Rao): (a) The J. and K.
Government is preparing proposals for
bringing some additional area under
irrigation.

(b) The broad outlines of these pro-
posals will be known only after the
same is ready.

(¢) and (d). Do not arise.

Threatened Strike by Central
Government Employees

8842. Shri D, C. Sharma:
Shri Hukam Chand Kachwal:
Shri O, P. Tyagi:
Shri Ram Gopal Shalwale:
Shri Ram Avtar Sharma:

Will the Minister of Finance be
pleased to state:

(a) whether the Central Govern-
ment Employees’ Joint Council of
Action has hinted about a token strike
for a day or two on the issue of
dearness allowance;

(b) if so, the reaction of Govern-
ment thereto; and

(c) the action taken or proposed to
be taken in the matter?
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The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) No official communication
has been received from the Central
Government Employees' Joint Council
of Action in this regard; but there are
Press Reports that “informally” the
Council leaders hinted about a token
strike for a day or two in the event
of any unilatera]l decision on this
issue,

(b) and (c). The recommendations
of the Dearness Allowance Commis-
sion are under the active considera-
‘tion of the Government. Discussions
-are also being held with Trade Union
leaders,

Advances given by Banks to Small
Scale Industries

8843. Shrl D. N. Patodia: Will the
Minister of Flnance be pleased to
state:

(a) whether it is a fact that there
has been a sharp fall in the advances
given by the Scheduled Banks to the
Small Scale Industries;

(b) if so, the reasons therefor; and

(c) the steps being taken by Gov-
ernment to ensure that the industries
are not made to suffer because of lack
of funds?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) No, Sir.

(b) Does not arise,

(c) A credit guarantee scheme for
facilitating advances to small scale
industries by granting a degree of
protection to the lending institutions
against possible losses on such
advances has been in operation since
1st July, 1860. The scheme iz kept
under continual review by the Reserve
Bank and the Government of India.
During 1966 the scheme was liberalis-
ed by increasing the degree of pro-
tection, by enhancing the maximum
limit of guarantee and by enlarging
the number of eligible institutions,
Recently, the Reserve Bank har an-

nounced that the scheduled banks will
be permitted to exclude, for purposes
of computation of net liquidity ratlo,
from their total borrowings from the
Reserve Bank, the increase in the
amount of reflnance in respect of their
advances to small scale industries
guaranteed by the Credit Guarantee
Organisation. It is also being examin-
ed in what further directions liberali-
sation in the credit guarantee scheme
is possible to encourage greater parti-
cipation by commercial banks. The
State Bank of India has announced a
new scheme of assistance to entrepre-
neurs who might wish to set up new
units in industrial estates.

0l in Assam and Gujarat

8844, Shri D. C. Sharma: Will the
Minister of Petroleum and Chemicals
be pleased to state:

‘8) whether the Oil and Natural
Gas Commission has struck oil at
ithree to four places in Gujarat;

(b) it so, the details of the find;

{c) whether efforts to find oil in
Assam in the Rudrasagar and Lakoli
areas have been stepped up;

(d) whether Russian experts have
advised for digging operations along
the sea coast; :

(e) if so, the result of the digging
in Assam area; and

(f) the steps taken or proposed to
be taken to start digging operations
along the sea coast?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghuramaiah): (a) Oil has been
struck in nine areas in Gujarat.

(b) This is ‘restricted information’
under the Defence of India Rules and
cannot be divulged.

(e) Oil has already been found in
Rudrasagar and Lakwa (not Lakcli)
areas.
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(d) Some structures discovered in
the Gulf of Cambay have been recom-
mended for test drilling.

(e) Of the 4 structures tested by
drilling in Assam, Rudrasagar and
Lakwa have proved to be oil bearing.

(f) Negotiations are in progress
with foreign companies with a view
to start drilling operations in the off-
shore areas. The question of the
ONGC drilling in some of these areas
is also being examined.

Promotions in Customs Department

8845, Shri Vishwanatha Menon: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that for
the promotion from the clerical cadre
to the cadre of Preventive Officers,
Grade II, in the Customs Departrfent,
the age limit is 38 years while this
age limit has been relaxed to 40 years
in the case of those ex-servicemen
who served during World War II;

(b) whether this age relaxation is
denied to ex-servicemen of the post-
independence era; and

(e) if so, the reasons therefor and
the action taken tp remove it?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) Yes, Sir.

The age limit has been relaxed to
40 years in the case of those war
gservice candidates only who have
combatant service to their credit.

(b) No, Sir.

No distinction has been drawn bet-
ween war service candidates having
combatant service to their credit, of
the pre-independence era and the post-
independence era, in the matter of age
relaxation.

(c) Does not arise.
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Accommodation for Studentis etc. in
Delhi

8846. Shri Jyotirmoy Basu.
Shri K. Halder:
Shri P. P, Esthose:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

(a) whether there is a pressing
demand for accommodation for stu-
dents in Delhi;

(b) whether there is also great need
for cheap hote] accommodation for
visiting students, lower class em-
ployees and candidates called for
interview by the Union Public Ser-
vice Commission and other Govern-
ment bodies; and

(c) if so, the steps which Govern-
ment have taken to remove the short-
age of accommodation?

The Deputy Minister of Works,
Housing and Supply (Shri Jgbal
Singh): (a) Yes.

(b) and (c). Having recognised the
necessity for providing cheaper hotel
accommodation to the wvisitors to
Delhi, whatever may be the gbject of
their wvisit, the Ministry of Works,
Housing and Supply has set up Lodhi
hotel and Hotel Ranjit which are star
I and star II hotels respectively under
Janpath Hotels Ltd. In addition, there
are many private hotels in the town
which cater to the requirements of
the visitors of the different income
groups. As such, there is no proposal
for the present to provide any further
hotel accommodation in the public
sector.

Production of Petrolenm: Products
and Coke

8847. Shri J. B, S. Bist:
Shri J. Ramapath] Rao:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) the quantity of petroleum pro-
ducts produced at Digbol refinery and
Gauhati  (Noonmati) refinery in 1964,
1965, 1968 and upto June, 1967; and
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(b) the quantity of raw coke pro-
duced at each of the above refineries
during the above period?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghu Ramaiah): (a) and (b). A
statement is laid on the Table of the
House. [Placed in” Library. See No.
LT-1425/67].

Foreign Exchange Racket in Bombay

8848, Shri Shiva Chandra Jha: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that a
racket in foreign exchange is going
on at Bombay Port;

(b) if so, the estimated foreign cur-
rency smuggled in Bombay during the
last year; and

(c) the steps being taken by Gov-
ernment to check it?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) In past, the Enforcement
Directorate have unearthed a few
cases in Bombay in which foreign
exchange racketeers were found to be
operating on a country-wide scale.
There is no evidence available with
the Government to indicate the exist-
ence of any new organised racket in
foreign exchange in Bombay.

(b) It is not possible to form any
precise estimate as to the extent of
smuggling of foreign currency during
the last year.

(c) The Customs Department and
the Enforcement Directorate are
continuing intensive vigilance over
smuggling of currency and violations
of foreign exchange regulations.
Foreign Exchange Regulation Act,
1947 was last amended in 1965 to
make the control more -effective.
Measures to tighten up the control
further are under consideration of
the Government.

Messrs. Abhmed Group of Mills,
Bombay

8849, Shrl Kanwar Lal Gupta: Will
the Minister of Finance be pleased to
state:

(a) when the income-tax for the
assessment year 1962-63 was levied at
Rs, 4,23,004 on Messrs. Ahmed Group
of Mills (Bombay);

(b) when the stay order was obtain-
ed by the assessee from the High

Court;

(c) the steps taken to expedite
inspecting and finalising of pending
assessments for the years from 1963-
64 to 1966-67;

(d) the steps taken to safeguard
Government’s interest especially when
Shri Rajnath, the Managing partner
and Director of the assessee, issue
chegques worth lakhs of rupees to
Government without funds in banks,
evade payment of Income-tax dues
and obstruct assessments of several
years;

(e) how long after the raids and
seizure of Account books in early 1965,
the investigations actually commenced
and how much further time they are
likely to take, giving details of the
investigations completed, year-wise;

(f) whether Shri Rajnath, filed the
returns of Income-tax by the lessees,
the Shree Ambar Nath Mills from the
1st September, 1952 to 30th June,
1954; and

(g) if so, the results of the assess-
ments made and if not, the reasons
for the Department overlooking the
same?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) Tax of Rs. 4,223,804 was
levied on 28th March, 1967.

(b) 5th May, 1867.

(c) These assessments are covered
by the stay order of the High Court.
So, they can be finalised only after
the stay order is vacated.
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(d) Government have no informa-
tion about the issue of cheques by
Shri Rajnath worth lakhs of rupees
without sufficient funds in the banks,
The demands for earlier Years are
being collected in instalments. Demand
for 1962-63 is covered by stay order
of the High Court, and no collection
is possible at present till the order
is vacated. The interim injunction
issued by the Bombay High Court also
precludes the Income-tax Officer from
proceeding with any future assessment
commencing from the assessment
year 1963-64.

(e) The investigations commenced
soon after the raid. Investigations for
1962-63 assessment have been com-
pleted, and those for later years have
been stayed by the order of the High
Court. Credits in the shape of hundi
loans amounting to Rs. 1,13,300, be-
lieved to be fictitious, have been
assessed in the year 10962-63.

(f) No, Sir.

(g) The Department has not over-
looked the assessments in the case of
Shri Ambar Nath Mills Corporation,
a firm which conducted business from
1st September, 1952 to 30th June, 1954
The relevant assessments of this firm,
viz.,, for assessment years 1954-55 and
1955-56 have been reopened and
further action will be taken according
to law.

owg TE-feiw Geeng

8850. st TwTEATC wTedt
oft wo firo wew :
st = shee fay -
w1 fewfor, wramw awn qfw wat
g FAA & T FOTfE
(%) w1 9¥FX A TW F A
wTg AT F ¥ Faw 5,000 AT
& s amy qe-fainr dwa
darT wr §

(@) e g, Maw W@
wenare gem  fee feeh 8, o

Farme femfas & sa@dr  qar
feq Al ¥ wFmaA s § WK
fr wam T oma;

(7) T 5,000 WET F FA™
o AN qEE) w At $1 &=
aF U g 9E; WK

(9) #1 ¥ wFw @fgr wogd
F fod sy o @E wuw W=
safegi & fwg @ ?
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EA 33 & it sEsr R
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8851 s Ry wer wwi: =T
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e S fead fead e d
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(@) sy feanr www W
o gt 92 g 91X Y feae s
gmd gy aflm wd g ¥
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writ foxd qx fad o & A § w9
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() 3094, 1967 &1 gmcT
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() = g
(%) s dr 7@ zzar

C.G.H. 5. Dispensaries

8855, ghri Jyotirmoy Basu: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether jt is a fact that the
beneficiaries of the Central Govern-
ment Health Scheme are not given
proper attention by the doctorg at the
dispensaries and also by the Officer
on special duty at the C.G H.S. office
at Curzon Road, New Delhi;

(b) whether it is also a fact that
~the renewal of cards is delayed on
somg pretext or the other;

(¢) whether the medicineg pres-
<ribed by specialists are not made
available regularly to the patients
and their supply is suddenly stopped
during the treatment before recovery;
-and
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(d) if so, the reasons therefor and
the action taken or proposed to be
taken in this regard?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. S. Murthy): (a) No.

(b) No.

(¢) and (d). The period for which
medication js required ig determined
by the Specialists and such medicines
as gre prescribed are made available
promptly. It is for the Medical Officer
in-charge of the case to decide whe-
ther the medicine should be con-
tinued or stopped.

Smuggling Cases

8856. Shri Vishwa Nath Pandey:
Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No, 1134 on the
1st June, 1967 and state:

(a) whether the Central Bureau of
Investigation has since completed its
inquiry into the cases of smuggling;

(b) if so, the action taken against
the accused persons; and

(c) if not, the causes of the delay?

The Deputy Prime Minister and
Minister of Finance (Shri Morardi
Desal): (a) Not yet, Sir,

(b) Does not arise.

(¢) Apart from the examination of
a large number of witnesses and the
conduct of searches of the houses of
the persons involved in this  case,
efforts gre also being made to trace
out the smuggled goods which are
alleged to have been taken away by
the smugglers., However, the investi-
gationg in this case are at the final
gtage.

Gold meized at Madrag Alrport

8857. Shrl Vishwa Nath Pandey:
Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
Alrport Customs Staff seized 100 tolas
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of gold from a passenger who arriv-
ed at Madras by air from Bombay via
Hyderabad on the 27th May, 1967;
and

(b) if so, the action taken by Gov-
ernment so far in the matter?

JThe Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) On the 27th May, 1967
the Air Customs Staff at Meenambak-
kam Airport Madras, seized 1000 tolas
(ie. 11,64 Kgs.) and not 100 tolas, of
golg from a passenger who arrived
at Madras by air from Bombay via
Hyderabad,

(b) The case has been adjudicated
by the Collector of Customs, Madras
on 19-6-1987 confiscating the gold
undeér the Customs Act. A personal
penalty of Rs. 2,000 was also impos-
ed.

The accused person was arrested
and was produced before the Chief
Presidency Magistrate Madras on
28.5.1967 who rejected the bail peti-
tion filed on behalf of the accused and
remanded him to judicial custody.
Howevef, the accused was enlarged
on bail on 17.6.1987 on the strength of
two surety bonds. A complaint has
been filed in the Court under section
135 of the Customs Act, 1962. The
accused person is absconding, The
case has now been posted for hearing
on the 8th August, 1987,

Reévenue Retirns

#858. Shri Vishwa Nath (Pandey:
Will the Minister of Minaneé be
pléased to state:

(a) whetheér it is g fdct that re-
vénue returns on' account of the Cen-
tral taxes and levies during the year
1988-87 so far have peliéd original
egtimates of réturns;

1910(ai) LSD—16.
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(b) if 50, the actual short-falls in
the returns towards the diffefent faxes
and levies; and

(c) the main reasong ther'éforr

The Dep\rfy Primé Miiister
Minister of Fiiance (Shil
Desal) : (a) and (b), The returns of
revenue collections on account of dif-
terent Central taxes and lewea dunng
the year 1066-87, a3 compared to the
original Budget Estimates, are as

follows:—
Actual  Budget
collections Estimate
for for .
1966-67  1966-67
(in, crores (l.n crores.
of Rs.) of Ra.)
Customs. 592.24 §60.30
ral Excise .. 1004.94  1002.66
ncome-tax, including
Corporation Tax 628.73 666.23
Wealth Tax, 10.78 14:00
nditure Tax 073 .
Tax 1.7% 1.79
Estate Duty 6.32 B.10
ToTaL 2244.833 2252.62

In so far as the Commodity Taxes
(Customs and Excise) are concerned
the actual realisationg are broadly in
accord with the original estimates. In
the case of direct taxes, however, the
actual realisations have ﬁallen short of
the original Budget estimates by
about Rs. 42 crores. .

(e} The short-fall jn collection of
direct taxes is mainly under ‘income-
tax” which amounts to Rs. 3749
crores. This is due mainly to fall in
income in the corporate sector,

Criterla for determining miembéershfy
of Scheddléd Caste

8859, Shri Eartik Oraon: Will the
Minister of Soeial Welfare be plessed
to state:

(a) whether thére is any notfication
to the effect that for the purposé of
detérmining criteria for ﬂl! ‘member-
ship of Scheduled Caste, m . i
be the main' critétla 4nd thdt in the
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case of the Scheduled Tribes, change
of religion will not make any dif-
ference; and

(b) if so, the full context thereof?

The Minister of Planning, Petro-
léum ang Chemicals and Social Wel-
fare (Shri Asoka Mehta): (a) and
(b). The Presidential Orders speci-
fying Scheduled Castes contain a
proviso that no person who professes
a religion different from the Hindu
or the Sikh religion shall be deemed
to be a member of a Scheduled Caste.
The Presidential Orders specifying
Scheduleg Tribes do not contain any
such proviso.

Supply of Naphtha

8860. Shri Indrajit Gupta: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether there is likely to be a
surplus of naphtha supply by the
end of Fourth Plan period; and

" (b) the present price of naphtha
and how it compares with the C.LF|
F.0.B, prices of liquid ammonia avail-
able from Kuwait?

The Minister of State in the Min-
istry of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghu Ramaiah): (a) During the year
1970-71 a small surplug of naphtha is
estimated, but this is likely to be
converted into a deficit during the
following year.

(b) On the present posted price and
freight ex Ras Tanura in Saudi Ara-
bia, the CIF price of naphtha at
Bombay is about $18.85 per tonne. No
firm information about the price of
liquid gmmonia from Kuwait ig avail-
able. However, a price of about
$40 per tonne C.&F. Indian Port has
been mentioned.

Play scales In Government Test House,
Calcutta

8881, Shri Indrajit Gupta: Will the
Minister of Works, Housing and Sup-
ply be pleased to refer to the reply
given to Unstarred Question No, 2575
on the 15th June, 1967 and state;

18560

(a) whether the Stores Purchase
Committee, Govermment of India, in
its report dated 15th March, 1965, had
recommended that service conditions
and pay scales in the Government
Test House, Calcutta ‘should be made
comparable to those prevalent in
Nationa] Laboratories and other Re-
search Institutions’;

(by whether the Pay Commission’s
recommendation of Rs, 400 to 950 as
the scale for lowest grade of Scien-
tific Officers is still not implemented
by the National Test House; )

(c) whether the recommendations
of the Vidyalankar Study Team apply.
only to the Direclor, National Test
House or to other Scientific staff also;
ang

{d) the reasons for the failure to
revise pay scales of the Scientifie
Staff?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(8hri Igbal Singh): (a) Yes. It was
however, decided by Government
that status quo should be maintained
in regard to the pay scales of the
posts in Central Purchase Organisa-
tion, which included Government
Test House, Calcutta also at that time.

(b) The Pay Commission recom-
mended a scale of Rs. 400-400-450-30-
600-35-670-EB-35-950 for the post of
Assistant Director in National Test
House, Calcutta, and thig was adopt-
ed. Subsequently the question for re-
vision of the scale of pay of this post
wag re-exgmined and the soale of
pay of Rs. 400-40-800-50-950, ag re-
commended by the Pay Commission
for the lJowest grade of Scientific,
Officers was made applicable to this
post with effect from 9.3.62.

(c) These apply also to other Sci-
entific Officers i.e, Assistant Directors.
& Deputy Directors, Apart from re-
commending revision of the pay scale
for the post of Director the Study
Team recommended the merger of-
the two posts of Assistant Director
and Deputy Director with a combin<
ed scale of Rs. 400—1280.
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(d) Government dig not revise the
pay-scales of the Scientific Staff in
the National Test House as per re-
oommendations of the Study Team
because the Empowered Committee
constituted to examine the recom-
mendations of the Study Team did not
accept the recommendations of the
Study Team for merger of two scales
ag it was contrary to the principle
enunciated by the second pay Com-
mission on the basis of recommenda-
tions of eminent scientists that for
the Scientific Staff there should be
only short scales of pay and not long
time gcales, because in the latter case
a Scientist might lose his keenness
for research.

Customs Study Team's Report

8862. Shri K. P. Singh Deo:
Shri N. S. Shivappa:
Shri D, Amat:

Will the Minister of Finance be

pleased to state:

(a) whether the Custom Study
Team set up by Government has sub-
mitted its report;

(b) if so, the broad recommenda-
tions thereof; and

(e) whether Government have gec-
cepted the recommendations made

by them?

The Deputy Prime Minister and Mi-
nister of Finance (Shri Morarjl
Desal): (a) Yes, Sir,

~ (b) Copies of the report were laid
on the Table of the House on the 3rd
August, 1967; and

(c) In the first part of its Report the
Study Team had made 210 recom-
mendations, Of these 159 have been
accepted with or without some modifi-
cations and 18 have not been accept-
ed. The others are under considera-
tion,

The second part of the Report,
which was presented on 28-7-87, s
being taken up for consideration.

LO.C. Petrol Filling Station in Bom-
bay, Calcutts, Madras and Delhi

8863, Shri Jyotimoy Basu: Will the
Minister of Petrolemm gnd Chemicals
be pleased to state: )

(a) the nwmber of new petrol fil-
ling stations established in Bombay,
Calcutta, Madras and Delhi during
1965 and 1966 by the Indian Oil
Corporation Limited; and

(b) the number of new filling sta-
tions established by privately-owned
0il Companies in these cities during
the above period?

The Miniser of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Soclal Welfare (Shrl
Raghu Ramaiah): (a) The required
information is tabulated below:—

1965 1966
Bombay 8 2
Calcutta 10 9
Madras 5 5
Thi 10 5

(b) The required information is
given below:—

— vy
Calcutta 4 3
Madras 5 F
Deihi 4 I

Total 20 10

Memorandum from Central Govern-
ment Employees in Cochin

8864. Shri Vishwanatha Menon:
Shri K. Anirudban:

Will the Minister of Finance be

pleased to state:

(a) whether the Prime Minister had
received a memorandum from the
Convenor, Co-ordinating Council of
Central - Government Employees
Unions ang Assoclations (Cochin
area) on the 25th September, 10686;
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{b) it so, what were the demands
set forth in that memorandum;

. (¢) whether the representatives of

the Co-ordinating Council met the
Prime Minister at Ernakulam
(Kerala) on her ]last visit there and
submitted a memorandum; and

(d) if so, the action taken on their
demands?

The Deputy Prime Minister and
Minister of Finance, (Shri Mborarji
Desai): (a) and (c), Yes, Sir. The
representatives of the Co-ordinating
Council of Central Government Em-
ployees Uniong and Associations
(Cochin area) met the Prime Minis-

on the 25th September, 1966 at

Brnakulam and presented a memoran-
dum gigned by the Convenor of the
Council.

(b) The main demands put
by the representatives were:—
(i) Upgradation of Cochin area for
the purpose of the grant of house
rent and compensatory (city)
allowances to the Central Govern-

ment employees stationed there-
in; and

(ii) Construction of
Cochin area.

forth

quarters in

(d) Since the population of Cochin
together with its contiguous munieipal
areas, is less than 4 Jakhs—the quali-
fying limit for classification as a B2-
ctass city—Cochin cannot be cate-
gorised higher than its existing classi-
fleation, viz., ‘C' Class.

The construction of General
accommodation is not contemplated
in Cochin area. The departments of
the Central Government having staff
located in fhat area have, however,
plans for the construction of residen-
tial quarters for their staff and these
grée expected to be taken up when
funds become available.

C.BY. Case against Enf ent

Pool

8805, Shrimatl Tarkesiwarl Siaha:
Shrt 8. M. Banerjoé:
Shri Rabt Ray:
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§hri Madhu Limage;.
Shri Dhifeshwar Kalita:
Shri Jeorge Fernandes:
Will the Minister of Finatice be
pleased to state:

(a) whether the Central Intelli-
gence Bureau have seized certain flles
and incriminating documents from the
offices of the Enforcement Directorate
at Delhi and Bombay showing com-
plicity between the officers of the
Directorate and certain buslness con-
cerns; and

(b) if so, the names of the firms
and the officers of the _En{orcement
Directorate who are suspected to be
involved and the action, if any, taken
against them?

The Deputy Prime Minister and
Minister of Finamce (Shri Morarjt
Desai): (a) On receipt of certain writ-
ten complaints containing allegations
against some officers of the Enforce-
ment Directorate, the Director of En-
forcement referred the matter to the
Central Bureau of Investigation (not
the Central Intelligence Bureau) who
have taken over certain files &nd
documents from the offices of the En-
forcement Directorate at Delhi and
Bombay in connection with the in-
vestigation of those complaints.

(b) The C.B.L's investigations are
in progress; the question of any action
will arise after the investigations are
completed and will depend on the
results of the investigation. The dis-
closure of the names of the officers
and the firms suspected to be involved
may affect the investigations of the
case adversely. It will not, therefore,
be in public interest to disclose those
details at this stage.

Répresentation from Staff Working af
Aufomatic Vote Recording System bif
Parffamené House

8866. Shri Eameshwar Singh:
Shri Sidheshwar Prasad:
Shri Rabl Ray:
Shei K. P. Singh Déo
Shry Extafat ANl Khuh:
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Shri Ghayoor Ali Khan:
Shr] Kanwar La] Gupta:
Shri P. N. Solankl:
Shri M. L. Sondhi:
Shri Onkar Lal Berwa:
Shri K. M. Madhukar:
Shri Brij Raj Singh:
Shri Ramavatar Shastri:

Will the Minister of Works Hous-
ing and Supply Le pleased to state:

(a) whether it is a fact that Gov-
ernment have received a representa-
tion from the electricians and wire
men of the Central Public Works De-
partment working at the Automatic
Vote Recording System in Parliament
House (Lok Sabhag and Rajya Sabha
Chambers) for the revision of their
grades:

(b) whether it is 3 fact that the
said staff were given an assurance in
1957 at the beginning of the operation
of the machine that they would be
‘put in a higher grade because of their
‘specialiseq nature of work;

(c) whether it is alsg a fact that
pending revision of their grades, they
were granted honorarium for the
:special duties involved in their work;

(d) whether it is futher a fact that
a committee consisting of P & T and
Central Public Works Department
engineers and gfficers of his Ministry
‘went into the whole question and
+decided in favour of the revision of
grades; and

(e) if so, the reasons for the delay
jn the final decision in the matter?

The Deputy Minister in the Minis-
‘try of Works, Housing and Supply
«Bardar Igbal Singh): (a) Yes.

(b) No. h J

(c) No. Honorarium was paid to
them for shouldering additional res-
-ponsibilities.

(d) and (g). No. At an ipter-
departmental meeting held in 1888, it
was, howeyer, proposed that spme
ihigher posts might be created to
'maintain the equipment,
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Recently, one post of Assistan
Engineer and one post of Engineerin|
Supervisor have been created for th(
maintepance of the Automatic Vok
Recording Equipment anq technica
officers from the P & T Department
have been posted. It is not, there
fore, considered necessary to upgradg¢
the posts of electrician and wireman

Postponement of Presentation of state
Budgets

8366-A. Shri Lakkappa: Will the
Minister of Finanee be pleased fc
state:

(a) whether any instructions were
issued by the Central Government tc
any state Government to postpone the
presentation of their Budget this year;

(b) if so, the reasons therefor; -

(e) if , Whether Ggvernment’s
attention %2: been drawn ‘to tﬁ'e 1l
that the Mysore Government propop-
ed alteration of the Budget but delay-
ed the Budget Session on the pretext
that the Central Government had
fssued such ipstructions; and

(d) i so, the reaction of Govern-
ment thereto?

The Deputy Prime Minister and
Minister of Finance (Shrl Morar}
Desal): (a) No, Sir.

(b) Does not arise.

(c) and (d). Besides the following
statement attributed to the Finance
Minister of Mysore which appeared
in the Press on the 27th June, 19867,
the Government of India have no
other informatnion:—

“Explaining as to why the budget
proposals could not be dis-
the short
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Class II ang Class III Empioyecs

8866-B. Shri M. Rampure: Will the
Minister of Finance be pleased to
state:

(a) whether the Central Govern-
ment employees viz. Assistants, Steno-
graphers, Translators holding Class
OI (Ex-cadre) posts in the pay scale
of Rs. 210—10—200—15—320—EB.—
15425 gre treated as appointed on
higher posts when they are so ap-
pointed in regular Class II (Non-
Gazetted) posts carrying a higher
pay scale of Rs. 210—10—270—15—
300—E.B.—15—450—FE.B.—20—530;

(b) if not, the reasons therefor;

{c) whether Government’s decision
has been communicated to all the
Government offices and, if so, the
particulars thereof?

The Deputy Prime Minister and
Minister of Finance (Shrl Morarji
Demal): (a) No, Sir, excvept Steno-
graphers in the pay secale of Rs. 210—
10—290—15—320—E.B.—15—425 ap-
pointed as Assistants in the scale of
Rs. 210—10—270—15—300—E.B.—15—
450—EB.—20—530 in the Secretariat,
in whose case assumption of higher
duties and responsibilities is involved.

(b) The posts of Technical Assist-
ants and Translators in the pay scale
of Rs. 210—10—290—15—E.B.—15—
425 are held to be equivalent to those
or Assistants in the pay scale of
Rs, 210—10—270—15—300—E.B.—15—
450—E.B.—20—530 with reference to
the duties and responsibilities attach-
ed to them.

(c) No, Sir.

‘Allotnrent of Bungalows to M.Ps.

8866-0. Shrt 8. N. Maitl:
. <-Shri Jyotirmoy Basu:
- 8hri George Fernandes:
- Shel Ganesh Ghosh:
‘Shri Ishaq Sambhali:
Stirl B. K. Modak:
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Dr. Ranen Sen:
Shri Samar Guha:

. Will the Minister of Works, Hous-
ing and Supply be pleased to state:

(a) the number of M.Ps. who have
been allotted bungalows;

(b) the number of M.Ps. who have
been allotted bungalows meant for
Cabinet Ministers;

(c) the number of M.Ps., who have
been allottedq accommodation from
Government pool on the recommen-
dation of the Minister of Parliament-
ary Affairs;

(d) the number of M.Ps. who are
sill with temporary accommodation;

(e) the average area of covered
space in a (i) bungalow, (ii) ‘D’ type
flat, (iil) ‘C’ type flat, (iv) ‘BI' type
flat, (v) ‘A’ type flat, (vi) double
suife in Vithalbhaj Patel House, and

(vii) single suite in Vithalbhai Patel
House;

(f) the number of M.Ps, who are
staying in (i) Vithalbhai Patel House,
(ii) ‘A’ and ‘B’ type flats; and

(g) whether Government propose
to standardise the basis of allocation
of accommodation to M.Ps.?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) 207 M.Ps.
have been allotted bungalows; 186
have been allotted bungalows singly
and 22 others are sharing 11 bunga-
lows—two in each.

(b) Generally, type VIII bunga-
lows are allotted to Cabinet Ministers.
28 M.Ps. have been allotted such
bungalows; 26 singly and one

" bungalow is being shared.

(c) Minister for  Parliamentary
Affairs has suggesteq that 55 resl-
dences from the General Pool may be
allotted to M.Ps. Actually, 57 bunga-

lows have now been made available.

(d) None,
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(e) The average covered area of:—

bungalow is between 355 and
755 square Meters.

()

‘D’ type flat is 129 sq. Meters.
‘C’ type flat is 136 sq. Meters.

(ii)
(iii)
(iv) ‘B’ type flat is 105 Sq. Meters.
(v) ‘A’ type flat is 82 Sq. Metres.

Double suite in Vithalbhai
Pate] House is 88 Sq. Meters;
and

(vi)

+  (vii) Single suite in Vithalbhai
Patel House 57 Sq. Meters.

(1) Number of M.Ps. staying in:—
(i) Vithalbhai Patel House is 22
and

(i) ‘A’ and ‘B’ type flats is 197,

(g) There is no proposal at present
under consideration of the Govern-
ment to standardise the basis of .allo-
oation qf sccommodation to the M.Ps.
The two House Committees of Parlia-
ment gre competent to consider this
question.

Import of Cinema Projectors

8866.-D. Shri S. M. Banerjee:
Shri 8. 8. Kothari:
Shri Madhu Limaye:
Shri George Fernandes:

Will the Minister of Works, Hous-
Ing and Supply be pleased to state:

(a) whether it is g fact that orders
have been placed for importing cinema
projectors against defence reuire-
ments;

(b) if so, from what source and at
what cost;

(c) whether the orders were placed
on the basis of lowest tenders;

(d) if so, whether the offer of a
local manufacturer was the lowest
and the projector was also found
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satisfactory by actual demonstration;
and

(e) if so, the reasons for import-
ing the cinema projectors?

The Deputy Minister in the Minis-
try of Works, Housing and Suuply
(Shri Igbal Singh): (a) No' Sir.

(b} to (e). Do not arise.

cals be pleased to state:

(a) the progress, if any, made im
the transactions for the sale of the
Indo-Burma  Petroleum
fixed assets to the Indian Oil Cor-
poration Limited; and

(b) whether any hitch has occur-
red in the transfer of the Indo-Burma
Petroleum Company's controlling in-
terests from the British to the Indian
hands and if so, what?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghu Ramaiah): (a) There has been
no progress in this regard.

(b)y It is understood that the Re-
serve Bank of India had received an
application from the United Provinces
Commercial Corporation Limited for
the purchase of shares of the Indo-
Burma Petroleum Company Limited
held by Messrs. Steel Brothers Limit-
ed, UK., and the remittance of the
sales proceeds in foreign exchange, It
ig further understood that the appli-
cation was rejected by the Reserve
Bank of India. The UP.C.C. Limited
have since filed a suit in the High
Court at Cal-utta against Mjs. Steel
Brothers Limited, UK., for non-per-
formance of the sale agreement, in
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which the Reserve Bank of India has
been implemented as one of the
defendants. The matter has thus be-
<ome sub-judice.

Black-Listed Companies|Firms

8866-F. Shrl 5. M. Banerjee:
Shri Madho Limaye:

Will the Minister of Works, Hous-
ing and Supply be pleased to refer to
the reply given to Starred Question
No. 1411 on the 27th July, 1867 and
state: )

(a) the number of public under-
takings in the Central and state
‘spherés which have agreed to imple-
ment the orders regarding black-ligt-
ing of firms passed by the Central
Minigtries;

(b) the companiesifirms which have
been black-listed from the 1st Janu-
ary, 1864 to 1st June, 1967 by Minis-
tries/Public Undertakings in the
Central and States sphere;

(c) the number of cases in which
black-listed parties went to the High
Clourts and got injunctions, interim or
otherwise, issued;

(d) whether these petitions were
contested properly and proceedings
taken to get the injunctions vacated;

(e) the number of cases in which
judgements have been delivered in
favour of the black-listed firms; and

(I) the number of cases in which
appeals were decided in the Supreme
Court against the decision of the

" High Courts and the details thereof?

The Deputy Minister in the Minis-
u-, of worb, ‘Housing and Supply
shrl Iqhdl Singh): (a) t5 (f). The
necessary i.n.fnrmation is being col-
lepted from the Min , State Gov-
nts and Union Territories and
will be placed on the Table of the
Hapse in due course.
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Clash between Police ang Workers of
Small Arms Factory, Kanpur
S.N.Q. 43. Shri Krishna Kumar

Chatterji:
Shri Eashi Nath Puuley.
Shrimati Sushila Rohatgi:

Wiill the Minister of Defence be
pleased to state:

(a) whether a serious clash occur-
red in the Ordnance Factory at Kalpi

‘Road, Kanpur between the Police and

the workers resulting in the tragie
death of a Constable as also serious
injuries to several Policemen and
workers;

(b) if so, the circumstances leading
to this clagh;

(c) whether an enquiry has been
un’dertal_rep in the matter; gnd

(d) if so, the outcome thereof?

The Minister of State in the Ministry
of (Shri B. R. Bhagat): (a)
and (b). Being a Jaw and ‘grdey mattér
report was called for from the State
Government and based on that report,
the facts of the case are roughly as
given in the statement placed on the
Table of the House. [Placed in Lib-
rary. See No. LT-1429/67].

(c) and (d). In so far ag the fac-
tory is concerned, a Board of Inquiry
has been set up o repurt on the in-
cidents. The report is awaited.

CORRECTION OF ANSWER TO UN-
STARRED QUESTION No. 6860,
DATED 27-7-1967, REGARDING
HOT SPRINGS IN INDIA.

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. 8. Murthy): For the reply
given to parts (c) and (d) of Un-
Starred Question No. 6898, answered
on the 27th July, 1967, the followinz

may be substitifted:
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(e) and (d). It is proposed to
develop the following springs into
spas in the Fourth Plan as a part of
the Tourism development programme
subject to the remarks indicated

against each:

(i) Sohna (Haryana)—Investiga-
tions have revealed that the
waters in the sulphur springs
at Sohna do not have ade-
quate medicinal properties,
This factor will be taken into
consideration before a final
decision is taken to develop
the Sohna sulphur springs
into a spa.

(ii) Sghasradhara (U.P.)—An en-
quiry has been made from the
State Government to ascer-
tain the medicinal properties
of the sulphur spring at
Sahasradhra.

fgnikaram (Himachal Pra-

esh—Even though the waters
pf the sulphur springs at
Manikaran have not yet been
analysed, it is proposed to
develop fourist facilities at
Manikaran because of the
scenic beauty of the place,
Vijreshwari (Maharashtra)—
A hydro-therapy centre is al-
ready functioning at Vijresh-
wari. It is proposed io pro-
vide accommodation and
other tourist facilities at
Vijreshwari in consultation
with the State Government.

The following springs were also
considered for development, but the
achemes were dropped for the reasons
stated below:—

Wiid)

{iv)

(i) Rajgir—Due to legal difficulties.

{2) Varakla—Samples of the water
at Varakla were analysed by
the Governmept of Kerala
and found to contain no medi-
cinal properties contrary to
popular belief.

i =y

1222 hrs.
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED ESCAPE OF NAXALBARI REBEL
LEADERS TO TIPET

o wy ford (<) & e
% g & fafafea fawg & oix
T WA Wgew F @ freman g 6
WA #XaT § f5 @ oww At A 0F
T —

“areardt & §5 fand famd ¥
Farer & e Fevead WO AT & gwTAT

The Minister of Home Affajrs (Shri
Y. B. Chavan): Sir, Government have
seen press reports to the effect that
some important extremist leaders of
the Naxalbarj areg havé crossed over
to Tibet from Nepal' We have no firm
information to confirm these reports.
We have been informed by the State
Government that suitable steps have
been taken to guard the borders with
Nepal and East Pakistan and a num-
ber of patrol posts have been set up.

st @y fr: ey wEiEE, g
& g% AT TE f—

‘a number of patrol pests have

been set up’

—ara gTU a1 ofiendt @ &
Fra ! £ e A fredard ey
g?

it qErrRrCIY W F1ET 9T At
§< TR H W g &

ot wy fomd: srafas frserd
fre Y 3—x ardr A & e W
s Eaa?

st auwerow wagw: ferRerd @
wric fomdfclt g o g &
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ot wwrow wive (i feelt)
Yo TEHAT A1 § ar e qeHE W@
g?

Let him give a positive reply.

8hri Y. B. Chavan: If he just wants
a simple answer, it simply is not pos-
sible, These responsibilities have cer-
tainly to be co-ordinated responsibili-
tles, If he wants a legal answer, cer-
tainly as far as the borders of the
country are concerned, the Central
Government are responsible. But his
does not help him or me.

ot wy ferd: & o § s
—99 @ I ¥ §O §2g IOW
g 1 & g AT weer g e s
wrrg sAlY o &7 ST T T A
e man § fr sgfaee adf (Re)
¥ T AEgW sriwal, TR
ofrnlt e &, TR &, ¥ ¥,
@ IR ¥ Froprer fad ot § 1R A ofeit
A, ¥ W wgrog ¥ e w
wriwat oF 4 s @ & T
wY dardt w7 <§ &, v fordk e T,
T, SN o W TEE A 9t
W@ gAY w7 wi e aw
w$ g W wa W A% I ai-og
wEaTd & W g a8 wiwg, wia-
T aqr AT & 9t fagw 7K
wiEw §, 99 F1 @ AwEl A ored
w0 aTelt O ENfY | S 5 A
FAFTY IR @Ay ATy, wEfad
HeEq F1 W19 HIH FO F 7 F A
T HTTHY FAT ATTERTL § T F4T I WT
HEA & qTAA @& 7

Shri Y. B. Chavan: Ag the hon.
Member has heard, I have also heard
ang read out it that there iz 5 split.
I do not know how far it is trve.
Hon, Members of that party possibly
can enlighten us, But there is some
sort of a gplit and some of them are
trying to organlse themselves intg 8

AUGUST 10, 1987 rebel leaders’ escape

185
to Tibet (C.A.) s

separate group whether they become a
party or not it is for them. But these
are certainly very important political
developments which we have to watch
with care.

Shri Hem Barua (Mangaldai): Now
that the Naxalbari revolt has fizzled
out, are the government aware that the
arms and ammunitions collected by the
Naxalbari extremists are now being
distributed to other pocketg of poten-
tial danger in the country and it so
what steps have the government taken
to prevent it and (b) it is a well-known
fact that China hag been encouraging
the extremists in Naxalbari and that
the Kathmandu road built by the
Chinese provides an easy access and
passage to China and also between
Nepal and India in the border, people
can easily go and come and there are
pockets in Nepal from where Naxal-
bari movement was controlled and
guided—the place was called Chaba.
Whatever that might be, why is it
that the government had not taken
steps to seal the Indo-Nepal border in
time so0 as to prevent collusion bet-
ween the Chinese and Indian extre-
raists in Naxalbari.

Shri Y. B. Chavan: The hon. Mem-
ber has asked two questions. First, as to
whether any steps have been taken to
see that arms which were in the hands
of the extremists leaders did not go to
other hands. We are t-a]nng some care
about this matter,

Shri Hem Barua: What care? Itis
too vague,

Shri Y. B. Chavan; I cannot explain
all the details; you do not except me
to.

Shrl A. B. Vajpayee (Bairampur):
Not a single gun hag been -Tecovered
sp far.

Shri Y. B. Chavan: That is true
but the operation is in the hands of
West Bengal police, It is not g com-
ment; I am only giving information.
As regards the other point, petrol posts
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had been esfablished. On the pro-
posal of sealing the border, we have to
take inty consideration our special
relationship with Nepal.

Shri Surendranath Dwivedy:
(Kendrapara): Whatever be the re-
lationship, when it is affecting your
security, would you not do it? I had
gone there and seen it, A man can
come and go. I do not think your
security forces are in g position to
prevent them from =zoing and coming.

Shri Y. B. Chavan: Besides, Sir, the
sealing of the border is easily said but
it is rather difficult to do it. Ay the
same time, we are taking care to pee
that this type of people do not cross
over to that side and it is for that
patrol posts are created.

Shri Hem Barux: When the Minis-
ter says that sealing of the border is
difficult, doeg he admit his impotency
to do thatr

f gon W v () ¢
& ag wrAT wgAT § fE wT Ag A
& vl & Sudfal & o agF
framl ¥ oY oY, g ofew oo oF
Wit T A WY TE R afe g, @ A
a¥ wet m ?

T 7g W A § fr ag Swoe
Aarer #Y A7 97 gfaae THed X @
& | T T Y ATTHIL ACHC KT ALY
& @ w0 A @ A A

Shri Y, B. Chavan: I think the first
part of the question I have already
answered: that it is felt that not a
single gun has been so far recovered.
About the import of arms from across
the other border, I have said that 1
have reason to believe thatin the
early stages of this trouble, there was
such import of armg,

st gvw w woEma: & & qer 4t

fr < gfgare Framt & &1 o § o

-y WY LY T AT, AT T A ALY
FER A, R A g ?
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Mr. Speaker: Shri Jagannath Rao.
Joshi—not present.

st TR TR 3T 9 a9y
AFE § 9g e waddE ¥ wrk §
AR T F A @ w@IE | ag A
e § 5 oF o avgw fowae a4 ot
Y

12.31 hrs,
BUSINESS OF THE HOUSE

Shri Ranga (Srikakulam): Sir, in
regard to the businesg of the Hovse we-
have been told by yourself as Chair-
man of the Business Advisory Com-
mittee that this session would be over
by the 12th instant, Wge would like to
have an assurance that it will certain-
ly be over on the 12th and that it
would not be extended,

Secondly, my hon. friend has got a-
long list of business. You expressed:
the hope that we should co-operate
with you in seeing that the whole
thing would be completed. I do not
think it would be possible,

Mr, Speaker: It would not be possi-
ble.

Shri Ranga: In the light of that, I
would like you to kindly recongider
it. Let them reconsider their own
agenda of business, I have already
sent a suggestion to the Home Minis-
ter that all the leaders in the Opposi-
tion were unanimous in sending that
suggestion to him. I would like them
to consider that suggestion, apart from
the suggestion that in regard to the
Unlawful Activities (Prevention)
Bill, there ig great need to send it to
the Select Committee.

Shri Surendranath Dwivedy
(Kendrapara): There is already &
motion for reference to the Select
Committee,

The Minister of Parllamentary
Affalrs and Communications (Dr Ram
Snbhag Singh): As you know, we are
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having a very heavy agenda for this
week, and the House has earlier ac-
--cepted the suggestion to close on the
12th, but the Government would like
the business which wag to be finalised
in this session, to be completed by sit-
‘ting for an extra hour if poasible.
I hope you will agree. As regards the
suggestion of Prof. Ranga and other
opposition leaders who have also join-
ed him regarding the Unlawful Activi-
ties (Prevention) Bill, we would very

much like this Bill to be adopted this
. session,

o aq fem? (R):  waw
"R, T F AR F R TF GETT AT
21 e WY frdd ol & Fame
- et ¥ 7 1 o faod e Wl B
i MomdsmifraNe
W "eaqw frdos & w=f ¥ fay
far v ¥ 199 & ST 300 AwrAw §
x fadr oy a4t ofw A A g A @
QY | § =1e T gww fag &Y, N fF
#ag F AdY §, o fewrn ww@an g
fip ey v e 7 Faforde deargerd
AT g @ fF ¥ F7 oy
g faw ¥qw FHA 1 wEATE
qiferaridr FRY § AR o, wfey
“f5 vu Y fafgw groal 9T w=dt @
@ & % | I 0T q fa=me A%
ool o ¥ o g o 9w Ry
frxaF o aoad  fe g fadas &
avY gt 1 Rt s 7w
watww ¥ fFar & o 7 Oy sawew ®
fear & 1 ag 9w 6 %7 g ST
e WX frdgs W AWE wAEA F

mwﬁzwﬁwﬁftﬂatm
*ﬁﬂmmlimiﬁ
a8 kY g sy TRl | W g e &
ﬁwﬁ%ﬁmﬂﬁwnﬁzﬁai‘

¥ 5T JE g, N et
:fwalh

AUGUST 10, 1967

B.OH, 18580

Shri Nath Pal (Rajpur): Mr. Spea-
ker, Sir, I wish to make a small sub-
mission, I fully endorse what Shri
Madhu Limaye has submitted with
regard to this Bill, Even when it was
introduced, we had made clear our op-
Position to it, and very reasonably; we
repeat that there is no justification for
bringing this Bill, If Mr. Chavan is
short of powers, I would request him
to look into the emergency powers; he
has those emergency powers and so he
has already got full powers under
which he can deal with any situatien.
But, it the Bill is to be discussed, we
think it is road-rolling or rail-reling;
they are rushing it before the House.
Do not stampede the Lok Sabha into
accepting such important Bills,

Mr. Speaker: All right: I

call of.hers also,

have to

Shri Nath Pai: Sir, my original sub-
mission begins now, It is this. After
a long effort, we have succeeded in
getting your consent to have this
motion about the discussion of the
D.A. You know how gravely the en-
tire two million and more Govern-
ment employees are agitated over the
delay in taking any decision on this
question. 1 do not know what the
Government is going to do with regard
to this. A discussion was to take place
today, but we know that the unfor-
tunate death of an hon, Member of
this House postponed it. But ig it
being scuttled? It is a very impor-
tant discussion which we won after
so much effort in this House. Already,
30 leaders of the Defence Employees
Federation, who have legitimate grie-
vances, are on fast. I want to know
what is happening to this discussion, I
am raising it now, because we have
very little chance of claiming your
attention.

Mr. Speaker: It depends ¢n fthe
Government.

oL Bk Mo B0 S
i the DA g to tal a
We want to ¥now tat.
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Shri J. B. Kripalanj (Guna): what
T will say is that if this particular Bill
ig so urgent, let it be passed without
discussion: or it may be that when we
disperse they can issue an ordinance.

Shrf Frank Anthiony (Nominated-
Anglo-Indians): I have given an
amendment for reference of this Bjll
to the Select Commitiee. Ag my hon.
friend Shri Madhu Limaye pointed
out, it has become a convention in the
House that where a Bill is of a contro-
versial character, it should be referred
to the Select Committee, This Bill is
not only of a controversial character
but it seeks to take absolutely dra-
conian powers.

Then, the real object for bringing
this Bill was pointed out by Mr,
Nanda, namely, when Government in-
tended to apply the Defence of India
Act and the Rules to a restricted ares,
and in view of that, to fill in a vacuum
which would arise, they needed this
measure. But now, since they have
still got the Defence of India Act and
the Rules applying to the whole
country, such blanket powers sought
in this Bil] are not necessary, Where
is the frantic hurry for this? I may
go along with some other provisions,
but some of the provisions in the
Bill are ex facie unacceptable.

Shri S. M. Banerjee (Kanpur): Sir,
if you gg through the list of business
for the 11th and 12th August, you will
find that the agenda is so full that we
cannot complete the work unless we
get four or five days more.

Secondly, 1 fully gupport the sug-
gestion expressed by Mr, Madhu
Limaye about the Unlawful Activities
(Prevention) Bill, T have 302 amend-
ments not in my name, but in the
name of so many hon, Members.

Mr. Speaker: How many are yours?

Shri 8. M. Banerfee: I may have
none, but I am entitled to make this
plea. I know that last time, when this
Bill came, a motion wag brought in
by my hon. friend Shri Chatterjee that
the Bill be circulated for public opi-
nion, Even that was not accépfed. So,
T woulg réquest you kindly to save
‘us from these things.
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The next point is this, I was defi-
nitely promised that g discussion in
the name of Shri Sondhi and us on the
dearness allowance will come up on the
Hth. (Interruption), Kindly hear
me. I am not going tg mention any-

thing else. The hon. Minister is
aware—

An hon. Member;
going on.

There is a fast

Shri S. M. Banerjee: Yes; we have
already fold the Defence Minister; we
are starting our fight today, That Is
a different matter, Now, I am on this
point, namely, about 52 lakhs of Cen-
tral Government employees will be on
strike from 11th September. So a
discussion on the dearness allowance
question should be held: I would
request you. The Unlawful Activities
(Prevention) Bill can wait, and some
discussion on the dearness allowance
question should be allowed,

Shri P. Ramiamurti (Madurai): Str,
at the fag-end of this session, this Bill
is being brought before the House; ft
is being rushed before the House.
They want to reduce thig discussion
to a terrible farce; this kind of dis-
cussion for just five odd hours on a
very controversial thing, which has
about 300 amendments, is wrong; you
cannot just road-roller it. The better
thing, as Acharya Kripalani said,
would be, you had better pass the Bill
without any discussion! You do not
even hear us. You do not want to
hear us. If this is the attitude shown
by the Government that they do not
want to hear any argument from the
hon, Members of the House, what can
be done? They have the powers to
pass them; simply because they have
got the majority, they want to do like
that. Let themr do it. But why
make 2 farce of g debate at all? Let
them pass it!

Shrl Nambiar (Tiruchirappail):
Evep that mapority is a slendsr
majority. It has already been proved..
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Shri P. Ramemurti: Why have a
«liscussion in such circumstances? It

ds just g farce,

Mr. Speaker: Order order, I will
-call one Member from each party.

it wrer gy avodd (Fer: )
N it F oA g Sw § o
wfama 1 foid 71T foear & wmema &
3 d farer gt o geary o faamx
Ffgawg SfFragdstanmifs
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gl aga g AAT T Agm A
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T 1997 7 F¢ /I T&T 41 9497
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Shri H. N. Mukerjee (Calcutta-
North East): Mr, Speaker, Sir I have
learnt in Parliament that certain con-
wventions are rules and when  Shrl
Mavalankar was Speaker he told us
in the Businesg Advisory Committee
that in regard to allocation of time to
gerious legislative measures and simi-
lar thingg unanimity is important, and
even though Government might insist
on its programme the allotment of
time should always be subject to con-
sent on the part of the Oppeosition, 1
have been more or less sustained in
parliamentary life in spite of the jolts
I have got so many timeg by this kind
of feeling that after all Parliament
does provide for some kind of fair dis-
cussion. It appears that the entire
Opposition is agreed that in so far as
this unlawful—whatever it is—Bill is
concerned, a discussion to pass it
would be absolutely inadequate and
unacceptable as far as we are con-
cerned, jn the time that is given,

Mr. Speaker: So, you also agree
with them,

" 8hri H. N. Mukerjee: Therefore, you,
€ir, as Speaker, would have to do
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something about jt, I am not going
to see you subordinate your position
to that of Government which might
like the Bill to be passed,

Mr. Speaker: I belong to the House,
not to the Government,

Shri H. N. Mukerjee: You also have
@nherited certain traditiong of activity
in this House which is why it is for
you to put your foot down, When we
are told that we have 9 hours to go in
which we can discuss the education
policy, discuss this Unlawful Activities
Bill, discuss the D.A. matter al] of
which are terribly important and
about which before we adjourn for a
two months recess we should be in g
position to tell the country something
positive, you have to put your foot
down and prevent Government from
rushing any kind of legislation
through. Government should know
that only day before yesterday they
were defeated in a vote and then they
got a majority of 6, They should know
where they stand.

Mr, Speaker: Now, because unfor-
tunately, we lost a comrade of ours
yesterday and we had to adjourn we
have lost another five hours. I wonder
whether we will be able to finish all
the work as contemplated by the
Business Advisory Committee, It is the
desire, I am sure, of many Members
of this House that we ghould adjourn—
I know that iz the desire of the Gove-
ernment also because Dr, Ram Subhag
Singh also agrees that we should ad-
journ—latest on Saturday, the 12th.
Therefore, now I would like Govern-
ment to tell us how we are ip arrange
our business in such a way that we are
able to complete the whole work.

Dr. Ram Subhag Singh: As you
know, Sir, the Business Advisory
Committee unanimously allotted this
much time of 5 hours to this Bill,

Ap hon, Member: We objected.

Dr. Ram Subhag Singh: It was un-
animous. Sir, you presided over the
Committee,
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Dr. Ram Subhag Singh: About the
<question of completing the work be-
fore the House, it was precisely for
this that I requested you and the
House that we may sit extra hours
and even, forego the lunch hour if
hecessary.

Mr. Speaker: As Dr. Ram Subhag

Singh said, we did discuss it in  the
Business Advisory Committee, They
also raised certain objectiong and

suggestions were made that it may
be referred to a Select committee and
all that. Ultimately it was included
in the list of business, Now I would
like to know from the hon. Minister
of Home Affairs whether it would be
possible, with the three hundred and
odd amendments that have been tabl-
<d, to pass this Bill in five hours.

The Minister of Home Affairs (Shri
Y. B. Chavan): 1 really do not know
whether we would be able to finish
it within that time. This limit of 5
hours is not something which I have
decided. It has been fixed by the Busi-
ness Advisory Committee. I hope to
finish those amendments in five hours.
As far as the Bill is concerned, I did
give an earnest consideration to the
request made by hon. Members. This
is g very jmportant Bill which had
been introduced quite a long time ago.
Unfortunately, it has come to be taken
up at the fag end of this particular
session. We regard this Bill to be im-
portant and also urgent. I would be
failing in my duty if I do not convey
this view that I have.

Shri Nath Pal: Either we will fili-
buster or we boycott this, We know
something like filibustering, We have
never done it before. Why don't you
accept our proposa] for sending it ta
a Select Committee?
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Shri Y. B. Chavan: I personally do
not think this is a Bill for which it is
necessary to go to a Select Committee,
because the maip principles have been
discussed for years (Interruption). It
is my view. Hon. Members may not
agree with it, But I should be allowed
10 eXpr:ss my view,

Shri Surendranath Dwivedy: Select
Committee has nothing tc do with
principles. All the clauses of the Bill
have to be scrutinised.

Shri Y. B. Chavan: Really speaking,
there are not many clauses, There
are very few clauses . Only one or two
clauses are really important; the other
clauses are only consequential clauses
There is nothing complicated in this.
Where a Bil] is complicated or there
are a number of clauses, consideration
by a Select Committee is necessary.
Wher: the more important clauseg are
only two or three, I do not think a
Select Comumittes s necessary.

oft wy fermit . & @2 & & grng w7
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Mr. Speaker: All ohe leaders were
made their position very clear,

Shri Jyotirmoy Basu (Diamond
Harbour): In the Business Advisory

Committee we had said that jt may be
put off til] the next session.

Shri Ranga: Sir, only a few minutes
back my hon. friend, the Home Minlis-
ter, expresseqd his helplessnesg jn re-
gard to the Naxalbari question and
some of our people going over 10
Ching and so on because that State
Government ig not under their con-
trol, That Is the case in the major
portion of this country. Here are all
these people who also claim to repre-
sent the people as many as those peo-
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[Shri Ranga]

ple themselves, (Interruption). Even if
it comes to its worst, we represent the
country by halves.

An Hon, Member: More than 67 per
cent,

ot wyq forrd: ¥ 38 gz ¥
it 8 1

Shri Ranga: By a mere cltange of

our democratic system they have
a larger number, But, on the other
hand, we claim to represent larger

numbers of people, of voters. For this
reason, Sir, I am mentioning this
that we claim to represent larger
number of voters in this country (In-
terruptions). May revered leader,
Acharya Kripalani, has put even more
elequently and, at the same time, in
the briefest possible words, a  poser
before them which, I am afraid, un-
fortunately, has been lost on our
friends because they do not seem to
have either a sense of humour or a
sense of proper democracy,

What is it we asked? We asked that
this Bill should be gent to the Select

Committee. Fortunately, the Prime
Minister happens to be here, Let
them give this 5 little thought and
consider whether it would be in  the
fitness of things—I am making this

appeal to them to think—and the
respect dque to you and to this House
that they should continue to proceed
in this deflance of the unanimous view
of the whole of this Opposition which
represents the great majority of the
people and continue in the wrong
procedure? If they do so0, they will
only be asking for their doom at the
earliest possible moment.

Mr, Speaker: After all, they have
placed their view before the Govern-
ment, There are only two days left.
They want to push through this Bill
and the Education Commission Report,
These are the items w!‘tlél‘i have been
accepted by the Business Advisory
Committeé, How much they can push
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through, let us see. Let us not spenich
any more time on this discussion, We
will now take up Papers to be lid dn.
the Table,

1251 hrs,

PAPERS LAID ON THE TAELE

Securrties CoNTRACTS (REGULATION)
AmENDMENT RuLEs, 1967,

The Minister of State in the Ministry
of Finance (Shri K. C. Pamt): Sir,
on behalf of Shri Morarji Desai I beg
to lay on the Table a copy of the
Securities  Contracts = (Regulation)
Amendment Rules, 1967 published in
Notification No, G.S.R, 1006 in Gazei=~
te of India dated the 22nd July, 1967,.
under sub-section (3) of section 30 ui
the Securities Contracts (Regulation)
Act, 1956. [Placed in Libray, See No.
LT-1376/67.]

NOTIFICATION UNDER THE INDIAN
TARIFF ACT.

The Minister of Commerce (Shri
Dinesh Singh): I beg to lay on the
Table a copy of Notification No, S,0.
2461 published in Gazette of In
dated the 24th July, 1967, under sub-
section (2) of section 4A of the Indian
Tariff Act, 1934, [Placed in Library,
See No. LT-1378/67.]

INDUSTTRIAL EMPLOYMENT (STANDING.
OrpErs) CENTRAL (AMENDMENT)
Ruies, 1967,

The Minister of State in

it#y of Labour, Employment and'
Rehabifitation (Shri L. N. Mishra):
Sir, I beg to lay on the Table eql‘:r{
of the Industria] Employment (%_t.qu_l_ -
ding Orders) Central (Afpendment)
Rules, 1967, published in Notilcatiod
No. G.S.R. 1128 in Gazette of India
dated the 29th July, 1867, under sub-
section (3) of section 15 of the In-
dustrial  Employment (Standing:
Orders) Act, 1948. [Placed in Library
See No. LT-1373/687.]
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ANNUAL REPORT OF CSIR ETC.

The Minister ot State in the Minis-
#try of Education (Shri Sher Singh):
I beg to lay on the Table:—

(1) A copy of the Annual Report
of the Indian Institute of
Techonology, Madras for the
year 1965-66. [Placed in
Library, See No, LT-1372/67.]

(2)A copy of the Annual Report
of the Council of Scientific
and Industria] Research for
the year 1966-67, along with
the Audited Accounts for the
year 1965-66, [Placed in
Library. See No. LT-1377/
67.]

(3) A copy each of the Audit
Reports on the Accounts of
the Council of Scientific and
Industrial Research, for the
year 1964-65 and 1965-66.
[Placed in Library. See
No. LT-1377/617.]

‘Navy (DisPOSAL OF PRIVATE PROPERTY
(AMENDMENT) REGULATIONS, 1967.

The Minister of State in the
‘Ministry of Defence (Shri B, R.
Bhagat): I beg to lay on he
‘Table a copy of the Navy (Disposal of
Private Property) (Amendment) Re-
gulation, 1967, published in Notifica-~
tion No, S.R.O. 257 in Gazette of
India dated the 5th August, 1967,
under section 185 of the Navy Act,
1957. [Placed in Library. See No.
LT-1379/67.]

NOTIFICATIONS UNDER THE CUSTOMS
AcTt ETC,

Shri K. C. Pant: I beg to lay on the
Table: —

(1) A copy of the Tax Credit
Certificate (Shifting of In-
dustrial Undertakings)
Scheme, 1867, published ir
Notification No, S.0. 2560 in
Gazette of India dated the
24th July, 1967 under sub-
section (4) of section 280ZE
of the Incomg Tax Act, 1961.
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[Placed in Library. See No
LT-1380/617.]

(2) A copy of the Income-Tax

(Fourth Amendment) Rules,
1867, published in Notification
No, S.O. 2460 in Gazette of
India dated the 22nd July,
1967, under section 296 of the
Income-tax Act, 1961.
[Placed in Library. See No.
LT-1380/617.]

(3) A copy of the Central Excise

(Twentieth Amendment)
Rules 1967, published in
Notification No, G.S.R. 1146
in Gazette of India section
29th July, 1967, under section
38 of the Central Excises and
Salt Act, 1944. [Placed in
Library. See No. LT-1381/

67.]

(4) A copy each of the following

Notiflcations under section
159 of the Customs Act,

1962: —

(i) G.S.R. 1144 published in
Gazette of India dated the
20th July, 1967. ([Placed

in Library. See No. LT-1381/
67.1

(ii) G.SR. 1168 published in
Gazette of India dated the
1st August, 1967. [Placed

in. Library. See No. LT-
1381/617.]

(iii) G.S.R. 1175 published in

Gazette of India dated the
5th August 1867. [Placed
in Library. See No. LT-
1381/67].

(5) A copy each of the following

Notificationg under section 159
of the Customs Act, 1962 and
section 38 of the Central Ex-
cises and Salt Act, 1944:—

(i) The Customs and Central

Excise Duties Export Draw-
back (General) Forty-
seventh Amendment Rules,
1967, published in Notifica-
tion No. GSR. 1171 1in
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Gazette of India dated the
5th August, 1967,

(ii) The Customs and Central
Excise Duties Export Draw-
back (General) Forty-
eighth Amendment Rules,
1967, published in Notifica-
tion No. G.S.R. 1172 in
Gazette of India dated the
August, 1967,

(iii) The Customs and Central
Excise Dutieg Export Draw-
back (General) Forty-ninth

Amendment Rules, 1967,
published in Notification
No. G.SR. 1173 in Gazette
of India dated the 5th
Augus, 1967.

(iv) The Customs and Central
Excise Duties Export Draw-
back (General) Fiftieth

Amendment Rules, 1967,
published in Notification No.
G.S.R. 1174 in Gazette of
India dated the 5th August,

1967, [Placed in Library.
See No. LT-1382/67.]

REPORT OF MADRAS REFINERIES LIMITED,
MaDRAS

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Soclal We fare (Shri
Raghu Ramaiah): Sir, I beg to lay on
the Table:—

(1) A copy of the Report o the
Madras Refineries  Limited,
Madras, for the Period 30th
December, 1965 to 31st March,
1967 along with Audited Ac-
counts and the comments of
the Comptroller and Auditor
Genera] thereon, under sub-
section (1) of section 618A
of the Companies Act, 1856.

(2) Review by the Government on
-the working of the above
Company. [Placed in Library.
See Ne. LT-1383/67.]
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STATEMENT ON THE FLOOD BITUATION
IN THE COUNTRY

The Minister of Irrigation and'
Power (Dr. K. L. Rao): I beg to lay
on the Table g statement on the flood
situation in the country. [Placed in
Library. See No. LT-1384/67].

Devnt Specrrrep Foop ArTicres (Move-
MENT CONTROL) SECOND
AMENDMENT ORDER, 1967

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahih Shinde): I beg to lay on
the Tabls a copy of the Delhi Specified
Food Articles (Movement Control)
Second Amendment Order, 1967, pub-
lished in Notification No. G.S.R. 1192
in Gazette of India dated the 3rd
August, 1967, under sub-section (6)
of section 3 of the Essential Commodi-
ties Act, 1955, [Placed in Library.
See No. LT-1385/67.]

NoTtrFicaTioNs UNDER THE ALL INDIA
SERVICES AcCT

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): I beg to lay on the
Table a copy each of the following
Notiflcations under sub-section (2) of
section 3 of the All India Services Act,
1851: —

(1) GS.R. 1082 published in
Gazette pf India dated the
22nd July, 1987, making cer-
tain amendment to Schedule
I to the Indian Administra-

tive Service (Pay) Rules,
1954,
(2) GS.R, 1112 published in

Gazette of India dated the
29th July, 1967, making cer-
tain amendments to Schedule
III to the Indian Administra-

tive Service (Pay) Rules,
1954,

(3) The Indian Police Service
(Uniform) Amendment

Rules, 1967, publighed in Noti-
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fication No. G.S.R, 1118 in
Gazette of India dated the
28th July, 1967.

(4) GS.R. 1114 publishedq in
Gazette of India dated the
29th July, 1967, making cer-
tain amendment to Schedule
HI to the Indian Police Ser-
vice (Pay) Rules, 1854,

(8) G.S.R. 1117 published in
Gazette of India dated the
29th July, 1967, making cer-
tain amendmentg to Schedule
IIT to the Indian Administra-

tive Service (Pay) Rules,
1954,

(8) The Indian  Administrative
Service (Appointment by

Promotion) Thirteenth Am-
endment Regulations, 1967,
published in Notification No.
G.S.R. 1119 in Gazette of
India dated the 29th July, 1967.

(7) The Indian Police Service
(Appointment by Promotion)
Twelfth Amendment Regula-
tions, 1967, published 1n Noti-
fication No. G.S.R. 1120 in
Gazette of India dated the
20th July, 1967, [Placed in
Library, See No. LT-1374/
L |

PROTOCOL REGARDING DEVELOPING
COUNTRIES

Shrt Sher Singh: I beg to lay on the
Table a copy of the Protocol regarding
Developing Countries adopted at the
Diplomatic Conference on the revision
of the Perne Convention for the Pro-
tection of Literary and Artistic Works,

held at Stockholm in June-July,
1987. [Placed in Library, See No.
LT-1375/67.]

12.55. hra.

MESSAGE FROM RAJYA SABHA
Seeretary: Sir, I have to report the

following message received from the

Secretary of Rajya Sabha:—

."ln aecordance with the provi-
sions of rule 111 of the Rules of

Cotton Price

Policy (St.)
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to enclose a copy of the Indian
Official Secrets (Amendment)
Bill, 19687, which has been
by the Rajya Sabha gt its sitting

held on the Tth August, 1967".

(AMENDMENT) BILL
INDIAN OFFICIAL SECRETS
As Passep BY RAJYA SABRA

Secretary: Sir, I beg to lay on the
Table of the House the Indian Official
Secretg (Amendment) Bill, 1967, as
passed by Rajya Sabha,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TWELFTH REPORT

Shri Khadilkar (Khed): I beg to
present the Twelfth Report of the
Committee m Private Members’' Bills
and Resolutions.

ESTIMATES COMMITTEE
TeENTH REPORT

Shri P. Venkatasubfbaiah (Nandyal):
1 beg to present the Tenth Report of
the Estimates Committee on the
Ministry of Railways—Commercial
and other Corgnate matters relating
to Indian Railways.

12,56 hrs.

STATEMENT RE. PROBLEMS OF
THE JUTE INDUSTRY AND
COTTON PRICE POLICY
FOR 1967-88

The Minister of Commerce (Shri
Dinesh Singh): I beg to lay a state-
ment on the Table on the problems
of the Jute Industry and Cotton price
Policy for 1987-68, (Placed in Lib-
rary. See No, LT-1386/67.]
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Mr, Speaker: We will now take up
further consideration of Unlawful
Activities (Prevention) Bill.

Shri D, N, Patodia (Jalore): What
about item No. 18 on cotton price
policy?

Mr. Speaker: That statement has
been placed on the Table.

Shri D. N. Patodia: What udout the
discussion or questions on that?

Mr. Speaker: No discussion now.

12.57 hrs.

UNLAWFUL ACTIVITIES (PREVEN-
TION BILL—Contd,

Mr. Speaker: The House will now
take up further consideration of the
Unlawful Activities (Prevention) Bill.

Shri Frank Anthony (Nominated
Anglo-Indians): What about the
amendments for circulation, Select
Committee and so on?

Mr. Speaker: I will take them one
by one.

Shri Nambiar (Tiruchirappalli):
There is going to be voting on each
of them. It will take the whole of
today and tomorrow.

Mr. Speaker: Let us see. I will
take them one by one. The first one
is by Shri Yashpal Singh. Does he
want to move his amendment?

Shri Yashpal Singh (Dehra Dun):
1 beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 30th November,
1967 (1)

Shri Madhu Limaye (Monghyr): I
beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 1st September,
1967." (45)
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tion) Bill
Shri C, C. Desai (Sabarkantba): I

beg to move:

“That the Bill be circulated for
the purpose of eliciting ‘opinion
thereon by the 15th September,
1967, (46).

Shri Frank Anthony: I beg to move:

“That the Bill be referred to a
Select Committee consisting of
12 members, namely:

Shri Y. B. Chavan, Shri Hem

Barua, Shri Hamayun - Kabir,
Shri Madhu Limaye, Shri Bal
Raj Madhok, Shri M, R.'Masani,
Shri H. N. Mukerjee, Shrimati
Sharda Mukerjee, Shri P.-.Rama-
murti, Shri Era Sezhiyan, Shri
Atal Bihari Vajpayee, and Shri
Frank Anthony.

with instructions to reporf by the
first day of the next session”
(47) )

Shri C, C. Desai: I beg to move:

“That the Bill be referred to a
Select Committee consisting of 17
members, namely:

Shri Tridib Chaudhuri, Shri
Y. B. Chavan, Shri M, Moham-
mad Ismail, Shri S. Kandappan,
Shri K. M. Koushik, Shri Madhu
Limaye, Shri Bal Raj Madhok,
Lt. Col. HH. Maharaja Mana-
bendra Shah of Tehri Garhwal,
Shri H. N. Mukerjee, Shrimati
Sharda .- Mukerjee, Shri K.
Ananda Nambiar, Shri Nath Pai,
Dr. Baburao Patel, Shri Mani-
bhai J. Patel, Shrimati Sushila
Rohatgi, Pandit D. N, Tiwary;
and Shri C. C. Desai.

with instructions to report by the
first day of the next session.”
(48) :

Shri Jyotirmoy Basu (Diamond Har-

bour): I beg to move:

(i) “That the Bill be circulated
for the purpose of eliciting
opinion thereon by the 3ist
December, 18687.” (65) - -
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Shri Surendranath DWivedy (Ken-
drapara): Sir, are you fixing any
time for the amendments, clauses,
third reading etc.

Mr, Speaker: Now, Shri Vajpayee
is raising o point of order, Let it
be gver.
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AWAT RN BIfAT T UF FRS A
oY FE 7 Fremfasy ors FRfasd
AT 3w & fawfor & s 0 ag
fatqs amar mar 2

TEwT WA (s e
THT) : AT A d owEE A
T A A A T w5 oww
A ¥ FidgE o A
v F7 9 W a7 FrEIA
oWsHT gt € )

st wew fagrd woRdt o § 9
AW TR Fifgw &1 A= qr |
3w 7 N wafegt @t 6 0w fw-
afaen & FIT F 17w FrgAfaen
& G ¥, WK g w4 AgRg ¥ dEi
aafeat &Y faer foar @ 1 amwfa var
¥ marg § A7 FAET AT AV, TET HH
REAT @Y IW A T ff 1 gW A
#f femfr #& t 5 FiEeqm
X ggde ffar o o1 @ @ W
fast amr I | & ST F 3g T
a1 ffew 7 fs g W ¥ e
X w1 g femr &, 9w A fawtar
wr § 1 & wigar § Frag e aw aw
Is foqr Wi, v aw i o v 9
g WA & fawfar ¥ e & wd,
forer wr gever g W0 X faw &
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(ii) “That the Bill be referred
to a Select Committee consisting
of 16 members, namely:

Shri Syed Badrudduja, Shri
H, P. Chatterjee, Shri N. C.
Chatterjee, Shri Y. B. Chavan,
Shri Tridib Chaudhuri, Shri
Abdul Ghani Dar, Shri Hem
Barua, Shri Humayun Kabir,
Shri S. M. Joshi, Shri S, Kan-
dappan, Shri D, K. Kunte, Shri
H. N. Mukerjee, Shri Anand
Narain Mulla, Shri P. Rama-
murti, Shri S, C. Samanta; and
Shri Tenneti Viswanatham.

with instructions to report by the
30th December, 1967." (66)

Shri Yashpal Singh: I beg to move:

“This House is of opinion that
the Unlawful Activities (Preven-
tion) Bill, 1967, be referred to the
President for obtaining the opinion
of the Supreme Court under
article 143 of the Constitution on
the question of constitutional
validity of the Bill” (137)

Shri S, Kandappan (Mettur): I beg

to move:

“That the Bill be circulated for
the purpose of eliciting opinion
therecn by the 30th December,
1967." (231)

Shri C. C, Desai: Mr. Speaker, Sir.
1 rise to oppose the Bill which has
been moved by the Home Minister.

st vy fomd  menw wEew, §
o faTr qaTe o Igar § &
I W9 ® oqE-gEEl & Aafew o
fear ar | @ AW e & fw gy
wiw 9l v oA X gy L.
(wrrarr)

doger aw wwre @it (e
o g feg) : T grd (swwwny)

ot vy foerd @ dwier A
R §Y T W7 | OSIW wgE, ¥ Wi

LR ]
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Wy Y Wt ¥ g ¥ W} 9 fawr W

R, fd | o1 we-afr N degaa
Wl 3 soea ANwm W sRwme
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Mr. Speaker: How do you raise it
here in this manner? On what basis
are You raising it? You have given
me a notice. But how can you raise
it now until I have allowed it?

ot vy fordt % o wT SR
g & e ¥ am A g7 g wm
w1 S vt i gvm, gw S Ay AT

W qar e § 5 aoerd Hfawm
FT AT FH IgA FAE & F
TS 7 T T, IA A g IufeE
@ & fag wr &) a3 EEd &
FT TETAT § |

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): What is he speaking
about?

oft wy fowdt : oot & @A F
qag o A gE A A Am R Y
o osaad &, .. (wem)

Mr. Speaker: Now, will you all
kindly sit down? Shri Vajpayee
raised a point of order. Then, when

Shri Limaye stood up and started
speaking, I thought he was raising
some other point relating tp the Bill
But I find he refers to telephones and
some other subject and not about the
Bill. Now, if any Member starts to
speak about the Bill or the Minister's
statement, I can understand it,

ot wy fomd : ssow T, W
Sy o1 o o pe Al gar &
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SR R A A e T §
In fact, I have calleq Shal €. C.
Desai to speak and he wag speaking.
Then, Shri Vajpayee raised a point
of order. After so much has happen-
ed, now he is referring to some other
itemn.

Shri Surendranath Dwivedy: Before
Shri Desai continues his speech, 1
would like to know one thing. There
has to be a general discussien and
there are 300 amendments. If you
give even one minute for each amend-
ment, it will take five hours.

Shri Vidya Charan Shukia: Let us
see,

Shri Surendranath Dwivedy: You
will see. This cannot be ever even
by the 12th. This will go on......
(Interruptions). Sir, 1 want te know
from you how much time you are
going to provide for the general dis-

cussion and for the amendmeants. ....-
(Interruptions).
Mr. Speaker: Now will you all

kindly sit down. I have not -<called
anybody. I will try to accommodate
all members.

Shri Surendranath Dwivedy: Shri
Shukla was saying “we shall sea”.
We will see how he will get it passad.

oft o To WA (WHTWI) : WP
e, ¥ e ¥ faagw A S,
afer xw www & g fdww s
argat § e iy oo s, o
¥ o e wr &, oW 9@ AR oY W
o w5 | 75 faege ammady Ty
Y Efe Al e
forer gy ot ? g T Y g alET S
a8 & 1 s 37 %y ferared fe xw @S
¥y g FA E ) W ¥ |
atwr wET wdt et m AR E 1 O
g ¥ wi agt o adt vl whed
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Mr. Speaker: Now, will he kindly
wesume his seat and hear me? I
know that this will be the trend of
this debate. Now, when I am on my
flegs, all members should sit down.
He has raised some point about the...
(Interruptions).

13 hrs,

ot o W WA (I
|G AT ST FT FATHY (zwwara)

‘Mr, Speaker: I know, you are there
1o reply effectively to Shri Shukla.

‘There is no doubt about it. Shri
Shukla also knows it.
Shri Surendranath DWivedy: What

«does he mean by saying, “We shall
see”? The Speaker is there......
A Interruptions).

oft gOR W wGAW ;WY IT
faggr F@mE

Mr. Speaker: I am replying......
«{ Interruptions).

Shri Surendramath Dwivedy: We
-‘were addressing you and they raise a
halle here...... (Interruption).

Mr. Speaker: ] am replying on
behalf of the House. Will you kindly
sit down?

Shri Surendranath Dwivedy: You
‘must take note of it. Dp they want
a riot here or do they want some
procedure?

Mr, Speaker: On an important Bill
like this no Member will be asked
just to move the amendment and then
go away. Full discussion will be
allowed. That is the privilege of hon.
‘Members of this House. Nobody can
prevent them from having a fair dis-
«cussion. All I say is that too many
people getting up at the same time
and speaking is not nice. I appeal to
hon. Members not to do this. Every.
body will be given a chance.: triter-
ruption).
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Shri Jyotirmoy Basm roge—

Mr, Speaker: Will you kindly sit
down? It is not Shri Shukla or any-
body else who controls but it is the
Speaker who controls the discussion
in this House.

. Shri Surepdranath Dwivedy: You
must take note of this. We take objec-
tion to this. If you dg not take notice
of this sort of remarks, you cannot
prevent other Members from saying
whatever they like. I was appealing
to you about time and he said, “We
shall see”. What does that mean?
Has he the authority of the House
to say that? (Interruption). There
must be some decorum,

Mr. Speaker: 1 cannot answer for
him as to what he means by that.
But I can assure you from the Chair
that I shall give full opportunity for
discussion. I cannot wvouchsafe for
what he means,

Shri Surendranath Dwivedy:
a threat to the House.

It is

Mr. Speaker: Now we adjourn for
Lunch and meet again at 2 p.m. to
continue the discussion.

13.08 hrs.

The Lok Sabha then adjourned for
lurnch till Fourteen of the Clock.

The Lok Sabha re-assembled at
Fourteen of the Clock.

[Mr. Depurv.SPEAKER in the Chair]

UNLAWFUL ACTIVITIES (PREVEN-
TION) BILL—Contd.

Mr, Deputy-Speaker:
Desai.

Shri C. C.

ot wrw fagrdt woRd  goren
o, awe & g e f o
sqaeqT %1 YW goraT Wr fn e sl
frr dwrer whiew wrefaw ¢ (kg
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w8 N fawfal s gaer faw g
I8 FHET A fawfed aaal ®t S
T § ¥R e o g @@ s -
9 ¢ 5 g faw s 9@ & fawr-
foll & wqEme & a1 o7 3w ofadT
XY R A TERT Y oy W e
AN s A 2 frow
T i @ fomd fomfaew W)
Fgfrasn dF wwem 97 faeme
frar mar qr—ag =T qedt F fawda
& 1 g @ wafeai & fF 1 R
Rz oTE Weaww A foar m@r @
f& ato do @Yo rET Gax F
TeTEaT # S FAE S @ ag foo-
fasw W FEfew & A ¥ d—
g @9 T § | FEAfATOA & qi8 F
AT FWE 4r. ...

it o T TR Tz o
afesw & art § 4

At wew fagrd awRa &t faw
FAfaew @ # Fgr & oM |
HA W B g F A Qe § oA
w1 ag I e adr @ fF @oe
el #. fom foe & o 9w Oy
fawr fdare gwr @ SwEr wAY suEw
wqq ?

Shri Y. B, Chavan: Sir, may ] ex-
plain it? What I said was this. I
was glving the history of this Bill
and, while giving the history of the
Bill, I mentioned that divisive forces
were making appearances in early
680’s and, therefore, the National Inte-
gration Conference met and appoint-

ed committees. One of the com-
mittees was a committee on region-

Some hon. Members: Where is the
report?
Y, B. Chavan: Please listen to
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Shri Kanwar Lal Gupta (Delhi
Sadar): He has not circulated the-
report to any Member of the Com-
mittee.

Shri Y, B, Chavan: Why don't you
listen to me? (Interruption).

The point is that the committee on
regionalism issued a statement which
was published, at that time, in the:
press and one of the recommenda-
tiors was to amend Article 19 of the
Constitution. That was the recom-
mendation and that recommendation
was jmplemented by accepting the
amendment of Article 19 in 1963.

Shri A, B. Vajpayee: Then why this
Bill?

Shri Y. B. Chavan: My case was
that what was the purpose of that
amendment will be further carried by
passing this Bill. This Bill is not
directly dependent on the recommen-
dation of that committee, The recom-
mendation of the committee was
implemented by amending the Con-
stitution, Unnecessarily, the hon.
Member is confusing the facts.

Shri S, M. Banerjee (Kanpur): This
Bill is redundant.

Shri Ranga (Srikakulam): Sir,
one of our friends has already casti-
gated this Bill as the blackest Bill.
On the very first occasion, when this
Bill was introduced, so many Mem-
bers had expressed their opposition to
it and that should have made my hon,
friend wise about it and that should
have persuaded him to come here with
a proposal either for circulation or
for referring it to a Select Committee.
He would not himself take the initia-
tive. Now, a3 a result of his own
actions, he has helped the Opposition
to become one....

Shri Hem Barus (Mangaldal): It is
always one.
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Shri Ranga: ....solid alliance
against this Bill. It is this gift that
my hon. friend is making on the 9th
August....

An hon. Member: It is 10th August
today.

Shri Ranga: The day before yester-
day was the eve and teday is the
after. What is this gift on the 9th
August? On the previous occasion,
we all came together, different
groups of us, different sections of us,
amongst the nationalists and the
patriots, in this country in order to
throw out the British. Today, my
hon. friend is playing the role that
the Britishers had played....

Shri Madhu Limaye: And we will
throw them out.

Shri Ranga: ....and coming events
have already cast their shadows. The
day before yesterday, they had their
taste of it. (Interruption).

This morning, I rose in my seat, the
last among us all, to make that plea
and ] thought I was making it as
persuasive as possible, as reasonable
as possible, for my hon. friend to
accept our suggestion. It is not an
easy suggestion to make to agree to
go to the Select Committee. It means
a very big thing indeed. It is a big
concession on the part of so many
of us. We were prepared to swallow
that. On the other hand, in regard
to the Bill of my friend, Mr. Nath
Pai, we were not prepared to go to
the Select Committee—we did not go
to the Select Committeae—hut on this,
we were prepared to go to the Select
Committee. My friends on that side
should have had the wisdom to appre-
ciate the concession that we were
making and the offer of cooperation
also that we were extending. But
like the Barons of the old, like the
Britishers of the recent past, my
friends here are only keen on having
a leaf from Mr, D. P. Mishra but not
from any wise person like Lord Attles
or Lord Mountbatten, They are not
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prepared to bow before the events,
before the challenge of times.

Now, I take this opportunity again
and I appeal to them even at this last
moment to agree to my suggestion,
the suggestion made in a comradely
manner, in a parliamentary fashion,
to go to the Select Committee. I do
hope he would agree to that. Some-
times, he appears to be very reason-
able but, suddenly, I do not know
why, he becomes solid as a rock. The
trouble is that even talks are being
polished nicely. How is it my hon.
friend is not prepared to listen to
reason?

Shri Piloo Mody (Godhra): He is
listening to Dr. Ram Subhag Singh.

Shri Ranga: He is not going to lose
much. On the other hand, he is going
to gain much. Why am I saying this?
It is for the benefit of democracy and
parliamentarianism in our country.
Otherwise it is not necessary for us
to go to cooperate with this Govern-
ment in carrying out the kind of
treacherous governance that they
have blessed our country with, that
they have hrought here as a kind of
blight on our country and on our own
people. Is my hon. friend willing to
accept it? He is not willing and he
would leave us no other choice....
(Interruption).

Shri Surendranath Dwivedy: Let us
know whether he is willing.

Shri Y. B. Chavan: Certainly, I do
not want anybody to feel as if there
is some unwillingness on our part to
consider the reasonable suggestion
that they make. It will be our effort
to see that whatever reasonable sug-
gestion they make is considered.
Supposing it was a question of merely
requiring more time for the discus-
sion, certainly, an offer was made
from our side to discuss it for more
time, five hours, ten hours, and, Cer-
tainly, we can sit and discuss ft. I do
not want to take any particular posi-
tion in a doctrinaire manner. Thes
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[Bhrij ¥. B. Chavan]

.is not my way of doing it. I would
like to make an appeal, if at all there
are any difficulties, and certainly we
can go into them. Why is it that
they want to go to the Select Com-
mittee? I am prepared to sit and
have a discussion with them. What
is exactly the point that they are
going to achieve by going to the
Select Committee? My only fear is—
I do not want them to take it in a
wrong way—that they seem to be
saying that this Bill cannot come
through. If that is the intention..
(Interruptions), that certainly makes
us take a certain position about it.

Shri Suremdranath DWivedy (Ken-
drapara): You must agree that when
we opposed it at the introduction
stage, the principles were not accept-
able to us, Since we are now accept-
ing the proposition of sending it to
the Select Committee, as he has said,
it is a great concession and, there-
fore, we want further examination in
. the Select Committee,

Bhri Y. B. Chavan: As I said, I do
.not want to change my views, Today
we are the Government—not because
we like it but we are there. 1 per-
sonally consider that, as a Govern-
ment, we certainly owe a responsi-
bility not only to the places from
where we were elected, but to the
whole country. There is no doubt
- about that position, Once we accept
this position, we should accept this.
.My view was that this Bill was im-
portant, this Bill was urgent. That
is my view and I do not want to
: change that view. But even in those
circumstances, if they feel that they
:are prepared to accept the principle,
I am prepared to discuss this matter
- with them.

Shri Surendranath Dwivedy: No
-~ question of discussion.

Shri X¥. B, Chavan: When I zaid, I
-am prepared to diseuss, I mean | am
poaparad. ¢ discuss it in the Select
~Comititee alase.
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Shri Surendranath Dwilvedy: Has
he agreed to the proposition of Select
Committee?

Mr. Deputy-Speaker: He has accept-
ed in principle....

Shri Y. B. Chavan: As Mr. Ranga
said. 1 accept he is the eldest Mem-
ber of this House and I have nothing
but regards for him; not only for
him but for everybody. Once we
accept the principle, once the prinei-
pPle of the Bill is accepted, I am pre-
pared to go to the Select Committee.

Shri Bal Raj Madhok (South Delhi):
I want to make one thing clear. When
this Bill was introduced, the House
may remember, I said at that time
tog that we do want that the inte-
grity of this country must be main-
tained. There are elements which are
working against the integrity of the
country; there are elements in this
country which are having extra-
territorial loyalties and whom we look
upon. ... (Interruptions) as a threat to
the integrity of this country. I would
like to place the point of view of my
Party before the House. [ have given
an amendment in this Bill in which
I have said this thing clearly. We
accept the principle of this Bill,
though certain other people may not
agree. On behalf of my Party I would
say that we accept the principle of
this Bill. We do want that in this
country any kind of propaganda, any
kind of activity, which encourages
extra-territorial loyalties, whether in
favour of Pakistan or in favour of
China or America or Russia, should
not be tolerated; we cannot tolerate
it. That is a danger to the country's
integrity. If that principle is accept-
ed, then there is a lot of scope to
improve this Bill. The Bill, as it has
been drafted, creates a lot of mis-
givings. Therefore, it is good that he
has accepted the proposition of semd-
ing it to the Select Commiftee, Let
it go to the Selest Committee and
then we shall discuss end see thst
this ‘Bill' does not bectme another
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engine of oppression against political
opponents but really becomes an
instrument for checkmating those ele-
ments which work against the inte-
grity of the country, the unity of the
country.
st s wmedt (219E)
war f& wdy 7 Aqdr Ahaw ¥ @ F
afe g aeea yu fadas & fagrt &
FgH T g1 Y 93 79 fadas rwa< afufy
¥ oo wr Aae € 39 & fag ¥
7 ¥ F240 ¢ fF gz ad N frgra
A AF G ANy ww ag
WIEW 4% HaT, & A0 FYE I HIAT
& g7 # wac afaly & & od A 7
g faa F fagrasr & =T FT
a 7y zma gqw i & 5 9w
saT afa@ & & srg 1 gafqg ag o
g WA A F AT F wAr fFoqgd
o faga &1 ere frar J10 79
fat 93 fadas wax =ffy & srar
awC ¢ waify o ag 78 W E fF 2@
T afufa & & Jrar A ag @ g
& 9 & T 73 @ E w7 A9
afafy & Yar s g fagras: =
I FT AF TE AT ALY yAL A
H ¥ F0X # Feqd AL @AY G |
qg «@ T8 gae ¥ ag wf gE § AR
gafrg @ Ta w1 79 fay ¥ sgam 7
®1¢ wraEsar @) AT Ty
f¥ ga frags =1 wa< afufy w1 Far
EiCl

Shri Tridib Eumar Chaundhurl
(Berhampore): I would not have
jntervened but for the fact that cer-
tain remarks have been made from
this side of the House, and not from
the other side of the House, about the
acceptance of the principle of this
Bill. So far as our Group i con-
cerned, we accept the printiple of
the Bill so far as it is stated in the
‘Statement of Objects and Reasons,
and we do not stand committed to
that kipa of communal chawvinism
and other things in the namre of inle-
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grity. We think thet communal
chauvinism js a thing which destroys
the integrity of the country at the
very root. So, that must be made
very clear. When we accept the
principle of the Bill, so far as our
Progressive Group is concerned, we
accept that for the maintenance of the
integrity and sovereignty of the coun-
try. We are prepared to consider the
three restrictions given in the State-
ment of Objects and Reasons, and
nothing beyond that.

ot Ay ferd ;. Swemw wdieg,

Wagragam g m@ g fr
7z aga W frag a9t sw e 7
#1d gg «I41 F w€IEm 91 WKW
IWF FAC AW AATHT ¥ FEARIT
g f 77 fadaF ¥ it qgepe ax fa=e
= & fa¥ gqr a7 wfafy & amr
T qq%d arfearaed afafa & arg
Aqr I | ¥ A Fo FAST TS F
F qIX § qwar § 9% § 98 'R
¥ oqma Al wdt & 1 9g |y Fa
fedt & faqumawms af ¢ fr @&
F et fgel 1 a1 9% fagrea &
g WAQT T | AT T HAY o FT
ag %gar & fo @faa ¥ o qf@ad
gar a1 9t & w97 77 faw § ot
0 aft At ¥ g S Fer oard
2 & gfaaTT 4 oF feed A A A
fewrar strgaT § -

“Nothing in sub-clause (c) of
the said Clause shall affect the
operation of any existing law in
so far as it imposes or prevents
the State from making any law
imposing....in the interest of

sovermsm_v and integrity of
India.’

7g Wk dfara ¥ § | 3@ €Y gW ot
sri ¥ wer &g & ) wa< afafa w1 @
wrw &, aqwr aiferanited wfifr w1 ag
wra & & a5 U 3 fF =1 o QY
¥ o WA &7 W 7% Friws v
t ? wre 1 o Fw § ofrc 0
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wifa A5 o g gfard wfy-
& 9T wTwaT § @ gA< afwfw w1 g
qu wfgs § f5 9w § dww &3,
¢ & guR | gAfag & w9 aw Ay
T ¥ AT FA7 et § v afaa
X v & o fr g A Fawané & Sw
% womar gu fRd Wt A w5 o
T & foo o AEt &

ot ez fagrdr ARl ;o Ieret
R, A TH AT FFNE | W AW X
T A TAAT TGIF A AA TS FET
21 F w99 ¥ 98 5 R e

wEHt ¥ 7 oF zfhT & o ove F7
a1 =mear g 5 AT @« ¥ 7w fag A
AT § fF Tz #Y gFar W e
N T A I ey qfE oww F
foq fedt @ & dewEr Sifa
forar s YT S T AFTFIT HHFTTHY

faar s ag fagra g7 & ag wAv
¢ Az gw aw fawr & w7 97 fa=e

FCEAT AEA |

Shri H. N, Mukerjee (Calcutta North
Bast): It is good that the Home
Minister has accepted the idea of
Select Committee and he has done it
in the interest of parliamentary pro-
priety. But I should like to make it
clear that, as far as we are concerned,
we have been, and continue to be,
totally opposed to the manner in
which the Bill has been formulated,
because we suspect the bona fide of
the Bill and that goes to the root of
the matter., Of course, we are at
liberty even now to examine how far,
if at all, the provisions of the Bill
can he improved by reference to the
Select Committee, which is the only
possible parliamentary process open
to us. So, it is a good thing that he
has accepted, in the interest of parlia-
mentary propriety, this reference to
the Select Committee, for which all
of us had had to fight for a long time.
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But, at the same time, I wish to make
it clear that our opposition to the
Bill as it had been formulated con-
tinues to be as tota] and as uncom-
promising as it has been at the time
of introduction.

Shri P. Ramamurti (Madurai): I
would not have risen to speak now
but for the statement made by the
Home Minister, When we came to
this House we had all taken the
pledge, and as far as my party is con-
cerned, our party programme also
makes it clear that we stand for the
unity and integrity of this country.
But the point is that accepting the
unity and integrity of the country is
one thing and accepting this Bill is
another thing. The question is whe-
ther such a Bil 1is at all necessary
under the existing conditions in the
country and whether the Bill will
serve the purpose of keeping the unity
and integrity of this country or
whether it will lead to further dis-
ruption in this country. That is the
fundamental question that has got to
be raised. Therefore, when we agree
to go into the Select Committee we
do so because of a certain situation
in which we are functioning, and des-
pite our opposition to the Bill it may
be passed. In the Select Committee
we can go into every clause, and
finally make a recommendation; if
the Select Committee, if the entire
Select Committee, feels that this Bill
will not serve its purpose, then it is
open to the Select Committee to make
even a recommendation that this Bill
be dropped. Therefore, there is no
question whatsoever of accepting the
fundamental principles on which this
Bill is based. The question of inte-
grity and unity of this country is an
entirely different thing. We have got
to examine whether this Bill is at all
going to safeguard that or it is going
to do something else, Therefors, it is
on that basis that we agree to go into
the Select Committee,

mmmmu
be clearly understood that there is
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no question whatsoever apout up-
holding the integrity and sovereignty
of the country. All of us in this
House want that we should curb
activities, illegal or legal which in
any way sabotage the country's inte-
grity and security. There is no doubt
about that. Here, the only question
that remains is whether the powers
in the hands of Government are not
sufficient to curb these activities and
whether such a Bill is at all necessary.

Although the Constitution (Six-
teenth) Amendment Bill has been
passed, I think such a Bill is not
necessary because the purposes of the
constitutional amendment can be
servecd more effectively if Government
exercise the very emergency powers
that they have with them already.
Therefore, most of us think that such
a Bill is not at all necessary. But,
still, Government think that there is
a case, If that be so, then the Select
Committee will go into these ques-
tions and scrutinise whether such
penal provisions are necessary, That
was why we were pleading from the
very beginning for a Select Com-
mittee. There is no question of a
guarantee in regard to the acceptance
of the principle of the Bill. After all,
in accordance with parliamentary
procedure, as I have gaid glready, the
Bill has been opposed already at the
introduction stage. And the procedure
is that if a Bil] goes to a Select Com-
mittee, it is not the principles and
other things thal are gone into, but
the clauses are gone into and that is
what the Select Committee is going
to do. As suggested, if the Select
Committee and ,the Government in
their wisdom think that such a Bill
is not at all necessary after discus-
sion, it will be a good thing. There-
fore, it is good that the Home Minister
has accepted this proposition. Our
position remains as usual and as
before....

Shri Y. B. Chavan: As usual?

Shri Surendramath DWivedy: Yes,
as usual and as before, because we
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do not think that such a Bill is neces-
sary at the moment.

Shri ¥. B. Chavan: May I just
intervene for a minute? I am not
replying, because my idea is not to
reply now because there is no ques-
tion of any reply mow. My hon.
friends had said that they were
opposed to the principle of the Bill.
After all, what is the principle of the
Bill? What is the principle involved?
Shri Madhu Limaye has also said that
he has accepted the principle of the
Constitution,

ot vy femd . T oA R
AT &1 #4T w4 5 Wrg & ot e
g gmasra &

Shri Y. B, Chavan: I am afraid he
is forgetting that kusam.

st wy forerd : 7 g AT R
7 et gt o HF wew oEn @, W
q ot @TE & | TW AT A FT T qOW
2 ? wfew ag wmoe A, W W&
qE TEET £

Shri ¥. B. Chavan: I would only
remind him of that.

Shri A. B. Vajpayee had also got
up and said that he had accepted the
principle of protecting the sovereignty
and integrity at any cost, and he has
agreed to that. What is it that he is
not prepared to accept? He
want that there should be Do
restrictions on the fundamental rights,
That means that he has not accepted
the Constitution. Article 19 provides
that in order to maintain the sove-
reignty and integrity of the country,
if it is necessary, restrictions on the
fundamental rights will be accepted.
That is the provision in the Constitu-
tion,

Shri P. Ramamurti: If it is neces-
sary only. That question hag to be
gone into.
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Shri Y. B. Chavan: Then comes the
question whether it is necessary. That
is a different matter altogether. Let
them not, therefore, talk of principle.
The principles are there in the Con-
stitution already.

Shri P, Ramamurti: The Constitu-
tion only says that such restrictions
could be placed only if it is necessary.

=it wew fagrd aoRdy © gITene
A, AN A # AR AT w7
o fpat mar 1 WA A AT wwEE
# 1 B wIrred TEd A 4@
T\ §H FET 2N TW AW 9T ge
fowm @R & fF 2w &1 owar A
gEuEar #1 wh * far ;mrowe
®1 freft aa ®Y AT afeE F77
=71 wfirgre foar s ar w4

Shri P. Ramamurti: Only if it is
necessary, such restrictions could be
placed. Article 19 is an enabling pro-
vision. It does not say that under
this article, Government must put on
the statute-book a Bill of this nature.
So, the question whether it is neces-
sary at all is also a question which
has to be gone into.

Mr. Deputy-Speaker: All these
matters could be discussed in the
Select Committee. The hon. Minijster
of Home Affairs has already accepted
the suggestion of the hon. Members
of the Oppbsition to refer the Bill to
a Select Committee.

Shri N. C, Chatterjee (Burdwan):
1 want to point out one thing. The
Constitution (Sixteenth) Amendment
Act not only amends article 19 but
makes it clear that Parliament in its
wisdom can make legislation impos-
ing reasonable restrictions tg further
the integrity and unity of this coun-
try and the sovereignty of the nation.
We all accept that.

The Sixteenth Amendment Itself
provides that whenever a person is
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nominated as a prospective candidate
for parliamentary election, he must
take an oath, as you know very well,
affirming his loyalty to the Constitu-
tion jncluding that amendment. There-
fore, we all accept it.

The only basic question is this. The
Supreme Court by unanimous judg-
ment in Makhan Singh vs. The State
of Punjab has pointed out that so long
as the Proclamation of Emergency is
there, article 19 is completely kept
in the cold storage, and no citizen of
India from Kashmir to Cape Comorin
could go to any court of law and
challenge any executive action on the
ground that there had been a viola-
tion of or outrage on his fundamental
rights, particularly the seven freedoms
mentioned in article 19. Therefore,
this Bill is absolutely unnecessary
unti] the Proclamation of Emergency
is over.”.

The language used by Chief Justice
Gajendragadkar is this:

“Article 358, however, makes it
clear that things done or omitted
to be done during the Emergency
cannot be challenged even after
the Emergency is over. In other
words, the suspension of article
19 is complete during the period
in question and legislative and
executive action which contra-
venes article 19 cannot be ques-
tioned even after the emergency
is over.”,

First of all the Home Minister should
declare here that the Select Com-
mittee should have the right to
demand that the Proclamation of
Emergency be withdrawn so that
article 19 could be put on the statute-
book and be made effective and it
would not be kept in cold storage any
more and then he can bring forward
this Bill. Otherwise, the Bill is
absolutely premature., There i8 no
question of article 19 now, For five
years, no citizen of India has been
able to go to the Supreme Court or
any court in India compleining against
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exegutive action, even apart from
parliamentary statute, saying that
executive action has violated his
fundamental rights; freedom of speech
is gone; freedom of expression is
purely a pious platitude on papér.
You know, Sir, that that is the judg-
ment.

Therefore, the Select Committee’s
first business will be to make that
position perfectly clear. We are
accepting this suggestion to go into
a Select Cummittee, and that is our
unanimous decision, because this Bill
is intended for protecting the sove-
reignty and integrity of the nation;
but before the Select Committee
meets, the Hume Minister in his wis-
dom should revoke the Proclamation
of Emergency. Otherwise, under
article 358, complete eclipse ig there,
and complete cold siorage continues
and it is absolutely useless, therefore,
to come to Parliament and say ‘Give
me powers so that I can impose some
restrictions even on the freedoms
guaranteed under article 19, because
no freedom is there, and no freedom
is operating and no freedom can be
operative so long as they keep the
Proclamation of Emergency in force.

Mr. Deputy-Speaker: The Home
Minister has suggested or rather
accepted the suggestion made by all
leaders of the Opposition for refer-
ring this Bill to a Select Committee.
I would, therefore, suggest that the
original allocation of 5 hours for this
Bill may now be revised.

Shri Nath Pai (Rajapur): He must
move the necessary amendment.

Mr. That is
coming.

Deputy-Speaker:

Shri Y. B. Chavan: I shall move the
motion.

Mr. Depuiy-Speaker: Once he has
acoepted the suggestion, that |is
enough; the rest is only a formality;
he will be moving the miction pre-
sently.
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The point is that § hours were allot-
ted for this originally., If we could
curtail that time, we shall be able to
find some time for the other impor-
tant items like the DA Commission's
report and also the statement of the
Education Minister on the medium of
instruction in the universities,

Muy I suggest that we may have
2 hours for this?

Shri Ranga: Let it be 3 hours..
Otherwise, you would not be able to
complete even one round,

Shri Sonavane (Pandharpur): With-
out further debate, let this motion
for reference to Seiect Committee be
adopted,

Mr. Deputy-Speaker: Shall we have
3 hours then? Let us begin the debate
now, Shri C. C. Desai.

Shri Nath Pai: Where is the Home
Minister's amendment?

Mr, Deputy-Speaker: It is coming.

Dr. Ram Subhag Singh: After we
have agreed to refer it to the Select
Committee, we need not spend so
much time on this,

Mr, Deputy-Speaker: Even if we
call only the leader from each group,
he will take at least ten minutes.
That is the minimum. It is for hon.
Members to decide. If they want
some time for the DA Commission's
report and the Education Minister's
statement, then they should save:
some time on this.

«t fow aromw (%) ;g HET
SRR B S CR S CE
o .. (oEET)

Mr. Deputy-Speaker: On the floor:
of the House, we are revising the deci-.
sion of the Business Advisory Com-
mittee. I must take the sense of the
House at the time of revision. S
three hours?
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Bhri Ranga: Yes.

Shri R, D. Bhandare (Bombay Cen-
tral): Under rule 74, motions after
introduction of Bills, it may be either
taken into consideration or referred
to a Select Committee. Then comes
rule 75, the provisions can be discus-
sed generally, but not the details of
the Bill,

Mr. Deputy-Speaker:
-accepted.

That is

Shri R: D, Bhandare: The principle
must be discussed. Only if the princ-
ple is accepted, rule 74 can be resorted
to.

Shri Ranga: All that is understood.

Shri R. D. Bhandare: So long as
they do not accept the principle of
the Bill, no useful purpose will be
served by sending it to a Select Com-
‘mittee.

Mr, Deputy-Speaker: It should be
presumed when they have agreed to
reference to a Select Committee that
‘they accept the principle.

Some hon, Members: No, no.
ot vy formdy : TFaee wez Fgr E 7

Mr, Deputy-Speaker: Shri C. C.

"Desai.

Shri C. C. Desai (Sabarkantha):
'Now that wisdom has dawned on the
"Home Minister, as usual too little and
‘too late—which is a characteristic of
“this Government—I would go one step
further and say that in order to make
the work of the Select Committee
more effective, it is necessary to
mobilise public gpinion in the coun-
try. Therefore, if the Select Com-
‘mittee is really to do its work pro-
-perly and effectively, they should also
agree to circulation of the Bill for
-eliciting public opinion. I hope that
this logical and consequential step
=will appeal to the Home Minister.
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Now this Bill has had a chequered
career, It was brought forward in the
Third Lok Sabha and when the oppo-
sition was tremendous, they withdrew
the Bill. Again they brought it for-
ward and wanted to get it passed as
quickly as possible. But they gave up
the idea. When a similar Bill was
brought forward in the last Lok Sabha,
the Congress people thought that they
would have a majority in the elections
and they would be able to use their
powers without resort to coercion,
repression, suppression and the like,
But they found what the result of the
election was. Then they became
fidgety and brought forward this Bill.
It was only when the Congress Minis-
try in Madhya Pradesh fell that they
found, that they must have one more
lever, one more power, to their elbow
in order to check the growing tension
against them in the country.

This Bill is aimed or is supposed to
be aimed at gecession. Iwould like to
know where the secessionist move-
ment is in the country today. You
look anywhere in the country. The
hon. Minister will know that at a par-
ticular moment, there was a movement
in the south by a certain party, there
was a demand in Madras for secession.
Since then that cry has been given up.
Not only that. The Congress has been
complete]ly routed in that State gnd
now there is a Government run by
that very party, the DMK. The DMK
Chief Minister, if I may say so, is a
greater admirer of the Prime Minister
and the Congress Government here
than perhaps any other non-Congress
Chief Minister today.

In such a situation, this Bill has
been brought forward. If these dra-
conian powers had been given to the
executive at that time and if they had
exercised them, they would have used
the methods of repression, and sup-
pression and what would have
been the result? It would have been
a repetition of Pakistan here, By
using your powers wrongly, you drive
underground those forces and bring
about the very situation you want to
avoid, Fortunately, at that time for our
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country, the Government saw the sign
of the times ang did not proceeqd with
a Bilj of this kind. They had merely
got through an amendment of the
Constitution, and therefore, no such
repressive or arbitrary powers were
necessary.

The other day I was reading the
proceedings of the Imperial Assembly
when the Rowlatt Act, which compares
with this Bill, was under discussion.
That was in 1913, Then giants like
Sir Tej Bahadur Sapru, Shri Srinivasa
Shastri and Mr. Mohammed Ali Jinnah
spoke against that Bill. The situation
is very similar today, That Bill was
known as a Black Act. It was design-
ed to suppress the civil disobedience
movement founded and sturted by
Gandhiji whose chelas or disciples or
followers these people opposite are
claiming to be. -

. Why are they bringing forward this
Bill? This Bill is designed to sup-
press [reedom activities in this coun-
try. They talk about secession. Why
should there be secession? Where is
the danger to the integrity and sove-
reignty of this country today? It is
not in the south, it is not in Assam,
it is not even in Kashmir. It is the
wrong policies pursued by this Gov-
ernment which have led to tensions,
which have led to the necessity for
what might be called repression or
suppression of any of these activities.

So the remedy lies in good govern-
ment, in improving the lot of the peo-
ple, in improving the life of the people,
not in taking recourse to these draco-
nian measures of mass arrests, of send-
ing people to jail, of detaining leaders
like Sheikh Abdullah without trial
and so on. This is not the way to
handle a political situation.

‘What is happening today? Look at
Assam. The present situation in Assam
is the direct creation of the bad poll-
cies of Government. At one time, we
had only the Naga problem, but now
we have the Naga problem the Miro
Wills problem, the Lushad and Jayuntia

1910 (ai) LSD—18.
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Hills problems, the demand from
Cachar for being a separate State, the
demand for the constitution of the
Brahmaputra Valley as a separate
State. Assam is on the verge of a
process of Balkanization and is likely
to be broken up. All this has come to
pass because of the policies of this
Government. It has nothing to do
with secession.

Similarly take the case of Kashrmr.
In rcgard 10 Kashmir, it is not neces-
sary to have a dialogue with Pakistan,
Kesunir is an internal problem, but
it is a problem in the sense that our
wri. does nol run there and they do
not have a government of the people,
by the people and for the people. So
what we want in Kashmir is not a
draconian measure like this, nol an
unlawful Bill like this, not a Black
Bill like this, but free and fair elec-
tions, freedom of movement, freedom
of association and freedom of speecn
to the people of Kashmir so that they
can have a government of their own
choice and their own desire. Even the
so-called plebiscite front people, the
so-called secessionists, wil]l come roend
if we lackle them in the correct way
and persuade them to make common
cause with us in our pbjective. But we
are dealing in a different way with
these people who would otherwise be
our friends.

The real danger tu the country is
from a movement stariej by my hon.
friend himself, the Shiv Sena, that is
directed at the very heart of India in
the city of Bombay, in the metropolis
of the country—started by the present
Home Minister here and carried on by
the Home Minister of Bombay. That
is the unlawful activity that has got
to be curbed not the so-called seces-
sionist activity at which the Bill is
supposed to be directed.

Shri Y. B. Chavan: He is absolutely
wrong. At least when he is making
sorme serious allegation, I thought he
would be a little more responsible,
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Shri C. C. Desai: I am glad the hon.
Minister has realised the folly of this
particuiar movement and therefore
now says that it was not due to him.
But the whole world knows that it
owes its origin to him or to the Gov-
crnment of which he was Chief
Minister,

Shri Nath Pai: This is quite wrong.

Shri C. C, Desai: But that is the
storv going round in Bombay. One
would like to know that this Bill is
going to be used for controlling and
containing the activities of organisa-
tions like Shiv Serna ... (Interrup-
tions.) They harm the integrity and
sovereignty of India much more than
the so-called secessionist activities in
NEFA or Kashmir or in the Assam
area. There are other activities which
are dangerous to the lifeblood of the
country., There are things like the
gheraos and there are such activities
as the Naxalbari activities which
should be controlled. A practical,
permanent, peaceful solution must be
found to such problems, As the Home
Minister has himself agreed to take this
Bill to the Select Committee, there
wil] be plenty of opportunities to go
into each provision and find out whe-
ther it is necessary or consistent with
the fundamental civil liberties of the
people, with the honour and require-
ments of this country. It will be pos-
sible to improve on the Bill. But so
far as 1 can see it, the root of the
trouble is bad government, politically,
economically, socially and culturally,
everywhere, You must remove the
causes of tension; you must give good
government to the people—a roof to
live under, food to eat, clothes to
cover one's shame, the daily necessities
of life. There need be no more legis-
lation. no more powers in your hands.
Much wider powers had been in the
hands of past governments. What was
the result? It is the experience of the
history all over the world. Merely
by repression and merely by draco-
nian measures, you do not maintain
the integrity or sovereignty of your
administration. It is only by the
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willing consent of the people you can
govern. You should direet your atten-
tion to these things rather than waste
your energies over imprisonment or
mass shootings and firings or various
other repressive measures which you
yourselves fought against in the free-
dom struggle. But they now want to
repeat those very methods in the
countiry today. First of all, I hope the
hon. Minister will take the logical
step of agreement to take this Bil] to
the Select Committee by agreeing to
have it circulateq for eliciting public
opinion because it wil] provide mate-
rial and the basis for the Select Com-
mittee to function effectively.

Shri N, C. Chatterjee (Burdwan):
The main point that I wanted to make
is this. Really this Bill is pnot needed
al the present moment, To put it
shortly, vou are taking the power to
make an inroad into article 19 because
you say you cannot properly safeguard
and take action against the infringe-
ment of the integrity of the country
and so you want somg powers to sup-
press some unlawful activity or some
organisations. But the whole point is
that article 19 js ineffective for the last
five years. I was therefore appealing
to the Home Minister in all seriousness
to put article 19 in its proper pedestal
and then to say: article 19 is now
operating and therefore my powers
are restricted; we should have more
powers in order to restrict some rights
guaranteed under the fundamental
rights chapter. What is the machinery
by which you will decide whether a
particular organisation is an unlawful
association or not? I am very much
perturbed over thig tribunal business.
A iribunal has always been g failure.
These who had the privilege of appear-
ing before these tribunals even when
there was a Chief Justice or a High
Court Judge as a chairman—say, mn
a caze where a person was detained
under the Preventive Detentlon Act—
the inevitable consequence was great
disappointment. What happens? They
do not follow either the clvil procedure
code or the criminal procedure code;
they do not even follow the princlniew
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opinion that the tribuna] business
should be tnoroughly recast before you
provide that by jts edict you will dec-
larc a particular organisation unlawful,

The definition of ‘unlawful activity’
is too wide: “unlawful activity in
relation to an individual or association
means any action taken....which is
intended or supports any claim to
bring about on any ground, whatso-
ever the cession of a part of the
territory of India.” Appearing before
the highest court in this country for
the people of Berubari, I said this:
this is what you are doing. You were
doing it. If the government does it, if
it surrenders part of the territory of
India, it is legal but if anybody else
suggests that in order to purchase
peace with some other country, enter
into a pact llkke Tashkent, then the
government immediately comes and
sayg it ig within the wide scope of this
definttion, I submit that this is a very
dangerous doctrine. Supposing the
Bar Association of India whose Presi-
dent is Mr., Setalvad, the former
Attorney Genera] and the greatest man
in law in this country, suggests: let
there be a pact with Pakistan or a
treaty of friendship with China on the
basis of some give-and-take, evep that
will eome within the purview of this
because the clause reads: * ... sup-
ports any claim, to bring about on any
ground whatsoever the cession of a
part of the territory of India...”
Then all the members of the bar asso-
ciation become guilty of unlawful
activity and can be sent to jail. This
is a horrible provision which will have

to be considered carefully by the
Select Committee. These things have
gol to be thrashed out. We should

know from the Minister exactly against
whom this is directed. Parliament is
not the proper place or forum to dis-
cuss all these things. We want to
know against whom he is directing it.
Which is the insidious force in the
country which he wants to suppress
for this kind of unlawful activity? My
hon. friends of the DMK at one time
thought in terms of secession from

SRAVANA 19, 1889 (SAKA)

Activities (Pre-
vention) Bill

India. They have now clearly given
up that idea of secession and that is
a great thing; we welcome it. We
think they are sincere when they have
taken their oath and pledge under th
16th amendment Act; they are be-
having in that manner. We want to
know against whom this is directed.
Having regard to this wide and exten-
sive power, we must proceed very
cautiously so that this may not be
used for political purposes and for
serving party ends by crushing the
Opposition. I also do not know how
the delegation to the states would be
effective because you will have to give
directions from time to time. I am
not going to waste the time by reading
the clauses whereby power will be
given to the states. In some stafes
there are non-Congress ministries.

18626

Shri Y. B, Chavan: There is no basic
delegation here.

Shri N. C, Chatterjee: There is dele-
gation. Kindly see clause 21. There
is another clause. Your memorandum
regarding delegated legislation says:

“Clause 19 of the Bill empowers
the Centra] Government to direct
the State Government to exercise
all or any of the powers exercis-
able by it under the Bill.”

Then clause 19:

“The Central Government may,
by notification in the Official
Gazette, direct that all or any of
the powers which may be exer-
cised by it under section 7 or
section 8, or both, shall under
such circumstances and under such
conditions, if any as may be speci-
fied in the potification, be exer-
cvised by any State Government

There is provision for prosecution for
the offences under the Act, for protec-
tion of action taken in good faith and
so on. There is provision for these
things. That requires careful scru-
tiny, a vigilant serutiny. I hope the
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Select Committee will devote some
time to this aspect of the matter.

I have already stated that in the
national interest it may not be desir-
able. I want to know exactly for
whom is this intended. We know
there are forces—we are conscious of
it—which have worked for the disinte-
gration. That is a great danger. But
let us not take this kind of blanket
power to declare an association un-law-
ful and convict all the memberg of
that association of unlawfu] activity,
and thereby paralyse that association.
Leaving aside these dangerous and in-
sidlous associatiens, which are really
operating, what about Nagaland? What
about Mizo Hills and what about
Kashmir? Are you really going to
operate there? If so, in what parti-
cular way, We shall have to discuss
that very seriously after getting the
data, the facts and getting some meore
information objectively, and assess the
situation properly and then we shall
Have to recast the Bill so as to sub-
serve the interests of the nation.
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Mr. Deputy-Speaker: 1 will give
you an opportunity a little later.

Bhri K. K. Nayar (Bahraich): Mr.
Deputy-Speaker, Sir I rise to oppose
the passage of this measure which has
been pretentiously called the Unlawty]
Activities  (Prevention) Bill. I say
that it is pretentiously styled because
1 have no doubt that the attempt to
suppress cession or sedition greseces-
sion through the instrumentality of
this measure is bound to fail. Every
Bill is intended and aimed to prevent
the crystallisation of a situation which
either exists to endanger the State or
is apprehended in the future. This
Bill js ajmed primarily at associations
which the Central Government may
declare unlawful; but in a subaltern
mood it aims also at individuals.

Let us examine what is meant by an
association under this Bill: I shall
read from the definition given in clause
2(a):

“‘Asgsociation’ meang any com-
bination or body of individuals,
whether the same is known by any
distinctive name or not.”

Than this I can imagine no ineffective
or futile description of an association:
for not even a commop purpose, not
even a common pursuit, not even &
common effort, not even a common
endeavour is intended. If this defiui-
tion is to hold, then. g crowd at a
football field, the people attending a
cinema show and even those who are
watching a religious festival would all
be deemed associations; and once they
are declared unlawfu] they come with-
in the mischief of the law. But what
is happening to the real malefactors,
the people who really preach and
practise cession and sedition in this
country? Will you be able to bring
them within the mischief of this Act?
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1 give some examples. First and
foremost comes to my mind the
Instance of the hostiles in Mizo Hills.
Will you be able to use this against
the Mizos? Will you be able to dec-
lare the Mizos as forming an unlawful
association, as people who can be put
behind prison bars just because they
are Mizos? Does your writ run in the
Mizo hills? It doe; not. You will not
be able to use this against the Mizos.
They are devoted to violence, vowed
to armed insurrection and determined
alsg to strike at the integrity of this
country, but you cannot use it against
them. The position is the same in res-
pect of the Naga hostiles, ang the posi-
tion is still worse in the case of the
millions of Kashmiris, scattered over
thousands of square miles of the terri-
tory of Kashmir, who still shout
“Sheikh Abdulla Zindabad” and occa-
sionally also “Pakistan Zindabad.”
Will you be able to treat them as
forming an unlawfu] association? You
will have to descend to the subaltern
purpose of taking them up one by one;
you cannot take action against them
collectively. Why then this word
“aggociation”? For what purpose is it
intended? Why has it been introduced
into this piece of legislation? It is
intended to be used against existing
organisations which have attracted the
wrath and the spleen of the govern-
ment of the day. T would respectfully
ask Shri Chavan, who has been head-
ing the Home Ministry for a Ilong
time, to name any existing organisa-
tion against the activities of which this
is intended or to name any organisa-
tion of that kind of which the forma-
tion is apprehended by him. T would
ask him to point out the activity
which that organisation has been pur-
suing or which is apprehended from
that organisation.

Unlawful
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1 ask him a question again. Will his
writ reach, will this measure be used
against a majority of the teachers of
institutions like the Aligarh University

AUGUST 10, 1967 Activities (Preven-

186
tion) Bill 5

where sedition is openly preached or
institutions like the Jamia Millia? No.
Will jt be used against the Muslim
League, the arch secessionist of our era
which still trades in Indig under the
same name and under the same philo-
sophy? XNo, it will not.

What do I apprehend” I apprehend
that jt may be used for g different
purpose, for a different end, against
existing organisations like the Rash-
triya Swayam Sewsk Sangh, Some-
time back Congressmen sat in conclave
and considered the advisability and
the desirability of banning this orga-
nisation. This Rashtripa Swayam
Sewak Sangh is a purely sodal, purely
reformative organisation concetved, in-
tended and run for the purpose of
strengthening this country and making
it a viable, virile and respeoted mem-
ber or the comity of nations. That is
not doubted. But it is being attacked
as a communalist organisation, it is
being attacked as one Iikely to inter-
fere with the integrity of this country.
One hon. Member, Shri Tridib Kumar
Chaudhuri, while commenting on
Shri Madhok’s speech, said something
to this effect. I challenge it. It is true
that the Rashtriya Swayam Sewak
Sangh and the Jan Sangh oppose
various brands of communalism which
have led tp trouble in this country
and which presage more trouble for
this country. By that very token we
are being attacked and called commu-
nalists and chauvinists. If that is so,
we prefer to be called communal
rather than secular. If our opposition
to communalism is so branded and we
are called communalists, we ghall face
that odium and that opprobrium. We
shall meet that challenge.

Let us examine this measure to see
how it will work. 1 say that it will
fail to work where it has a task and
it will work where it has no task. I
have pointed out three areas, three sec”
tions of India's population which are
undoubtedly hostile to the integrity of
this country. Against them this
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easure cannot be used. I have also
indicated an organisation which has
«come into disfavour with the Govern-
ment of the day and against which it
is likely to be useq although it has
never made any attempt to dispute,
deny or strike at the integrity of this
«country.

I now proceed to discuss one or two
definitions in this Bill. In clause 2(b)
“cession” angd ‘“‘secession” have been
defined. The definitions are pot ex-
haustive. They are only jllustrative.
1 dg not cavil against them. I pro-
ceed to the definition which really
matters. In clause 2(f) “unlawful
activity” is defined inter alia as some-
thing which disrupts or is jntended to
disrupt the integrity of India. I have
a bone to pick with those who dratted
this. I want to know what was meant
by the jategrity of India. From the
employment of the words ‘“cession”
and “secession” and the meanings
which have been given to them, I
should understand that the word
“integrity” is supposed to signify only
the territorial integrity of India and
the word “India” is supposed to mean
only the territory of India. But these
two words have extensive connota-
tions. For example, the word “inte-
grity” may refer to persons, objects or
territories. The meaning of the word
“integrity” is understood in the per-
sonal sense even by those who do not
possess the attribute or have abalienat-
ed it in the course of a life of pursuit
of seli-interest. The word “integrity”
as applied to an object is understood
to indicate the unbroken condition of
the object. The word "integrity” as
applied to a territory, we understand—
and 1 believe that this is what_ s
meant here. But when we refer to
“India”, India means the nation of
India, sometimes it may mean the Gav..
crnment of India and occasionally—
but only when the context so indicates
it refers to the territory of India. You
must make your meaning clear by
inserting the word “which disrupts or
is intended to disrupt the territorial
integrity of India". Otherwise mischief
wil] arise. For those who assail &
social system an economic system. @
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legal system, or even social practices

will all come within the pale of this
definition.

Tn a reverie over the possible conse-
quences ang ultimate fate of this Bill
1 imagined that I saw in a nursery
book en the history of India written
in the vear 2000 AD. a reference to
vur era; and I imagined that I read
the following lines on Shri Yashwant
Rao Chavan under the heading “How
Yashvant Rao Chavan preserved the
Nation':

“Yashwant was his name,
and he earned some fame;
From ‘Fence to Home' he came,
with anticession as his claim.

But that was just an excuse lame,
For power stark was his aim;
And he played his little game,
Within the legal frame,

Treason rampaged all the same,
To the State’s own loud acclaim;
Known Caitiffs knights became,
While veomen he did maim.

Flickered low the nation's flame,
While patriots took the blame;
He made our manhood weak and
tame,
Alas, 1o Chavan's lasting shame.”

Mr. Deputy-Speaker: Now, with
this rhyme you should conclude.
Shri K, K. Nayar: I have to say

something in praise of Shri Chavan.
What is good, I want to tell him. This
is not how we conjured up his image.
This is not how we thought of him.
We thought of him as following the
illustrious traditions of his forbears in
general and of one of them, in parti-
cular, the peerless Shivaji. We thought
of him as the Smvaii of the day. Let
him come to the defence of the nation.
Let him withdraw this Bill. Let him
.etile the frontiers of this country with
a population on whom he can rely.
Let him dilute the sensitive areas with
peoples on whom he can rely. Let
him then run his writ there. It is
onlv ~vith a loyal population and loyal
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instruments that this writ of law can
be made to run. Let him bring a
measure when he is able to enforce it.
And, let him give us cause to remem-
ber him like Shivaj! in ballads, not in
ditties and doggerels.

Shrl P, Ramamurti (Madursi): Mr.
Deputy-Speaker, Sir, although the
motion before the House is for refe-
rence of this Bil] to a Select Com-
mittee, I refuse to accept the point
that we are all agreed to the under-
standing that this Government has
come forward with this Bill, twenty
vears after the Congress Government
came into existence, in order to take
powers in its own hands to put an end
to what it calls unlawful activities or
the idea of secession in this country
(Interruption). It is 1 submit the
biggest condemnation of this rule for
twenty years. After all, we Lknow
that this country was politically united
for the first time in its long history
only during the period of the British.
Before that this country consisted of
a number of principalities—kingdoms
rising and kingdoms falling. This was
the history of this country.

An hon.
Asoka?

Member: What about

Shri P, Ramamurti: Asoka's writ did
not go beyong Kalinga. The entire
country was unified for the first time
under the British.

Shri C. K. Bhattacharyya (Raiganj):
Asoka's empire went to the borders of
Russia,

Shri P, Ramamurti: Russia is to the
north. I am speaking of the South.
After all, the unity of a country is
something which is not achieved by
mere words or by mere ideas. The
unity of the country, the unity of
different sections of people of a coun-
try is achieved btcause there is &
common interest to all the sections,
whatever might be the diversities of
their other ways of life; it is achieved
through a common struggle for achiev-
ing a common objective. In our
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country, despite the diversities that
existed during the last so many hun-
dreds or thousands of years, during
the struggle against the British im-
perialism the entire people of this
country united for the first time. It
was that common struggle against the
British imperialism that made it pos-
sible for the feeling of oneness and the
feeling of one nationality in this coun=
try. Therefore, this Government had
a very rich heritage to fall back upon.
If, unfortunately, during the last
twenty years there have been some
fissiparous tendencies that have been
rising here and there, one must look
to the fundamental causes that have
been responsible for this kind of thing.
If after independence the different
units of this country do not feel that
their common interests are being serv-
ed by being in this country, in this
union, if they feel that they are peg-
lected, if particular units begin to feel
that they are being neglected, if yon
give cause for that kind of feeling,
then, inevitably, afl these things will
follows, Instead of going into the
fundamental question as fo why it is
that certain fissiparous tendencles have
arisen in this country, if our Home
Minister thinks that by passing a Bill
of this type he will be able to put an
end to this, I submit that he will not
achieve that objective. Take, for
example, the unevenness of economic
development which has taken place in
this country during the British period,
an unevenness which has got to be
immediately revoked. For that, what
ig it that the Congress Government
has done all these years, or has it
allowed even greater unevenness to
develop as between the different units
of this country? These are the reasons
which make for fhis kind of feeling
in this country. Instead of checking
that, our Home Minister thinks that
by bringing a Bill of this type he will
be able to put an end to this. There-
fore, I submit that this Bill is not only
wholly unnecessary because It does not
find out the real malaise from which
this country is suffering and then find
out the rea] remedy for this kind of
thing but it is positively undesirable
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because it seems to clothe the Gov-
ernment of India with absolutely dic-
tatorial powers.

1 would like to point out how abso-
lutely dictatorial the powers are which
are being sought by the government.
Clause 13(3) says:

“Nothing in this section shall
apply to any treaty, agreement or
convention entered into between
the Government of India ang the
Government of any other country
or to any negotiations therefor
carried on by any person autho-
rised in this behalf by the Gov-
ernment of India.”

Therefore, the Government of India is
advertising beforehand that occasions
will arise when this Government will
inter into treaty with other foreign
countries for the cession of a part of
its territory. This is what it is adver-
tising, anq if the Government does
that, that will not come under the
mischief of this Act. As far as our
Constitution is concerned, unfortunate-
ly, it does not make it obligatory for
the Parliament to ratify any treaty
that this Government may enter into
with any foreign country before that
treaty becomes effective. Therefore,
#he Government says “I am at liberty,

the back of the people, behind
the back of Parliament, to enter into
any treaty with any country, Pakistan,
China or Burma or any other country,
ceding a part of our territory, if 1
think it is in the interest of the coun-
try; it is the prerogative of the Gov-
ernment of India”. But if anybody
else in this countrv suggests that tor
80me reason or other it is not in the
interests of this country, because it was
done behind the back of the people,
the Goveramrr! says “no. vou will not
have the right te do it. becanse it is
treasonable”. For that purpose, that
association itself will become an un-
lawful association. May I ask: how
does it become the particular prero-
gative of the government alone? Has
the Government of Indla today taken
over the sovereignty of this eountry?
Does the sovereignty of this country
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not lie in the people of this country?
Cannot the Members of Parliament or
political parties tell the people of
this country what they think abmit
any particular proposal? 1Is it open
only to the Government of India to do
that kind of thing? It is just this that
the Government advertises beforehand
that it is going to do it but, nonethe-
less, we cannot question that; if we
question it, we become an unlawful
association. This is a wonderful pro-
vision in the law.
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Then, if we go through the other
provisions, what is this tribunal that
is provided? The term used in the
Bill is “which disrupts or is intended
to disrupt the integrity of India".
Who is to decide what disrupts the
integrity of India? My hon, friend,
Shri Frank Anthony will say that
your educational policy, which seeks
to do away with English, will disrupt
the integrity of this country. Who is
to decide what is going to disrupt the
integrity of this country? Or some-
body else might suggest that Shri
Chavan's premotion of Maharsshtra
State’s quarrel with Andhra and My-
sore over the sharing of the waters of
Godavari js going to disrupt the imte-
grity of this country, or semebody
else might suggest that the agitation
that is going on in Maharashira by
the Samyukta Maharashtra Samiti
over Belgaum wil] disrupt the
unity and integrity of this country.
Who is going to decide what disrupts
the integrity of this country? Shri
Chavan or somebody in the Home
Ministry is going to decide what will
disrupt the integrity of the country.
What is the provision that is made in
the law to decide what will disrupt
the integrity of this country? There
is no such provision. Who is to de-
cide that? No provision is made in
that regard. Ultimately, what ig the
safeguard that is provided to the
affected people? The safcguard that
is provided is that it will go before
a Tribunal of some hand-picked peo-
ple.

We know how these wonderful tri-
bunals work. Bhri Chaterjee also
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told ug how they function. We know
that the tribunal will consist of people
who are qualified to be appointed as
High Court judges. I dare say that
the Central Government can pick and
choose people of ten years' standing
who will do what the government
want. They will choose their own
stooges, their own henchmen. There
is nothing wonderful about it. Even
if the best of people are chosen, what
is the use? It is not for the govern-
ment to go and prove their case that
it is necessary to make this assccia-
tion unlawful. The clause reads:

“On receipt of a reference
under sub-section (1), the Tribu-
nal shall call upon the association
affected by notice in writing to
show cause, within thirty days
from the date of the service of
such notice, why the association
should not be declared unlawful.”

Therefore, the onus of proof is on the
person or association affected. First,
the government declares that I am a
thief. Then I will have to prove that
1 am not a thief. Wonderful juris-
prudence indeed! This is the kind of
ethics they are following. The offence
need not be proved by the prosecu-
tion. I will not have the right of
crogs-examination.  The government
may withhold whatever information
it has in its possession. The whole
thing is baged on information supplied
to the Tribunal by the Government.
The Government may supply a certain
jnformation to the Tribunal. But
there js a certain provision in the Bill
which says that Government need not
even divulge it. What about the vera-
city of that opinion, how far it is true;
it cannot be verified by the uffected
party. The minions of the police dre-
partment may cook up all kinds of
stories and all those things will be
bandied about before the Tribunal.
The Tribunal will have to decide on
that. It amounts io this. Govern-
ment will say: Wwe are determined fo
make certain associations unlewful
and we will make them unlawtul, of
course, we will give this reason that
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this association is indulging in acti-
vi:ties which are intended or which
will disrupt the integrity of this coun-
try. It actually amounmts to that. I,
therefore, say that this Bill seeks to
clothe the government with dictatorial
powers,

The Tribunal is a facade; nothing
more than that; it is a facade, a smoke
screen  behind which the dictatorial
powers that Shri Chavan seeks to get
are going to be hidden. Therefore, in
practice nothing can be done by the
affected party. Even the agitation for
increased dearness allowance can be
interpreted to mean disrupting the in-
tregrity of this country. That is why
1 point out that this kind of Bill is
not going to serve the purpose they
say it should serve. The only purpose
it wil] serve is to give this govern-
ment authority to declare as unlawtul
whirhever organisation or person who
is fundamentally opposed to it, from
whom it thinks that the government
jtself is facing a threat. It will not
be a treat to the country; it will not
be threat to the integrity of the coun-
try; but it will be a threat to the
Congress Government. Any organisa-
tion which poses a serious threat to
the Congress organisation, to the Con-
gress Party or the Congress Party
Government, that organisation will be
declared . unlawful under this  Act.
Therefore, 1 say that 1 am totally
opposed to it. Nonetheless, I will cer-
tainly serve in the Select Comnmittee.
That does not mean that 1 accept the
principle underlining it. Thay does
not mean that I arcept either- the ~eed
for such a Bill or the need for cloth-
ing the Government with such dictato-
+ia; powers or that only by doing this
the integrity and unity of this country
can be saved.

I am absolutely certain that so long
as the policies that are being pursued
by this Government continue to be
pursued, no PoOwer on earth will be
able to save this country from disinte-

gration,  Your policies all these
twenty years have led to more and
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more disintegration. It is the policies
of this Governmen{ that have given
rise to all these forces in this country.
Unless there are fundamental changes
in policies, no power will be able to
save this country. We are all very
sorry for that. We want to prevent
it and we begin to feel more and more
that possibly this Government will
not listen to any other reason and the
only way in which the integrity and
unity of this country, about which we
are all very much concerned and
which we ardently desire—we have
fought the British Government in
unity not because we wanted the dis-
ruption of India or that this country
should be disrupted into a8 number of
Balkan states but because we had a
very glorious vision of a future India,
united and strong—we begin to feel
that the only way in which the unity
and integrity of this country can be
firmly established is by removing, this
Government and by having a new
government which alone will be able
to do that.

Shri Nambiar: It is because of the
fear of remova] of the  Government
that they are bringing forward this
Bill. They want to see that “Madhya
Pradesh” should not be repeated here.
They are trying to put us in jail so
that we should not vote them down.
That is the fear.
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fag 3w % gt gfrad o mE-
STIA g1 A o AR e & A
famr #a1 A9 Al wY wwfag awd
¢ fF qrFm garfe e aif
L | Tg 9F7 €7 7T § FY q¢ 0 Fg
% ¢ fF a8 97T I W At & Ay
AT WA AA A | grerwT w7 g
¥ F a2 A ATH A A goaw W7
R T A AT FEW WA § fordr
qAeE FA 7EF T a8 WA Er
¥ Frmfy F0 & W I A N fawms
T4 fear & S arar v § ) gl
W §CF ¥ g wl A s
tfefads &1 9t FW7 797 & T
aF FA K fay war ¥ wE IS
o ¥ ol § waw 7 o e F
F far & W faadh oS vk A

oY T A A Fr R F A R

afad 7T w9 9HR TEd WK dEg
ey ey fewmm wow dmr Ao
fawma § | qaTforeT 3 s Formrer

SRAVANA 19, 1880 (SAKA) Aetioties Pre-

18646
vention) Bl
faw e e g | faediee g
foe vt 7 wwr & o ey ¥
favara &1
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[Surr C. K. BHATTACHARYYA in the
Chair]

AT @ i AR afeer @
famelt & | g7 av o Q@ & 9
qOT § W gHTE IO W FTA A
FE T IM AT W T R T §
Ig AT qHTH davg 59 T 97
TET I FA A AT RE | WA TR
o & faamadt & 1 g9 A E
ST 3 7 ATQAT FT FTH TCHT A G
¥ AT @z F far A1 Y I w©
1 ooy w7 wTede A aiwar
GAATF ZE AF AT TZHEr § | q| T
fs 7 ol offem & A a9
e Sl # @afew wres S
F1 AT F41 @ § fawy o ¥ gy
o &1 9T 8% | feokaroE g
da1 &%% g7 @ T fam W@
A ATE HHIT T TR F g A
T T 9% serT a1 fy sl W
gWAT HigT a4 &1 G a9 Ay 6
gt T ¥ g dar fey and
T W R OFAT FH F A TR T
s A AW ¥ | T W ae
F1 31 ra gt afw i ¥ Qe AT
TqTE was gifad #7 § FTAa™ @
qF | T T T &0 R ¥ S g
dar @ @ ¥ = o qx o g W<
TR AW Y 797 ¥ foy Qe v AT
IR AT FT Y FEEAT. W A OHAT WY
AT TW AFA F 72 I ATAT T
H gg |AAd g ® TG A A ATEA
uf:fadq for & ag 37 THI@ & 777
AT &1 & g6 TOIT BETA
FRATE |
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ERTC HTHLE AR A WY N fawr
TR AN W & | IR s e dw
#1 AravEY & fordr o srereai o wf ¥
I A9 AT A EH AA IR T W
WMAFN G qagm AT Ag oy &
FTHLE ATEA ¥ qBAT ARATE 6 1942
# W ®H AR wEAE T%€s @
I R sfogd@t a7 i 7 3w g oEw
R FAT AT @ § q9 & e @,
T FTILE AT WAy Ag AT gy & e
AROHT B & /T (A F 97 A0
By I gA faer a fewmaw
FTWRY? W ag TaTH fF w1 7@ TN
MmO ...

o% AUIAIT ST : WY I« W
g?

Mt R wz aat: oW gF A ad
F 1042 Fr I &1 W

T ara @i 97 wfa @ @
¢ w1 & e Y oY qoar =1 oy
T T FT qFAt ¢ 1 a8 o farey
¢ oa¥ % ok o fawm g & fR
7 W frsgaer @ e aw e
AT | BT T FE4T w7 Iy Afgy
faar sm@ar ¥r 37 & 9% Aifzq fzar
st | v feer T arTRT Afew fan
ST W1 I e F1 gF grfas g
f& ag feomaer ¥ www wTeT ATO
TR FT T FL |

A T S &S g
FFAT F § /T gAMW AF0T FIF
2 aww faar & f5 wfgeee &
T #1 I Wt 7 fmv g
IR YT f adw F1 & fF T A
fr <@ 3 gAEg g @ A,
aTERg AECE STuT YOS ag Wi
Fxr & f S o s dar
aFR § TN W faw F wm@n
¥ BEET T 1 AW Y Y HEE A
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g | s qoe frdfeat & fawrs
T ST &7 A s §
FaaTT SgeT g sidw ol dw
fiw aAymEer g dwawd
T A Y IR WY gr | uy
Fiirw et &Y 2 S fr e § fvme
W &\ dfF ag dFaw § e
&t & A AFasiig 29 ¥ FTH w0
FHARA AT Ty @R F I @
&3 gu AT AT 1 1 W Ag o @
fF AT § 2 g 9 wrdy dafEr
aifsariiz & oY) gw =y o dfeaw
AT F1 T4 F6d & W97 Fra2 ® fqq
afer aw TaT ) fFan | s @
Aad A M Is@ AT @
FTHLET B AT FY FSFE] H 77 &
@ w4 e W AR § far
g g W A€ s o fraw
FTAT & A AW MY ¥ I faqw wEr
g AfeT gw o guwel ¥ favarw
g F & gk agt &g WY F
T A w0

FWTX STt oY 9EX doq A L IT
g & qu § WA § o A
FCT &) T AN A FT X E 2w
= wars ¥ forg e § 1 f & faens
e arfom Frooft & s RAwT
T s & 1 SRR s W
dge i s fear & 1 & w3
fs 7z fergem 1 Faw awee @
ot & dEer foed W @y w R
wrgfarm & 399 9 &l @ |

wTe Sieee WY fear & 0 el oY
Fraa ¥ frar g afew & s o wgar
g fF s ag o i § i et fade
A F g w9 faar sg ag A@ie
AT ax wadr Ag & 1 AfeE we
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A AT IAF qE W wT O}
JaY 7 fawr avfre off s | e
¥ arrar § fF anfe wr & am firc
Y T e 55 | g fomdr off
& W gy o s e ¥ i sy o
TR I I A Y g F qOA g€ |
TR o A IR aw wwwt Wy A
TR o7 fWrErd ¥ faeee wRE
N AT A A9 FA § a1 & oy
oI FEaOT 5 g v o7 A §
oAt & e A A o ATy
& AR Aot Wt wrfew e A ag
a1 fe7 § i A ofsfad qf &
TOF A E P R wgr A w154
o = 3w & wrad & foag A A werd
% fom, 3w 1 owar W wEveAT 7Y
T @ & ol g dw fear omar
g1 wroer fgd fie oo &F faw @
fam s @ wowl @ E

Shri Swrendranath Dwivedy (Ken-
drapara): Mr. Chairman, Sir, I oppose
this Bill because, I think, it is abso-
lutely unnecessary. The Stalement of
Objects and Reasons of the Bill says
that it is to give powers for dealing
with activities directed against the
integrity and the sovereignty of India.
I want to say thas the Emergency
powers with the present Government
are sufficient tv prevent any such acti-
vity, unlawful or lawful, which
threatens the sovereignty and the
unity and the integrity of India and,
therefore, this Bil] is absolutely un-
necessary. [ think, even the consti-
tutional wvalidity of this Bill can be
questioned but for the Emergency
Proclamation because it violateg arti-
cle 19 of the Constitution which gives
the right of association, the freedom
of speech etc.

Sir, when I went through the clauses
of the Bil] it reminded me of the year
1932 when the civil disobedience
movement started in this country. I
wonder now whether we are in a wel-
fare State or in a police State. You
will remember, in the year 1832, on
the 4th of January, before any formal
announcement of civi] disobedience
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movement was made, the then Viceroy
of India, Lord Willingdon, proclaimed
a8 many ag 12 Ordinances declaring
unlawful every Congress organisation,
anybody helping or abetting any poli-
tical offenders, etc. and out of these 12
Ordinances, at least 4 were, Emer-
gency Powers Ordinances, Unlawful
Instigation Ordinance, Unlawful Asso-
ciation Ordinance, Preventive Moles-
tation and Boycotting Ordinance. If
one reads those Ordinances and com-
pareg them with the present Bill, one
would fear that probably in the Sec-
retariat of New Delhi those elements
or persons—I do not know whether
they have retired or not—still exist.
Otherwise, I can never think of that
any Secretariat or any Ministry or
any Government, under the present
Constitution, would ever think of
drafting such a Bill. 1 am really
surprised to see that the present Gov-
ernment comes forward for the sup-
port of a Bill of this nature and seeks
the support of the House.

Sir, I want to point out only two or
three aspects of thig Bill because the
detailed discussion wil] take place in
the Select Committee. Nobody in this
House—I again gmphasize ‘nobody’—
is against clothing the Government
with powers to prevent any unlawful
actlvity which speclally threatens the
unity and the gsovereigniy of Indie.
That goes without saying. What are
the unlawful activities? I want to
understand that. I would have really
supported it if either in the Statement
of Objects and Reasons or in the state-
ment that the hon. Home Minister
made, while moving the Bill for con-
sideration, he had clarified the posi-
tion. What are the elements, the asso-
ciations, the movements that are
really threatening the sovereignty and
the unity of India? Is he very clear
in his mind? I do not think there is
any clarity of thought even today. If
there was any clarity of thought, such
a Bill would not have come herc. 4

I would like to quote just one or
two provigions in the Bill. Clause 2 (1)
(iii) says: .

“which disrupts or is intended
to disrupt....”
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What does this mean? Who is go-
ing to decide the intentions?

Shry J. B. Kripalani (Guna): They
have got a thermometer for that.

Shri Surendranath Dwivedy: Who
is going to decide it? I could have
understood if it was stated, whoever
threatens the territoria) integrily of
India. I coulq have understoog that.
But it has not been made clear, Tt
only says, ‘integrity of India’. Then
you may read it with the previous
clause, Clause (2), where they say
what they mean by ‘association’.

i

association’ means any combi-
nation or body of individuals,
whether the same is known by
any distinctive name or not"

It is not necessary for the purpose
that there should be i regular hody
of association. It may be even

group of individuals...... (Interrup-
tions), even members of a family.
even the Congress defectors today be-
cause the defectors are leaving the
Congress and are joining the other
parties in the Opposition {p form a
Government. This Government may
think that they are threatening the in-
tegrity, security and stability of this
Government. So, these Congress de-
fectors may themselves be declared
unlawful. This is a very funny mea-
sure. One cannot conceive of things
like this. When the Ordinance was
there, it was clearly stated what sort
of activitizs of the particular associa-
tion would be considered to be illegal.
They can do it under the present law.
The Criminal Law Amendment Act
is there. If they feel that either this
party or that group is indulging in
activities which are considered to be
objectionable, they can invoka the
Criminal Law Amendment Act. (In-
terruption) They have that power
wnd they want to make it very wide
£n that they can haul up anybody they
like, anybody who does not agree with
them, even politically; he may be be-
lieving in the sovereignty of the coun-
iry, in the integrity of the country,
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but if politically he is opposed to them,
they are going to use this instrument
against him; they are going to use this
instrument against their political oppo-
nents, even the groups inside the Con-
gress. That is why we say that such
a measure at this stage is very very
objectionable.

Then, how is this measure going to
be implemented? That is a different
matter. We know what sort of marh-
inery, what sort of Government, :3
functioning in this country: we know
that. I would not have guestioned
the intention of this Bill iIf, ag they
had done in the Preventive Detention
Act, there is a provision for review,
for revision.

Why do you want a Tribunal if. n
yvour judgement, you would not Ais-
close the reasons? Thev =5+ tha- if
they feel that in public intcrest the
reasons for which they are declaring
such an association or a group of r-
dividuals as unlawful, are not to be
disclosed, they need not dierlosc.
They take this power in this Bill not
to disclose the reasons. We do not
want any such thing. In this country
we want that you® should prove the
offence, If a man is reallv indulging
in unlawful activities, you can go to
the court. If the activities ure consi-
dered sufficiently unlaw{ul, objection-
able, then you make them public. T.et
the public judge; let the public judge
what sorts of activities are there. But
they take this power in this Bill not
to disclose the reasong in public inte-
rest. Again ‘public interest’ means
their own interest, their own selfish
interest.

Then, from where will they seek
this confirmation? A Tribunal will be
appointed. 'The only concession
which Mr. Chavan proposes to give—
because we had given amendments—
on this matter is that only a sitting
judge of the High Court will be the
Chairman of such a Tribunal.
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Shri Frank Anthony: They have
that in the Preventive Detention Act.

Shri Surendranath Dwivedy: I
'would like to ask, why = Tribunal is
at all necessary. Why not this matter
‘be referred to the High Court itself?
‘Why nol send it before they make the
‘proclamation, before they notify? It
is said that after the notification is
made, the confirmation will be taken
from the Tribunal. Why not refer
this matter to the High Court. Let
the bench of High Court decide whe-
ther there is sufficient material or not
"because sp far ag courts are concern-
ed, you cannot keep anything secret
from the courts, even in matters of
‘public interest’; all the papers will
have to be made available to the
courts. Iy the court, in their judge-
‘ment, think that it is a valid case for
declaring unlawful, then I would not
question their intention. Really if the
state of affairs is such that any such
notification or proclamation is neces-
sary, let them pet the judicial finding
on the matter, but that is not so.
They are having a provision only for
a tribunal. We know what happens
in a Tribunal. We have no faith in
such Tribunals. There may be some
hand-picked men, one does not know.
1 cast no aspersions on any High Court
judge, but I want to maintain that if
you really want the judiciary to pro-
nounce the judgment on a decision
which the executive wants to take,
then it is necessary that it should be
referred to the High Court and not to
.a Tribunal.

Then, there is another very perni-
cious provision in the Bill. Funds of
such assoriation can also be declared
illegal. They do not say, funds be-
longing to the association. Suppose,
somebody or some group or some asso-
clation somewhere has some money,
and if somebody in the Government
thinks that he is a persona non grata,
then he will declare that that man
.cannot spend the money, the money
which may be either in the bank or
in any account which he may have
%ept; immediately they can declare
Ahat he cannot dispose of this money
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and then some other procedure has to
come through. Therefore, it is an en-
croachment on even individual's right.
I can understand if you say that
money belonging to any such associa-
tion should be declared illegal or Gov-
ernment may forfeit the amount or
whatever it is. But under the pretext
of this provision which they have
made here, even persomal money of
any individual can be taken away.
Therefore, when we objected to this,
we objected because of the very arbi-
trary provisions which give the
bureaucracy more power, and we
know how bureaucracy uses this
power; it uses the powér not for the
interest of the country, not for main-
taining the integrity and the soverel-
gnty of the country, but for their poli-
tical purposes.

16754

Of course, the Select Committee is
going to scrutinise all aspects of the
Bill. But I would again, at this stage,
appeal to the Government to withdraw
thig Bill. Let them bring forward an-
other Bill in the next session. But let
them withdraw this at the moment.
They may bring another Bill and may
clearly tel] us which are the dangers
which they cannot meet under their
present powers and for which specific
powers are needed, and this House
will have no hesitation to give them
the support, as the House supported
them whenever any such contingency
had arisen durirg aggression or any
other time.

Shri S. Kandappan (Mettur): This
Bill is an obnoxious measure which
any decent democratic government
should be ashamed of bringing before
an august body like ours. If we pass
this Bill, we would be signing the
death warrant against democracy It-
self. That Is how I look at this BIIl

T am glad that the Government have
at least conceded to the unanimous de-
mand from the Opposition that this
Bill should be referred {5 a Joint
Select Committee.

1 would, at the outset, like to make
one thing very clear. If the Govern-
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ment still have any lurking fear or
doubt about the bona fides of the
DMK, let them remove it once for all.
We have made it amply clear on pre-
vious occasions, times without number,
outside as well ag on the floor of the
House

Shri Sonavane: Why should the
hon. Member bring in the DMK into
this debate?

Shri S. Kandappan: .... and 1
should like to repeat that categorical
assurance that as far as we the DMK
are concerned, we have decided, for
good or for bad, to stay within the
Indian Union..,,

Shri Surendranath Dwivedy: But
they want to drive them out.
Shri 8. Kandappan: But my only

anxiety and regret is this that while
we all stand for a United India why
the Government should pusue policies
eventually leading to the balkanisa-
tion of this country.

I have moved a motion for circula-
tion of this Bill. Some hon. Members
who have preceded me have demanded
that this Bill should be circulated for
eliciting opinion thereon. I think it
has far-reaching implications. So, it
ig but proper that Government should
proceed just one more logical step
further and accept our demand for the
circulation of this Bill so as to give
the widest possible publicity to it and
they can take cognizance of the public
view on this matter berause it is go-
ing to affect everybody in this country.
Even a man in the street, as somebody
has pointed out, even a man who goes
to some picture, or people who asse-
mble for gome ceremony or some festi-
vities could be affected by this, if the
Home Minister or some unscrupulous
man goming to power taks it into
his head to resort to this measure. I
do not cast any aspersion ©on the
present Home Minjster. I think for
all intents he is very honest, though
we have had gome doubts over Raj-
asthan and Madhya Pradesh. But we
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cannot to sure that he is going to
remain here for all time. Home
Ministers may come and go, and even
the Government may fall at any mo-
ment. So, when We enact a measure
of this nature, we should try to gee
that it is fool-proof and innocent peo-
ple are not affected by it.

Even in the Statement of Objects
and Reasons, it has been clearly men-
tioned that they are going to curb
and curtail the freedom of speech and
expression and the right to assemble
peacably and without arms and the
right to form associations and unions.
If they are going to prevent people
from assembling peacably and without
arms, then they will assemble with
arms; that will be the consequence.
Do they want such a situation tp he
created in this country?

This ig a very mischievous Bill,
and [ think that it is but proper that
the country should be given an oppor-
tunity to discuss this before we take
any concrete action on this Bill. Se,
I would like to plead with Govern-
ment that it would be better if they
circulate this Bill and take public opi-
nion into consideration and also the
opinion of legal luminaries in this
country who are not going to come to
the Select Committee, and the State
Governments many of which are to-
day non-Congress Governments. Se,
it is but proper that Government
should see to it that the maximum
consensus is arrived at before we pass
a measure of this nature.

As my hon. friend from the PSP and’
also Bhri P. Ramamurti has pointed
out already, the tribunal is going to
be a farce. If the provisions are gping
to be retained in their present form, I
do not think that we could have any
benefit out of thig tribunal.

I would like to draw the attention
of the Law Minister who is here to
pages 2 and 3 of the Bill. Clause ¥
(2) provides that:

“Every such notification shall
specify the grounds on which it is.
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fssued and such other particulars
as the Central Government may
consider necessary:

Provided that nothing in this
sub section ghall require the Cen-
tral Government to disclose any
fact which it consideres to be
against the public interest to dis-
close.”,

So, they can arrest any person with-
out disclosing the grounds, It has
further been provided in the proviso
to sub-clause (3) of clause 3 that:

“Provided that if the Central
Government is of opinion that cir-
cumstances exist which render it
necessary for that Government to
declare an association to be un-
lawful with immediate effect, it
may, for reasons to be stated in
writing, direct that the notifica-
tion shall, subject to any order
that may be made under section 4,
have effect from the date of its
publication in the Official
Gazette,”,

In effect, it means that even without
referring to the tribunal or going to
the tribuna] they can take any arbi-
trary action they like against the so-
called unlawful association. This is
such a dirta‘orjal power that I
wonder how thig Government could
entertain sucd thoughts.

So, I would reiterate my appeal
that it is better that even before we
go to the Select Committee, let us
give him maximum opportunity to
‘v public to discuss these measures,
After all, it is in the interests of the
public that this measure has been
brought forward.

Much is being said about the inte-
grity and unity of this country. After
twenty years of Independence, it is
a reflection on the strength and vigour
of our democracy to say that this
country cannot pull togetner. it atau
Government fecl that there 13 swme-
thing wrong with the menwauty ana
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thinking of the people, I would squa-
rely lay the blame on the Govern-
ment because they were running the
administration of the country for the
last twenty years.

It is true that there may be people
and communities and races and reli-
gious groups who may not feel satis-
fied with everything that is going on
in this country. In that case, the
proper and healthy approach on the
part of Government would be to see
that that kind of misgiving is remov-
ed, Instead of resorting to that
healthy approach, we find that by
taking these blanket powers under
these measures, they are antagonising
the public more and more and they
are alienating the people more and
more, That is how I look at it.

By way of example, I would like
to place before the House the case
of my own State. It ig clear and
obvious that as far as the question of
language is concerned, we have got
our own reservations, and we had
made our observations very clearly
then on the floor of the Assembly
and our Chief Minister himself had
stated that he would not feel gatis-
fled until a constitutional amendment
was enacted.

I would like to pose one question
now before Government. After all,
we are going to discuss the educa-
tional policy in regard to languages,
and mostly the time will be spent
on this language question. Govern-
ment seem to have decided once and
for all to banish English from this
country. I do not know whether
they will be achieving it. But if that
is the motive, and if that is the pur-
pose of their policy announcement,
and if that policy is also going to
govern the language Bill which we
are told is going to be introduced in
the Rajya Sabha, I am afraid they
/11 have to face a secessionist move-
ment in Tamil Nad, not from DMI
but it will be led by Shri Kamaraj.
They can take my word for it. [ am
not issuing a threat. But that 1s twhe
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intensity of feeling there. That is
how people look at this problem. I
am very cear in my mingd that no-
where, in no democracy, the basic in-
alienabie right of language is refused
to  any community. It is snly in
India where we find that this discri-
mination on the grounds of language
exists. Inp the UN charte., to which
we owe so much allegiance, about
which we talk so much, I find that
there is a provision that discrimina-
lion on grounds of language should
not be there. But in our country
unfortunately, even in the Constitu-
tion we find that the framers of the
Constitution—I am not casting any
aspersions on them—have made no
provision against discrimination on
grounds of language. I strongly feel
that that is one of the himalayan
biundars committed by them as far as
the Constitution is concerned that
they did not provide any fool-proof
guarantee that there shall be no dis-
crimination on the grounds of lan-
guage so that the interests of the lan-
guage groups in India could be safe-
guarded,

If Government do not see the
writings on the wall, I wonder whe-
ther they could really take this coun-
try along with them. These are all
serious things. By adopting measures
af this =ature, Government cannot
ban the sentiments of the people or
prevent them from agitating for their
rightful demands. Supposing that
Government think in their wisdom
or foolishness that they can ban Eng-
lish after ten  years, what would
happen? In Tamil Nad, there is al-
ready a G.O. issued by our Govern-
mem 1n regard to the three-language
formula, the three languages being
Tamu!, English and advanced or classi-
cal ‘ramil being considered as the
thira 1anguage. 1 think that is a
correct siep, because classical Tamil
is someiming different from modern
Tamu. o, for a Tamilian, it is im-
portent ana it is really needed and
it is meviable that he should try to

" AUGUST 10, 1867 Activities (Preven-

18660
tion) Bill

understand his own classical age first
before he understands the world or
India. Naturally, therefore, what we
are going to do and what we are
actually doing is to learn our modern
language as well as our classical lan-
7uage and also English. I read from
papers that in the northern parts in
many universities, even now itself
they are nol making it compulsory
or ubligatory for students to get a
puss in BA and MA to take tests in
English. So that means virtually that
they will not be learning-English. All
right. If they are not going to learn
English, and if in the South are
not going to learn Hindi, how are you
going to keep up the unity of the
country? What is the measure Gov-
ernment is contemplating for that?
(Interruption), Compulsion will
never succeed, heas never succeeded
anvwhere in the world. These are all
basic things to tackle which Govern-
ment should seriously bring some
measure that would be acceptable to
al] concerned. Unfortunately, seri-
ous differences of opinion exist in the
country; it is multi-lingual, polyglot,
with so many elhnic groups, many
racial groups, many religions. Tt is a
historical fact. It is nothing to be
ashamed of. Some people think that
it is proper for us to call ourselves a
nation only when whep we can claim
that wa can speak in only one lan-
guage, Hindi. That is an absurd pro-
positiomn. After all, it is a historical
fact that we speak many Jlanguages.
We need not be ashamed of it.

16 hrs. 4

So if Government are not going to
change and alter radically and frame
certain propositions acceptable to us,
[ am afraid this kind of measure is
not going to prevent this country
from disrupting or leading it to Bal-
kanization, .t

One other thing. In this House,
we have made a demand before and
even now we make it. We feel very
acutely—I am rather very candid



18661 Unlawful

about what I feel and what my Party
feels; it is for Government to take
cognisance of our feelings—that there
is a discrimination practised in res-
pect of the promotion of languages.
They are spending a lot of money on
the development of Hindi.

Shri Sonavane: Language is a sepa-
rate matter, not eonnected with this
Bill.

Shri §. Kandappan: He can occupy
himself with the Shiv Sena.

In the Constitulion are mentinned
15 languages, all national languages.
But only one language is given fav-
oured treatment. To cater to the
needs of the Hindi language, there
are five or six States which are
Hindi-speaking, Madhya Pradesh, UP,
Haryana, Himachal Pradesh, Delhi,
Bihar and so on—what is the need for
an additional central allocation, over
and above that which those States are
already spending to develop Hindi?
What iz the need for' making this
bulk allocation whereas the other
rational languages are completely
neglfeted. It is only proper that the
Government should come forward
with funds to develop the other lan-
guages. Take the case of Urdu, par-
ticularly. 1 do not know if any State
is encouraging it as a State language.
It is but proper that there should be
equal distribution ¢f allocation for
development of languages and there
$s no diserimination.

Unless these basic things are at-
tended to, unless Government basi-
cally and drastically change their out-
Jook on language, we are not going to
find a solution for the language prob-
lem in our country.

sfr e (dfw) @ SuTEW
g, w1 ag fema ddw fa
Led Sl

Shri S. Kandappan: I do not know
what my hon. friend said. If he
wants me to follow what he has been
saying, let him speak in English.
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Shri A. 8. Salgal (Bilaspur): You

are talking of languages. That is not

part of this Bill under discussion.

At the time the language is under

discussion, he can dicuss those things.

Shri S. Kandappan: I would like
to make a very positive suggestion to
Government. They cannot carry on
this country with the people as a den
of thieves, each community looking
suspiciously at the other, Unless
this suspicion that one community is
thriving at the cost of the other lan-
puage groups is removed, I do not
think ‘any power on this earth or
heaven is going to unite this country,
Unless that feeling is removed, un-
less that suspicion is removed that
some people are thriving at the cost
of the others who are being exploited
in order to benefit them, I do not
think we are going to pull together.

Therefore, I would make this appeal
tn Government. It is high time they
removed the regional disparities and
this cause of suspicion and discontent
in the community groups, to which-
ever community they may belong.
If this is done, there is no need for
such a Bill and we can definitely
prove our worth, consolidate our
strength in this country, call ourselv-
cs Indians and much forward as any
other nation.

Shri R, D. Bhandare (Bombay
Central): 1 have heard the speeches
nf members opposite very carefully.
Right in the beginning, they accept-
cd the principle underlying the Bill,
but in their speeches they have oppos-
ed the Bill saying that it should be
withdrawn. I leave it to you to de-
cide whether it is proper on their
part to accept the principle and reject
the Bill when they come to speak on
it,

One hon. Member just now asked
why we have to have such an enact-
ment whepn we have the Criminal Law
Amendment Act, the Indian Penal
Code and so on. May I tell him that
if he goes through those enactments,
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he will find that those enactments
cdeal with different things whereas
this Bill seeks to prevent the activitieg
of those individuals and associations
who speak or likely to act against the
integrity, unity or sovereignty of the
wountry. So it has an altogether
different purpose.

Now I shall come lo the scheme of
the Act itself. Before that, let me
ask a very fundamental question of
my f{riends opposite. Does this Bill
give absolute, despotic, dictatorial
powers to Government?

Shri 8§, M. Joshi (Poona): Yes.

Shri R. D. Bhandare: My  hon.
friend, Shri S. M. Joshi, says yes.

An hon, Member: He has not read
the Bill.

Shri R. D, Bhandare: He may have
read the Bill, but he has not under-
<tood the scheme of the Act. The
whole criticism is based on a misun-
derstanding of the Bill and the mis-
apprehension which they entertain.

Let me deal with clause 3 which
<peaks of a declaration. This dec-
laration will be published, but it will
not come into force till reference is
made to the tribunal.

Shri 8. M. Joshi: See the proviso.

Shri R. D. Bhandare: I am aware
of that. The proviso speaks of rea-
sons.

Shri S, M Joshi: No, no.

Shri R, D. Bhandare: I shall read
it out. .

“Provided that nothing in this
sub~section shall require the Cen-
: tral Government to disclose any
twet which if it considers to- be
sgainst the public interest to dis-
loge . . ”
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Abnormal emergencies. Then also
reference has to be madv tu clause 4,
where reference to the “ribunal is
obligatory.

Shri S. M. Joshi: Tiil that time,
they have dictatorial power.

Shri R, D. Bbandare: This is the
period in which the Government are
arming themselves. Even, if Govern-
nien. are to arm themselves, under
ciause 3, they have to give reasons.
The reasons necessarily will have to
be in conformity with the principle
of natural justice. In assigning the
reasons, there is also clause 4 which
comes in.  Clause 4 should not be
iost sight of; it says that so long as
the tribunal does not give sanction
and sanctity or ratifies a notification or
declaration, it shall have no validiiy.
is it dictatorial or absolute power
then?  Without understanding all
these things some hon. friends may
say: yes. One of my hon. friends said
that he had no faith in the tribunal.
[i they go to the extent of chaMeng-
ing the very bona fides and the cons-
titution and the procedure under
which the tribunal is organised and
established, then they could not be-
lieve in anything at all. The hon.
Minister said that the tribunal would
be presided over by a sitting judge of
a High Court. If they have no faith
in the judge, they cannot have faith
in any institution or law or indivi-
dual.  Therefore, they should know
tlig scheme and the purpose of the
Bill. My hon. friends should under-
stand why the government wants to
set this Bill passed. What will hap-
pen if the Emergency is removed?
In order to arm itself beforehand this
Bill is sought to be pased.

Shri Frank Anthony: Do you be-
lieve it is going to be removed?

Shri R, D. Bhandare: Why not?
That is exactly the purpose of this
Bill. Emergency cannot continue fof
all times, because of the very fack
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«of the name itself: emergency, I
think my friend Mr. Ramamurti says
-fhat because of enonomic ills people
wre organising themselves in a manner
which they should not. Let me tell
my friends in the opposition that
poverty cannot be the cause for car-
rying on a propaganda for secessicn
cr ageinst the sovereignty of the
country. If poverty alone is the
canse, so far as our people are con-
2erned, we are never afraid of pover-
ty. Even though we do not preach
the philosophy of poverty and we
would like to improve the economic
wonditions of the downtrodden, what
is necessary for the downtrodden peo-
ple is a democratic form of govern-
ment and the unity of the country and
the sovereignty of the nation. That
is the point which ought {o be re-
membered. We are not afruid of
poverty at all. We have been poor
for ages together. Bu. we were never
uniled, never one nation, Therefore,
Jei the poor downtrodden people be
under one rule, right from Kashmir
to Kanyakumari because of the inte-
grity and sovereignty of the country.
We would like to maintain the sove-
reignty and integrity of the country.
My last point is that the government
must necessarily have the power to
-maintain and preservs the unily of
thz enuntry Lastly, the end of my
spesch, some of my friends spoke as
if Shiva Sena was the creation of the
Home Minister. It is far from truth.
"Tnere is no basis for this allega-
tion.... (Interruptions.) I do not
belicve in sectarianism; I believe in
integrity and uvnity and sovereignty
of the nation because the downtrodden
prople must unite under one regime
in ome country. So; let us try to
unerstand the scheme of the Bill and
1ts object. We have to accept the
scherre and purpose of the Bill be-
cuuse there is no other go and there-
for:, we have to support the mea

maved here. '

Shri Frank Anthony (Nominated—
Ang'o-Indians): Mr. Chairman, T am
<orty that the Home Minister is not
tere but T am glad that he has ac=
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cepricd this reference to the select
tommiltee. Mine was an amendment
for reierence to the select committee.
Quite frankly, I have not. inconside-
rable respect for Mr. Chawan because
in my dealings with him I found him
‘o coinkine a certain amount of flexi-
Lility with firmness, ...

Shri D. N. Tiwary (Gopalganj):
Government will accept any reason-
able suggestion.

Shri Frank Anthony: . . . I would
not like that comWination to degene-
rate into some kind of pseudo dicta-
torship confusing firmness with rigi-
dity and a sort of stupid stubborn-
ness. My friend Mr. Vajpayee refer-
red lo the national integration council
of which both he and I were members.
As far as [ remember, the counecil did
accept the proposition for some kind
of a suitable legislation to be brought
in order to outlaw palpably seces-
sionist activities. More than that I
do not think we did. That was one
of the reasons I felt why this Bill
should be referred to select commit-
tee. Because I feel that it had
gone beyond the clear recommenda-
tion of the national integration doun-
cil. The scope has been unduly ex-
tended. If you Jook to the definition
of unlawful activity, you will find it
posited in clause 2(g) which iz sub-

vided into six parts. I do not want
to canvass a position here against our
recommendation. As I said we were
in favour of legislation outlawing
secession, There is the first sub-
clause (1) which in effect does that.
But it also brings in the question of
cession. Here I can contemplate a
certdin position arising. Some people
may legitimately canvass the position
that a certain territory should be
ceded in return for other territories.
But secession is in a category by it-
self. Anybody who preaches seces-
sion—I feel that this activity should
be banned. But the question 6f ces-
cinn js on a rather different footing.
Here there is the dquestion olvt render-
ing assistance to an enémy; there is
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the question of threatening the secu-
rity of India, and then, anything
which impinges o the sovereignty of
India. I agree will these. Now,
one of my main reasons for asking for
reference to select committee was
sub-clause (5). If I may reaq it:
“....which disrupts or is intended to
disrupt the integrity of India . . .”
Mr. Chavan, a layman may not know
but you as a journalist will realise
that there is a sweeping blanket ex-
pression: ‘Anything that disrupts or
which is intended to disrupt”. I may
or may not have faith in the Con-
gress government. By angd large they
have subscribed to certain minima so
far as the rule of law is concerned.
I do not know why it became the
practice—in  the past it may have
been justified—that the Congress gov-
ernment always acted under the im-
pression that they were there in
perpetuity. You see what is happen-
ing in the country today. The Con-
gress may or may not be there. Then,
this provision in the hands of somu
other government, coalition with a
different ideclogy, may become an
avowed instrument of expression and
terror. I do not want to say anything
that will offend the Members on this
side, but I am only giving examples.
If there was a Jan Sangh or a Jan
Sangh-dominated Government at the
Centre, I hope it will never be—from
my own point of view;—it may be
a parrow point of view—what will
happen? Look at this: ‘Anything
that disrupts the integrity of India".
Immediately, they will ban the DMK,
not because they are wanting to
secede but because they are fighting
legitimately against the imposition of
Hindi. Immediately, they will want
to ban any non-Hindi organisation,
and they will certainly ban my little
organisation which will be fighting—
(Interruption)—yes; definiteiy; I will
be fighting for my own survival, for
my own language. They will say,
“No, you are disrupting the country.”
Anybody who dares to raise a finger
against Hindi will, according to them,
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be disrupting the integrity of the-
country! Then, I am a little afraid
today—do not apply too many func-
tions to your Congress soul yet—that
the Congress party, I regret to say,
is  increasingly a prisoner today of
Hindi chauvinism,

1 spoke the other day to the Prime
Minister, and 1 was horrified: it was
a fuil and complete capitulation to the-
Hindi phalanx in the Congresg party.
They had in effect decided—that is:
what the Prime Minister told me—to
“banish English.” Whether it can be
done in the political context, whe-
ther it can be done in the context of
the Constitution, whether it can be-
done in the context of the fact that
mine is a small community but an
Indian community, whose recognised
language is English—the Supreme-
Court has held that English is as
much an Indian language as Hindi and
in fact it is the dominant language of
the Constitution—is a different matter,
But here is a decision taken by con-
sensus. I spoke to some members of
the Cabinet, people with a sense of
balance, people with a sense of vision,
people with a sense of proportion:
they said, “What could we do? We
could not even speak. We were
shouted at by the Hindi phalanx ir
the Government.”. (Interruption).
I am only saying what will happen.

ﬁmﬂtm:ugﬂmrswr
tfefadta fasw 5o @7 & a7 d@w
famr ?

Shri Frank Anthony: My friend is
not a lawyer and he has not got a
sense of relevance, What 1 was say-
ing was this. Here today is the Con-
gress party, increasingly the prisoner
of the Hindi chauvinist phalanx.
What is going to happen? They
might easily say, “Well. Mr. Anthony,
you are canvassing against Hindi; Mr.
Kandappan, you are disrupting the
inlegrity of the country.” But who
1s there fo put them in the dock? L



18669 Unlawful

say today, those who are propagating
the cause of Hindi chauvinists are the
greatest disrupters of India’s integra-
tion.

I fought Jawaharla] Nehry alone,
from that second place in the front
bench. I said, “You are getling the
distinction, by the linguistic distribu-
tion of the States, of putting the first
nail on the coffin of India's integra-
tion.”. And I regret to say that his
daughter today is achieving the final
distinction, through this, of putting
the final pail on the coffin of India's
integration. As I said, I am a little
afraid that the Congress also, under
the pressure from the Hindi phalanx,
will use this, not against the seces-
sionists, not against the people whose
activities impinge on such things as
sovereignty, but they will use it to
crush the people who are fighting for
their very survival. That is my fear.

And, with the Communists in
power, what would happen? (In-
terruption). 1 am talking on clause
5. This, par excellence, is something
which will commend itself as.a God-
given gift to the communist party.
Today, they are protesting, because
they are likely rather to be at the
receiving end of this Bill, but to-
morrow, if they are in power—God
forbid—if they had this uneasy op-
portunistic coalition such as they have
got in West Bengal, if they had the
same thing here also—what would
they do? They would welcome this—
a typical communist—clause 5, be-
ciuse they would use this not only
as an instrument of oppression, but
they would use it avowedly as an
instrument of terror, to implement
their avowed purpose: what Is the
purpose? To use democracy to des-
troy democracy; use the rule of law
to destroy the rule of law; use the
Constitution to destroy the Constltu-
tion. And here again, they would
have a ready-made instrument: any
body would be stigmatised as a ams-
ruptor: the Congress would be pan-
ned; the Jan Sangh would be bannea;
probably, my good friend Shri Hiren
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Mukerjee,—he as a Right Communist
would be banned, I would like to
tell my friend, Shri H, N, Mukerjee,
“Hiren, don't you realise that the
Moloch of the communist revolution
aestroys its high priest. They are
uot considered the real revolutionar-
ies, You are not a rea] revolutionary,
When the Moloch of the communist
revolulion comes into Lhe saddle, your
head will roll Afirst, friend,.

my
Hiren Mukerjee.”

I want (o deal, very briefly, with
this  tribunal gquestion. For be it
from me, as a practising lawyer, to
point a finger at any judge or anyome
qualified to be a judge, But I a5 a
practising lawyer know how still born
these advisory bodies are. I have done
Sp many cases under the Preventive
Detention Act. You may know, vague-
ly, there is an Advisory Board.
The qualifications are glmost the same
You have to be a judge, an ex judge
or qualified to be a judge. Without
pointing a finger remotely, I may say
that these advisory bodies are funec-
tionless. What can they do? In the

same way here you put them into &
straight-jacket.

16.26 hrs.

[MRr. DePUTY-SPEAKER in the Chair}

See clause 3. My hon. friend is
rot here. He is also a lawyer and a
professor. I have great regard for
his lucidity. But clause 3 gives
complete power to the Central Gov-
ernment to declare an association
unlawful if it is in its opinion unlaw-
ful. The matter is completely subjec-
tive. The Central Government’s
opinion is the final, absolute deter-
minant for declaring a body unlawful.
Then—of course, as a lawyer my hon.
friend had tp speak from a brief—Iif
you look at 3(2), even the grounds
or reasons for the.notification need
not be given. Again, It Is an ipse
dirit of the Goverment. The Gov-
ernment merely has to say “in the-
public interest” or ‘in its opinion”
and then no grounds need be given.
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First of all, it is an opinion comple-
tely subjective, not justiciable, as in
the Defence of India Act and Rules,
and no grounds need to be given.
There again there will be no question
of its being justiciable before a court.
So you put the court, as I say, into
a complete strait jacket. They may
want to do justice, but when you go
by an ipse dirit and not give any
Zrounds, how will they seize upon it
and make it justiciable. That has
been our difficulty over and over
again with regard to the Defence of
India Act and Rules.

Then, Sir, this clause 16, advisedly,
deliberately, seeks the ouster of the
jurisdiction of the court. Any action
by any officer cannot be adjudicated
upon and no injunction can be asked
for. I know that cannot apply to
the ouster of the jurisdiction of the
Supreme Court or High Court. No
ouster clause can oust the jurisdiction
of the High Court under article 226
and the jurisdiction of the Supreme
Court under article 32.

What has happened? I have ap-
pcaled to my hon. friend, the Home
Minister. I have asked him, are you
in favour of India being a police
State? Are we not in effect, virtual-
ly, today a police State. The other
day I pleaded with him. My hon.
frirnd there says,emergency means an
cmergency. But today the trouble is,
our legal conscience, our moral fibre,
has become not only coarsened but
deadened because of this perpetuation
of the emergency.

Shri K. N, Tiwari: What has hap-
pened in Bengal and Kashmir?

Shry Frank Anthomy: But you do
not do what is required. I ask the
Government, why don’t you ban the
Left Communists? You are afraid
of them., Whom will you ban? You
will ba the Anglo-Indian Asociation
because we are fighting against Hindi
imposition. You will ban the DMK
because' they are fighting against
Hindl- imposition. You will not ban
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the Left Communists who are avow-
edly secessionists, who are avowedly
subversionists. You wil] not gg that.
You wull try to suppress or crush the
poor Muslims. Because they asked
for something for urdu, you will des-
troy their prganisation too, You will
say that is disruptionist. That is the
trouble.

Shri Kamalnayan Bajaj (Wardha):
Have we not put Left Communists in
prison? Have we not made the
Defence of India Rules applicable to
them?

Shri Frank Anthony: I have plead-
ed with Shri Chavan anq he had said
that he would consider my plea for
deleting article 358 of the Constitu-
tion. The Law Minister is also here,
Why don't you do it? Whatever our
professions, outside we project an
image of a police state with only the
supcerficial  trappings of democracy
with the substance of democracy elud-
ing us; all our protestations mean
nothing. Your perpetuation of emer-
gency, your perpetuation of the blan-
ket suspension of fundamental rights,
who is going to question it? 1 say,
ex-facie some of the provisions will
be struck down; ex facie they are
unconstitutional; ex facie there is no
rationality behind them, as they are
not reasonable restrictions. But who
is going to test that? If DMK or I
want to plead, invoking article 19,
the Judge would open the Constitu-
tion and say “Mr Anthony, there is
no Constitution here”. That is what
a Judge had to say to me, because
there is np Constitution. You have
destroyed the Constitution. You
have suspended article 18, the seven
precioug freedomg including the free-
dom of speech, freedom of expression
ang freedom of association. They are
all under blanket suspension. Then,
who can go to a court? You can be
vielously mala fide: you can be flag-
rantly malicious. I I know they are
mala fide. If I know you are going
to oppress and destroy me. Vet T
carinot go to the Supreme Court. 'If
T go, the Judge will gay “Mr. Arxithony,
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there is no Constitution; the Constitu-
tion has been effaced.” What 5 con-
fession for a country which claims
to be the largest democracy in the
world! It outrages my legal consci-
ence,

I tell you: you outlaw  secession,
If you outlaw the Left Communists,
1 will argue your brief, if you are
not able to do it. If you outlaw
somebody else who preaches against
the sovereignty of India, I will argue
for you; if you want me to argue
your brief against the government,
that because of their policy on Hindi
ther are the greatest disrupters, I
will  argue on b-half of the DMEK.
But what I am pleading with you is
this.

In the National Integration Coun-
cil we sugrested outlawing the seces-
=ionist, those who question the sove-
reignty of this country. Now that the
Law Minister is here, T hope he will
remember one or two things that I
have said today and in the  Select
Commitiee he will himself press for
the necessary pruning of these pro-
visions,

Mr. Depuiy-Speaker: Shri
van Nair,

Vasude-

Shri Vasudevan Nair
Mr.

(Peermade):
Deputy-Speaker, Sir. ...

Shri Randhir Singh (Rohtak): Sir,
let some members from the Congress
side also get an opportunity.

Mr. Deputy-Speaker: 1 have to
conclude this debate in three hours.
Also, I cannot bi-pass leaders of
groups. -

off v faw: o0 fT T Y
MROT AT R Y | www d
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Mr. Deputy-Speaker: Shri Randhir
Singh ought to realise that hiz pro-

Unlowful ~ SRAVANA 19, 1889 (SAKA)

Activities (Pre-
vention) Bill
test is not justified, 1 have to tell him
that I cannot possibly accommodate
anybody from this side. It is not pos-

sible,

8hri Randhir Singh: I do not want
to speak myself. But we are in ma-
jority.
& 7Y Fean g s q@ g |
# AT WY A€ argaT § 1 WA a8
fr @ Sux ¥ AR @ T ¥, @
w7 HawT & | % g AE i =anga
‘Mr. Deputy-Speaker: We have allo-
cated some time to the groups. I

must give them that time, Whatever
remains. . . .

ot et fag : gk = W
FT QAT &, THA | G WET § | TH
F Um UF ¥TET A7 G, TEE, TEE
fame derar &

" Mr. Deputy-Speaker: The Minister
will have to reply to this, which will
be counted against the time of this
side . . . (Interruptions) No, it is not
possible,

Shri Randhir Singh: We will not
tolerate this, We respect you so much
and we bow down to what you say.
But thig is not the way to treat us.
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Shri M. Y. Saleem (Nalgonda): I
have suggested that the time taken
by the Minister for the reply should
not be taken from the time of the
Congress Party and the Speaker was
pleased to say that he will look into
this question. When any of us rises
requesting you to give us an opportu-
nity to express our views, we are
not given an opportunity. That means,
the Chalr is not prepared to recog-
nise our existence in this House.
The result will be that we will be
constrained to adopt ways to make the
Chair realise that we do exist in this
House. But we do not want to come
to that level

Mr. Deputy-Speaker: We have »
certain amount ‘of time flxed. We ac-
cepted three hours for this Wist 1
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proposed two hours but Professor
Ranga said that the minimum should
be three hours. I said, “All right”.
Half the time is given to the Oppo-
sition groups. That is the usual prac-
tice here. Now you ought to realise
that I cannot bypass the claims of
these groups sitting jn the Opposition
and call hon. Members from thisg side.
Ti#me permitting, certainly I will call
them but when time is very limited,
I will have to take that into consi-
deration.

Shri Randhir Singh: They are not
to be accommodated at our cost....
(Interruption).

Mr. Deputy-Speaker: You take up
this matter with the Minister of Par-
liamentary Affairs. I cannot help it, T
am very sorry . . . (Interruption),

Shri Randhir Singh: We will
accept this.

Mr. Deputy-Speaker: You will have
to request the Minister of Parlia-
mentary Affairs for your share of the
time,

not

it el feg @ TET ¥ wE A
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Shri M. Y. Saleem: Thiz suggestion
may be accepted that the time allott-
ed to the Minister should be excluded
from our time. We do not want to
deprive the other parties of their
time.

Mr. Deputy-Speaker: The Minister
might require about half an hour and
I have got to take that into conside-
ration,

Shri M. Y. Saleem: That should not
be at our cost.

Mr. Deputy-Spesker: Then only
2§ hourg are left and I cannot ignore
Memberg from the Opposition. It s
very dificult . . . (Interruption).
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Shri M, Y, Saleem: That half an:
hour shoul not be taken from our
time.

ot oo g : fafer Fam a
FATE WEE A AFA GGAE | ZT
aTF ATIET FT AT, AAH AX E

Mr. Deputy-Speaker: 1 have to
finish the debate within three hours..

shri B. Shankaranand (Chikodi):
Sir, you gaid that their claims can-
not be by-passed . . . (Interruption).

Shri M. Y. Saleem: We do not
want to create scenes in the House
but we are being forced to do that.

=t o fag : FuT gAY ARAAT
43 & a7 A & A7 gae § 7

Shri M. Y, Saleem: We only want
justice.

Shri Randhiy Singh: If this thing
continues, we will walk out.
Shri B. Shankaranand: You can-

not neglect them but you can neglect
us!

oY SW o wwf : gy A mEA,
TF g A AT OF 3T { TAEN |

Mr, Deputy-Speaker: Please resume-
your seat.

Shri Randhir Singh: We appeal to-
your sense of justice. We have full
faith in you.

Mr. Deputy-Speaker: We alloited
three hours for it and 1 want to con-
clude it within that time, I have to-
call seven or eight people from there
and if they take ten minules each,
the only thing possible ig that T call
two from that side and one from this’
side because half an hour at lrast I
liave to give to the Minister, How cam
1 do it? It is not possible to call one
#rom that side and one from this side:
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Dr. Ram Subhag Singh: But Mem-
‘bers on this side should also be given
-a chance. You should call one from
-that side and one from this side.
Mr, Deputy-Speaker: Do you want
that time should be extended?

Dr. Ram Subhag Singh: No. In fact,
I wanted it to be only two hours. But
it must be recognised that one f{rom
‘this side and one from that side is
walled, You may limit the debate to
-one hour but one from this side should
also be called,

Mr. Deputy-Speaker: It is mnot
possible. Then 1 cannot give half an
‘hour to the Minister.

Shri Randhir Singh: We have been
silently sitting and bearing this, but
kindly bear this in mind. We have
full faith in vour sense of  justice.
But do not give them preference over
us. Our grouse is that you are giv-
ing them undue importance.

Mr. Deputy-Speaker: I will have to
say some unpleasant truth. Please re-
sume your seat.

Shri Sonavane: Let us know how
time is apportioned, When the nume-
rical strength of the Treasury Ben-
ches iz larger. we are entitled to a
larger share of the time.

Mr. Deputy-Speaker: Please re-
sume your seats. This morning, the
Opposition claimed that they repre-
sent some governments here , . . (In-
terruptions).

shri Randhir Singh: What govern-
ments? We represent the Government
here, We have got the majority . . .
W(Interruptions).

Mr. Deputy-Speaker: ‘ How is it
possible to conclude the debate in 3
hours? (Interruptions).

Shri H. N. Mukerjee: Why don't
you ask them to behave themselves?
For God's sake, behave yourselves.
(Interruptions).

Pr, Ram Subhag Singh: Sir, the
usual procedure is that one Member
from the Opposition is called and one
‘Member from the Congress is called.

SRAVANA 19, 1889 (SAKA)

Activities (Pre- 18678
vention) Bill
Mr. Deputy Speaker: We, usually,

follow that.

Dr. Ram Subhag Singh: You kindly
follow that procedure,

Mr. Deputy-Speaker: In that case, I
cannot conclude the debate in 3 hours.

Dr. Ram Subhag Singh: You follow
that procedure within 8 hours allotted
time.

Mr. Deputy Speaker: It is not pos-
sible to accommodate seven Oppo-
sition groups and seven  Congress
Members within 3 hours. (Interrup-
tions).

ot TR feg ;ST WY SER A
qTY qEET LA, AT QTN T
FT ATIT WAL AT THT Y FEA, a1
&9 T AP aTF WTIE AT |

Shri Muthyal Rao (Nagarkarnool):
You cannot ignore us; we have the
right to reply to them . .. (Interrup-
tions).

Mr. Deputy Speaker: You have the
right to express your views, You have
the right to reply to them, But there
is the time factor. Supposing there is
one hour allotted, even if 1 were to
give 5 minutes each,, one hour js com-
pletely exhausted.

ot Fo o &t : (FTEEF) ;W
I AR A v i faee A g afer
o1y g Wit AE & AmEd €

sft it Tag : wifae SAf e
am oA g 7

= o Wo & : FW AN W T
¥ T FC g oww E
Mr, Deputy Speaker: Flease re-
sume your seats...... (Interruptions).
If you don't listen to me, you continue
.+ .(Interruptions).
o T fog WY IR A
wefrag ¥ @ &, fea gow ot e
e wears § | AT fgars g waH
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[ < feg]
WAMTET FF J o AN g
yor FETE £

Shri M. Y, Baleem: We are com-
pelled to do that . . . (Interruptions).

Mr, Deputy Speaker: Please resume
your seats. You don't obey the Chair
also?

Shri Randhir Singh: We respect you
more than they do. We have full faith
in you . .. (Interruptions).

Mr. Deputy Speaker: It is not a
question of faith, The question is how
to regulate the time. There is the time
factor. I have to regulate the time...
(Interruptions).

Shri Somavane: You are not doing
it.

Mr. Deputy Speaker: I have to re-
gulate the debate in 3 hours.

Shri Randhir Singh: We are not
speaking for the individuals; we are
speaking for the Congress Party.

Mr. Deputy Speaker: We will have
to extend time then.

Dr. Ram Subhag gingh: No exten-
sion Within that much time, you ac-
commodate this side also.

Mr. Deputy Speaker: Shri Vasude-
van Nair.

Shri Manubhaj Patel (Dabhoi): Out
of 3 hours, you give 90 minutes to us
and 90 minutes to them . . .(Interrup-
tions). '

Mr. Deputy Speaker: That I always
do. You can see the record.

Shri Manubhaj Patel: We are con-
cerned with our 90 minutes. You
accommodate this side within that
much time.

Mr. Deputy Speaker: I have follow-
ed that practice, Even then it is diffi-
cult. Shri Vasudevan Nair,

ot oondre g : w7 QT W AT
et 7 2 & 0T [T W off g
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TR EHFI AT A
A% o ot weivaa dar w2 2@ ¥

ot W w o (FRg)

AT TH AE ST T F2IS @ &7
gHY § | W F A IR FW § o
T ITH ML J L FT Iq97 0T A9
e & 1 (e ag 9T 3 g
X WY qET TRATE ALY FA, o
gISH FT FTH A1 qiSEHT g1 AU |
(smEew) 99 aF AT g6 gHTT 4Ta1E
F qaTtas TEw Ag T /I gATL |y
TETE AEl F4, d@ AF g9 §9 greT
F &FW AE I99 I | (Uw&nd)
FT9 §R 1A &1 HEAT HiAd 6 HqIAT
wfe difwg & g =T arem &7 )
g o ¥ mEmer aga Aaw %
Fifs wrd g @ a1 fega w8
AT AE & & A WM &
fermm F7 & (swwww) w9 T
T FH 9% wET @ o3 A g graA
&1 A1 AL A0 TET (AN
Shri M, Y. Saleem: I is only fair
and just that you allow us,

Shri Nambiar: The best way would
be for the Congress members to
stage a walk-out ag a protest,

st dww wat : W EEE A g
Fonfedy @, afes gaat @ 7 AT
8 feur AT & 1 T ogew A wvow
qu F & fag &t gw & Afew Ay
FfusE k aee § | gt A o
atg d-zara Ag v =fgw

Shri Srinibag Misra (Cuttack): On
a point of order.

Mr. Deputy-Speaker: I will listen
to his point of order later on. May
I appeal to the members on this
side? 1 am distributing the time as
required by the circumstances and
want to finish within the time allott-

ed. The Minister of Parliamentary
Affairs has said that, if need be, L
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may extend the time. (Interrup- which is Parliamentary and which is

tions). not Parliamentary. It is for you to

Some hon. Members: No, no.

Shri Randhir Singh: We
fairplay from you.

Shri 5. Kandappan: Can they inti-
midate the Chair into taking deci-
slons in a particular way? (Interrup-
tions), Is it not for the Chair to con-
duct the proceedings of the House?
(Interruptions).

Shri Randhir Singh: Are we in a
minority? Ten from that side and six

expect

from this side! What is this? (Inter-
ruplions).
Mr, Deputy-Speaker: I have to

accommodate the different groups be-
cause they are recognised groups.

Shri Randhir gingh: There may be
a hundred groups, we do not mind.
But we conslitute 54 per cent of the
House.

ot Ro Wo WP TWT a1IW I §
T A7 Y arefAdy 9 s, @ graw
FT FTH TE I THT |

Mr. Deputy-Speaker: We have al-
ready lost about fifteen minutes on
this.

Shri Piloo Mody: It is a minority
Government, You must give it ‘more
consideration.

Shri Srinibas Misra: On a point of
order.

Everybody from this side as well as
from that side claims the right to
speak. The person who is on his legs
may have the right to speak, but the
others who are sitting have the right
to hear, This is there in the rules.
The proceedings must be conducted
peacefully, The members who are
sitting have the right to hear. If
five or six members keep standing and
speaking at the same tfme, we can-
not hear anybody. Let them say what
they want to their heart's content, but
let them say one by one and not so
many at a time. Let them not say

say what is Parliamentary and what
is not Parliamentary. We have a right
{o hear.... (Interruptions). If five or
six speak at the same time, we cannot
hear. (Interruptions).

Mr. Deputy-Speaker: Order, order,
Al] the hon, members may please sit
down,

Shri K. Lakkappa (Tumkur): My
learned friend has made a submis-
sion . . . (Interruptions). The Minister
of Parliamentary Affairs is here, the
Home Minister is here . .. (Interrup-
tions).

Some hon, Members rose—

Mr. Deputy-Speaker: So
members are standing,

many

When they flout the rules, they have
no authority to quole any rule in this
House. They should obey the rules. ...
(Interruptions). Any member with a
book in his hand wishing to rise on a
point of order must obey the Chair
and abide by what the Chair says.
Then only he has the right to argue.

All the hon, members may please
sit down. I want to continue the de-
bate and finish it as early as possi-
ble. Mr. Vasudevan Nair.

st Tl fog : gw  we-awivar

T E
Shri B, Shankaranand: I rise on &
point of order, I want to ralse a very

important point of order. (Fnterrup-
tions).

oft T Fug @ o fow A0 &Y
#reT Ay ¥, gq IAN FATE Ie
FT ¥y § 1| AR Areamd &
Fem AR
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for & #1 W ST ae §
I A A e g
agi 9T don F faw 7 wmav g o

Mr. Deputy-Speaker: Will the hon.
Member keep some discipline and help
me to keep some discipline in the
House? 1 have listened to their pro-
test and I have explained my difficul-
ty already.

it 9w W wat : fefafermr &7
Forsiardy weaw wEET, AW F I §

Shri K. Lakkappa: We are obeying
you.

Shri J. H. Patel (Shimoga): We are
obeying you,

Shri Nambiar: When we are obeying,
why should they disobey?

shri J. B. Kripalani: Some of us
are interested in the debate; the ques-
tion who speaks or who does not
speak, I think, should be legitimately
left to the Chair, and the Chair must
be allowed to conduct the proceed-
ings. Therefore, I think that it is
tpme that the hon. Member who has
been called should be allowed to
speak,

Dr. Ram Subhag Singh: The con-
vention here has been that when &
Member of the Opposition is given
time, after him z Congress Member is
glven time. T most humbly  request
you not to preak that convention.
You must give time to us jn propor-
tion.

Mr, Deputy-Speaker: I have always
been following this convention when
there is enough time at our gisposal.
When 1 give five minutes to one
Member from the Opposition side, 1
give about 5 minutes to a Member
from the Congress, Now, because 1
want to  accomrmodate two more
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Shri Sonavane: Then what would
happen is this. If there are a hundred
groups on the other side, and you go
on giving time to them, we would not
get any time at all. Let them con-
solidate their ranks and get their full
time.

_Mr. Deputy-Speaker: Time permit-
ting, 1 would call some Congress
Members also.

Shri S. Kandappan: They are chal-
lenging your ruling.

Shri Manubhai Patel: You have to
give half the time to us and half the
time to them, Within 90 minutes,
whichever groups you can accommo-
date you shoulg accommodate.

Mr, Deputy-Speaker: Tomorrow, he
will find that the Congress would have
taken more than half the time.

Shri Manubhai Patel: When 3 hours
have been allotted, 90 minutes should
be allocated to the Opposition and 50
minuteg should be given to us.

Shrimati Lakshmikanthamma (Kha-
mmam): Whatever we discuss here
goes to the press and people read it.
The impression should not go out in
the world that only something wrong
is happening in the Government all
the time. Our voice should also be
heard. It is not for Government
alone to defend themselves or defend
their Bill. Tt is for us Members also
to do so. A debate means that views
must be heard from both sides, You
had stated that that side represents
certain State Governments. Under
what rule are they representing the
State Governments here? That is what
1 want to know?

Mr, Deputy-Speaker: 1 have follow=-
ed her point. I referred to one aspect
of the matter, In the present context
ang in the present situation, I said,
though it was unpleasant, this morn~
ing they had asserted that right on
this motion; I do not say that I ac-
cepted that position. 1 did not accept
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that position but I just referred to
-dt,  (Interruptions).

* Bhrji D, N, Tiwary: Members are
‘here in their oWwn capacity, not’ ag re-
preserting " the governmenit, this  or
that.

Mr, .Dcpntthpeakm Iis not a
Question .of that. -

Shri D, N Tiwary: But you said
that,

Mr. Deputy-Speaker: I just referr-
ed to their assertion, not mine,

Shrt B. Shankaranand: ‘When you
call '8 member from the -other side,
you ‘must- also- call a ‘member from
#his -side after that,

Mr. Deputy-Speaker: Everybody
must abide by the time limit, Nobody
doeg it.

Shri Viswambharan (Tmrandrum)
I would like to get a ruling from you
whether the Ministers time is includ-
ed in the Congress Party’s time, whe-
‘ther they are hot spokesmen of the
Congress Party.

Mrr, Deputy-Speaker: That question
should be raised in the Business Ad-
visory Committee -at the next meet-
ing, I do net know what was said..

Bll.ri S. Ka.ndamn.n It is included
"In the Congress Party time.

Mr. Depuiy-Speaker: I do not know.

From the records here, I find it is

" included. We must give sorhe fime td
the Minister, for he has to reply.

‘Unlawful

Shri Vasudevan Nair (Peermade):

It was made very. clear on,behalf of

my party that our oppusition to this

black Bill is total, absolute and com=

‘plete,. My hon. friends, colleagues
from various other Opposition parties,

have covered the groand to great ex-

tent. So I do not like to repeat what

*they have already said.

The hon. Home Minister's .claim is
that he wants to defend the integrity
~“ind’ sovereignty of this country, and
for that purpose, thiz kind of legixla-
1910(¢A1)LSD—20.
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tion is inevitable. At the same time,
whilg moving the motion for congide-
ration yesterdny, he agreed that a poli-
tical approach to a political problem
is also needed. Thé basic question is:
in a ceuntry like ours, with so many
fanguages, differences in religion, re-
gional imbalances, different cultures,
what should be the fundamental and
basic approach, whether it should be
a legalistic, administrative, totalitarian
or dictatorial approach or whether it
should be' a popular and political
approach. . T am afraid this Govern-
ment are putting things upside dowr.
They were doing that all along. They
know only to do that. In future also,
we cannot expect from this bankrupt
Congress Government anything better.
The whole crux of the matter is that
this Congréss Government is a bank-
rupt government. This kind of state-
ment will mot be palatable to my
friends oppoente-—l can understand
why they are shouting

‘Shr{ Muthyal Rao: We are nol
shouting. R |
17 hrs.

Shri Vasudevan Nal: We saw that
just now, I do not go into that.

If these divisive tendencies, fissipa-
roys tenitancies have grown in the
country, it-they are raising their head
in thig country, after twenty years of
so-called popular government, national
gove ent and what not, why has
this hamened‘? What is the basic
reason? ~ There you should analyse
the policies .of this Government.
The basic policiessof this government
are totally wrong. I do not have the
time to. go.into an analysis of all its
policies at thi.s stage. Why should

500 million people,.a vast population
with such ‘ences, cl.mg together,
stand together? What is it that drives

them  to stand together? There
should be gomething -very substantial
for. them..to stand together. No
amount of sentiment will bind them
together; that could be a temporary
cementing force. There should be
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something more concrete. In that
respect, Mr. Chavan should really
se.arch his heart and find out whether
his government could offer anything
positive and concrete to the people of
this country. Take the question of
the economic betterment of vur people.
They have succeeded in certain things,
The Congress government has succeed-
ed in building up a Birla Empire.
They have certain achievements like
this to their credit (Interrup-
tions.) I had to rise at least a dozen
times; yet they will not allow me to
speak; now at least they should hear
me. This is again a very unpalatable
truth. If after 20 years of freedoim,
some people still live a life vf misery,
if some of them think: we better
gsecede from this Birla empire, you
have to take their sentiments into
consideration. I am not justifying it;
I want to make it clear beyond doubt
that our party does not stand for
secession; we will entertain no such
idea.

Shri Eamalnayan Bajaj: You did in
the part.

Shri Vasudevan Nair: Do not shout
like that. Why do people begin to
think like that? I know the senti-
ment of people in Kerala, for exam-
ple. It is no question of party. Let
him ask his Congress colleagues, or a
man in the street today. He is feel-
ing that even un the question of food,
the primary necessity, certain people
in certain parts can have a specialy
privileged position while millions in
other parts are in an under-privileged
position. The Union government has
tniserably failed in working out and
implementing a really national policy
even on food. Is there any point in
fhrowihg a Bill at their face like this
asking them to keep quiet and Iive
tinder the flag of this Congress gov-
¢rnment? Then, let us look at the
Question of regional imbalances. In
fhe industrial policy resolution and in
all the declarations made by the gov-
@nment, they have mlways declared
#hat the aim of planning is to :fq_:mc
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regional imbalances. We know the

result, If at all, the regional imba-
lances have widened as a result of the
so-called planning. If this govern-
ment can—I do not know, I do not be-
lieve—basically change its policies,
then they need not be afraid of the
divisive forces. I am convinced that
they cannot do so. We will have to
face a lot of problems. No amount of
legislation can solve these problema.

Now, there is the Naga problem
which is perhaps the most concrete
problem which we face today, as far
as the separation of the country is
concerned. There again, is it not a
fact that the Government has failed
to act in time? When the people
wanted a separate Statehood inside
India, the Government hesitated; they
could not act in time, and when the
people took to certain other courses,
they began to run after the people
with the idea of a separate State; by
that time, the people were thinking of
something eise. Even today, in
Assam, the problems of the hill tribes
are not sought to be solved with a
vision, with a perspective. And uolti-
mately, you will have to face bigger
problems, a larger number of prob=-
lems, and those problems are sought
to be solved by a piece of legislation
like thist \

Now, our proposal to this Govern-
ment is that they should not proceed
with this Bill. Of course, they can
take a decision at the Select Commit-
tee stage. Now, it may be a question
of prestige for the Government at this
stage to drop this Bill.

Apr Hon, Member: Mr, Pilloo Mody
has crossed the floor, Sir. He is git-
ting with the Treasury Benches.

Shri Nambiar: He Is too big to cross
it. {Interruptiom).

Mr. Deputy-Speaker: Order, order.
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Shri Vasudevan Nair: Why I make
thig point is because this Government,
even if they get this Bil] passed, has
to implement it through the instru-
mentality of the State Governments.
‘And in today’s set-up, it is very neces-
sary for the Centra] Government to
‘take all the States into confidence.
(Interruption). I do not know whe-
ther they can send out the army to the
‘various States and implement such a
legislation. So, let them withdraw
the Bill. Let them have consultations
with the State Governmentg first, and
then only let them take any further
steps in the matter.

There is the question of cession ‘he
ceding ©f territory. Is it not foul-
hardy and foolish on our part, as we
are situated today, to close all {,ors
for settlement with our neighbours as
far as territoria] disputes are concern-
ed? We know that even Pandit Jawa-
harlal Nehru had hinted at certain ad-
justments with Pakistan on the ques-
tion of Kashmir on the basis of the
cease fire line, We have experience
of what we did on the question of
Beru Bari. In this country, very res-
ponsible people who can never be

. accused of being secessionists and dis-
ruptionists have in all geriousness
made suggestions for the solution of
our disputes with our neighbours on
the basis of territorial adjustments.
As my colleague, Shri Ramamurti,
asked sometime back, if some parties
in this country, in all seriousness, and
with responsibility, wish to make cer-
tain suggestions for the permanent
settlement of some of the territorial
disputes that we have, are you going
to shut them up in jail for meking
some such suggestions? Is it not fool-
ish to think on those lines?

So, from all these points of view,
even at this stage, if they have any
‘wisdom left in them, they should drop
‘this Bill. They should frst take flie
‘Opposition parties and all the State
Governments into consideration end
‘sit round a table and try to see how,
‘¢ at all there are any problems some
Wissiparous tendencies and dividlve
Potces, they can be fated and how the

SRAVANA 19, 1889 (SAKA) Activities (Pre- 18690

vention) Bill
problems can be solved. So, this Bill
is totally, completely and absolutely
opposed by my party.

Mr, Deputy-Speaker: Shri Randhir
Singh.

Shri Randhir Singh: Until we get
justice, I am not going to speak.

Mr. Deputy-Speaker: Shri Krishna
Kumar Chatterji.

Shri Krishma Eumar Chatterjl
(Howrah): Sir, I rise to support ﬂ}!
Bill that hag been moved by my hon.
friend, the Home Minister. As 1
heard the hon. Members on the other
side, a feeling grew in me that all of
them were speaking from a guilty con-
science. It is quite clear from the
provisions of this Bill that divisive
forces are to be fought against. Unless
some of these party leaders feel that
they are generating such divisive for=-
ces in the country, there is nothing to
fear. Unless and unti] there is abun-
dant evidence that one is creating such
conditions in the country and the in-
tegrity of the country is in danger no
action is contemplated under the
provisions of this Bill.

Sir, hon. Members opposite should
have welcomed this Bill. They have
accepted the principle of the Bill by
agreeing to refer it to a Select Com-~
mittee. After that, all the gpeeches
that have been delivered, including
that of the hon. Member, Shri Rama-
murti and also other party leaders,
have clearly shown their intentlon.
At the very beginning the hon. Home
Minister was opposed to the Bill be-
ing referred to a Select Committee for
the only reason that it was probably
an attempt to see that this Bill is
never passed into an Act. He was
afraid of that and he was quite right
in his apprehension. From the
speecheg it is now quite clear that all
those people and parties who are try-
ing to create some connection with
some foreign elements and creating
trouble in the border areas are mik-
ing al] kinds of combinations in all
fhose troubled and sensitive areas
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where the question of not only tfié &i-
tegrity of the country but the security
of the country is concerned. That is
in danger. From there speeched it is
quite clear. Therefore, I feel that
the hon. Home Minister made a mis-
take in agreeing to refer.it to a Select
Committee., 1 feel that he did not
understand their real intention when
they demanded that the-Bill be refer-
red to a Select Committee. We on
this side feel that it is an attempt to
delay matters. This is a Bill which is
very essential for the security and in-
tegrity of this country. This Bill
should have become an Act very
urgently.

Sir, we all understand that border
security is a problem. Even yesterday
newspapers forecast before the people
the danger, which was also discussed
in the Executive Committee of the
Congress Parliamentary Party, be-
cause of the concentration of Pakistani
forces in collusion with the Chinese
military arrangements. It is essential,
therefore, that this Bill should be
passed in this session of the House.
However, in view of the appeal made
by Professor Ranga, leader of one of
the parties here, they should have
exercised their patriotic feelings to the
extent of at least expressing thelr
solidarity with the desire of the Home
Minister that he expressed while in-
troducing this Bill. He mentioned
about the presence of divisive forces,
forces of disruption and the danger of
external fortes atfacking our national
security, and he appealed to them to
have this Bill efacted so that security
and IMrégritf”of the country may be
zgf.eguard B

IT”ﬁ'as to be admitted by all, includ-
h'lg, “thy DMK friend who spoke from
tHe 'other side, that there is some kind
of diérifptive elements gaining ground

“in #Hls country. Can the hon. Mem-
‘ber who 3poke just now deny this?
"'He'sdid his"party was opposed in total-
“ity ‘b thi§"Bill because due to the
questlbn 0 food and other things it
was sme‘l‘[mes justified to think in
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these ]!.nes He hastened to say that
they are ‘not prépared’to secede and
they are not thinking in that line, but
the arguments he advanced showed
that there was a psychological feeling
in faveur ‘of secession in their minds,
When they are abusing us, they are
furthering the building up of the Birla
Empire. The Chief Minister of Kerala
invited the Birlas to build industries
there. Wé all welcome the setting up
of industries, But one of the terms
and conditions o the contract is that
the workers engaged in the industries
to be set up by Birlas will have no
right to clamour for pay rise or dear-
nesg allowance or legitimate trade
union activities for ‘soine years to
come. While on the one hand they
criticise the Birla empire, the Chief
Minister of Kerala, Shri Namboodiri-
pad is in secrecy helping the growth
of the Birla kingdom in Kerala itself;
it is done in secrecy so that the pco-
ple may not know that the Communist
government is helping Birlas,

Therefore, the arguments put forth
by the opposition against this Bill are
not at all convincing. We would
appeal to:the hon. Members to allow
this Bill to go to the Select Committee
where let them convince the hon.
Home Minister about the necessity or
otherwise of the various provisions,
He- is quite prepared to accept any
reasonable ‘argument put forth by the
other side. "It would indeed be wrong
if we leave the country to think that
everything is O.K. Everything is not
O.XK. ih this country, When the Chinese
army ‘is ready to jump at us, when
Pakistan is conspiring to attack us,
when in Naxalbari certain elements,
belonging to the Communist Party....
(interruptions) are going across the
border to establish conection with
Pakistan and China, how can they put
forth this argument.-that this Bill is
not necessary today? Therefore, I
would appeal to the hon. Members of
the other side to accept this Bill, in
the way in which ﬂl}lu been suggest-

ed by the hon Home Minister. Let
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it go to the Select Committee. The
hon, Home Minister iy prepared tv
accept any reasonable argument put
forward by them and amend the Bill
here and there, if some provisions are
to be altered. With these words, I
recommend this Bill for the acceptance
of the House for its refersnce to the
Select Committee,

¢ @ TR Ao wwft (qAT)
I AEIRT, KT faUgE F FIT A
sEi R T I @ L ew FqaT ¥
9T & T g7 @ § G FT w09
9T FY aH ¥ IT qF v an § fF
ag faw &of wiw W 7@ T arfeg
Fifw a8 a1 T& qar fa% & <@r &
s forelt & f&rst &7 warer w3, fadly
g T HATH F AL H wATT 5T A
T o qfwa g qF gE 3 0 &
IUEAF LR, AT ¥ 7B fF T
AT AW &Y UFAT & faq gw AWE
|TEA G WE AT 7 AY ATHY
& 7g 7ot f g7 waw 7 S W gwn
graTa FY affeafy § g awar § f5 gad
¥wr % Frey dar Y gwr @ Afw am
qE S TOFT AYACAT Svar & foF wier &
AT e AT FTH F O AGE g
a1 T F FFAT T AT o Y o F
FO G N 4 9 § g9 Ay W%
HEIUTE & WAL ATF F AT FTH F AT
frTas HGT A1 WY FHT F4A (6 AGT
ag siwfre M YA A wwaan g
fir ag wiwr & 78 s fF g 7
wet & faqrr # g § 7 Sfew oy
e ¥ g7 @I § I7 & a1 g/ wrewr
g1 <& & F g7 A & faaror ot amw
gl & At faw 39 a1 fawrd ag) v
21| ¥ gz fafrag g " wroy wg
wrg § fF @ g faw 47 o qa qR
39 faAt Bt a2 wr ok o frfew goma
4 W% 3 WA FA TAT S AT oY
g a7 & fag s wrfira vt
TN, AT T A ¥ owRw N

SRAVANA 19, 1880 (SAKA) Activities (Pre- 18694

vention) Bill

wf TP T I wiRE gmfae
Tt # gewfire T, T dAr gw
AT OF deqr A1 W geele A )
T WIS HAW § qra A 78 AT "
fFwa s o ¥ T O
fearg..... ’

oft dmwe aviet () o
o ¢ G A% A91EY, §7T | AW
@Rz W% WIET g Afoy 1 Fy of
¥ off wiwE & a1 F v § gHifEC
ITFT ET9 -3 & fag How S a
qITH qIHEA AT STE g
(warem) -

Mr. Deputy-Speaker Please resume
your seat . . . (Im‘.erruptlon)

st qEo gWo wiwit : Wt Tgt
fedr =1 WY fo gom 1w A
ug Wt Fg1 fF W g WY A feelt
1 &g fomar 91 Fgr i e e
&l Wy § @ %% grrag w3 s
G AWM A 9 (T R AR D,
ag 3w & fawws g 1 & wow frar
st &% Traeft & qeT wTgaT § F W
&w @il A fr Yy = wda e ot
g 4g TARY § 5 o sromdy gw Al
F1 freft 9ud fard s &1 2 fgea
aff ar P e W il osmm oA
TR T &1 WY QR IW FY v
oF B2 F q¥ @€ g aFdr 97 | ||
g WS ®Y W@ aWr 2w &7 oEar
FH G aFN g 7 § wga weT &
w1g g o o A W wh A AR
arer § Ag S 93 | @ oW ¥ A
Foaw A R, ¥ R | em
I FwsEh v g fr gw waofr
o3 A THHT ST It WiEE A
Shri 5. Kandappan: We can surely
rise as a nation without Hindl. It was

already demonstrated during the Indo-
Pak, war. -
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Mr, Deputy-Speaker: The House
listened to your point of view. Now
let him place his point of view.

;_*_Womhm:_tﬁﬁm
g fr O waer W @ € FormeY Bwe
w7 W wwar g fF @ dwat B
N FAAT W, AR GO

T 97 |

&% g welt ot ¥ qur R wrr ww
fawr ot w1 oewa § 7 st @
FTN F ETRA T N Fr sm ag W
g M A dr @ Y T e
Ig Y gk Efqum ® dwET g
IW AFT A JA0A A AT 9 G A,
ﬂo@etoﬁwﬁﬁwm&
fir g wom @ S §, Sw A W@
¥rT dfra ®1 "o gwr g
e o W g O AW R R
ST THo Fo TN FRT EFFa g0
wff w47, g frgea & wn AR
Amwfamfimasa t ? few
fax ag fam ar & | wfew & g
el #1 o wfaw & gu § o=
afawrd 1 #9 F#0 F fo¥ a8 s
gy Earaga g s fadh 38w
N A F@ el & o § S
wOBT AT | WAL THAT F AT G
¥ FG O 99 TgqE G A o
% fom 9 # owar & fa¥ @,
& wwar § fr A e 2w E N
& aqrel www | & sgan g oo
TeesmE A frwaw Hag &
wurer 8, SwT weA fEar Wy o @
T § fr wTe &F fir g QR g
arer §, & fey o @@ s Ay oww
s@rE @ Er g A
wrE T A g

W 2R fe wrg & ot seETEE
qfefadt @ § 9o% womw W
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X § 1 AT T W fe

“which disrupts or is intended to
disrupt the integrity uf India”

oT e & A ww N | gy IR
s # Y w7 QY wwAT &1 N
frar Y wierX & g1 4w ¥ fr W@ Ag
ferdtfas afewc frar &1 & wgar
g fr foar & 1 9 war e Y
gl 3 ag ¥ T wifae & aww
e & i gad faar & f qresge
* a9 A ¥ 9 oY FrEATE el ag
wE ¥ A1 gt 8, W gresyAd #v
dedr wq g a9 grm 0 xad fad
o T TR AT & i

“as expeditiously as possible”

aafay 5 fed dear &1 w9 § gl
a1 faar | W ¥ 99 9% SvaTEey Ay
fear | w1 wawT v § ? IR
frgw fear s | dEar Wy aw
a1 WTT FT FTH T G 1 WX qg
feRafaa i g s & ?

& g Wl ¥ g 5 W F arw
foray wfaerT & ST T "1y w9y
w7 gt aga ag A A g
&1 ot & gy BF TT0 o THO WY
e T, g A s R AW
Ffre B g aom, drel A
vy ardt & v ferar + gg A =@
WHR AT g @ 5 (egwem)
wra A v oY A g | s o
sfirs &, W19 9T A @ e |
¥ 2w & X Wi war AEy & 7
T W A T ¥ my ¥ fa¥ W
org w & @ AW § drda
@ ¥ o W oaw €@ T @
wET AR § ! oW ¥R W W
O E AW N AT W T a g !
ar aft Qv wfd | % 3y I urafirt
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R g W gew ¥ wit aff Ry Fe
WX TE N AT ST § IAH faTe
g wrigrd @ wr aw aw TR
FEHTT TEEH T FF FFqT 918 |

aw & &§ ave qor o e & W
g wear fr wrgfrer T A g
forar oy | %7 ey & e ardf
¥ mafer 78 § 1 IaE & I @
faeger qa aff & afew & o aff
i s ST e fer oy
e gw ¥ fipewrr &Y g St Y qaw
TR T iwL w IR d
wwy | & & srifeat & ot oF g
fa ag ot Tt TR & AT FY Fard fF
€ e § e | e & St @ A
o, W e gEy &1 aw 6, fea
A 7 A ¥, 9 @ 5 g
ATFEA qATY @ g AT 7T
£ | g N drwd § e o
i 3 §, g @ iy 1 & e
g & oo gud ol ¥ A @
B T & wfeT g agt seda Faw
& Y g9 AR Y % TR & ST
T @ €

Tgi sawET T fF 9% ¥eww &
faxr ¢ 1 & qoar g f5 Ty efaw
&, T feaaar @, A @, TA T
@, T ag g @ A 9 7
g Fgt fF qfifert o ¢
s g fr W ¥ v oW wr v
ax gaw fee w@ ¥ faar 7 owm oag
v & faems 0 A gar | W
wry fad FA arAwfamar ey §
1w Y § 7 W W ¥ ger
o f fa qg s oeh g A K

g fe @ o A NE €T TW_
aa & gwE ¥ | wer Qe
e g

gt ffaaw oY arg work € 1 8
g § fe ot @ ¥ faw o Yo

SRAVANA 19, 1889 (SAKA)

Activities (Pre-
vention) Bill

& & qrw A soe w3 forar A
T g & fafaww # ary foar 7 o4t
T TG R 1w T g Wk
vt fafower qx s=f gt §, qewr
AT AT A AT Haww ag A€
fr wa at & fafgos Y oy R 81
foriy o § ag wa< afufy & onism
WX fom #f gee ST § 7w WO
R Fwar § fr agt o1 #< WX (W
@ I | W ol f feer @ TE
7€ 3, Sawr fafeow qax ad &
W IHH A AT § IEW TS S
& o & s wffa & aff o @y ?
@F qaww ug A4 R ogw w faw
g ¢ 1 % e o s fafaew wd
dwar foar wod fe ag on e g
Tg S T § W g IR O
g | gufed & gy e W e
frte Fav g 1
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Shri B. Shankaranang (Chikodi):
Mr. Deputy-Speaker, Sir, I have been
very attentively hearing the speeches
made by the Opposition Members, I
find that they are either deliberately
opposing this Bill, knowingly that the
Bill is useful for the country, for the
sake of opposition or otherwise, The
Statement of Objects and Reasons is
quite clear, It says:

“Pursuant to the acceptance by
by Government of a unanimous
recommendation of the Committee
on National Integration and Re-
gionalism appointed by the Natio-
na] Integration Council, the
Constitution (Sixteenth Amend-
ment) Act, 1963, wag enacted em-
powering Parliament to impose.
by law, reasonable restriction in
the interests of the soverelgnty
and integrity of India, on the—

(i) freedom of speech and ex-
presion;
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(1) right to assemble peacably
and without arms; and

(iii) right to form associations or

The object -of this Bill is to make
powers available for dealing with acti-
vities directed against the integrity
and sovereignty of India.”

This is very clear that this Bi]) is
intended for those who act in such a
way ag to be a threat to the integrity
and sovereignty of India, I am not
against al] these people who are just
shouting, Let them place their hands
on their hearts and say whether they
are standing for integrity or not; if
not, let them' oppose this Bill. I
thought for a while that the whole
House would thank the Home Minister
for having come forward with this
legislation which the country needs so
urgently., What do we find? Every
day we see a call-attention on Naxal-
barj or Kharibari or some such place.
If the Government wants to take a
certain action, the Opposition mem-
berg come and say that thig action is
not good and that action .is not good.
and the reasons under which they take
shelter are language or economics or
finance, and they go on attacking the
action,

The only argument that wag reason-
ably put forward was the one raised
by Shri N. C. Chatterji, He did not go
into all those things which were not
relevant to the point. He said that
this Bill was legally a little premature
i the sense that Article 19 hag been
suspended mecording to the Supreme
Court Judgement which he referred.
According to him, the - Government
should not have introduced this Bill
without removing those impositions.
But there also I differ from him. What
does Article 19 of the Constitution say?

Article 19 says:

“A1] citizens shall have the right
to freedom of speech....”

AUGIIST 10, 1967 Activities (Preven- 18708
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All those ﬁ-eedcnm are given therec
And then, what does mb-clause @
say? It says:

“Nothing in * subeclause (a) of"
of clause (1) shall affect the
operation of any existing law, or
prevent the State from making
any law, in so far as such law im-
poses r_easonable restrictions on
the exercize of the right conferred -
by the said sub-clause in the inter- .
ests of the sovereignty and inte~
grity of India, the security of the
State, friendly relations with fore-
ign States, public order, decency
or morality, or in relation to con-
tempt of court, defamation or in-
citement to an offence”

This Bill is in furtherance of this
Article. Jt is not as if the whole
Article is suspended by ‘the Supreme
Court judgment: The Supreme Court
judgment does not say that the whole
of Article 19 is suspended, and the
Government’s hands are tied down and
they -cannot come with any Bill
to deal with the situation that is
arising in the country.

1 was a litle surprised by the argu-
mentg levelled by my friends onh the
other side, ~'What Mr. Ramamurtt
said was a little uncharitable, He
levelled charges against the members
of the Tribunal. He was very unchari-
table. Of cpurse, it js the habit of
those peoplé not to believe in anything
good being done ahd als¢ not to
believe in themselveg doing anything
good, and they just go on criticising
and attacking.

I submit that the very important
Clauseg in this Bill are Clauses 3, 4
and 13,

Many hon. friends on the other side
criticised only taking a sub-clause
here and there They said, ‘association
without referring to the clause ‘un-
lawtul associetion’ and they comment=
ed only on ‘association’. They very
conveniently left the clause ‘unlawfal
association’ and comimented only o®
‘assoclation’.... e



18701

Mr. Deputy-Speaker: He will con-
clude now,

Shri B. Shankaranand: Clause 4 is
the most important clause and I want
to stresg here....

Mr, Deputy-Speaker: Every Clause
is important. But the time Is. more
important, ’

Shri B. Shankaranand: Of course,
the time is important for us. But it
is also important for me to express my
opinion. I must support this Bill. I
must convince the members on the
other side, '

Unlowful

I will finish in g minute,

Shri Hanumanthaiya (Bangalore):
He is making his maiden speech.

Therefore, he may be given some more
time,

Mr. Deputy-Speaker: He has spoken
before, Perhaps the hon. Members
was not here. This is not his maiden
speech,

Shri B. Shankaranand: If the Op-
positiop Members want to oppose this
Bill just for the sake of Opposition,
then let them do so and I have no quar-
rel with them. But if they want to
oppose this Bill on principle, then
what we could take them for is very
clear, This Bill deals with those who
are against the integrity and sover-
eignty of India. Let them say on what
grounds they want to oppose thls Bill
and I shall take them at their word.

&t swerfie et (g3 o
IareAer oY, 59 fodws & 9wl AR
Frevit & wfewr gfF o fear g f 3w
fada® FT IT WITT FT FQvET AT
sqaar & faeg F7F FoNT ¥ T@T F
forg Wi I AT § | §EHT WX
5 fada® w1 ag) 92w § WK a@TC
i afe@ar & |19 g9 fdas 1 @rg
& o 3w s B el v g
fagqs w1 SER AR F A A
a Y Ty aratanar g § e ug
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Y WA W TGEAT AL WA F

fore v & o ot g AFTR T FTwT
q gork § wawr foig W o ot W
Y 9aAT §  afewar Tl g ar
g 38 fadas 9% §@ /2 ® gEAr
AR B 3AT & 7 faarg v )

9§ a9 arg foa #1 F g
FIU g WAl "ERW ¥ qoAT AEar §
ug & o9 & foos g af H o= gw
THTT BT HGUEAT HIT W FY TFT
Fr gefera aama @ & g fadaw ur
FTA AT A &, 3T § 4T g 4
SFT &7 G fawsl g & foq ag
fadta 7w faX & waq § avar o1 @
7wt wA ® feur gaiT Ay
gawar agl A a1 5T gu faaas v
AT FT ATAGFAT FTGT ! AT YA A
faet w12 #Y gEeaT O A1 foww AW
Tt § T AT YA AR T@oRAT HY
qiaq @ aH ! 9 I A ag g
fr g@ fodus F1 @i & a W @0
Tt € oA R 8T g R
#1 &5 fagas /gy amwdr ¢

(&1 art gt # uw A wiw gEa
froig | 92T a% gt & fAuigt @
d1q & 97 39 § w1¢ aag 4@t 2
fvtr =3 & FTw w4 Arfa W gy
SFT HA=B! T J1 57 AFC AT AT
FHFTX F w3 F weyE faggsl &
gra zafeaa 7 gmr g=an)

mit gAY §9 . aares o ¥ fw
9t FT @ ¥ Twwarer wic qfeswd Y
I BT | X H A ag W g 5
qfest ST FY Fwr feafa &1 dad
§T W1} T THETET A gl 9@ ag
FAHGT BT g1 WX NG 9 AAT @ QO
AR A NG, 3 ot TG
Jefedt  ® wEr e oY frar g
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[t srprenfic wredt)
(fag vt Y wereg o w8 faer
&1 ¥few warey oW # 3 g wigat
A X rg g s & o gew o) Ew
g T g9 fir wrr afeesd g
% feafa F a7 w1 anfae fvm g%
s 8\ WO ¥ OF T 9 S F W< AL
| feafq @& < @ wiw #r grf F9
3, wtte ¥ wbew Yot ¥ WX @
TG T A Y Gy A wror ol
AT W A ®F T v A AwEAATE
o7 FEFAT ¥ T A AT & q
forrare ¥ w0 # A 2 @ 1 W
- q4 §T N & qE9E WY W1 AR
- ey ¥ ey T FY FE FormT @ A

&7

SE 9% WE FT 499 § T gW
- TG FT HEAT F AT qrEHfEAT ATTCE
HAW F Y § A TOT6F T F WIFAL
q W9 gT9 T g9 @ F gran ¢
HqT % HGW ¥ UG IARY TAAHE
W7 I gEE & wor
was # g g%y fogfa aff o ¢
g faslt SR FY qaFET W AT
T qAFAT FT AT FAOT 707

Fefic ®r ffs =1 & 7

g wwe @y fw fafa #
e Wt fafae & o Bw
fafrae @ @7 mAEE T ¥ WS
@Y §EW R EM @ T ad R

FTET F ATHTA ATATAL FT FAA H

gareg @ F1 fFaar @91 T4 @
27 OF oF qo ¥ frme ¥ & A
SITAT ATLAT | TATEG T F O forewnarc
wfer O &F T § wwfeqa € N
e argen 9 iR agr w1 wfaf e
F@ § @@ g ¥ A% ¥ g quw
' @ IO BT THR Jrar 01 f
FTT & Wt a% wox s ac Al

qy fear g |
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N gy wT A ag & fe o
TF A W IR ¥ FA N EY W
IT FAAT & T WAL FTHT L THC
#t nfafafad} o sgw s o S
T ar FeT o ga wET wT faamar-
we fagas ag el & @ A 9N
wTaEEAr T g6 |

g i rand ¥ fade w1 & wgT
AEATE OF §F ¥ A9 qIq 4 FA
wrgar § fv ga fagas & d@qg & g9
wT AT FY ot =91 agi gd & | 9@ AW
#1 7 833 gq & g W g fr 3
R W A TofaE I 59 NFR A
g ot W w1 A g AT F—gER
FH T@T #1 goAT gfrare a7
FoT wfe sy @A SRy £
a qifeerdt dar wre fadedt A1
T FT Ag W9 FT Fiear o7 feww
W@AT ARy § | qH WeEd g
et gfemT awey F A FT A F
2 F U @ET  F T §Q
¥@ FT AT ITAT HHE A @ O
WE | TRT THAT F TH AFI & 5
F1 3@ FT IR ¥ GO0 AT -
fAIEE TFR A A AT & I &

T & ATk T

e & o a1 faviw &7 & Fg0
STEAT § A€ 9% § —§ " wgeA #
T e WNT H AT A W9
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T v ot i ey ot o % ga W
T T ¥ ge¥ | WieT qw W
wfwsrer ag wfr 7t § s 3w £ gwar
o YT FY Wy F gH @O X
Froba fordr o, oy Trordfas R Fww i
ax # qforg @ od a1 v W F
Todfas Tew 3at oid |

¥ guaar g e qg 47 w7 ¥
-aga w=a fear fr g@ fdas &Y wac
-gfafa 1 Yo & qETE B SF FT
fo@r | agr I A EY OF IF STTIEqT A
AT & ST g A W FTHTT
xw 47 ¥ #1f ghaena foig &
- qHT |

it fira arerger (Sed) @ STeTE
wgrzw, & st Tr #Y auré T A
g v 9 gw faw Hddg A gfgarr &
w1 foar | ogt aF at fadndy el
FTada § IFA 7g A e o B
"o gAT AW ¥ AT F W ad
Wz § [fFT I gw fawr o fade
frar & wmaar § s o 39 0
arq A & fF g1 fawr a1 fadrs w9y
¥ gyt w foar omd, qw IR wWE
fafars &t w7 forar | qA wegw
& o o e 3 o Y ey §, Fwr
¥ w1 g < @ W W A @
R aw e aTea ¥ oF fad o
urt &, forr & @@ e A € 3
o g g warge fefeie
B & &, 7gl 9% fF Fw & THoTHo
qF Fgq T FR ar g §\

SRAVANA 19, 1880 (SAKA) Activities (Pre- 18706

vention) Bill

WA A o @ faw owr fardw
fear 1+ R ewmar § fr 97 arq o
s gfeidz dmx @57 & we *
g ae wx 9Ty, A Ak @Y,
it

W fag ¥ afd gn madde
¥ET AT FCO AR, AfE
ag w-fadey gl w1 amAT weEr
T® ¥ ¥ a3 Fwuy faa, =t
A, ¥ T aEErg fr Ty
W uofl  gE-IH & wares
W ofcfeafadl & wyE A
Faaft @AY & 1 TR FW
I T Wi g e g W
gt m Af fewr Wit ;@
fegr) &femr & s@mm qEATg
g &9 WaddT ®Y AM-aEAE wY
afrdt o T #TaqE ifw
£ FC B IAG AT qAA F A
ge Wt gwr fwafeda @i fear o
™ TE a8 e AR g s
qEa T FqT & dr Fragw
FUT |

7y
»

o W= waw fgw faw W
ewdT w1 g AT s G e e
ggae A g |

oft qwaw feg (3|gTge): 99
oT® WEET, T aew o faw oW
gm® aer g § ;| IS
e Ty T rew wrew qfe #
ag wwr g T &)
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[ worw feg)

TR afum ¥ wifewsr 103
g

“Nothing.... shall affect the
operation of any existing law, or
prevent the State from making
any law, In sg far as such law
imposes reasonable restrictions...”

#fer & wwaar § & wegor age W@
qafeat @y W1 @ Ay
Quaer Wgae a8 w21 97 \war
99X FEgT uw 2w H  “ofsaw
WE' W R A, IR
W T e Aferdy, i
1 W gt w12, e @, wadiE @ )
& WO AEA &1 oaw A )
¥ oA A Tw” AR s A
W “gu’ & # ag ad sEar
fo g7% gt & =% e a™v ANy
W F TEATH AR, #Y T,
Frgidfs o som fad A g
WEMT AT GEA R | S e AR
fFrd a3 ageam g, dfFa ag
o Yo fx F a3 ggeam & &1
a4t faa &t S e s g
g g gvar g fn wme w9 =g
aTgT ®1 W AT 4377 9T 1 IW g
¥R 39 A ¥ ¥ S gfE
g WA FP9 # g famwac 2
W®E W19 IW aTh 439 X gg
I & FEEr W oawar g 7
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@ Ag w@H g A oA QA ¥
WL IT AN FY ¥ Wi fawm,
A EETT F AT B oW owA A
wew A grr 1 “qufea: f§ o
w7 o' —w@El wEr A
T A F@r g ?

¥Y oo g fF gy G FTAW
FT AW AR, afed JrEFAT  FT A9 -
R, q WRTIR ITAH AR, afed -
AT &1 A9 ¥ | ZOYy ARGEATEYr
N WAET GIT-I-GT G g1 o,
faflg woF wro @wcy g smAe
WX 9T KY WMH Wd T gH AT R
#X 9 & o5 a=F 2, a " w1 A
UTRAT W WA FTAT T |
ag et &1 ware A€ &, afew T
g gfs a<ft war St demETe R
R 8, IAET zq HED WA
frr mr @ gl ww-mITEA
A1 dIET ¥ gRY §, TEET 9
Hrdy W Agf fom Mg g AR
%9 gk g1 3@ 7w & aafag
FEAATAT §, W ATAT K A F,
T mfaz fog & a1 @1 fedifer
que frgaman &, wETOOm SaTe wY
e =1 gafss wnfa fagamr &)

7 T gfF T 'R
W & W@l &1 g fAwT | gW I8
¥4 A w1 fogr o FWEA F g
ot &) gwar 9T, Fu< avafew-

forede o wff W wwdr §
wEReT Y A wE AT TEHE
frde, fm et & e’ o™
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g GHTT AT Fr e A wdifaer
L QT g WA AT )

Y e g fF S oEww
2w Y gwegrA} . *7 g faw, €w
W &l awr g anfy w awd
AR gw fenfee am s fawifaw
qwe fogard | g Y FAE IS @9
g

#wwmar g B g9 faw #1 fadee
FTALL FI AT F TET TG §, AIOH
fearyard ¥ garr W F) wEw 2

The Minister of Home Affairg (Shri
“Y. B, Chavan): Mr, Deputy-Speaker,
'Sir, the debate on this Bill hag gone
-on for nearly four hours ipn its early
«discussion, I had heard some speeches
-and I have got the main pointg of
speeches which I could not hear. 1
‘must make it clear at the outset that
‘though some of the members opposed
‘the Bill, they did so from their party
-angles, Most of them ultimately sald
that the responsibility for the divisive
forces was that of the Congresg be-
.cause of its 20 years rule. I can vnder-
stand such an argument at the election
time in an election platform. But we
.are discussing here a serious problem,
not merely a Bill; the real problem is
effective measures to meet the danger
.of the divisive forces in India ulti-
‘mately leading to secession. It is not 2
-party issue or g Congress or Swatan-
tra or Jan Sangh or Communist issue.
I have not heard from anybody that
the danger is not there. If anybody
could argue and convince me that
there is no such disease and no davai
is meeded, 1 can understand it. But
everybody says that there is the real
danger; but they say that the danger
1s there only because of the Congress
party! .

Shri S, Eandappan: That is over-
- gimplification, o

Shri Y. B. Chavan: Some of you did
.trytonm.lysotbgcaua,mdultimte-
.1y they came.tq the conclusion and
seid: your policies were wrong; you
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power for 20 years, Well, possibly we
may be here for another 20 years....
(Interruptions). If you do not accept
this for argument also, you are mot
democrats, I consider those demo-

* crats, who consider the other side's

point of view ' also ‘may be right.
Unless that assumption ig there, the
argument does not exist, the debate
does not flow, You have to consider
what I am saying. Let me go back
to the basic point. The divisive forces
are there, Who is responsible for it?
What is the reasonm for thaty I did
say in my opening speech that the
divisive forces tried to raise their ugly
head in the early 1960s. Immediately
after the independence the impact of
independence was so big that all these
smaller or, rather baser, urges were
buried down. They were rather
hiding themselves, concealing them-
selves, but after 10 to 15 years, after
Independence, they raised their ugly
heads, not because of a party or &
Government policy; it is because there
are certain historica] reasons for that.
It is quite true, really speaking, that
we became a nation in the last 150
years or so. The forces of unity were
further strengthened by the fresdom
movement in thig country. There is
no doubt about it, Ag somebody sald,
India became one because- there was
the British rule. I say, not because of
the British rule only. The British
rule certainly created.a physical con-
dition for that. But the mental con-
dition and other conditions of spirit
were created by the freedom struggle
of this country which went on for
more than a century or so. So, these
forces are there, C

Now, naturally, when there-is the
power, the division or the sharing of
power and then the religious idess,
linguistic ideas and’ some other ideas
come in. They certainly create these
divisive forces. I entirely agree that
mere legal action is not the -solution.
I myself said so at the beginning of my
speech. There are certain political
methods, economic methods; there are
some other:social solutions that we
have to evolve. Education {s an im-
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portant thing; the economic develop-
ment is dlso another important thing.
‘We want to support them and stren-
gthen those forces. But at the same
time, when a sitimtion comes, when
organised attempts are made, legal
action also is called for, and becomes
necessary, When legal action becomes
necessary, what ig the answer for that?
Naturally, the Members sitting in Op-
position wil] say, “Here ig a situation
and why is it that we are not acting?”
You want this Government to act with
the help of the law, You do not want
this Government to become the dicta-
tor. I it has to function only through
the law and when the Government
for lega] action, requires the law, and
if the Government comes to Parlia-
ment for the sanction of that law, I am
told, “You are bringing in a black
law.”

Shri Surendranath Dwivedy:
existing lawg are enough.

The

Shri Y. B. Chavan: Unfortunately,
he does not know about this. I will
certainly argue this point in the Select
Committee. I will tell him and con-
vince him that the present statutes
do not help for this type of trouble.
My hon, friend Shri Vasudevan Nair
made certain remarks, He knows
and uses good adjectives to condemn
us. He called thig a black law, But
unfortunately, he knows only two
eolours. Ome i3 red and the other is
biack. (Imterruption),

8hri Vasudevan Nair: I know what
is red!

Shri ¥, B. Chavan: May I tell him
there are many varieties of colours?
Let him try to understand. I may tell
him that I personally do not like such
laws if at all you ask for my likes and
dislikes, But it is very natural for
anyone and naturally for the Parlia-
ment to be suspicious gbout any exe-
cutive asking for some more powers. I
understand -that. I can exdming the
basic-points, 'But this type of attitude,
of saying that everytliing is bad, is ot
goed. - One hon, Member asked, i3 this
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not dangerous, I have heard themm

carefully . . .

Shri Yashpal Singh: You have-
created this danger.

Shri Y, B. Chavan: Well, I know
history, our country’sisalong history.
Now the hon, Member from Jan Sangh
gets up and asks, “Are you going to-
apply this law against such and such
a Muslim organisation?"” Then, some -
other Members get up and ask, “Are
you going to make use of this against
the RSS organisation?” From  Shri:
Frank Anthony to Shri P. Rama-
murti—everyone has his gwn reasons;
that is the wonderful part of it. There
is unity there! Shri Ranga pointed out
in his speech that I am forcing unity
on them because of this Bill. Well, I
do not force anything. Really speak-
ing, what are these provisions for? The
ideq is not to penalise any views, any
political views or ideological concep-
tion, There is absolutely no such.
thing possible. I would like to argue
it in the Select Committee.

Shri Joytirmoy Basu: To be used—
against political opponents.

Shri Y. B. Chavan: Not at all; that
is your philosophy. Our philosophy is:
not that. The idea is not to use it
against any political thought or politi-
cal theory or any political party as:
such or against any political opponents-
also; There is no idea of any acade-
mic discussion or expression of ‘views-
about any such mattery on this:
question,

But, Sir, I would like you to look to-
that clause which defineg “unlawful”.
It says: "Unlawful activity in relation:
to an’ individual or an association:
means any action faken by such in-
‘dividual or association”. We have-
not said “act”. Hon. Memberg would-
realise the difference between -  the
connotation of the word ‘“act™and the-
word “action”, “Action” is sgomething
moke, something positive, something:
‘Goftprehensive, ° Theréfore, ' Teally
I II..,. ﬁ-%m. ilkhmt m_,
Holds ¢értain views. What {3, resffy-
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speaking, expected of an association or
an individual to attract the operation
of the law jg that the individual or the
association takes certain action. For
what? That action should be for gee-
ession, for doing some harm to the
sovereignty and integrity of the
country. This is thg basic position.

An hon. Member: Who is to prove
that?

8hri Y, B. Chavan: That is a very
r_easc!nablg question, Whep, the execu-
tive is asking for power we should gee
the scheme of the Act. Normally, we
would have said, let the Government
announce it properly. What is being
dong is, Government wants a tribunal.
Again, some people say that they do
not like tribunal. If we logically go
by that line, then somebody might say
that they do not like the Supreme
Court glso, What can we do? The
tribuna] is going to be presided over
by a sitting judge of a High Court. I
am going to move an amendment
whereby I am going to accept the
Chairman to be a sitting Judge of a
I-hgh Court, When a sitting judge of
a High Court sits over the tribunal,
goes into the details, the merits of the
question and it wafter al] that the
order of the Government is confirmed
1he1_'1 _it becomes absolutely a judicial
decision, g judicious decision.

Shri 8. Kandappan: Leave it to the
court ftself. -

Shri ¥. B. Chavan: Let us argue
that 'point in - the -Select Committee.
Then you must accept this  thing
that such an action is necessary, such
a law is necessary. First of all ac-
cept this. Why are you ashamed, so
shy of saying that you accept the
principle of it. I am glad that Profes-
sor Ranga accepted the principle of
it. (Interruption).

Therefore, these arguments are
rather misleading arguments,
1757 hrs.
[Mr. Sreaxyn in the Chair.]
The hon. Member, Shri Chatterjee
raised the question of constitutional
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significance. I do not know whether-
he expressed his views on the merits.
of the Bill. He spoke twice, but both -
the times he repeated the same point, .
that when under the emergency we

have made article 19 completely in-

operative by that blanket order what .
is the use of further restricting it by -
this Act. I understand his argument.

It is rather a legalistic argument. I~
can tell him that these are two diffe-

rent questions. I have said, while -
discussing the question of emergency

that the emergency is going to be -
revised in the month of December or

s0, This Act is going to remsin on.
the statute-book, if the hon. House

accepts it, permanently—permanent in -
the sense as long as this House allows .
it to be there.

Shri N, C. Chatterjee: My point
was, first of all revoke the proclama-
tion of emergency, put article 19 in:
operation and then bring in this Bill.

Shri Y. B. Chavan: I, really speak-
ing, do not understand it. I can say -
allow me to have thig Act and then
I can revoke the proclamation of
emergency. What will you say to this
proposition? 1 do not want to make -
that kind of a bargain.

Shri N. C. Chatterjee: You are
trying to put fetters on article 19
whereas there is no article 18.

Shri Y. B. Chavan: This is no ques-
tion of bargaining, that if you agree -
to do this I will do that. That is not
the right attitude (Interruption). The -
point I am making is this, there is no
connection between emergency and
this Act. This Act is necessary be-
cause of certain conditions, which are-
not very healthy conditions, which ore
making their appearance in this coun-
try. We have to accept the challenge -
and meet them. If I am -ot coming:
to this hon. House, where do I go?
Because, the hon. House has laid the -
responsibility of maintaining and !
protecting the sovereignty and inte-
grity of this country on thig govern-
ment. If we say that we want this:
weapon and you say that “you would :
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.mot have this weapon but still you

.must achieve this miracle” how can
‘we dop that?

.18 hrs. .,

Some people asked me about the
" Mizo problem. I did make a mention
.of the Mizo district the other day.
-~ Can anyone say that the Mizo pro-
“blem is because of the Congress
Government? If anybody says that,
I would only say that there is nothing
but prejudice in their minds.

Shri Viswanatha Menon (Ernaku-
lam): Can you solve the Mizo problem
-or the Naga problem by this Bill?

Shri ¥, B. Chavan: Perhaps the
hon. Member has not heard my
speech fully. This Bill alone is not
.going to solve that problem. I have

-8aid it. No Bill alone can solve any-
thing. 1 agree there. I am not dis-
-puting it.

- ——

Shri S. Kandappan: Some Bills do
i.create problems,

. Shri Y. B. Chavas: As long ag you
"concede that the problem is there,
in order to solve that problem this
- 18 one of my instruments.
Shri Hardayal Devgun (East Delhi):
If this Bill is passed, will you lift the
- Emergency?

Shri ¥. B. Cham Al’e we suppos-
“ed to bargain like that liere? This
-question of emergency is a scparate
.question, which has to be decided on
its own merits. I have assured this
" House that this ‘question of emergency
-is going to be reviewed in the month
of December. It ¢an certainly be
.decided on its otwn merit. There is
-no relationship between the two.

Shri Jyotirmoy Bm Your govern-
+ment will not’ survwe th'ah )

Shri Y. B. Chdvatiy ! whs very
.“much encouraged by the voice of
%dom 1 heard from the hon. Mém-
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ber, - Shri Bal ‘Raj* Madhok. I hope
he keeps the same attitude. That will
certainly help all the hLiealthy forces
in this country to keep . us very
straight to face this problem of divi-
sion in this- country.

As we have agreed for the Select
Committee, I do not want to antici-
pate all the arguments and meet them
here, because I must keep some for
my answers there. But I have no
doubt that while bringing this Bill
the idea was not to have any dicta-
torial powers; the idea was to have
certain powers. As I said last time
when this Bill was introduced, I shsll
be the happiest person if this Bill,
after becoming an Act, hecomes a
dead letter. I would not be sorry
for that.

Shri Jyotirmoy Rasu: What is the
Shiv Sena doing in Bombay?

Shri Y. B. Chavan: You have got
your own Shiv Sena. Go back, open
your eyes and find out. Some of the
hon. Members unnecessarily bring in
Shiv Sena.. I was very much pained,
I must say. I do not know why peo-
ple deliberately do that; I do not
mind it; it is their culture, I may say.
Shiv Sena is always brought and they
try to connect me with that, I think
I must ignore this. Shiv Sena, I have
said before and I want to say it
again, is something which s anti-
national, which is very unhealthy on
our national - life and we certainly
would like to meet this. But I do not
know_whether there is any law meant
for that. This law is not meant for

_that....But it any force, whether it is

Shiv Sena or whether it ls: any other
Sena ...

An hon. l_llember: Naxalbari Sena.

Bhri ¥. B, Chavan: . ... if they
try to challenge the sovereignty and
integrity of this country, the bludgeon
ofthisActwﬂlcemmhrtall on them.
It 'is meant for thaf ™ Biit, let us not
unnecessarily bring in irrelevant
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issues, personal issues, issues of pre-
judice. Let us think of this  Bill
as an instrument, as a measure to
meet the national danger which we
as a nation has to face and sec that
our country remains united, our
country remains great.

Sir, I beg to move:

That the Bill to provide fcr the
more effective prevention of certain
unlawful activities of individuals and
associations and for matters connect-
ed therewith, be referred to a Joint
Committee of the Houses consisting
of 39 members, 26 from this House,
namely:—

Seth Achal Singh, Shri Kushok
Bakula, Shri S. M. Banerjee, Shri
Bedabrata Barua, Shri R. D.
Bhandare, Shri Krishna Kumar
Chatterji, Shri Tridib Chaudhuri,
Shri N. T. Das, Shri Devinder
Singh, Shri Surendranath Dwi-
vedy, Shri Ram Krishan Gupta,
Shri V. Krishnamoorthi,  Shri
Madhu Limaye, Shri Raja Venka-
tappa Naik, Dr. Sushila Nayar,
Shri Jagannath  Pahadia, Shri
Nanubhai N. Patel, Shri P, Rama-
murti, Shri K. Narayana Rao, Shri
A. S. Saigal, Shri B. Shankaran-
and, Shri Prakash Vir Shastri,
Shri Vidya Charan Shukla, Shri
S. S. Syed, Shri Atal Bihari Vaj-
payee, shri Y. B. Chavan.

and 13 from Rajya Sabha;

that in order to constitute a sitting
of the Joint Committee the quorum
shall be one-third of the total num-
?er of members of the Joint Commit-
ee;

that the Committee shall make a
report to this House by the first ¢ay
of the next session;

that in other respects the Rules
of Procedure of this House relating
to Parliamentary Committees  shall
apply with guch variations and modi-
ﬂcadtions as the Speaker may make;
an

t}:at this House recommends to
Rajya Sabha that Rajya Sabha do join
1910 (ai) LSD—21,
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the said Joint Committee and com-
municate to this House the names
of 13 members to be appointed by
Rajya Sabha to the Joint Committee.

Mr. Speaker: Now I shall put the
substitute motion to the vote of the
House. I hope, Shri Yashpal Singh
withdraws his motion for reference to
the Supreme Court.

Shri Yashpal Singh: No, I am not
withdrawing.

Mr. Speaker: Then, I shall put it to
the vote of the House.

Amendment No, 137 was put and
negatived.

Mr. Speaker: Then, there are others
by Sarvashri Yashpal Singh, Madhu
Limaye, C. C. Desai, Jyotirmoy Basu
and Kandappan for circulation. Are
they withdrawing them?

Shri S. Kandappan: No, Sir.

Mr. Speaker: Then, I shall put them
to the vote of the House.

Amendments Nos. 1, 45, 46, 65 and 231
were also put and negatived,

Mr. Speaker: Now I shali put the
Home Minister’s substitute motion ta
the vote of the House.

Shri Surendranath Dwivedy: There
wag another motion moved by  Shri
Frank Anthony.

Mr. Speaker: The question is:

That the Bill to provide for the
more effective prevention of certain
unlawful activities of individuals and
associations and for matters connect-
ed therewith, be referred to a Joint
Committee of the Houses ccnsisting
of 39 members, 26 from this House,
namely:—

Seth Achal Singh, Shri Kushok
Bakula, Shri S. M. Banerjee, Shri
Bedabrata Barua, Shri R. D.
Bhandare, Shrij Krishna Kumar
Chatterji, Shri Tridib Chaudhuri,
Shri N. T. Das, Shri Devinder
Singh, Shri Surendranath Dwi-
vedy, Shri Ram Krishan Gupta,
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Bhri V. Krishnamoorthi, Shri
Madhu Limaye, Shri Raja Venka-
tappa Naik, Dr. Sushila Nayar,
Shri Jagannath Pahadia, Shri
Nanubhai N. Patel, Shri P. Rama-
murti, Shri K. Narayana Rao, Shri
A. S. Saigal, Shri B. Shankaran-
and, Shri Prakash Vir Shastri,
Shri Vidya Charan Shukla, Shri
S. S. Syed, Shri Atal Bihari Vaj-
payee, Shri Y. B. Chavan.

and 13 from Rajya Sabha;

that in order to constitute a sitting
of the Joint Committee the quorum
shall be one-third of the total num-
ber of members of the Joint Commit-
tee;

that the Committee shall make a re-
port to this House by the first day
of the next session;

that in other respects the Rules of
Procedure of this House relating to
parliamentary Committees shall apply
with such variations and modifications
as the Speaker may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha do
join the saig Joint Committee and
communicate to this House the
names of 13 members to be appoint-
ed by Rajya Sabha to the Joint Com-
mittee.

The motion was adopted.

Mr. Speaker: Now, Dr. V. K. R. V.
Rao.

Shri Surendromath Dwivedy:  Sir,
what happens to Shri Frank Anthony’s
motion?

18.08 hrs.

STATEMENT RE: PORT AND DOCK
WORKERS STRIKE

m Minister of '.Iunaport and
Shipping (Dr. V. K. R. V., Rao): Sir,
1 am grateful to you for this permis-
sion
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I made a statement in this House
on _3—3-1967 in which I explained the
pfmtion regarding the strike notice
given by the All India Port and Dock
Workers Federation at the najor
ports. The Minister for Labour and
I have had full and frank discussions
with the representatives of the Fe-
deration during the last three days
and I am glad to say that the follow-
ing agreed conclusions cn the main
issues have been reached with the Fe-
deration and the notice of strike is
being withdrawn immediately. There
will, therefore, be no strike.

“Pay” for purposes of Provident
Fund, Gratuity, (i.e, special contribu-
tion) and ex-gratic payment, will
mean “basic wages” as defined in the
Employees' Provident Fund Act plus
the allowances which are specified in
the Act for purposes of deducting
Provident Fund contributions, and
interim relief, city compensatory al-
lowance and piece-rate earnings
wherever apglicable. This will ex-
clude house rent allowance in any
form and over-time allowance. This
shall have effect from 1-8-1967 in res-
pect of Provident Fund and special
contribution; and in respect of ex-
gratia payments based on the account-
ing year 1966-67 payable in 10887-68.

In case of resignation a worker
will be entitled to receive special con-
tribution to the Provident Fund only
if he has completed 10 years service.
In case of dismissal he will be entitl-
ed to it only after completion of 15
years of service. In such cases where
the employer has suffered any mone-
tary loss due to the misconduct of
the employee, the amount of loss caus-
ed by such misconduct shall be de-
dueted from the amount of his special
contribution payable to him.

Fifty per cent of the additional
amount that would thus become pay-
able to an employee on account of
ex-gratia payment due to the enlnrt}*-
ment of the definition of “pay” will
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be credited to the provident fund ac-
count wherever this amount exceeds
Rs. 20 in a year. As regards the
claim for enhancement of the ex-
yratia payment from four per cent
to 20 per cent for the accounting year
1966-67, Minister of Transpurt and
‘Shipping stated that the matter could
'be considered only in the light of
comprehensive  information on the
various issues involved, particularly
the capacity of the ports to pay. It
was agreed that a Committee or Com-
mission of Enquiry will be sel up to
go into the economics of Port work-
ing. The terms of reference will
include, among others, the capacity of
the Port authorities to make any such
-additional payments.

The Minister of Labour and 1 would
like to express our appreciation of
the whole-hearted co-operation and
constructive attitude taken by the
Federation in these discussions.

Shri Nath Pal (Rajapur): Mr.
Speaker, Sir, in the light of the fact
that he has succeeded in making an
agreement with the leaders of the
Federation, I am not going to press
my adjournment motion. May T have
an assurance, in the light of your ex-
perience, because the assurances
which gave cause for strike notice
were given by you when you were
‘holding the portfolio, now in regord
to the appointment of a committee or
# commission from the hon. Minister
—he has shown good tact and I wish
him well—that there will be no
delaying tactics as in the past and
that a committee or a commissicn will
be appointed without any further de-
lay?

Dr. V. K. B. V. Rao: I can assure
him there will be no question of any
delay.

18.11 hrs _
MOTION RE: FOOD SITUATION IN
THE COUNTRY—Contd.

~ Mr. Bpeaker: The hon. Minister to
reply to the Food debate.

’ (M)

Shri Surendranath Dwivedy (Ken-
drapara): He can reply tomorrow.

Mr. Speaker: Only the reply tothe
debate.

Shri Surendranath Dwivedy: Let us
have it tomorrow.

Shri Randhir Singh  (Rohtak): I
was speaking last time. . . .

Mr, Speaker: We have got only two
days more and we have got so many
other important things. Let him reply
today.

Shri Surendranath Dwivedy: He
will take only 10 to 15 minutes.

Mr. Speaker: Why not 10 minutes
now?

Shri Surendranzth Dwivedy: Before
we go to other business, he can reply.
He will take only 10 or 15 minutes.

Shri Indrajit Gupta (Alipore): 10
minutes will not do. We have parti-
cipated in the debate and we want to
ask some questions. Let him take
whatever time he wants to take.

Mr. Speaker: I do not mind post-
poning it. But we have got only two
days more and there are so many
other important things.

Shri Indrajit Gupta: Let him reply
now. But 10 minutes will not do.

Mr. Speaker: All right; the hon.
Minister.

sShri Jyotirmoy Basu (Diamond
Harbour): Before the hon. Minister

begins, may I ask one confirmation?
It has come out in the papers here
that West Bengal will receive 15,000
tonnes of rice and 95,000 tonnes of
wheat this month. It says:

“A firm commitment to this
effect was made by the Union
Food Minister, Mr. Jagjiwan Ram,
when his counterpart from the
State, Dr. P. C. Ghosh, met him

today.”

We want a confirmation from him to
that effect.



18723 Food Situation (M) AUGUST 10, 1967 Food Situation (M)

The Minister of Food and Agricul-
ture (Shri Jagjiwan Ram): Why is he
s0 anxious about this confirmation

only? 1 am going to cover a wider
fleld.

Sir, it is gooq that after the budget
discussion on Food for more than
12 hours, the House has discussed the
Food situation in  the country. I
deeply share the concern of tne Eouse
about the difficult food probier with
which the country is confronted to-
day specially in the last 2 to 3
months. I will not go into the de-
tails which my colleague gave to the
House the other day. But I will
briefly say that in the wake of two
continuous years of drought the coun-
try has to face a very serious pro-
blem so far as food supply is con-
cerned.

We made efforts to procure here
and also to import from friendly
countries as much quantity of food

as possible. But the supply position
Is such that it is pot posszible to get
az much food, whether it iz  wheat

or milo, as we require. DBesides, there
is also the question of foreign ex-
change,

Shri Vasudevan Nair (Peerwade):
That is the main thing.

Shri Jagjiwan Ram: Our minimuin
requirement will be nearly a millicn
tonnes every month, but what we are
doing today is allotting to the various
States nearly 7 lakhs to 8 lakhs ton-
res of—I am not talking of rice—
wheat and milo. That naturally cre-
ates shortages in certain pockets,
Another difficulty which the House
should realise is that we have 8 lakh
tonnes arrivals in a month and our
allotment is also 8 lakh tonnes for
that month. In the movement there
are bound to be certain difficulties
lecding to shortages in certain areas.
So, the allotments cannot be fulfilled
g1l the time in all the parts, and
that difficulty arises.

In June I had personally thought
of importing a million tonnes and I
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had taken certain action so tbat in
the month of June we will be in a
position to stock in some of our go-
downs is certain areas which are
known to be flooded, but the Suez
difficulty upset all our programmes
and that difficulty is still continuing
to some extent. So, there was a short-
fall in June and ag a maiter of fact,
we had to curtail the allotment to
several States. I have been taking
steps to see that, by and large, the
aliocations made are supplied to the
States. There have been shortfallsin
the case of two or three States. I
may make a mention, especially. of
U.P. where there was a shortfall in
June and also in July. But the U.P.
Gcevernment has been very good in
this respect. Fortunately in C.I this
year, especially in Western UP., the
rabi crop was very good and we had
a bumper’ crop of wheat, and  with
the procured stock the U.P. Govern-
ment has managed quite well the re-
quirements of food in that State.
There were shortfalls in Madhya Pra-
desh and Rajasthan also and I have
taken action to see that, in the first
half of August, sizeable quantities is
moved to those States to make up the
shortfalls that were there in the
previous month.

Ap hon. Member: Gujarat?

Shri Jagjiwan Ram: In Gujarat,
tlere was no shortfall so far as July
is concerned. In Maharashtra, there
was a shortfall. The Maharashtra
Government has also bearn very good
in this respect that they diverted the
prosured  stocks, meant for rural
areas, to urban areas, and they co-
cperated with us in overcoming the
temporary difficulties that they had.

We should not forget that in our
country at present there are only two
or three States which are really
surplus States. So far as rice is con-
cerned, it is your State, Sir namely,
Andhra Pradesh, Punjab, Haryana
and Orissa which are surplus States.
So far as wheat is concerned, it is
only Punjab which is substantially
surplus. I will take this opportunity
to express my thankfulness to
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these four surplug States which have
tried their best to procure as much
es possible, Andhra has sen! to
different areas 3,50,000 tonnes of rice,
Last month there was some difficulty
and prices in Andhra Pradesh start-
ed rising. The Andhra Government’s
effort was not to increase the procure-
ment price because that will push
up the price for local consumers, In
any scheme of procurement, we shall
have to take care of thiz thing that
by procurement the loca! consumers
are not very adversely affected. The
Andhra Pradesh Government have
been very much co-operative and are
taking all actions which are neces-
sary for procuring as much ag possi-
hle. Two days back, the Food Minis-
ter of Andhra Pradesh came here 1o
discuss certain measures by which we
can even at this stage try to procure
larger quantities. The prices have
a tendency to rise, and, therefore, we
have no proposal to increase the pro-
curement price, but we have taken
certain decisions to give some incen-
tives to the producers and millers so
that we can procure a larger ¢uantity
from Andhra Pradesh.

In this connection, I shail refer te
Kerala. So far as the rics supply to

Kerala is concerned, there has bcen
shorifall, and the House is aware
of it and T have kept the Hous:

informed of jt. So far as the August
supply is concerned, when the Chief
Minister of Kerala was here, wa de-
cided that 33,000 tonnes of rice would
be made available. I did not take
any risk this time. I indicated a
figure which I was sure I would be
in a position to despatch to Ierala,
and as I have informeq the House,
movements have taken place frem
Andhra Pradesh and Madras, and two
ships have already arrived and are
discharging there. So, 17,000 tonnes
of imported rice and nearly 3000 {o
4000 tonnes of rice from Andhra Pra-
desh and Madras has move( to Kerala.
In the first week of August; from the
1st to the 5th, the off take of rice
was nearly 3000 tonnes. With the action
that we gaw taken in Andhra Pra-
desh, we reasonably expect that we

shall be In a position to despatch
40,000 tonnes of rice to Kerala this
month.

Shrl Ranga (Srikakulam):
present procurement prices?

Shri Jagjiwan Kam: Yes, at
present procurement prices,

Shri Ranga: He is asking for too
much,

At the

the

Shri Jagjiwan Ram: For 33,000 ton-
nes we have already committed, and
I have to find 7,000 tonnes from An-
dhra Pradesh and Madras sources sv
that I can reach 40,000 tonnes to
Kerala this month,

As regards West Bengal, the sup-
ply to West Bengal comes from Orissa
ang from imported grains. So far as
Orissa is vconcerned, Orissa fulfilied
its targets long, ago, and Orissa nas
co-operated very well in this con-
nection. But Andhra Pradesh and
Orissa have supplied seed paddy to
Bihar, Orissa has been doing very
well in this respect, and our expecia-
tion is that in the month of August,
though there was a shortfall in the
month of July so far ag rice supply
to West Bengal was concerned, we
reaconably pope. . ..

Shri Jyotirmoy Basu: Also June,
He owes West Dengal 30,000 tonnes
of rice till now.

Shri Jagjiwan Ram: I am not refer-
ring to June, becuuse the House has
discussed that. I am referring only
to July and to the period from July
onwards.

So far as the rice supply to West
Bengal is concerned, from  January
to July, our promise was 1.05 lakhs
tonnes, and we supplied 97,000 tonnes
In this month we have a reasonable
expectation of supply from Oriss_a,
and I have taken certain action in
Punjab and we shall be in a positior
to supply 15,000 tonnes of rice to
West Bengal so far as wheat supply
is concerned, there was some backlog
in the supply of wheat to West Ben-
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gal, and when I visited West Bengal
last time and had discussions with
the Bengal Cabinet, it was decided
that the backlog of 43,000 tonnes
would be covered in three months,
that is, in July, August and Septem-

Shri Jyotirmoy Basu: Nowhere else
is rice being sold at Rs. 5 per k.g.
in India as in West Bengal. So, what
is the use of these empty promises?

Shri Vasudevan Nair: In Kerala
also. It is Rs. 6 per k.g.

Shri Jagjiwan Ram: I would like to
tell my hon. friend Shri Jyotirmoy
Basu that so far as July is concern-
ed, it is not only promises but they
have been fulfilled and we could ful-
fil in excess of what wheat and milo
we allotted. The agreement was that
we would allot 75,000 tonnes of wheat
and milo per month to West Bengal
plus 15,000 tonnes of backlog and
15000 tonnes of rice. So far as rice
is concerned, there has been shortfall,
but so far as wheat and milo are
concerned, there has been no short-
fall in the month of July; in fact, we
have exceeded our target, and 104
lakhs tonnes were supplied to West
Bengal.

Shri Jyotirmoy Basu: I have shown
him by calculation that it may not
meet the requirements of the urban
population and the hill districts and
the bakeries. . . .

Shri Jagjiwan Ram: I am not con-

cerned with that. I am concerned
with my commitment,
Shri Jyotirmoy Basu: So, let him

not brag about it.

Shrl Jagjlwan Ram: I am concern-
ed only with my commitment. Ifthe
West Bengal Government do not
find themselves competent to procure
the stocks within the State, then it is
g matter for them.

ghri Jyotirmoy Basu: At the time
of the harvest; for feat of losing the
alections, Government did not allow
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any levy to be imposed. That was
a political conspiracy.

Shri Jagjiwan Ram: These are the
friends who say that everything
should be taken into the hands of
Government, private trade should be
liquidated and so on. They always
raise such questions. Why do they not
advise their friends in the States con-
cerned what they preach to me, to
start it even as an experimental mea-
sure?

I say it should be our joint effort to
do the best in the very bad situation
we are faced with today. I was try-
ing to explain what we are doing.
There is no use saying that ‘you are
promising and promising....’. I am
trying to fulfil the promise I make.

Shri Indrajit Gupta: What is the
total commitment?

Shri Jagjiwan Ram: I have told
him that in July 1,04,000 tonnes were
supplied. So far as August is con-
cerned, I have already told them that
75,000 tonnes normal monthly quota
plus 15,000 tonnes backlog—that
makes 00,000 tonnes and when the
Food Minister talked to me, I said,
depending upon availability, I would
supply 95,000 tonnes. I will try to ex-
ceed 95,000 tonnes.

Shri Chintamanj Panigrahi (Bhub-
aneswar): What is thie quota of West
Bengal?

Shri Jagjiwan Ram: 75,000 tonnes
monthly, normal quota.

Shri Indrajit Gupta: Does it include
the thousand tonnes for the gruel
kitchens?

shrl Jagjiwan Ram: That is includ-
ed because these kitchens serve a part
of the population of West Bengal. 1
have taken further action. The Chief
Minister spoke to me and said that
during these three lean months, we
will have to increase the number of
tree kitchens, I told him, without
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examining the availlability of free
wheat, to go ahead and immediately
siart a thousand kitchens and I would
try to find free gift wheat for these
kitchens, That will be included, what-
ever is given. But jn this 95,000 ton-
nes it is mot included at present.
Whatever wheat we will supply for
that purpose, that will add to the
availability of foodgrains in that
State,

W W ®(FaT)  faaw
. g & figrewr o &9 &1 ww
e fear a1 ga ¥ tFAT A AT
gty

ot W& Tew ; fagre o o AT
g | mig @t

About Bihar, their demand has been
4 lakh tonnes per month, With the
availability we have, we said we are
not in a position to supply this much
quantity. As a matter of fact, we
have not accepted the demand of any
State entirely, because if I add up
al] the demands of all the States, per-
haps what we are getting at present
to spread over the whole year will be
consumed in 5—6 months. To Bihar,
we have been supplying 2,00,000 tonnes
2,25,000 tonnes. In the month of July,
we supplied 2,04,000 tonnes, In Aug-
ust, allotment has been 2,10,000 ton-
nes. I think by the Tth of this month,
50,000 tonnes have been dispatched.

The question was raised about diffe-
rence in the figures of despatches and
receipts. That will always arise. We
make despatches in a particular month,
but the whole quantity may not ar-
rive in the State in the same month.
The despatches are, say, on 22nd, 23rd,
24th from Kandla or Bombay or Vizag;
they will not arrive in the State dur-
ing the course of that month. They
will arrive in the next month. There-
fore, this obvious discrepancy in the
figureg of depatches and receipts. But
when they occur, the officers of the
Food Ministry and of the State Gov-
ernment concerned sit together and
iron out the differences that may be
there;
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As regards Bihar, certain figures
were quoted. There are discrepancies
which arise that way in the case of
every State. The State Government of
Bihar have been particular in
making those figures available to
members here. But I say that dis-
Crepancy arises in the case of every
State . We are not supplying only to
Bihar; we are supplying to all States
and this discrepancy arises in every
State, Kerala or other States., That
explains that. Our officers sit toge-
ther and find out the discrepancies
and reconcile them.

Shri Jyotirmoy Basu: You have pro-
mised rice to West Bengal. Are you
expecting rice to move from Orissa?
If that is so, as far as I know, Orissa
has said that unless they got enough
wheat as compensation against rice,
they are not going to send rice. Is that
right?

Shri Jagjiwan Ram: I am not going
to disclose everything that is entered
into by way of agreement with the
States. I have said that I have rea-
sonable expectation that 15000 tons of
rice will be available this month to
West Bengal.

WA AT A gaT F g wERw
T ¥ q< a7 § AT 27 I A
faere & wra w4t 37 a9y § fr 2 v
9 FATTHT TgF & & 4T araar a1
qr ......

Shri Jagjiwan Ram: That is this?
I am not yielding.

Mr. Speaking: You need not answer
them, If any hon. member wants to
put a question. I will allow it. But
every minute, like this, they should
not get up. Let him finish and then
I will allow you to put a question....
(Interruption.)

Shri Jagjiwan Ram: I am trying
to explain what steps I am taking and
what quantity we are trying to make
available to different state. What I
am saying jg based on reasonable ex-
pectations. But cerlain dislocation or
disturbance somewhere sometimes up-
setg the arrangements. Heavy rainfall
at Bombay or Kandla dislocates un-
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loading from ghips or loading into
trains. To that extent our schedule is
disturbed. There js labour trouble
sometimes, All these things have to
be borne in mind. When there is some
dislocation in the schedule, the supply
is affected...,

Bhri Jyotirmoy Basu: What alter-
wmative grrangements are there?

Shri Jagjilwan Ram: I have no
buffer stock to make alternative ar-
rangements and science has not deve-
loped to such an extent as to prevent
rains. So, we take steps to see that
in the next month the quota is ful-
filled.

The question about open wagons
was raised by Mr. Gupta. I{f has peen
explained to the House that we have
shortage of wagons—covered Wwagons.
S0, we have to take deliberate risk
sometimes to use open wagons. I know
it for certain that the railways are
not using them for moving iron ore
or other things like that. In fact the
railways have a grievance that for the
movement of foodgrains they have to
rush a large number of empty wa-
gons. As far as possible we see that
only covered wagons are used for
moving foodgrains. But the gquantity
of gramns and the speed at which we
want to move them presents g pro-
blem. Therefore, even during the
monsoon months, certain number of
open wagons have to be used. If there
is rain, foodgrains get wet,

Shri Nambiar (Tiruchirappalli): The
graing get spoilt and waste.

Shri Jagjiwan Ram: I am explain-
ing the situation as it is. I also under-
stand that covered wagons are much
better than open wagons, 1 also under-
stand that. But the fact remains that in
spite of our best efforts, we have to
rush foodgrains and have to use cer-
tain percentage of open wagons and
to some extent the fordgrains get af-
fected. Ag far as the godowns are
concerned, as has been explained,
there is no chance of foodgrains being
affected in the godowns,
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Something was mentioneq about the
Calcutta dock. It has been explained
that the grams mentioned are the
collection from the sweepings and
spillings, in the process of discharge,
the foodgraing have not deteriorated;
they will be cleaned and despatched
to some States,

The Food Corporation of India has
not made such progress as was neces-
sary for it, because in the context of
the shortage, every State wants to be
very prudent, and they have not given
a free hand to the Corporation. But
wherever the State Governments have
given the authority to the Food Cor-
poration, the Food Corporation has
been functioning, and it is gratifying
that a larger number of States are
inviting the Food Corporation to ope-
rate jn their States,

Some hon. Members raised the ques-
tion of finances of the Andhra Pradesh
Government and  said that because
they did not have sufficient finances
they are not able to procure the food-
grains. I want to assure the House
that for whatever procurement is
done in Andhra Pradesh, the Food
Corporation of India provides the
finances, No procurement work has
ever suffered for want of finances
from the Food Corporation. (Inter-
ruption). Wherever the Foof Cor-
poration iz invited, they will manage
it. That is in regard to procurement;
not for distribution. Distribution is
the responsibility of the State Govern=-
ments concerned. So far as procure-
ment is concerned, jf the authority is
given to the Food Corporation, it will
do the work even in Madras, which
State was referred to by Mr. Nambiar,

Shri Nambiar: Wherever there Is
no Food Corporation functioning, the
State Governments may be given a
loan for purchase or procurement of
foodgrains, as is the case with. the
Madras Government.

Mr, Speaker: Pou want a compl-
mately, a time will come when we
will have no quorumy,
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Shrl Nambiar: On the food issue,
there is no question of quorum;
quorum will always be there, because
they are all on empty bellies,

Mr. Speaker: For want of guorum,
the House had to adjourn that day,
without having the reply. Therefore,
do not make the same mistake again.
At least today let us hear. The hon,
Member was not present that day,
evidently,

Shri Jagjiwan Ram: The question
about increased production was rais-
ed. The ultimate solution of our food
problem rests on greater production.
And steps have been taken in this
regard. Members have asked about
the supply of fertilisers, irrigation
facilities in certain areas, etc. We
have, as you are aware, drawn up 2
programme for every State for high
yielding varieties and for package pro-
grammes, and arrangements have been
made to make available to the States
concerned enough guantities of chemi-
cal fertilisers and other inputs and
even credit for these areas. The Sec-
retary of the Deparitment of Agricul-
ture is going to every Statc and dis-
cussing with the officers of the State
Governments concerned and js mak-
ing arrangemenis so that the pro-
grammes that we have drawn up are
implementeq and the necessary inputs
are made available to the States,

Shri Nambiar: The subsidy be res-
tored.

Shri Jagjiwan Ram: Then, the gene-
ra] question about the zonal system
was raised, This question was dis-
cussed in the Chief Ministers’ confer-
ence, and it was decided by the con-
sensus of opinion to continue the
zonal systemy at present, In the con-
text of shortage of foodgrains sup-
plies in the country, it will be risky
and hazardous to leave the operation
of the movement of foodgraing in the
hands of private- trade,

Shri Vasudevan Nair: Two lakhs
were smuggled out of Andhra Pradesh
-according to Shri Brahmanand Reddy

himself; that is the Chief Minister's
statement.

Shri Jagjiwan Ram: We have to
wait for some more time, and again,
the food policy will be considered next
month; the question will be considered
next month along with the Chief
Ministers and if any modification in
the existing food policy is neces-
sary, that will be undertaken.

Some friend asked, what about my-
self. My approach to this question is
pragmatic; I am not dogmatic about
the zona] system or controls, What=
ever may be the best devise, which
will meet the requirements of the
country will be adopted, put it will
have to be done in consultation with
the Chief Ministers of the States con-
cerned, both in the surplus and the
deficit areas. They will have to make
the npecessary arrangements to meet
the requirements of the country as a
whole,

Again I wil]l appeal to the House
that ip the matter of food politics
should be kept aside.

Shri Nambiar: We do not mix poli-
fics here

Shri Jagjiwan Ram: I am happy
that in this changeq political context
of the country my experience for the
last three or four months has been
that both the Congress and non-Con-
gress State Governments have co-
operated fully and wholeheartedly in
solving this food problem.

Shri Nambiar: Only platitudes.

Shri Jagjiwan Ram: Shri Yajna Datt
Sharma said that he wants to keep
politics out of food. But what he talk-
ed was unalloyed politics, sub-stand-
ard politics. I will not take any se-
rious note of that I would again ap-
pea] to the House that the problem of
food has to be solved jointly by the
State Government and the Centre, It
will pe only by the co-operation of
both and al] the people that we can
meet the challenge of the serious
situation that exist in our country, I
assure the House that we shall do our
best top meet the requirements subject
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to the availability and with the co-
operation from all,

Shri Vasudevan Nair; Sir, the hon.
Minister made a statement that they
have taken a decision not to increase
the procurement price in Andhra Pra-
desh and that they have decided to
give some incentive only to the mil-
lers. There was a proposal by the
Kerala Government, as an extreme
measure, at least for the time being,
to give a higher price for some rice
to be procured at this moment when
we are passing through the severest
crisis in our State. I want to know
whether at least that proposal as an
ad hoc measure was considered by
the Centra] Government and the Gov-
ernment of Andhra Pradesh and, if so,
why they did not agree to that pro-
posal, because we wanted immediate-
ly some rice even if we were to pay
a little more for that rice?

Shri Jagjiwan Ram: As I have said,
we have examined certain proposals
and come to a decision. The Food
Minister of Andhra has gone back.
There is a reasonable expectation that
they will be able to procure more
rice, ’

Shri D. N. Tiwary (Gopalganj):
Sir, I come from RBihar. I know the
Food Minister of Bihar js an expert
in pointing out the deficiencies in the
despatch and receipt. I want to know
whether the Union Government has
compared the despatches of six months
and the arrivals of six months
at any time and found that in the
last six months there was no differ-
ence ip the despatches and arrivals?

Shri Jagjlwan Ram: As a matter of
fact, up till April the Officers of the
Food Ministry and the Officers of the
Government of Bihar have discussed
and they have reconciled up to that
period. So far ag June and July are
concerned that has not been done.

Shri Indrajit Gupta: Sir, I am only
seeking one clarification. Today’s
Statesman carries a report that after
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hearing the report of Shri Ajoy
Musxerjee on his return from Delhi
the West Bengal Cabinet came to the
conclusion that unless the Centre al-
lows an additional monthly quota of
10,000 tons of wheat, not rice, the
situation may g0 beyond the State
Government’s cuntrol. 96,000 tons,
which I gather from his figures, he is
committed for August—wheat, At
least he hopes that 15,000 tons of rice
will be available. The State Govern-
ment—things must have been voiced
to him alsp by the Food Minister and
the Chief Minister—has asked for
10,000 tons more, only for these two.
or three months, of wheat and not rice.
I want to know whether he has given
any serious thought to that matter?

Shri Jagjiwan Ram: I have already
said that in view of their desire I
wil] make it 93,000 tons and I will
make an effort to see, subject to
availability with me,  that it reaches
the figure of 100,000 tons. That is
what I have already said.

Shri P. Venkatasubbalah (Nandyal):
May I....

Shri D. C. Sharma (Gurdaspur):
Andhra is a surplus State,

Mr. Speaker: But it has to supply
food to other States.

Shri Nambiar: His very size shows
that it is a surplus State.

Shri P. Venkatasubbaiah: Out of
the total collection of 6.45 lakhs tons
Andhra's contribution has been 3.31
lakhs tons. Though Madras Govern-
ment has mopped up the interna] pro-
curement to the extent of 6 lakhs
tons, it has not contributed even one-
ton to the Central pool. Is it not a
fact? Secondly, is it mot a fact that
this year the export of rice from
Andhra Pradesh to Kerala as well as
other States has been 3.56 lakhs tons
in the course of § months as agalnst
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the figure of 2.74 lakhs tons for the
whole year,

Shri Jagjiwan Ram: I have myself
said that,

Mr. Speaker:
ment for that?

You want a compli-

Shri Jyotirmoy Basu: In June and
July West Bengal had io get 30,000
tons of rice. Do you propose to give
that rice? If so, by what time.
Thirdly, I have mentioned your sup-
ply of rice to Kashmir, which I said
was a political issue. In 1964 it was
65,000 tons and in 1967 it went up to
200,000 tons. You have not touched
that point. Then I made a complaint
about the Food Corporation officials
selling rice under the pretext of sub-
standard rice at Rs, 45 per quintal
and the consumers paying more than
Rs. 100 or 200 per quintal for the same
rice. Shall I take for gzranted that
what I said was correct and true?

Shri Jagjilwan Ram: No it is not
true. About Kashmiar, as the House
is aware, we know during the aggre-
ssion by Pakistan what devastation
was caused to agriculture in Kashmir.
It requires not very sharp common-
sense to understand that under those
circumstances larger quantities had
to be given to Kashmir. So far as the
Food Corporation is concerned, the
allegation is entirely incorrect.
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Shri M. L. Sondhi (New Delhi):
The Minijster has repeatedly said that
politics should be kept aside. I think
we all welcome that approach. But
may I ask the hon. Minister that since
Delhi happens to be a Union Terri-
tory and the problems of Delhi come
within the personal attention of the
Minister what really are the basic
principles governing the food policy?
We all know that there are varying
degrees of hardship in the country,
but here in Delhi itself, as it is near-
er to Church farther from Ged, there
are vulnerable sections of the people
who hope, and legitimately hope and
expect, that they will get food and
that they will be able to maintain-a
bare subsistence level. And the
policy is so variable that rice is with-
drawn all of g sudden and alarming
news appears that wheat stocks are
not sufficient. Taking all these nega-
live features into account, is there
any assurance which the Minister can
give that there will be some consist-
ent application of principles which
can assure the population to tide over
the great emergency which he has
himself referred to?

Shri Jagjiwan Ram: Perhaps the
hon. Member was not present in the
House when the question of Delhi was
raised in the House. There was gome
temporary difficulty and it was ex-
plained that difficulty has been over-
come,

So far as rice is concerned I will
again appeal to hon. Members that
when we are faced with such g seri-
ous rice shortage people of Delhi
should rise to the occasion and as a
token of their sharing it with those
in the rice-eating areas those who are
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wheat-eating should forego the use of
rice for a temporary period.

Shri. D. C. Sharma: The Punjab
Government has also said that they
want additional quota of impnrted
wheat. Has the hon. Minister sup-
plied that?

Mr. Speaker: Because it is cheap?
He has agreed to it.

Shri Chintamani Panigrahi: So far
as the answer of the Minister is con-
cerned, he has completely limited him-
self to the present food requirements,
but in the coming two or three months
a good harvest is coming. Has the
hon, Minister decided any programme
for creating a good buffer stock dur-
ing the coming harvest season: if so,
what kind of prgramme is that? Will
the Government consider to give out-
right monetary assistance of Rs. 50
crores or Rs, 60 crores to the rice pro-
ducing States sp that they can give to
the Central pool whatever rice they
have—they might have 5 or 6 lakh
tonnes of rice in the different rice
producing States—and can utilise this
money for further production of riee
in their States?

Shri Jagjiwan Ram: As the hon.
Member is aware, for supply of rice
after a certain quantity, certain bonus
is given to Andhra, Orissa and even
other States and that is and should be
utilised for agricultural development
purposes. As I have said, we will
decide the food policy next month but
before that if the food production is
satisfactory this year we will try—
of course, it is g programme—to mop
up and create a buffer stock. That is
obvious.
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Shri S. Kandappan (Mettur): There
is some misunderstanding about the
procurement in Madras. What the
hon. Member, Shri Venkatasubbaiah,
has stated is correct. As far as the
figure goes, we do procure to that ex-
tent, but in Madras it is f{p prevent
hoarding that we procure it and what
is procured is immediately sent to the
ration shops; otherwise, it is very
difficult to feed Coimbatore, Madras
city and other urban arcas.

Mr. Speaker: Madras is also nnt a
surplus State. '

Shri S. Kandappan: I really wish
that Madras also becomes a surplus

State like Andhra. We ave compet-
ing for that and I think that it is
healthy competition, But my ques-

tion pertains to the future eventualit-
ies. There is a possibility of getting
a bumper crop in Madras and some
other States, We hope that that will
materialise. In that event we lear
that in Tanjore and certain other dis-
tricts where thete is intensive culti-
vation of paddy this time, the Govern-
ment may not be in a position, unless
they are provided with sufflcient
money, to go into the market and pur-
chase the available paddy there and
if the Government do not enter into
the market, definitely the price of
paddy will fall far below the floor
price. That is our fear, That will
hamper the incentive for agrieultur-
ists too, mot only with regard to0
Madras but other States also. So, I
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would like to know whether the Cen-
tral Government has thought of any
concrete measures to prevent this
kind of a thing and to see that the
maximum buffer stock Is built at that
time,

Shri Jagjiwan Ram: Pcrhaps the
hon. Member is gware that Tanjore
has created several problems for us
with the high yielding variety there,
Immediately the question came be-
cause this variety was harvested dur-
ing the monsoon. It is so delicate
that if it remains wet for three or
four days, it germinates. So, the hon.
Member is aware, we have slarted 30
drying centres so that it can be imme-
diately dried there. I may assure
him that the Food Corporsiicn will be
in a position to procure as much
quantity as will be availabla there,
Finances will never come in the way.

Shri S. Kandappan: There is a diff-
erence. As far as the Stale Govern-
ment is concerned, if the State Gov-
ernment itself is prepared to procure
it on its own behalf, would you be
making the necessary arrangements?

Mr, Speaker: That is a different

matter.

Shrimati Lakshmikanthamma
(Khammam): What gre the incentives
you give to farmers to mop up pro-
curement specially in view of the
coming harvest which is supposed to
be a bumper harvest? The hon.
Member suggested that Kerala is will-
ing to give a few more rupees per
quintal. May I know whether this
has been conveyed to the Andhra
Goqvernment? The Government here
may feel that because they offer the
price, the Andhra Government may
spare more. But it is not like that.
It may be an incentive for the people
to part with the stocks that they
have got in view of the coming bum-
ber harvest within iwo months.
Also, when the Prime Minister visi-

ted Nagarjunasagar the other day—
I was also present at the meeting—
she was angry and she wanted every-
body to share food with others......

Mr Speaker: We are concerned here
with food, not the Prime Minister's
anger,

Shrimati Lakshmikanthamma: I
have never seen her so angry. She
was really angry. She said “I am
not enamoured of the projects. But
I want the people to share whatever
they have with everybody.” This
was meant for non-Congress Govern-
ment. Food that is procured from
Andhra is for the non-Congress
Government. May 1 know whether
that anger of the Prime Minis-
ter has worked and whether Andhra
Government has come forward to

spare more and, if so, how many
more tonnes of rice. Andhra Las
promised and how it will be  gis-

tributed?

Mr. Speaker: Everytime Lhe hon.
Member asks a question, no Minister
is prepared to answer. I allow her
to put a question but the answer is
not in my hands.

Shri Jagjiwan Ram: Andhra has
been doing very well. As I have
said, Andhra had their own difficul-
ties, they could not procure and the
prices have been rising there, The
idea is not to procure, at this stage,
from the cultivators but to take
it from the millers and the millers
will procure from the cultivators.
They will be able to purchase it
above the procurment price, The in-
tention is not to increase the pro-
curement price. About the quantity
the Food Minister of Andhra  will
try to procure as much as possible.

Shri Nambiar: Intensive cultivat--
ion is going on in Tanjore and other
areas tp solve the food crisis in the
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south. Madras Government wanted 20 EHT 7 AT WY weE Ay oY AwT d
at least a moratorium on the loan Sl .
commitments to the Centre so that o fod %7 ¥ ¥ g Ll {FE ¥ @y

that money could temporaly be uti-
lised for this immediate purpose.
There were discussions at & higher
level. I want to know whether the
hon. Minister will help the Madras
Government in this regard so that
these immediate programme could be
put into operation by way of a mora-
torium or such other kind of assis-
tance.

Shri Jagjiwan Ram: This may
be brought to the notice of the Fin-
ance Minister. I will bring it to
his notice.

o Wi |r ;47 ww & owmae
g war Gfy Iy fagred o @
o g aqey § 5 faeme =Y s
T ¥ WY g7 T FIE T TEATHT AR

afr. ..

WSH WERW . WY W & ATCH
wqTew § aradta a7 qed ¥

off W AT & 98T TRaT §
ﬁrfamﬁ%a‘hra'rm%mﬁi‘
qarfas smae #F TR 72 WrEdy
& gt §, T e #7 G 28
ofrady g€ & 1| et ferfa & Far fagre
# 10 %raft e W [ T @
< a1 & 1w e fagre amaw a@@-
aren o § | afx 7 fear wam A
XA WL H@l (q9a) F7T oA
g ?

FaY, WPt ¥ aX ¥ Y FaT™ WIT
F-arg % grevar ¥ sw< fogre Frga
X PN AW RWIR A ST
faqr wraT §-wgTaoT & ¥ xw oA
%fr & & w firem, wlﬂmt
aur ag ¥ rrdy ot g€ & @ o

g1 o fredr e famm wrat a1, Saar
931 3% & fo #91 ¥y weaTe S
g?

drgt, wiwel ¥ art ¥ @wrr HaT
& urw ot 377 & B &0 v oz Ay
wEId F fae #% &7 ¢ foaar ar
iy fagie madde &1 o frar ar
TR a1 Ssama g g g fr fredr
6 WEMET ¥ 2 W@ 9 AR &4, W AQ
¥ UeleHE gHT, WdEA gET, W4 &
FH TG TGET & | 2 WG 9 FATE I FT
fare #1€ oA fee W= &
T 4T AR Wi A

afs sy sy | A fagie ¥ @
HAT HT &F, AT 27 AHATE 37T &, TG Y
a9 9% @ § aifE & wAT o I
I |HT |

19 hrs,

Mr. Speaker:

Shri Jagjiwan Ram: We are not
allotting any rice to Bihar, though
Bihar is predominantly a rice-eating
area, In view of the difficult situ-
ation in regard to rice, rice has
not been supplied. We have been
supplying wheat and milo to Bihar.

Not necessary,

Bo far as the shortage is concemed’
there has been some shortfall in des-
patches as compared to allotment.
Wherever there is shortage between
despatch and arrivals, certainly that
can be reconciled. There has been
shortage in allotment, It is there in
oOther States also and that has been
there, to some extent, in Bihar also.

& W W Tg &R g
TR W ?
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Shri Jagjiwan Ram: We are try- T &l a8t #7 T
ing to expedite it, :’r\r::i:r ?E::ﬁq?fmﬁl FHR'E:":&:‘

‘Bhri Narendra Singh Mahida (An- ) N _ .
and): May I know whether our 9 0% WY ST % iyt w7 o Y

‘Government have approached the AW w& W§ a% & f9u w471 w9y A
United States  Government, from W ¥ g faware faer wwy g e

whom we import wheat and milo ) .
under PL 480, to send them in bulk  fedrew ¥3w &Y ot wiw &, ot fewiw

cargo carriers? Since the Suez Ca- ¢ gg ) T ﬂ% 0% ¥ e 1 3% 9w

nal js closed, the bulk cargo carriers - Cms e
have now to come via the Cape of w1 32 alm & s 3 FifE T

‘Good Hope. Unless we request the  Wared, & sy & &= awernat g fo wrer
Uniteq States Government to send f; a@?ﬁ :
these wheat and milo Ly large bulk il SN ﬂ. g i’ﬂ
cargo carriers, jt will not possible for Tt 7 Wi § @ g s ﬂi!‘!'
us to get more wheat and milo from qgr aF \rga’ ﬁﬁ?tf{%{ﬁﬁﬁ'ﬁm

the United States in small carriers. I a - .
-would like to know whether the s ara I T YA AT 63

Minister has approached the United 8T @ § | 7 I WA wY |ga SaTaT
‘States Government in this regard. faesta & 1N *T @A 61 78 frwr @
Shri Jagjiwan Ram: As a matter 2 gfx wgi frmat oY & 77 gaar wgaw

of fact, the small carriers are not . N
available and our shipments are com- a Fr s st qﬂ'trgi' ¥ TR a |

ing in bulk carriers. | FT T &6 § GgwaT § | e
Shri Shri Chand Goel (Chandi-  wiiew & g & Wa (i wTgai g 5

_garh): Consideri_n; that our country femasr 53w # T, EFW-W ¥
is not in a position to waste even K ™ Los
a tonne of food and considering that Wepra wmd & e o fgnres |&W

‘the two months are also rainy mon- § AT agwaT ar wT & AFFT grea

ths and we would be required to LA D R :
move foodgrains, has the hon. T g PRt gnsdnd § 85w

Minister ensured the availability of fFaveer fasar & a8 fewiaw wdw &

sufficient number of wagons for fu- 500 ¥73 f¥5EE ¢ TEHAT § | SIET

‘ture movements, for future transport ) - _ _
of foodgrains? T FAX L TT GV€ F FCAT age

Shri Jagjiwan Ram: As I have Fr? & ‘ﬂ”iﬁ"l’l’ fr fa @ welt w@w
said, sufficient number of covered  gE®} ANE AW Iq WK WERT FH
wagons are not ayailable, We will aret % Frfeeed smea ¥ &8 fame
have to use open wagons, C o -

@ AT awR T & far wm
s fog  (fower) oo o i dana, giam, fenee a
TR, TSGR T T o o g
femmssr 3w ow g wwe, @

. . W Shri Ganesh Ghosh (Calcutta
Ew WIS T owA Tﬂéﬂ‘ a' ; South):; The hon. Food Minister gave

TR Eﬁ ¥ T A FAT W9 HAT us an assurance that for the month of
wgrg ¥ g frate femadd f§  August 15,000 tonnes of rice would be
T e * sent to West Bengal, perhaps, Zrom

W B S Ffed s and Andhra Pradesh. Perhaps
wihe T a3 A1 egaia 7Y § W the Food Minister knows that the
AT A FAT & ITFT qong g fgr-  Orissa Government has piainly sald
amoTT qaTT that unless and until they get an

ﬂfh‘ E& wi TqE W equal amount of wheat, they will not
Ta ¥ 9T M7 97 #§ T X WX spare rice for West Bengal. WIIL the
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hon. Minister inform us what arrange-
ments are being made to supply 15,000
tonnes of wheat to Orissa, so that they
can spare the same amouni of rice
for West Bengal?

Shri Jagjiwan Ram: The requisite
quantity of wheat is physically avail-
able in Orissa.

Sff g Y WA (SIAT) @ e
wgreg, & @ A4t wdeT ¥ ag WA
argaT g v weawdw a1 9 gor
I # 71w foer OF § wEl 9% wAT wy
FEY AT ¢ wT 7B qA fFd § I
WO IMET ¥ § ooy W@
W=7 SATET BT § agr T |l A
AF wFC ¥ @ F oA o+
T § TF WA F aied #7 sggey
# TETd ¥ FTOT1 wE oF AT AT
gy & 98 AT Ad) et T A w@T
Hat wgRT fadw w7 ¥ aaeqr w40
a% 9 3w 31 ¥ wEq fawr @%
gt & forg am g = & fag ?

it wreite= T ¢ gl JEwew °
TR &% OF o &7 a9 @1 q@ A9
g T 1 wa T g wrd g oar
7g wTag W} WY dg7 T | w5
TF THH § gAL TAF H o & g
BT q ¥ HATSA TF AH ¥ L GAH
# ST wAT W 99 ¥ 1 agfaa g
STET o

st gew W wOTE : FEEIN
¥ e & A gt € |

sft woftemr oW ¢ TEwNE W
qga A grav g
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Shri Kartik Oraon (Lohardaga): 1
come from Chota Nagpur where there
is a peculiar situation existing, This
area has always been z deficit area.
Particularly this time the other parts
of Bihar have been declared famine
areas, but this particular area of
Chota Nagpur has not been declared
as such in the belief that some of the
districts are supposed to have had
very good harvest in Chota Nagpur
whereas actually that is not so. Under
the erroneous belief that there had
been a good harvest, not much care
has been taken about this area. So,
the position is that people hav2 not
got enough to eat.

Further, no proper care has been
taken in regard to the distribution of
seeds in this area to meet the reguire-
ments of the farmers. In the other
parts of Bihar it is g natural famine,
but during the next year this part
will be faced with a well planned and
well contrivedq man-made famine, I
would like to know from Government
whether reasonable steps have been
taken to ensure that no land goes
without seeds.

Shri Jagjiwan Ram: I have been
assured by the Agriculture Minister
of Bihar in this regard, and as you
are gware, Sir, we took steps to trans-
port seed paddy from Orissa and
Andhra Pradesh and seeds have been
made available throughout the State
to all the farmers.

Shri D. C. Sharma: I thank the
hon. Minister for making the picture
so clear. I hope that the food situ-
ation will become brighter and
brighter in this country.

19.08 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Friday,
August 11, 1987[Smuam 20, 1889
(Saka).
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